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—

The Lok Sabha met at eleven of the
Clock

[MR, SPEAKER IN THE CHAIR]
ORAL ANSWERS TO QUESTIONS
T W g
+

*css.nh.mﬁ[ri!mihh:
@t frre whed

1 AYaga v afcage 441 ag T
& Far &% fF .

(%) swadfeedt e wA9q
9w IA T LI q1 AT THE
siwrcrd fod few ardre St for
fear wat ar ;

(@) ¥ g7 9T & wfa fam wwaa
fadt e mifewi qawet 9F ; W

(7) g= & qafaafor o2 fradt ga-
wfr ad g #roqyora g ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) A portion
of the bridge across the river Cham-
bal near Dholpur on Delhi-Bombay
road, National Highway No. 3, collaps-
ed in April, 1973. Earlier when some
damage to a portion of this bridge
wag noticed, all traffic on the bridge
was closed from the 24th February,
1873, A Committee consisting of ex-
perts drawn from wvarious fields of
Engineering was constituted on the

8th May, 1973 to enquire into the
causes of the collapse and to suggest
measures for reconstructiem of the
bridge.

(b) Prior to the collapse of a por-
tion of the bridge about 200 light ve-
hicles like cars, Jjeeps etc. and about
650 trucks and buses on an average
used to pass over this bridge daily.

(c) The expenditure on repairs to
the existing bridge is estimated bet-
ween Rs. 1.50 crores to Rs, 2.00 crores.
A new bridge, if constructed, is
estimated to cost about Rs. 5 crores
to Rs, 6 crores.

ot ww fugrdt it ;e
wa, feetaad § oyl ow
AT 9T 4g I 22T 24 BE, 1973
F 9 g« 41 e, T W AW ¥ g
) g 8 ws, 1973 ¥ WX I9 H
fea wr€ 31 W, 1974 # wiT
Wl TF TR 4 BERAT TG FT A9
& 6 g7 97 %1 [owT T qngir ur
FAT G FAOQTAQAT | F S Avgar
g & g afiv 5t fafa &1 =1
WIE?

SHRI PRANAB KUMAR MU-
KHERJEE: There is no state of inde-
cision as such. The Committee which
was constituted to look into the causes
of the collapse and to suggest reme-
dial measures have themselves sug-
gested two alternatives. One alter-
native is to repair the bridge and
another is to construct a new bridge.
They have made some theoretical
propositions to repair the bridge, But
whether the contractors who will be
entrusted with the job are in a posi-
tion to do the work from technical
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know-how point of view and from
some other points of view hag to be
ascertained. Keeping thig in view,
already the steps have been taken to
invite the tenders ang to see whether
the bridge can be re-constructed. If
it is not possible to do it, then steps
will be taken to construct a new
bridge.

st waw fagr®t et : 2fw?, |2
o o1 &7 I A q@ar ) F J qeor
T ag g9 91 & WA qowa W
TrQr T FAT I FAAC, T FEAT A
v o o Ra¥ F gt 7} o @
a@ry?

wagn ste afcaga sl (off waat
qfr frwdl) : Xewr gaT @ IR
2 Pxar | o w72 77 ¢, IHY Q) Faar-
faw &1 craragfs e fdae
g g6fr §, ar o Fdae &1 gt 9w
9T 1. 5 ®OF ¥ aF grar N v
fae daq aft grft, Ot fme gafaafor
zast frarangar 1 99 FAE A fad
AT & "X § W 99 9T ag dgar
w70 § e g3 Fedne 5% a1 foveee
FE 1 ™A OF wedqdt ag a4 af
§ fe o TRATET WAIFAT § TOHT
# fag 3 #r Ffw qv T
wd wAT AT HK qrA F Aw 7
ET, FAT 73 TAGY f Foq <ral &Y
fedat ®77 &t qmersar &, ag 12
wwed § ar aff, $1% o geqivdca
g % A &, g% o9 gEA
g Py 7 ffme w7 963 &1 w97
w6 § A e w T A wax
& wTaHT § A Fe-wezes Penr i,
w1 gafaator fegi qrgar

ot wrer fagrdt avrdt : gl S
TS WANT A3 AgET 7 w7, IO A
AL wor Fr IAT A w0 AN
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w1 fif FrTang a1 RE | & g@ar angar
g fmiTeaoma g dmg o @ §
ar war gor aara ® forg

v g T @ A E

ot waw fagrdt aoddt ;93 W
@ & fF Suv 5ar § &1

weow Wy : AfEd  arongd,
g FTH TERC F TEX et A )

st wrzee fagret arwqa’T s war Twee
¥ 7% qTOT WAy & F= g ag )
I8 RIAT TG T IHAT | qg HTAT Y
1 wAR FHTm, W ITA 99
difag 1 g Perd wr€ d 31 %, 1974
RN H A 26 AT E |

weae wEnw : wwnT ag § fr o
e dar WE W €9 QF Q1 T |

st wzw fagrd wvoddy : s g
¥7x ¥ fwad qve =09

weaw wgeT - Sy g w7

ot wew faprd A ;9N
#31 o OF @i 87 frar ar feg
BT &1

weaw wgey ¢ § ag A Tgar
g f5 ag daar s fe go 91 aowa
F AT T A4 JA IA(4T AC, g (FHF
s & &1 fadvaY & goAr (od
A AT IR gATg 1 wWw ug
i #T0 WAGT H FW WK
TR AZ AT FATE | X9 frof gy
3 ¥ el @Y @ A7

st wweafa faarst:  Fiw
ST § TAF-IR T, 99 F 7Y W%
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¥ qfg wr v v § Wi
fam  wt Sgw weAr § 1 we
ZX W W, @ qwed 9w dew
#1 AT WX Y a7 Iwr Powrien
it s geY Pdg o § ar fesgwe
FET L WX TG &g FF 91
gl § 398 gW %) 78 davw § Fir & e
FC & § W1 Fw wqmT Wy g,
&1 P W S Y AT W a,
A Fevegwe w0 strgam

W W g1 g § WTT W
ag Tv a1 fiv K17 3, A TR 7@
w0 |

sit wzw fagréy arodd : wa w207

SHRI JAGANNATH RAO: May I
know whether the tenders were in-
vited for repairing the bridge or re-
-constructing the bridge?

MR. SPEAKER: His answer was
clear. He said that they were for re-
pairing,

SHRI JAGANNATH RAO: No, Sir.
‘He does not say that. He only says
that they will examine and i repair-
ing is not possible, they will go In
‘for reconstruction.

SHRI PRANAB KUMAR MU-
KHERJEE: We had first invited ten-
ders for repairing of the bridge. Theo-
retically it has been accepted that re-
pairing of the bridge is possible. But
it has to be done by certain contrac-
tors, certain firms, in the country.
Whether they have the equipment,
whether they have the knowhow, to
repair the bridge with the existing
set-up, has to be ascertained and that
will be ascertained now.

ot Wy fomd ;TR T oAg A
g EAAT TedY 22 AT} IHE WU W
@ ® adft § o W v § o SEer
afrr e &7 fow w9 & Fold
w1 g Igix Faar & wwr IaAy FeE
F1 T QL7 FT AT TT TAT QT ?

Oral Answers 6

SHRI PRANAB KUMAR MUKHER-
JEE; The technical committee has
gone into the question of the causes
for the collapse of the bridge and if
you like, I will read from their re-
port. They say!

“The foundations of pier No, 17
were resting at a highly altered
zone of the clay matrix con-
glomerate and this strata was not
strong enough to withstand the
loads coming over it."”

That was the immediate cause of the
bridge collapse and the construction
of the bridge was such that when one
pier collapsed, the entire unit consist-
ing of 4 to 5 spans collapsed.

oft vy ol frrl & wqEe
wrT geeTT et T & g% o @
TRy ot g FTA § A 1 v Y
qw ® ag wiawe § fo g ag fod
HET A ¥y T Ty ¥ g wF )

oW WEWY : ¥F I &fe § )

st 7 forwd : g< e ¥ W g
aFeRE

W WEhw : dET AT wfER
g & qH FreeRTT w0 A wiferw w7
wE

ot wew fagrt magadr : fed
Ty & o wfsaf 37 o fga A
e

st a9 fmg : ofess g2 &

ara IET AE K 1 wW I s
mrafears T 2 R E 7

wean WEtew ¢ 9 & aareen W
o oW dgE ¥ g @ v

g1 Ta¥ T &) Y WY W R
gF g W 9 ge ey enf
e o fear w30
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What for em I sitting here? I am not
sitting here just to watch and see
that you say something and he says
something.

ot gwiw wew Wt A AgRT
& qavar § fs aoae s & fag 3
atd s | #ar ¥ Sw &Y & aufwal
¥ ¥ Fgd foad qra awer g g,
ga Terfe § ar griwfae & & qdr &
Zwx garee feg wga ? e § qav
Fo W T RIg!?

SHR] PRANAB KUMAR MUKHER-
JEE: Tenders have not yet been invit-
ed by the Rajasthan Government.
When the tenders are invited, all the
procedures of inviting the tenders will
be followed by the Rajasthan Gov-
ernment.

st R W wEER W1 98 §99
& fr fa & &t W g dfes o o
gear § WX A # EfEw W
wramgt & 7w ag av i & fr oa
¥ 7%, qrga wrfa syray wwF § 7 W@y
WY TF & g9 F W) 77 qgAT & "}y
W W vz ¥7 ? fred @t T
T ATY vy Al aw Agt | 9w
T w1 v fafrem ol 9T few
ardte & grow g1 wem ! SAw
9T Q& WX §F 79 H Jqi5fa ¥27 F
€ @t ot av W o fau
@R A 72 9@ w41 wfwa fwar
qr | WET WEAM QY UNEqTy HIFIT
At w1 fawr w7 78 FAm A1 Al
W WA YT AW FWq¥ar |
I A P v frgraar g & s
wrgar § e war a8 w aA ¥ At §
fox & wiy fawe w0 7 ag g aga
g 97 917 gEer faaR @ew gr g
4t {5z ¥ w1y §9 § &9 99 @ww 3z
e 2 7 W adt sroor gl qv frogEer
gs fgmr 2z mar ?
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SHRI PRANAB KUMAR MURH-
ERJEE: BSo far as the night trans-
portation is concerned, it is not possi-
ble to introduce the night ‘ransporta-
tion because, apart from the difficul-
ties of taking the vehicles in the
barges, the area is a dacoit-infes-
ted ares, and security point of view is
also involved, Regarding his other
suggestion 1 will try to draw the
attention of Rajasthan Government to
that point, -

! gwR T wogAw W A
AITT | g8 @1 7Y § | AT P o
FH Fd 3% ITOW g1 argar, vré fafewa
" FaE |

SHRI PRABODH CHANDRA: T
don’t know which reply is correct.
Now he says Rajasthan Government

is asked about it. I do not know
which reply is correct, Sir.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMALA-
PATI TRIPATHI): Tenders are
to be invited by the Rajasthan
Government.

SHRI PRABODH CHANDRA: Sir, I
am sure he did say that tenders have
been invited and after going through
the tenders we will see whether they
have got the know-how or whether
they would be in a position to cons-
truct it. Now he gsays, Rajasthan
Government has beep asked to invite
tenders. The House should know:
which one of the reply is correct.

SHRI KAMALAPATI TRIPATHI:
The correct position is, we have taken
a decision to invite tender. And so,
Rajasthan Government is asked to
invited the tender as early as possi-
ble; within a month tender notice wilt
be issued.

Take over of Management of National
Sports Federationg ang Associations

*400. SHRI ARJUN SETHI:

Will the Minister of EDUCATION,.
SOCIAL WELFARE AND CULTURE
be pleased to state whether Govern-
ment propose to take over the mana-
gement of National Sports Federations:
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and Associationg due to recent trou-
ble amongst their members for better
regulation and developmental control
«f the sports? '

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): No, Sir.

SHRI ARJUN SETHI: My question
-was whether Government hag any
proposal to take over the management
.of national sports federations and as-
sociations due to recent trouble
amongst their members for better re-
gulation ang developmental control of
sports. May I know in which way the
Government propose to control the
state of affairs in these warious
associations- and sports bodies? These
things are taking place and recently
we have seen that in respect of the
hockey team the selection was post-
poned due to interim stay of the high
court. So, in this particular context
may I know from the Government
what steps they have taken so that
they can have control over these bo-
dies for management ang for the de-
velopmental control of sports?

SHRI ARVIND NETAM: These are
autonomoug bodies and there is no
question of taking over management
of any federation or association. As
far as control over these bodies is
concerned, on 9th April we have issued
some guidelines and we have given
the date upto the 15th of September.
We hope that after that date the fe-
derationg will follow guidelines,

SHRI ARJUN SETHI: In earlier
reply to the House the Minister said
that there have been instances of some
individuals remaining as office bear-
ers in sports organisations for pretty
lang period. That is why Government
hag given some guidelines to the sports
bodies saying that they should give
their willingness before the 15th of
September. Bo, in this context, I would

like to know the number of sports

bodies who have given their willing- -

LT
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ness to follow the guidelineg of the
Government.

BHRI ARVIND NETAM: As far as
replies are concerned, we have got
replies from a few Federations. They
have also given their gsuggestions,
clarifications and modifications. After
the expiry of 15th September, we
shall certainly consider their replies.

ot vy xow fag © WA
fadz g1, 3=t Y ar e g, Wt &
FT-HET FY 39 g¥ quT war § B
qX g oA &1 e g mard
A Es T frar AT AT wWr i
S ¥ §THA WIAT § 99 B A A
W@ARA F Al AgRT & v Amger
f& = g w1 Qqr gsarfaste-
afafa awmoar 91 37 ardt st F
FTT FC TOHIT & arAT QaY fore &
fam & g@rd-Fwor &t far & *1€
FH FEHT 97 G ¢

st srfae A ¢ g9 A AT gs-
aree & forar @ ag agar Y weer d Wi
15 faaea & a2 gw g A faarIwi
f& g& &1 #a7 Fakar gaT 4T *@T o
BT O HaTErgwRw Ay ¥
FB faoig wT &#d |

SHRI A. K. M. ISHAQUE: I want to
know why Government is so much
complacent about dealing with gports
associations etc. Till the other day our
team was a world champion in
cricket. In London, some incident took
place. We lost the match in the last
cricket. Why Government is so ‘much
complacent about it anq they do not
want to deal with the federations as
a result of that. Politics should not
come in the way of sports. Will the
Government revise this stand?

SHRI ARVIND NETAM: As far as
cricket incident is concerned, we have
called for the report from the Board
of Cricket Control of India. It is not
proper for the Government- to gy
anything in the matter regarding

o
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SHRI SOM NATH CHATTERJEE:
Sir, the Minister has said that the
. Government doeg not want to control
Sports Bodies and Associations, On
principle, it is acceptable. May we
know whether the Guidelines refer to
the selection of the team, financial
relations, management of the bodies
ete.? May we know what are the
guitelines for?

SHRI ARVIND NETAM: As far as
guidelines are concerned, they deal
with some of the financial aspects of
the problemg too, They also include
terms and conditions of the office-
bearers, There are other points- also.
May I read the whole thing that is
contained in the guidelines?

MR. SPEAKER: You will please lay
the same on the Table of the House.
Now, we go to the next question,

Development of Minor Ports

*492, SHRI C. K. CHANDRAPPAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have de-
cided to spend Rs. 110 lakhs for the
development of minor portg under the
Centrally-sponsored schemes; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSFORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
The executive responsibility for the
development of ports other than Major
Ports vests in the State Govermments
concerned, Provision for development
of minor ports under the Centrally
Sponsored scheme in the draft Fifth
Plap is towards spill-over expenditure
of schemes of Fourth Plan.

An amount of Rs. 110 lakhs have
been provided in the budget estimates
for 1974-75 which will be distributed
ameng the various States towaTds the

‘and of the financia]l year on the basis

AUGUST 28, 1074
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of the progress of the work and expen-
diture incurred by them, '

SHRI C. K, CHANDRAPPAN: Sir,
in the answax, the hon. Minister said
that an amount of Rs. 110. lakhs has
been provided in the budget estimates
towards the spill-over expenditure of
the Fourth Plan schemeg during the
Fifth Five Year Plan period.

1 would like to know from him
whethey it is a fact that the develop-
ment of minor ports in various States.
is suffering due to lack of funds avail-
able to States. In view of thig I want
to know whether the Government will
think over the matter in allotting more
funds to the spill-over schemes for
the development of minor ports.

SHRI PRANAB KUMAR MUKHER-
JEE. As 1 have already pointed out
in the '‘main answer, the development
of minor ports is primarily the res-
ponsibility of the State Governments.
But, at the same time, during the
Fourth Plan period, it was decided to
take up one minor port from each
State for the development under the
centrally sponsored scheme. All the
schemeg that had been taken up in the
Fourth Plan period will be taken over
during the Fifth Plan period as spill-
over schemes,

8o far as the additional allocation
of funds in Fifth Plan is concerned,
the amount allocated is of the order of
Rs, 23 croreg for the development of
minoy ports in the States sectors. The
amount that has been allotted is
roughly about Rs. 10 crores for the
spill-over schemes of the Fourth Plan.
Primarily, this is the responsibility of
the State Governments,

SHRI C. K. CHANDRAPPAN: The
Minister had stated that one minor
port from each State has been taken
up for the development, In view of
that, I would like to know what 1s the
progress made with regard to the
Alleppey port in Kerala? Secondly,
whether the Government of Kerala
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has approached the Centre with the
scheme for the development of ‘minor
ports. Has the Central Government
helped Kerala Government for the
development of Alleppey ag a minor
port. I would further like to know,
in view of the cut, whether this Rs. 23
crores which has been allocated by
the Centre to the State will further be
cut due to the inflationary situation
and all that,

SHRI PRANAB KUMAR MUKHER-
JEE: So far as the last question is
concerned, it ig too early to predict
whether there would be a further cut
in this Rs. 23 crores allocated. As
regards development of minor Forts, I
can give you some figures for the
information of the hon, Member. One
port wag taken up ag a centrally-
sponsored scheme in Kerala State. The
total estimated cost was Rs. 111.86
lakhs. The provision made in the
Fourth Plan is Rs, 100 lakhs. We have
already released Rs. 10 lakhs, The
spillover seheme ig about Rs. 101.96
lakhs for the developmeni of minor
port. I have already mentioned about
the funds allotted for developing spill-
over projects of minor ports in the
Pifth Plan.

SHR1 P, VENKATASUBBAIAH:
Development of 'minor ports for the
promotion of exports like gea food will
go a long way not only to enable the
Government to earn foreign exchange
but also to relieve the congestion in
major ports. In view of this I want
to know whether Government will
consider a proposal of taking such
minor portg into Central Sector instead
of entrusting them to the State Gov-
ernments, If this is done, develop-
ment of minor ports will be useful for
export promotion.

SHRI PRANAB KUMAR MUKHER-
JEE: The suggestion of the hon.
Member is -wise. But, due to financial
stringency perhaps it would not be
possible to take up that as centrally
sponsoreéd schemes,

BHADRA 4, 1606 (SAKA)
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SHRI M. S, SANJEEVI RAO: I want
to know from the hon. Minister whe-
ther, having taken the attitude to
develop one part in each state as
development of a minor port, why
they have now switched over to the
old thing thereby dislocating the
entire system, Take for example the
case of Kakinada. This can be deve-
loped as a small port. They have
exported ag much as Rs. 25 crores
worth of goodg from here. On top of
all this, a letter of intent hasg gone to
Messrs, Shaw Walage & Co, to start &
fertiliser factory. Unfortunately, now
with the changed policy, Kakinada port
is geting neither aid from the State
Government nor from the Central
Government. Same is the case with
regard to Karwar in the State of
Mysore.

SHRI PRANAB KUMAR MUKHER-
JEE: The whole idea behind develop-
ment of a minor port in each State
was this. First of all, after develop~
ing the same to a reasonable level, the
States will invest more and more
money for further development of the
port. As g result of all this, it will not
be a fact to say that we have totally
scuttled our responsibility in this
regard. I may tell you that all the
spill-over schemes will be assisted by
the Centre and would be taken over in
the Fifth Plan period. New schemes
will be taken up in the Fifth Plan.

Leopard and Tiger Skins

*493, SHRI RAM BHAGAT PASB
WAN: Will the Minister of AGRICUL-
TURE be pleaseq to state:

(a) whether leopard and tiger skins
were seized recently from some per-
sons at Delhi Railway Station who are
alleged to be engaged in the smuggl-
ing of these items; and

(b) if so, persons apprehended and
action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA): (a) Yes, 8ir,

e W, I S L o
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one case came to the notice of the www wgw ;Wi e & et
Wild Life Department of Delhi Admi- . _
ninntio:ln which an attempt was "ﬁ“ftl A AWM IEA R AR Y R
madg to import into Delhi 18 sking of WY WY W T FFT TqT AW
Leopard apd one skin of Tiger. The g

parce] containing the aking was ssized & W9 A qw ¥ qu-gfqay v ar |

on 3-7-1974,

(b) The parcel containing the skins
wag not clakmed by any one despite
the fact that the came remained at
. TRajlway Station for 7 days, Efforts
were made in the meanwhile o trace
out the culprit. As no documentary
and other evidence wag available, the

Y U W Qe
W & st g

g AnT

wegw wEEY : OF 9% & T A
ngl favw gwdY s * qear Trfe
ot fs 4 foew sg7 @@ 7@ § ar aw &7

case was filed as untraced.

st TR WA qrEE™ : RaE "ERg
Fwrwre foar & fr 7 fadi a9 @g
I RAT T7 THFNEE Q2T @r |
T TME A QAT AT § IH IR
aTH TQT X AT FT AT QAT §, w4
3 ATA FT gq7 A7 1+ Fifow w5y 0f
¢fFggaET RN AT T FVY {IT
QA A FIT G 7

st Wt @Yo WW: ug T T
T3V F FAGT 0] AT ¥ NI 4T 4T,
WX AT T gy Ty ARY FT AT
Qo WHT 971 T VAT 24 T FY
AT 73T 9T QYT 27 AF B qar a7
WA B QAN FrAY AT &1 ITIET

®1 W FT QT TAT R I F A72 QAT

(Y AY 7€ Ffew qo MR Ay HT W

FTAT 7 AT 739 w1 AT F qrfAqTH
¥aard ?

) Wea @@ : "W AgrRg
18 A AN IAR GIAT AW Y a4, IT
FT TWST TF ATAT TAT /I AAY ATH
T §Igd $1 94T qEI AT @I A
ag gamg e ¥ aws & feu<? sarama
g 1 a:q faar A1 agr & wraga
&1 WA, T FT AT AT ! UF AT A
IHEr HYT 18 AN & w7 F1€ @Y aver
agf g1aY @, Wy g¥ IFamy? fr § war
T ?

st Wio flo WYG : ¥H A 18 g€
AT 1 g feww qr, &7 &1 Tfeqw
wraes fFar mr 7YX 20,000 w94 #
wignw &< fagr aqr

MR, SPEAKER: Mr, Maurya, I may

HTEAY ALY T AT | QAT NANT YA te) you the tiger skip is going for

2 f& g ey 3 Q3 m@rarn) Rs. 50,000/- to Rg, 60,000/-. So, you
must inquire into it,
st oW Wy QR g 3a ot f R WA wEETW ;R AgaATT

T wrpfas wever &Y, AmaT ) Q1%
T AT AT FFTET AT @IS, W AERTY
qq-afaat £ aga ST FTART Y @Y
RN @R E? §F avr
wrgar § fe o vqg-ofagi ® grara £
R %Mm%mwﬁm’iﬁ’r
t?

agl & fr feod 4~5 amal ¥ agar ayy
arar ¥ € A AT T ara faduY w
ard-fa ¥ walt ot Hr & o W
syfaq ®r§ gra & R oar § aY I FT A
WYX TAT FQT W I ATH FT FAT WX gAT
qre & 7% ferar wra & aar wgt ¥ ardw
WA raT § A I W LW H W
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A fosrd ar wror & 1 W W A
waw ¥ X BT qar FATY ¥ wrfew Ay
¢ ? afc ¥ g, O 39wt & fawrs
sTiy &Y 7€ Wi wfwsw § 0 I
sHan w & 1@ & fad g W &
s BR AT RE?

ot Wt 9Ys AW : @ AFC A
ferdl & fadw 93 oT¥ gT QM ®O @
(e ot g€ &1 59 %Y fader odf war o
gwar &few a1 w1 AR & 8 AW
& wra & qar fasrad wdt § 1 @&t
A% Qo WRTHT qaTa & # A frgaw fiFar
ar & 77 9@ & gawT ¥9a @ & qar
Tt 41 KT agt & Qo g ¥ faedy A
No TELHAMM AATAT | § a1 FIAT
7 a® avg & 7w & frdY qyasY w7 o9ar
For |t @ faedy & gar s Qe weEr
& % ag fowrora a1 & qor v an

ot qew @18 ;. Q&7 wwar & e
qrAwA § §RA &TAT Qo ARTEMT |

ot fawwme sy fag @ #T EETT
qg FWATH &1 HIT FAT F 87 T RaA
HEd qET 9 A1ETH F & qurg |l
7 Ty gFe! fadw Wadr nix fagey qar
afwa s dar 5 wY weam g
Aowa fear @ fr fgmi § g ¥ E®
aga s 0

MR, SPEAKER: When 1 was abroad,
I saw these skins in some people's
houses and they told me that they had
bought them for Rs. 50,000 or Rs.

60,000, That was why I had referred
1o it,

ot Wto fto M : W WA
A fs wrg & wmaw foar § 7 @@
£u WY wiw-qgare wanr | dfew 7 ag
fis? 534 r 49 57 ofmw woapw

S R g 'o}ﬂ“"hvﬂ‘ '
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FAT 91 W1 75T
T WG |

Support Prices of Agricultaral Pro-
ducts

BT § 20 FATT

*494. SHRI TARUN GOGOI:
SHRI RAMSHEKHAR
PRASAD SINGH:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Agricultural Prices
Commission had recommended that
the support price of Kuarif ang Rabi

should be announced before the seeds
are sown;

(b) whether Government have not

announced so far as Kharif and Rabi
suppori price;

(c) if so, whether the Union Gov-
ernment have called the meeting of
the Chief Minister to discuss the
issue; and 3

(d) when the prices are likely to
be announced?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) to (d). A statement giving the
required information is laid on the
Table of the Sabha.

Statement

Whether support prices of food-
grains should be announced or not
betore the sowing season is generally
decided by Government, While making
their recommendations, the Agricul-
tural Prices Commission have been
sometimes expressing views about the
desirability or otherwise of announc-
ing support prices.

On the basis of the recommendations
mage by the Agriculturgl Prices Com-
mission, minimum support prices of
wheat for the rabj marketing season,
1974-75 were announced in September,
1973, The question of snnouncement of
support price for khmf uruh tor
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1974-75 is being examined. The price
and procurement policy for kharif
cereals for 1074-75 seasom, will be
decided in consultation with the Chief
Ministers before the commencement
of the marketing season, However, no
date has been fixed for the rneetmg of
the Chief Ministers.

SHRI TARUN GOGOI: May I know
whether in 1973, the Agricultural
Price Commission had recommended
that the price of wheat should be
announced before the sowing season,
and if so, why this year Government
are still waiting to make such an
announcement because the marketing
is already on?

SHRI ANNASAHEB P. SHINDE:
The Agricultural Prices Commission
have been expressing views from iime
to time that the support prices should
be announced. It is well known to
hon, Members that recently, the Gov-
ernment of India have been announc-
ing procurement prices at a much
higher level than the support prices:
but because of the present price level,
the gupport prices have lost their
relevance, That was why the Govern-

ment of Indig did pot think it proper -

to anmounce support prices.

SHRI TARUN GOGOI: May 1 know
whether the support prices for wheat
announced in 1973 were found to be 2
non-incentive to the agriculturists,
since there was a large difference
between the market price and the
support price, and if so, what steps
Government are going to take in the
future to see that the agriculturists—
get remunerative prices?

SHRI ANNASAHEB P. SHINDE:
One can have different views on this.
As far as the Government of India
are concerned, they did take into con-
sideration various factors and—they
have ammounced prices higher than
those recommended by the Agricul-
tural Prices Commission.

sft wrRwe : wsgd Ay
W Sy ¥ & wrr § 1 )Y Sk oy
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oA RaY oy ¥ feqr & sa ¥ O wmr
& 1 o F I warard fs e
1973 % ag Ag w1 v fofrwsr fwar
waT W, gmaw  fewr oqmr g7
R RO TR w9y wr & fw
0% & T F g fwat § ol
F w M golY, v W o wgt fea
& 1 X Fwrw ¥ oy wigan § e v
fe wvY sowelre g & oY qur s ot
wra Tafess fwar war @1 1973 % 39
¥ v ¥ aamR wmr s
¥ra 93 g fawr | xw fawg § WY
w7 OAETT A Y g7

gt ara =g § i @ ¥ waa)
¥ i fafime +v & fam A@Yfa
fraif@ s & &3 ger wfaal #1
aeiaw weY aF ol feay g alvedie )
GEe ] B A KT gAT WY WGr ¥ g
fama ®Y WY &7 o gar Wl g
aY 9 WY WY XITF w9 H QT 39 HY
¥ O # S qtwrE) gt vl ans
Vg emwawmaf g #ag
syowT wTgaT B e s # a@ g
¥ oaqr AW I3 & 7 W fufweed
% 9w @ 9N A § ar aw % w8
difer g€ & Wi fafawm =wfaat &
w1 fauX § WIC I fawrd #1 Fa
F gWICsTy sq ¥ gftem a
@ & e | gf At giw W
Hras W SRS §Y AT K1 FEAT £)
feafs € w7 @ua g st ?

SHRI ANNASAHEB P. SHINDE.
There is no question of announcing
support prices. Now, as I gubmitted
earlier, since the kharif cropg have
already been gown, the question would
now be of announcing procurement
prices. There is a reference in the
statement that the Chief Ministers'
Conference would be convened, Nor-
mally, it & convened at the end of
September, when crop prospects become
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knuwn and we are in a position to take
realistic decisions on the basis of crop
prospects. Though the date hag not yet
been fixed, it would be by end of
September or s0. Ag far as the earlier
part of the hon, Member's question is
concerned, we are nNow to announce
the procurement prices. As far as
open market selling prices are con-
cerned, they depend upon supply,
demand and the gap between produc-
tion and requirement and a number
of other factors.

SHRI 5. M. BANERJEE: Mr.
Speaker, Sir, it hag bean seen that
both the peasantg and the consumers
have been cheated by the Govern-
ment’s policy of divide and rule. The
procurement price ig Rs, 150/- per
quintal and it was to be sold in Delhi
and other places at Rs. 161 per quin-
tal. I would like to know, why
foodgrains procured in Punjab, Har-
yana as well as in Rajasthan, at the
price of Rs. 150/- per quintal are
being sold in Delhi and other places
between Rs. 192—Rs, 275 per quintal.
Now it is Rs. 300/- per quintal, The
price of rice in Delhi today is Rs. 4.30
per kilo, good rice. The price of
wheat ig also Rs. 3/- per kilo. Within
a period of three months, it has risen
from Re. 1.10 to Rs. 3 per kilo, I
would 1%e to know, whether Govern-
ment has evolved any policy by which
there is some ratio between the pro-
eurement price and the selling price
to the consumers, and if they have not
done so, are they going to do it or not?

SHRI ANNASAHEB P. SHINDE:
Sir, I would like to correct the hon.
Member, The procurement price, a3
far as wheat is concerned, is not
Rs. 150 but Rs. 105 per quintal. The
issue price, which ig m uniform price
at all places throughout the country is
Rs. 125 per quintal. As far as Gov-
ernment grain issue is concerned, there
is no change. The only thing is, over
and above this Rs, 125, which is the

- wholesale price to the State Govern-

menis they add Rs. 7 or Rs. 8 depend-
ing on the margiog of the falr price
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far as issue prices are concerned. In
regard tp the other part of the hon.
Member's question, I woulg seek your
guidance because thig question relates
to the recommendations of the Agri-
cultural Prices Commission. I have no
objection in discussing the general
price problem. I would seek your
guidance, whether this would come
under thg question under' considera-
tion. I am at your disposal,

SHRI S. M. BANERJEE: My ques-
tion wag about the gupport price given
to the farmer. Sir, I want your
guidance in the matter. My question
is about the proport‘rn.

MR. SPEAKER: His question is
whether there is any progortion or
ratio between the price rer mmended
by the Commission and the actual
price in the market.

SHR] ANNASAHEB P. SHINDE:
There are two parts to this question.
As far as the foodgrains procured by
government are coneerned, there is a
definite ratio. This time a decision
hias been taken that to the extent
pussible the subsidy element should
not be there, though some marginal
subsidy is involved. As far as the
open market price is concerned, it is
governed by a number of factors
like production, demand, supply,
hoarding and so on.

ot e wfgeaTe | wETw wEey,
q RIWAYT HEAY WPy A ST wrEA
iewr g edrdfs swat s
B{% HY FEAT & W e FHINT
foaa ®aT § ar @ dY & ) v sy
¢ IF Y ¥ RFAA T @ BT qHIC
OF ATH HEAT F7AT § WX F6T & S0
AT B AR & 7 7797 e
& WYX w7 g ara @E) & fv fae® o
T T T 76 808 & fgmre & aeety
adET 7 T IFFT 9T 140 8%
145 ¥ 9 & I97 747 7 gadr wE
) @ 9T G W7 TR F 1
sfar Aot § 7 ww wiw WY e

shops andl other expenses. This is ax. ., KL W1 Feyww ek ok ¥ woy e
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Fara Y s ¥ @t fs sfzamead
P g R N O IE W wM
¥oa Tt nwag fed argi 1 ww
& woTar geeTe & AY Paar ¥ agr
q§ faosy wrag w@rarg v &a
7 3T a3l ¥ F o F @HF AR
Fa) % I F wodY Ay fmaifa
T ?

‘SHRI ANNASAHEE P. SHINDE:
Government give considerable thought
to all these problems and the decisions
sbout prices are not announced arbi-
trarily. OQur general approach is that
remunerate price should be paid to
the farmers. We get the cost of pro-
.duction data and we consult the Agri-
cultural Prices Commission, who con-

sult the agricultural institutions
and so on But, ultimately,
in this country we have to

arrive at a decision on the basis of an
equitable balance between the con-
sumers, whose purchasing capacily
has to be taken into consideration
while fixing the prices, though we
would not like the producers to incur
losses in regard to this. He said that
wheat was purchased at Rs. 76 and
sold at Rs. 140. That is not correct.

MR. SPEAKER; He was referring to
last year not this year.

SHRI ANNASAHEB P. SHINDE: 1
am referring to last year, when wve
purchased wheat at Rs. 76. But what
is distributed through the public dis-
tribution system is what is procured
indigenously as also what is imported,
which costs round about Rs. 200.
Therefore to say that government is
profitéering at the cost of public dis-
tribution would not be a correct state-
ment to make.

SHRI K. LAKKAPPA: The support
price recommended by the Agricul-
tural Prices Commission to be paid to
the farmers is not sometimes con-
ducive too the farmers and that does
net give them any incentive., In view
-of the food shortage will the govern-
ment anngunce & definite policy of

AUGUST 26, 1974

Oral Answers 24

are more anxious to grow more food,
will not be compelled to reduce pro-
duction because tﬂ-th. frequent
change in the policy of the Govern-

SHRI ANNASBAHEB P. SHINDE:
Even though we qunounce a support
price, generally the procurement prices
are higher than. the support price.
The approach of the Government of
India is to give a very remunerative
price to the farmers. It is not correct
to say that the decline in food produc-
tion is- because of the policy of the
Government. An analysis will show
that production has gone down during
the last two years because of the
erratic behaviour of the monsoon and
during 1972-73 because of drought.

st geW W wEEw  Har AT A
Famat f& Ay age & ag  Amar &g
200 99 fFEw ¥ A9 §  HaTgT w7
f a7 FreEErY @ wTaw 76 % Hw
FaiRy & 1 ar § s [mgar g
fF agi & Frewerdd ®1 aEgT F Ay
WA aT AR K GAAT X W19 4T 7
T A E? W7 76 %o frmew W@
FEAFTLH AURA ERIT 150%0 & Wy
¥ Ay § AT AT A EETET WY
WIS 100 8fe Feyes &1 qFar
F FCAf A HIvaT AT I WIT EY
faarg ¥ A WICIQ FY dor Karr arar
2 aYag A we ¥ Qg wT QY agt
FTEIL @ E IT A QW FA@ Aqr
®E?

SHRI ANNASAHEB ©P. SHINDE:
This has been raised a number of
times here and I have replied to it.
I do not think it will be a practical
proposition to accept that our prices
should be related to international
prices. Sometimes international prices
are very low as compared te the
prices we pay to our farmers. Our
economic and socizl conditions are
different. We will have to take de-
cisions with relevance to our
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Johm Committee on Gujnrat Univer-
sitieg

*405. SHRI P. G, MAVALANKAR: -

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Government of
Gujarat had appointed recently a
Committee under the Chairmanship of
Shri V. V. John to go into the ques-
tion of Universities, their moderni-
sation and functioning in the State of
Gujarat;

(b) if so, the personnel of the said
Committee, and itg terms of reference;

(c) whether the said John Commit-
tee has submitted its report and if
so, its main findings; ang

(d) whether the Government have
accepted the recommendations of the
said Committee?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(d). A statement is laid on the Table
of the Sabha.

Statement

(a) to (d). The Government of
Gujarat had appointed, on 3rd April,
1973, a Committee consisting of the
following members:

(1) Shri V. V. John, Former Vice-
Chancellor, Jodhpur  University
—Chairman.

(2) Dr. N. K. Vakil, Vice-Chancel-
lor, M. S. University of Baroda,
Baroda—Member.

(3) Shri J. B. Sandil, Vice-Chan-
cellor, Saurashira University,
Rajkot—Member.

(4) Shri V. H. Bhanot, Former
Joint Director of Education, Gujarat
—Member Secretary.

The terms of reference of the Com-
mittee were as under:—

(i) to review the state of higher
education and to assess the need for
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institutions of higher education in
Gujarat, over the next decade;

(ii) to consider changes in the
areas of the Universities, including
establishment of new Universities,
so as to enable them to discharge
their functions and meet their obli-
gations effectively and adequately;

(iii) to indicate the financial im-
plications of its recommendations;
ang

(iv) to make such other recom-
mendations as are germane to the
subject.

The Committee has recently submit-
ted its report and it is under exami-
nation of the State Government,

SHRI P. G. MAVALANKAR: Sir,
parts (c¢) and (d) have not been
properly and fully answered, I had
asked what are the findings of the
committee and whether Government
have accepted their recommendations.
There is no mention about that in the
statement. Don't you, Mr. Speaker,
‘Sir, think that it is right and neces-
sary for the Government to lay on the
Table of the House the report of the
John Committee, because it is so im-
portant to the students, teachers and
everybody in Gujarat?

MR. SPEAKER: It is a suggestion.
What is your question?

SHR1I P. G. MAVALANKAR: 1|
hope you will direct the Minister to
lay the report on the Table. Now, in
view of the terms of reference Nos. (i)
and (ii) mentioned by him, will the
Minister tell us how long will the
Gujarat Government take In con-
sidering the report and inform this
House as to what are the recommen-
dations that have bcen accepted and
those not accepted?

PROF. S. NURUL HASAN: It will
not be possible for me to give an exact
idea as to how long the Gujarat Gov-
ernment will take to consider it, I
will ask them to expedite their con-
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sideration of the report and to let us
have a copy of the report along with
their views. :

SHRI P. G. MAVALANKAR: One
. of the important objects of the “Nav
Nirman Yuvak Samiti” Andolan or
movement in Gujarat early this year
was to bring about a radical and
meaningful reform in higher educa-
tion. Our colleges and universities
are often not able to deliver the goods
even to a minimum standard. The
-students have been feeling very much
agitated. In view of the “Nav Nir-
man” movement and in view of the
fact that our students are denied
opportunities to compete in the all-
India competitive examinations, like,
I.A.S, etc.—there is the Institute of
Management in Ahmedabad and our
students do not get admissions in that
institute—and the problem, therefore,
being so urgent, I hope, he will not
give a routine reply and he will give
an assurance that he will fell the
‘Government of Gujarat to give the
report, accept the report and imple-
ment # as early as possible so that
the students of Gujarat are mnot
unnecessarily denied the right of
-getting good education and obtaining
admissions into the colleges and uni-
versities everywhere,

PROF. S. NURUL HASAN; I have
already saig that I will request the
Gujarat Government to expedite the
consideration of the report.

st wewr fesire Tag : 59 3 B
wra ¥ @ go fv foew fay & o=
2w & favafaarag v foenr & sy
¥ w3 wiw Wy aderr g § oW Tz .
FFIR A AN T, AW E wra
asal § & fe qoor Tefa wwT
* oty & o g agt #F foer & o=
F1X & §@ yfam frg wga fow ¥ e
Fgi % frear @F wrawt & w9 § Qe
awE , tewrgae Wifaeee g 9% 7
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. o QWo www yaw : T faafad
¥ wew # O ffe @ 7 € wear
Ffrafed ateqsdres # fie & o
# groq ¥ AT gW F IHF | T
T oTegE w @ fF W g
FT & I8 A aew aifeer
AT aToagent #1 F@ArT WTQ )
HIT TET a9 QEqATqHATE 1 IS § 99
& fAC 7% Y FAw@ @WEE
AR F gAIgRE aorE
LG G

SHRI H. N. MUKERJEE; In view
of Gujarat being wunder the Presi-
dent’s Rule which might conceivably
continue for a pretty length of time
according to whatever the appear-
ances are there, may I know what it
is which inhibits the Government
from examining directly, because they
are in-charge, the Committee’s recom-
mendations and expedite whatever
steps are to be taken in view of the
agitation in Gujarat?

PROF, S. NURUL HASAN: I have
already submitted that I will ask the
Gujarat Government to expedite it.
It is only fit and proper gince the
President has decided with the ap-
proval of this House to administer the
State of Gujarat through the Goveror,
that it is being examined there, I am
not disclaiming responsibility. I have
already said that I will request them
to expedite their decision and let us
know, Then, I will take such appro-
priate steps ag are necegsary.

SHRI H. M. PATEL: The Minister
said that the Committee has recently
submitted the report. What does he
mean by “recently”? As far as I know,
the report must have been submitted
at least three months ago; it may be
more. Therefore, it was a legitimate
question to him as to how long the
Government will take to do some-
thing about it. Since Gujarat has been
under the President’s Rule, should not
the Minister of Education at the
Centre have taken direct interest for
two reasons, both because Gujarat is
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just now. the responsibility of the
Centre and algo because the Educa-
tion Minister should be interested in
questions relating to higher education?

PROF. 8. NURUL HASAN: The
Committee was appointed on the 3rd
April, 1878. I do not have the exact
date with me here as to when the
report was submitted. The Govern-
ment was informed that it was sub-
mitted recently.

SHRI H. M. PATEL; It was sub-
‘mitted not less than three months ago.
“This is a reasonably reliable informa-
tion. You can ask them to expedite...

PROF. S. NURUL HASAN: I have
‘started by saying that I would request
them to expedite.

SHRI H. M. PATEL: Expedition
means two months and not three
months.

MR. SPEAKER: Mr. Patel, if you
know that, then why should you ask
for it?

WRITTEN ANWERS TO
QUESTIONS

e s e s fear it

*489. Wo wuHATOUY qivy :
Fa1 wiw vl 78 I3 F¥ 37 FTr 5

(%) == & 97, 1974 7% ¥ wafy
¥ wox w2 & feaar ag s fa
™

(&) fraiftea 712 & gyam famr
ag weord faT ST ar

(w) ®q garg fFg s F T
Frew § ; Wi

(%) #ar g5 & %1 3@ gu 74
w2 % ferat a7 ey v wf o A
&g s FraTe e fagg d ?

gft wwrem ¥ oo Wt (s
warefpw o far) :

(v) st= (@) o & 97, 1974
#Y wafy & QoW Teg WA Fy wrAfaw

stz gomrd &t € g & wvAr w7 Ava
A faar war § ¢

(o000 Mredi 2w & )

AEAT wiafea sy 7€ FoArs &Y
qrar wraT
HIE ,1974 15.0 11.9
wiw, 1974 10.0 8.4
7%, 1974 5.0 4.4
oA, 1974 — 0.3
(7) s=r€® ¥4 §o FEtwHT
wraedft sfsareal & wroor g o )

(w) o /gy | o FTHTCA qqTAT
2 s 3gf7 fuaral ox A ¥ A
g & )

Farakka Barrage Project

*491, SHRI INDRAJIT GUPTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a disagreement between
the Ministries of Shipping and Heavy
Industry is holding up the completion
of the Farakka Barrage Project;

(b) if so, the steps taken to resolve
the disagreement and complete the
project;

" (¢) whether the cost of construction
hag risen top fast and has upset ori-
ginal calculations; and

(d) if sn, the facts thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) No, Sir.

(b) Does not arise, .y
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(c) and (d). The estimatéd cost of
the Farakka Barrage Project which
was originally sanctioned for Rs. 68.58
crores was subsequently revised to
Rs, 156.293 crores, of which an amount
of Rs. 1254 crores has been spent
uptoc 1973-7T4. The increase in the
estimated cost is mainly due to in-
crease in the scope of the project, rise
in the cost of materials and labour,
rise in the cost of land acquisition and
the provisions for some of the items
found necessary on detailed investi-
gations.

Protest by Theatre Artistes

*4068. SHRI VASANT SATHE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether attention of the Gov-
ernment hag been drawn to the news
report appearing in a local English
daily dated 23rd August, 1974 under
the caption “Theatre artistes stage
‘masked’ protest”, and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b) The demands of the theatre
artistes were discussed by their repre-
sentatives with the Vice-Chairman of
the Sangeet Natak Akademi. In the
light of the discussion, the Akademi is
taking various steps.
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Excess Payment for Ford Traciors

*488. SHRI RANA BAHADUR
SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether farmers had to make
excess payment for Ford tractors pur-
chased through Punjab Agro Indus-
trial Corporation;

(b) if so, whether the amount of
excess payment has been refunded to
the purchasers; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). No complaints have been
received from the farmers regarding
any excess payment made by them in
respect of Ford tractors supplied to

them. But we are trying to verify this
complaint.

Housing Boards ang Slum Clearance
Boards

*489. SHRI K. LAKKAPPA: Wil
‘the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government are aware
that many Housing Boards and Slum
Clearance Boards have sprung up in
recent past; and

(b) whether there is a machinery
to screen the working of these Hous-

ing Boards and Slum  Clearance
Boards?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) Yes, Sir.

(b) Housing Boards and Slum
Clearance Boards in the States are
statutory” bodies set up by the State
Governments under their own enact-
ments. The operation of these Boards
is accordingly governed by the provi-
sions of those Acts.

Setting up of National Library in
Delhi

*500. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government propose
to set up a National Library in Delhi;

(b) if so, whether any site has been
selected for the proposed library; and

(¢c) the time by which the Library
would be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

BHADRA 4, 1898 (SAKA)

Written Answers 34

SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) No, Sir.

(b) and (¢) Does not arise.

Collapse of pertions of School Build-
ingg in Delhi

*501. SHRI NAWAL KISHORE
SHARMA:
SHRI BIRENDER SINGH
RAO:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number and pames of schnols
in Delhi whose wallg or roofs collaps-
ed recently;

(b) whether an inquiry has been
made into the causes and the num-
ber of children killed or injured as
a result thereof;

(c) the actiop taken or proposed to
be taken against the persons respon-
sible for the collapse; and

(d) whether any compensation has
been paid to the victims?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR1
D. P. YADAV): (a) to (d). On 2nd
August, 1974, the roof of only one
school viz, Commercial Primary
School, Charkhewalan, Delhi, collaps-
ed and 12 children were injured, but
none was killed as a result of the
collapse of the roof. All these
children were admitted immediately
to the Irwin Hospital, New Delhi.
Eight of them were discharged from
the Irwin Hospital the next day and
three on the following day. One stu-
dent, who sustained injury on the
head was discharged on the seventh
day.

The school is rup by a private
management and is recognised by the

Municipal Corporation of Delhi. The
Engineering Department of the
Corporation is enquiring into the
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causes of the roof collapse and only
after their findings are known, the
question of any further action in the
matter could be considered. No_ com-
pensation has been paid to the children
who were injured in the collapse,
because none suffered permanent or
grievous injury or disability and
hence the parents of the injured
children did not claim any compeénsa-
tion.
Alleged sale of Adivasi Children

*502, SHRI N. E. HORO: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government's atten-
tion has been drawn to a report in
an English Daily dated 29th  July,
1974 that an Adivasi (Tribal) in Man-
dla (Madhya Pradesh) sold his two
children at a weekly market as he
had pothing to feed them; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The State Government
reported that no such incident
occurred in Madhya Pradesh.

Conference of State CoopPeration
Ministersg

*503. SHRI P. NARASIMHA
REDDY:
SHRI R. V. SWAMINATHAN:

Will the Minister of AGRICULTURE
be pleased to state:

have
has

(a) whether it has been decided
that cooperatives should take up dis-
tribution of essential goods in the
country,

(b) whether thig was one of the re-
commendations made by the recent
Conference of the State Co-operation
Ministers in Delhi; and

(c) other subjects discussed and de-
cision arrived at the said Conferance?
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THE MINISTER OF STATE IN THE.
MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE):
(a) The State Governments have been.
advised that cooperatives should be
increasingly utilised in the public dis-
tribution system for essential con-
sumer goods.

(b) The Conference has recommen-
ded that consumer cooperatives
should play a dominant role in the
public distribution system.

(¢) A statement is laid on the Table
of the House, [Placed in Library. See
No. L.T-8283{74]. The recommenda-
tions made in the Conference are
under consideration of the Govern-
ment.

Non-recognition of Ranchi University
B.A. (Hons.) Degree by Delhi
University

*504, KUMARI KAMLA KUMARI:
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
that the Delhi University has not giv-
en recognition to the B.A. (Hons.)
Degree of Ranchi University and gs a
result thereof many students who
wanted admission in the Evening Law
Centre No. 2 of Delhi University from
Ranchi University has been refused
admission;

(b) if so, the reasons therefor: and

(¢) whether Government propose lo
give instructions to the Delhi Univer-
sity to give recognition immediately
so that people from backward areas
might be benefited?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). According to the information
furnished by the University of Delhi,
B.A. (Hons,) Degree of Ranchi Uni-
versity has not been recognised by 1t
as equivalent to its B.A. (Hons.)
Degree for purposes of higher studies,
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as the syllabus prescribed by the

Ranchi University for this examina-
tion was found to be of lower standard
in comparison to the syllabus pres-
cribed by Delhi University.

(c) No, Sir.

Block-wise Project Reports for House
Bites

*505. SHRI NATHU RAM AHIR-
WAR: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the State Governments
were asked to formulate Block-wise
project reports and send the same to
the Ministry of Works and Housing
immediately, under the scheme of pro-
vision of House-sites to landless agri-
cultural labour;

(b) if so, which of the State Gov-
ernments have sent Block-wise propo-
sals, on what dates and for how
many landless labourers; and

(c) what were their cost of develop-
ment and for acquisition of private
land?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SIIASTRI): (a) Yes Sir.

{(b) and (c). Block-wise project pro-
pusals were received from the State
Governments on different dates for
different blocks. A statement showing
the projects received upto 31st March,
1674, expenditure involved and the
number of landless families in rural
areas covered, is laid on the Table of
the Sabha. [Placed in Library, See
No. LT-8284|74].

Supply of Wheat as Certified Seed

*506. SHRI V. ESWARA REDDY:
Will the Minister of AGRICULTURE
be pleased to state:
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(a) whether an association of some
farmers in Delhi has evaded payment
of taxes by supplying ordinary wheat
ag certified seed to various State Gov-
ernments; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). No specific complaint of
any ossociation of farmers ip Delhi
having evaded payment of taxes by
supplying ordinary wheat as certified
seeds to State Governmenis has come
to the notice of the Government. Some
cases cf movement of wheat grain in
the garb of sced from the Taral re-
gion of U. P. by imposters and bogus
firms in Delhi had been reported. It
has been ascertained from the Govern-
meut of U. P. that these case; are
under investigation.

Uselesg Cattle

*507. SHRI LALJI BHAI: Will the
Minister of AGRICULTURE b pleased
to state:

(a) whether any survey has been
conducted to find out the number of
useless and unwanted cattle in India;
and

(b) if so, steps taken by Govern-
ment to utilise them in some manner?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA: (a) and (b).
No Sir. No specific survey for this
purpuse has been carried out. How-
ever, during the Second Plan p=ricd a
scheme for the rounding up of stray
and wild cattle, which cause damage
to standing crops andjor create nui-
sahice in towns and cities, wag intro=
duced and has continueq since then.
During the Third Plan the scope of
the Scheme was expanded to include
distribution of such cattle to different
breeders in the country, In this man-
ner about 27,000 cattle have been dis-
tributed. Nearly 10,000 unproductive
cattle have been sent to “Go Sadans”.
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Afforestation and Soil Congervation
Works in Gujarat

3435. SHRI D. P. JADEJA: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether work of soil conserva-
tion and afforestation is being taken
up by the Government of Gujarat in
order to prevent the filling up of re-
servoir by silt from the catchment
areas of the Dantiwada Dam on river
Banas in Gujarat;

(b) if so, the soil conservation and
afforestation work completed during
the year 1973-74; and

(c) the total expenditure incurred
on the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes, Sir.
Soil conservation and afforestution
measures in the catchment areans of
Dhantiwada Dam are being carried
out by the Government of Gujarat
under a Centrally Sponsored S-theme
since Third Five Year Plan, The ob-
jective of the scheme is to protect the
catchment area from soil erosion in
order to prevent the premature gilta-
ticn of the reservoir.
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(b) Undc: this scheme soil conserva-
tion work comprising contour bunding
and terracing of agricultural Jand on
313 hectares, afforestation on 600 hec-
tares and pasture development on 100
hectures were carried out during the
year 1273-T4.

(c) The total expenditure of Rs. 10.40
lakhs has been incurred on this scheme
during the year 1873-74.

Measures to check malnutrition

3436. SHRI P. VENKATASUBBA-
IAH: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether a massive nutrition
plan is proposed to be launched in the
Fifth Plan to check malnutrition;

(b) if so, the salient features there-
of; and '

(¢) how far it is expected to go to
check malnutrition in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (c). The
Plan:ing Commission, who are co=
ordinating the nutrition programmes of
the various Ministries|Departments of
the Government of India, are concern-
ed with the subject and they have fur.
nishcd the following informatiop in
rep;y to this Question:—

It 1s proposed to extend the nutrition
programmes substantially during the
Fifth Five Year Plan period so as to
create better nutrition facilities for
pregnant women, lactating motaers,
pre-:chool and school children of
weaker sections. An outlay of Rs. 405
crorcg for nutrition has been provided
in the draft Fifth Five Year Plan, in
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addiiion to CARE's assistance of
roughly Rs. 200 crores. Nutritio, is
@ s.cio-economic problem of huge
dimensicns in cur country and jhe out -
Jays provided under the Fifth Plan
would not be adequate {o tackle the
problem in its totality. Since the er
tire populatiop Jliving below the
poverty line cannot be covered by such
a jrogramme, some selected se..ions
of 1tho population among whom mal-
nutrition is most widely spread are the
ckvicus choice for such a programme.

The salient features of the Nutrition
pProgrammes are:—

(i) Supplementary feeding program-
mes:

Supplementary feeding  prog-
ramme consisting of supplementary
nutrition to pre-school childrey be-
low the age of 6 years, pregnant
women and lactating mothery and
mid-day meals programme for the
school children of 6—11 years of
oge. It is envisaged that the supiie-
mentary feeding programme under
the special nutrition will go up from
3.8 million to about 10 million by
the erd of 5th Plan and under the
raid-day mealg the figure is expect-
ed to rise from 12 million to 16.5
million during the Fifth Plan period.

(ii) Sclf-sufficiency in feeding prog-
ramme;

It is proposed to set up a Nut:rition
Corporation under the Union De-
rartment of Food who will be res-
ponsible for producing nutritious
foods for the supplementary feeding
programme. The processed food
will mainly be Balahar, Miltone and
Modern Bread to cater to the diffe
rent areas and to meet the total
requirements of the nutrition prog-
ramime.

(iii) Applied Nutrition Programmes:

Under this it is proposed to cover
700 new blocks for purposes of nut-
rition education and extension pro-
grammes amongst the rural popula=-
ticn.
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(iv) Health-based Nutrition  Pro-
grammes:

Under thig it is proposed to pro-
vide protective immunisation to
children against diphtheria, whocp-
ing cough and tetanug and expectans
mothers against tetanus and anae-
mia, Ii is also intended to expand
the programme of prevention of
blindness by administration of
heavy doses of Vitamin ‘A’ to dhild-
réen

Tie nutrition programme is to be
celivered in an integrated manner
along with health care and family
planning services. Research, suvveys
and evaluation will find an important
place i, the nutrition plans in the Fifth
Five Year Plan. The Government is
also irtending to set up a high-power-
ed Central Coordination Committee on
Nuuition to ensure systematic Com-
munication, consultation and coordi-
natinn amongst the various Depari-
menis, Agencieg and the States uncer-
taking the nutrition programmes. This
Coordination Committee will also be
responsible for evaluation and moni-
tering of the nutrition programmes a:
the Centre.

Recruitment Procedure to ‘DDA

3437. SHRI 8. A. MURUGANAN-
THAM: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government have set
up a Committce to go into the recruit-
ment procedure in Delhi Development
Authority; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) No, Sir,

(b) Does not grise.
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State Trading in Wholesale Trade of
Foodgrains

3439. SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether in view of the total
failure o the wheat procurement by
depending upon the wholesalerg it is
proposed to strictly enforce state trade
in wholesale trade of foodgrains pro-
curing entire marketable surplus with
graded levy exempting the marginal
farmers; and

(b) if so, the decision thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b).The procurement of wheat
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under the new policy ig still going on.
With a view to enlarging the scope of
procurement various suggestions are
rundcr the active consideration of the
Government, The policy of procure-
ment of foodgrains is being reviewed
from time to time in consultation with
the State Governments to consider the
step that may be necessary for ailain-
ding tlie policy objectives.

Rise in free-market sugar price

'3440. SHRI JAGANNATH MISHRA:

Will the Minister of AGRICUL-
TURE be pleaseg to state:

(a) whether the prices of free-
market sugar have gone up by about
25 per cent during the last six months;

(b) if so, reasons therefor: and

(c) the steps take, to ensure the
stabilisation of prices of the sale of
sugar in the free-market?

'THE MINISTER OF STATE IN THE
MINISTRY OF AGRIULTURE (SHRI
B. P. MAURYA): (a) and (b). There
has been recenly a spurt in open
market prices mainly due to lower
production of sugar than expected, re-
sulting from fail in recovery caused
by pyrilla infestation of sugarcanc,
absence of winter rains, frost ete.
This coupled with larger cxports ar-
ranged for earning the much necded
‘foreign exchange necessituted reduc-
tion in monthly releases of sugar for
internal consumption frem June, 1974
onwards. Besides, firm upcountry ad-
vices, increasing demand owing to
“festivals etc. and general inflationary
trend may also be some of the contri-
buting factors leading to the present
‘bullish trend.

(c¢) Efforts to increase sugar pro-
duction will be made by considering
the continuarice of the partial control
policy, excise rebate schemes, com-
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have also been advised again 1¢ tighten
their distribution machinery with a
view to preventing malpractices e.g.
sale of levy sugar in open market,
hoarding ete. All these measures are
expected to help in stabilisation of
open market prices at a reasonable
level.
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‘Committee on number of studenis in
Delhi University

3442. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

" shortage of cement and steel,

(a) whether Government have ap-
pointed 3 high powered Committee to
examine the problem of rapidly in-
creasing number of students in col-
leges in Delhi University; and

(b) if so, when the report ig likely
to be submitted to Government?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a) and
(b). A Committee has beefh appoint-
ed by the Government to consider the
situation arising out of the increase
in the number of students and Col-
leges in the University of Delhi and
to make recommendations regarding
the steps that may be taken to deal
with it. The Committee has started
its work recently. It will teke some-
time for the Committee 1o submit its
report.

National Council of Educational
Research gnd Training

3443. SHR1 VEKARIA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the National Council
of Educational Research and Training
undertook research studies in the field
of educational psychology and foun-
dation of education; and

(b) if so, the salient features of the
study and the results achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
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+8
DEPARTMENT OF CULTURE (SHR)
D. P. YADAV): (a) Yes Sir,

(b) A statement is laid on the
Table of the House. [Placed in Lib.
rary, See No. LT-B285|74].

N.B.C.C. Construction Technigue

3444. SHRI N. K, SANGHI:

Will the Minister of WORKS AND
HOUSING be pleaseg to state:

(a) whether in view of the acute
the
National Building Construction Corpo-
ration has been asked to prepare new
construction techniques which will
make use of other construction mate-
rial without in any way impairing the
strength of the building both for Gov-
ernment as also for private builders;

(h) if so, the main features of the
new techniques evolved; and

(c) whether NBCC alsp makes avail-
able the building materia] to the house
builders and if so, the details of the
materials supplied and their respec-
tive cost?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS ANp IN THE MI-
NISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The Na-
tiona) Buildings Organisation propa-
gating new conslruction technigues
and use of new/substitute building
materials.

(b) The information is given in the
altacheq statement,

(c) Neither N.B.C.C. nor N.B.O. un-
dertakes procurement of  building

materials and supply to the house
builders.

Statement

Brief details of the new construction
techniques evolved

1, Use of High Strength Bricks for
building 4 storey and taller buildings
with 8” loed bearing briek walls.
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2, Use of lime as substitute for
cement and its use in mortars and
plaster.

3. Use of Surkhi (Clay :zozzolana)
in conjunction with lime for mortars
and plasters.

4. Use of flyash as replucement of
cement to the extent of 20 per cent in
mortars and concrete improving the
properties and decreasing the ccst

5. Production of flyash-pozzolana
cement by inter-grinding cement
clinker and flyash to the extent of 20
per cent.

6, Production of concrete in a fac-
tory, in metropolitan cities where
huge quantities of concrete is consum-
ed daily, woulgq save considerable
quantity of cement as compared to
concrete made at the site.

7. Use of secondary species of tim-
ber in buildings,

8. Use of cellular concrete blocks
and roofing slabs manufactured from
limelcement and flyash'sand.

9 Use of light weight aggregates in
place of stone aggregates in concreie.

10, Use of as-phaltic corrugated
roofing sheets as substitute jor galva-
niseg iron sheets and asbestos cement
sheets.

11. Use of plastic pipes instead of
conventional steel or cement pipes.

12. Adoption of the following Precast
Roofing Technigues:—

(a) Precast RCC unit of trough
shape—(Precast channal units).

(b) Precast RCC structural ele-
ments having 2 or more circular
hollow cores throughout their
length,

(c) System of Precast Cellular
Roofing Units consisting of hollow
concrete units placed on [ully or
partially precast beams and covecred
with deck concrete when the sup-

porting beams are partially precast.

BHADRA 4, 1896 (SAKA)

Written Answers 50-

(d) Precast battens and holiow
block construction, This system of
roofing consists of concrete hollow
blocks supporied on inverteg ‘T’
battens and finisieg with topping
cuncrete,

(e) Precast RCC ‘T" Beam Units;
This svstem of roufing consists of
T-Beam units placed directly on
walis. A modification of T-Beam
rool system is hollow T-Beam 1cof
wherei, precast concrete tiles are
used along with T-Beam to give a

flush ceiling and betier thermal
comfort,

(1) Doubly Curved Tiles: This
roofing system is based on the Lse
of roofing units comprising precast
70 em square doubly curveq tile

resting on partially precast cement
concrete beams,

13. Use 'of high strength deformed
bars in concrete structures and design-

ing structures on the basis of ultimete
load theory,

14, Use of better quality bricks and
rationalised method of design for put-
ting up single brick thick walls with
a view to eflecting saving in use of
bricks and cement,

15. Use of thinner pre-cast R.C.C.
lintels on tlie top of openings for doors
and windows to save steel and cement.

16. Reduction in the height of the
ceiling to effect saving in the cost of
brick work.

17. Use of the more economical
single stack system of plumbing in
which wastes from all sanitary fittings
including ‘W.C.s are carried out in a
gingle pipe.

Laboratories for gradailion of lnloeu

3445. SHRI BISHWANATH JHUN--
JHUNWALA:
SHRI VAYALAR RAVI:
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Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether spice traders in a con-
‘wention held at Delhi recently urged
aupon Governmment to get up laborator-
ies at the main spice growing centres
80 that proper gradation can be made
before they are brought to market;

(b) whether the convention also
-suggested that sale of powder spices
should be permitted only through
Agmark/ISI markeq packets to pre-
vent adulteration; and

(c) if so, whether Government have
.considered the above suggestion and
if so, their reaction ip this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to
{(¢). The Ministry of Agriculture has
ngt received any resolution that may
have been passed by the convention nf
-spice traders said to have been held
in Delhi recently. In 3 memorandum
presented to the Healtthh Ministry by
the Kirana Committee, Delhi, there is
a reference to adulteration in spices
and a request has been made that la-
boratoris should be set up at main
producing centres on a priority basis.
So far as AGMARK is noncerned, the
grading of spiceg for internal mar-
keting is done on a voluntary basis
while that for export purposes is on
a compulsory basis under the Agri-
cultural Produce (Grading and Mar-
king) Act, 1937. The Directorate of
Marketing ang Inspectiop under the
‘Ministry of Agriculture have set up
AGMARK laboratories, many cf which
are located in the spice growing areas
also. In addition to these laboratories,
the State Governments also provide
facilities for testing of spices. The
number of Agmark laboratories can
‘be increased as and when necessary
-depending on the volume of work.

AUGUST 26, 1074
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Prizes to Hindl writers of Non-Hindi
speaking States

3445, SHRI ARVIND M. PATEL:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Hindi Writers from
non-Hindi speaking States are award-
ed prizes for their works; and

(b) if so, how many prizes were
awarded during the year 1973 and to
whom?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURAL
(SHRI D. P. YADAV): (a) The Mi-

nistry implements a scheme for gward
of Prizes every year to Hindi Writers
of Non-Hindi Speaking Areag for
Literary Works in Hindi

(by Under the scheme, Thirteen
awards of prizes for 1972.73 were
made in 1973. The names «f the re-

cipients of these awards are given
below:
Name Mother
Tongue.
1. Kum. Annapurna , , Punjabi.
2. Smt. Vijay Chauhan Punjubi
3. Dr. B. Lakshmaiah Shetty, Telugu
4. Dr. Shiban Krishna Raina  Kashmiri
s. Dr. V. Shreenivasacharya. Telugu
6. Smt. Saraswathi Ramnath Tamil
7. Shri P. G. Kamath . Marathi
8. Dr. Sarojini Mahishi. Kannada
9. Dr. P.V. Vijayan Malayalam
10. Dr. Motilal Jotwani . Sindhi
11, Shri Lokpnh Bharali | Assamesc

12. Shri Moti Lal Tiku ‘Vineet' Kashmixi
13. Shri Pratap Kumar

J. Toliya“‘Nishunt' . Gujarati
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Plan to Educate rural and urban
community

3447. SHRI ARVIND M. PATEL:

Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Ministry hag initiat-
ed a new plan to educate the large
number of rural and urban commu-
nity who have hitherto been deprived
of the benefits of education; and

(b) if so, the mai, features of the
new scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) and (b).
The fifth five year plan’s educational
strategy is designed to bring within
its ambit a sizeable section of rural
ang urban population who have been
outside its pale so lar. The major
thrust of this strategy is to provide
programmes of non-formal education
for all categories of leurners and at
various levels, such as childrepn in the
age group 6—I14 through pari-time
education and multiple point entry
facility; for youth in the 2ge group
15—25; functional literacy program-
mes linked with developrental
schemes for adults especially for rural
women; non-formal programmes in
vocational and technical education, cte.
Details are being worked out.

More Units of Modern Bakeries

.3448. SHRI ARVIND M, PATEL:
SHRI D. P. JADEJA:

Will the Minister of AGRICULTURE
‘be pleased to state:

(a) whether any decision hag been
-taken to set up more units of Modern
"Bakeries in various parts of the coun=
try to meet the growing demand for
‘bread; and

(b) if so, the centres selacted for
starting the units?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir,

(b) For the present, the Company
expects to set up new units at Chandi-
garh, Ranchi, Indore and Bhubanesh-
war, besides expanding the capacities
of some of the existing units,

Development of Higher Education in
Educationally Backwarq Districts of
Kerala

3449, SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the policy and provisions adop-
ted by the U.G.C. for the development
of higher education, particularly for
educationally-backward Districts of
Kerala; '

{b) the allocation recommended by
the U.G.C. for the Kerala, Cochin and
Calicut Universities in Fourth Plan
anqd for Fifth Plan; and

the
the

(c) the allcoation made in
Fourth Plan and Fifth Plan by
Ministry?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE ANp CULTURE
(PROF. S. NURUL HASAN): (a) No
separate policy was adopted by the
University Grants Commission in the
Fourth Five Year Plan for develop-
ment of higher education in educa-
tionally back-ward districts of Kerala.
However, due consideration Was
given to the proposals receiveg from
colleges located in such areas and spe-
cifically recommended by the Vice-
Chancellor of the University cencern-
ed ang assistance provided in relaxa-
tion of certain prescribed -eligibility
conditions. .
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The guidelines issueg to universi-
ties for preparatio, of development
proposals for Fifth Five Year Plan,
however, include e following:

“Efforts could also be made to-
wards removal of regiunaj imbalan-
ces, creating opportunities for
higher education for under-privi-
leged sections of society and also
under-developed areas in each re-
gion. These could be in the form
of special supplementary program-
mesjcourses to help students from
Scheduled Castes|iribes and other
under-privileged communities, S0
that they may be cnabled to over-
come their initial handicaps. The
Universities may give special siten-
tion to the structure and contents
of courses of colleges locateg in ru-
ral areas. Academi, centres to meet
the needs of a group of colleges may
also be established, particularly in
big cities. Quality-orienteq pro-
grammes, in order to make the un-
dergraduate education a really cru-
cial stage in the university cystem,
may be initiated”,

(®) :
Fourth Plan Fifth Plan
(Tentative
Allocation®)
(Rupees in lakhs)
Kerala 8o 51 20000
Calicut 7920 150° 00
Cochin 7537 100° 00

* Indicate the limit upto which the uni-
versities may prepare proposals to be placed
in three priorities :

First priority 50%
Second priority . 25%
Third priority , N 25%

(c) All assistance to universities and
colleges for development of higher
educatio, is channalised through the
University Grants Commission and
this Ministry does not make any se-
parate allocation for this purpose.

AUGUST 26, 1974
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Central Assistance for Minor
Irrigation facllities in Kerala

3450. SHRIMATI BHARGAVI
THANKAPPAN.

Will the Minister of AGRICULTURE.
be pleased to state:

(a) the main features of the Sche-
me, if any, submitted by the Govern-
ment of Kerala for developing minor
irrigation facilities in that State during
the current year:

(b) whether Central assistance has
also been sought for the same; and

(e) if so, the Central Government’s-
decision in thiz regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRIULTURE (SHRI
ANNASAHEB P. SHINRE): (a) to
(c). At a 'meeting held on 22pn4 June,
1974 with the Union Minister of Agri-
culture, the State Agriculture Minis-
ter of Kerala put forward proposals
for an Emergency Food Production
Programme for 1974-75 for additional
foodgrains production during the cur-
rent year. Under this programme, the
State Government souglat central assis-
tance to the extent of Rs 2.30 cvores
for implementing minor irrigation
schemes during 1974-75. The main
features of the proposedg minor irri-
gation schemes are:—

Class I Works

(i) construction of uoter-bunds
with necessary regulating arrange-
ments to prevent entry of flood
water and salinity. (Rs, 10 lakhs).

(ii) other types of minor irriga-
tion works. (Rs. 10 lakhs),

(iii) renovation of existing lift
irrigation schemes and providing
additiona] pumpsets for extending:
the avacut. (Rs. 75 lakhs),

(iv) taking up new lift irrigation:
schemes under different river ba--
sins. (Rs. 60 lakhs),
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(v) taking up new lift irrigation
schemes in backward areas of Ka-
sargode, Attappady and Wynad.
{Rs. 15 lakhs).

Class 11 Works

(vi) minor irrigation schemes in
backward areas of Kasargode,
Attappady and Wynad. (Rs, 10
lakias).

(vii) minoy irrigation schemes in
other areas. (Rs. 50 lakhs).

The State Government stated that
the above schemes, on completion,
would benefit an area of 0,500 nectarc
-of paddy and woulg result in an addi-
tional production of about, 6,600 ton-
nes of rice.

At a meeting with the Union Minis-

ter of Agriculture ang State (hief
Ministers|Agriculture Ministers, held
between 19th and 24th June, 1974,

several State Governments including
Kerala, asked for additional funds
for a numkber of schemes, including
major-medium irrigation projects,
minor irrigation schemes, ~pergisation
of pumpsets, acccleration of power
generation and transmission program-
mes, etc. In regard to requirements,
of additiona] funds by the State
Governments, thhe present policy of the
‘Government of India is that ‘vhatever
funds are needed for the priority
schemes, should be found through re-
appropriation within the approved
State Plan outlays for agriculture and
other sectors,

Imposing of Wheat Levy in Delhi

3451. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of AGRI1-
CULTURE be pleased to state:

- (a) whethey Government of Har-
yana has requested the Central Gov-
ernment for imposition of wheat levy
in the Union Territory of Delhi to
minimise smuggling of wheat {from
that State; and

(b) whether any action has since
been taken by Central Government
for imposition of levy and if not, the
reasong therefor?

THE MINISTER OF STATE IN THE

MINISTRY or AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir,

{b) The maller was considered and
it was not foung advisable to impose
any wheat levy in the Union Territery
of Delhi.
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Diversion from Rallway to Road
Transport due to Rallway Strike

3453. SHRI P. GANGADEB:
SHRI D. D, DESAIL

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government  have
made any study of the tota] amount of
traffic that has been diverted from the
railways to the road transport due to
the recent railway strike;

(b) if so, how far this diversion
effects the National Policy regarding
road-rail-traffic;

(¢) whether thiz diversion is going
to be a permanent feature; and

(d) how far will this diversion push
up the demand for diesel oil and other
oil producis and the ¢conomics there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPIN(G AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) No such
study has been made by Government.

(b) and (c). The diversion, if any,
from rail to rcad transport is margi-
nal and not permanent in character.

(d) Does maot arise.

Assistance to Agricultural Coopera-
tives in Orlssa

3454. SHRI P. GANGADER: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Agriculture Co-
operatives in the State of Orissa are
getting financial assistance from the
National Co-operative Development
Corporation of India; and

(b) if so, quantum of assistance
given during the last two years?

6o

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULURE (SHRL

ANNASAHEB P, SHINDE): (a) Yes,.
Sir.

(b) Assistance released by the Na-
tional Cooperative Development Cor-
poration for cooperative development
programmes in Orissa was Rs, i9.929.

lakhs during 1972-73 and Rs. 96.701
lakhg during 1973-74.
All India Famine Code
3455. SHRI P. GANGADEB: Will

the Minister of AGRICULTURE be
pleased to state:

(a) whether an All India Famine
Code has been finalised; and

(b) whether the said famine code is
to be placed before Parliament and
if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b), Famine Code is p State Sub-
ject. The Government of India have
however beep persuing with the
State Governments the gquestion of
revision of these Codes, taking into
account socio-economic objectives and
various policy decisions regarding
organising and  distributing relief
during drought periods. A luck-
ground paper has also been circulated
to the States with a view {o enable
them to revise the codes, where ne-
cessary.
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Study of Dairy Schemes

3457. SHRI MADHU LIMAYE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whethep Government  have
made any comparative study of dairy
schemes in this country and other
countries like Japan, France and
Britain ete.;

(b) whether Government want the
dairy schemes to gupply powder milk
and not whole milk;

(c) whether Britain, Japan and
other countries also supply powder
milk to their children, women and
other people; -

(d) whether Indian dairies are
making use a lot of imported/gifted
milk powder; and

(b) if so, the quantity thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE (SHRI
B. P, MAURYA): (a) No, Sir.

(b) No, Sir. Due to seasonal fluctu-
ation in milk production, usually in
summer months, there is a steep drop
in production. Thig fluctuation affects
the milk intake and thereby milk dis-
tribution by the Milk Schemes. In
order to correct this imbalance bet-
ween supply and demand and main-
tain the committed level of milk dis-
tribution, it becomes necessary for the
milk schemes to use skim milk pow-
der a5 an extender tg augment the
available supplies of high fat raw milk
by toning. The toning of high fat
buflalo milk with  skim miltk
powder (milk protein) increases the
volume of milk for distribution as
standardised or toned milks. This
method also. to some extent reduces
the cost of milk so as to bring it with-
in the reach of the low income group.

(¢) Britain, Denmark, Holland,
Sweden, France, New Zealand, Aus-
tralia, etc, are more advanced coun-

tries a8 far as milk production is con-
cerned. Ordinarily they do not use
milk powder for reconstitution as
fluid milk for marketing. But it is
uszd extensively in Ice-cream, con-
fectioneries and convalescent foods. As
far as Japan is concerned we do not
have any information in this regard.

(d) Yes. To the extent necessary,
depending on the foreign exchange
availability and quantity of gift con-
signments offered.

(e) The annual guantity of gkim
milk powder used is 23,900 tonnes as
at present.

Export of Paddy as seeds from Tarai
Region of Uttar Pradesh

3458. SHR] MADHU LIMAYE: Will
the Minister of AGRICULTURE bhe
pleased to state:

(a) whether the Government have
received any complaints about the
export by gong of VIPs of paddy as
seed from the Tarai Region of Uttar
Pradesh;

(b) whether Government have
established the identity of the VIPs
relatives mentioned in the report of
the Times of India of 14th June, 1974;
and

(c) the action taken by the Central
Government in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHIB P. SHINDE): (a)
Government’s atiention has been
drawn to the news-item appearing in
the Times of India on the 14th June,
1974 regarding the alleged export of
paddy as sceq from the Tarai Region
in which sons of VIPs were involved.

(b) and (¢) The State Government
have been investigating these cases
and a reference has also been made to
the CBI. Investigations have not been
completed.
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Modern Buildings in Citles

3459. SHRI BANAMALI BABU:
Will the Minister of WORKS AND
HOUSING be pleaseq to state:

(a) whether Government are. aware
of the fact that the citieg in our coun-
try present numerous examples of
beautiful but unlivable designs in
modern living; and

(b) if so, the steps proposed to be
adopted to reverse the trend?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FPARLIAMEN-
TARY AFFAIR3 ANp IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). With the setting up of a num-
ber of schoo!: 'institutiong of Planning
and Architecture all over the country,
there is a growing consciousness about
the necessity of harmonious aesthetic
facade and comfortable living space
in new buildings. To consolidate this
trend, Government have set up the
Delhi Urban Aris Commission. The
State Governments of Tamil Nadu,
West Bengal and Maharastra have
bee,, advised to set up similar Com-
misgions' in respect of Metropolitan
cities of Madras, Calcutta and Bom-
bay. There is also now a growing
consciousness for adopting economical
and functional designs in the construc-
tion of residential anq other build-
ings.

Huge Buildings in Metropolitan Cities

3460. SHRI BANAMALI BABU:
Will the Minister of WORKS AND
HOUSING be pleaseg to state:

(a) whether there is a growing con-
centration of huge buildings in the
metropolitap cities of India: and

(b) what measures Government
-propose to take to discourage such
constructions and encourage the
.designs of these buildings as may
«create genuinely human urbanism?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAJRS AND IN THE
MINISTRY OF WORKS ANpD HOUS-
ING (SHRI OM MEHTA): (a) Such
a tendency has been noticed in some
of the metropolitan cities.

(b) So far as Delhi is concerned,
the Delhi Urban Art Commission has
been set up recently in order to pre-
serve the aesthetic quality of urban
and environmental design of the city.
The State Governments of Tamil Nadu,
West Bengal and Maharashtra have
bee,, adviseq to set up similar Urban
Art Commissions in respect of the
metropolitan cities of Madras, Calcutta
and Bombay respectively.

Growth of Cities

3461. SHRI BANAMALI BABU:
Will the Minister of WORKS AND
HOUSING be pleaseq to state:

(a) whether it is proposed to
evaluate urban growth in the context
of traditional sucial and ethical princi-
ples; and

(b) the steps proposed to be taken
to check the growth of cities in our
country into a helpless, firmless shape
and convert them into a place suited
to the promotion of efficiency in life
and social justice?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) No such
specific study is proposed.

(b) The Central Government has
stressed on the State Governments the
need for planned growth of cities by
preparing master plans, setting up
Development Authorities and under-
taking integrated growth of the same.
The draft Fifth Five Year Plan has
also provided a sum of Rs. 280 erores
for integrated urban development in-
cluding a sum of Rs. 20 crores for the
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development of the National Capital

Region.

Indian Repearch Studenis Abroag and
Foreign Students in India

3462, SHRI NARAIN CHAND
PARASHAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;

Written Answers BHADRA 4,

(a) the number of Indian research
students who were given foreign scho-
larships for etudy abroad during
1974-75, country-wise; and

(b) the total number of foreign
students studying at the Central
Universities in Post Graduateg courses
for research degrees?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) The Ministry of
Education and Socia] Welfare admi-
nister the Government of India scheme
of National Scholarships for study
abroad and scholarships offered by
various friendly foreign governments/
organisations for higher studies/re-
search of Indian nationals abroad.
Apainst these scholarship schemes 465
Indian students have been selected for
post-graduate  study /research/practi-
cal training abroad during 1974-75. The
countrywise break-up is as follows:—

Name of the country. Number
of Indian
students
?elected
or post-
graduate
study/re-
search '
practical
training
during
1974-75

Austrin . . .
Australia . i
Canada ,
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Denmark . . i . 18
Federal Republic of Germany 10
Finland , . . . . 4
France . . . . 27
German Democratic Republic , 6
Greece | . . . 4
Hungary " . . .
laly . . . . . 6
Japan | « 11
Netherlands . . . 68
New Zcaland . N . 1
Norway . a 22
Poland N . . . 1
Saudi Arabia | . , u 4
Sweden | . , . " 4
Turkey . . 5
U.K. . . 129
U.S.A. N N 24
U.S.S.R. . . B 77
Total 465

(b) The total number of foreign stu-
dents studying presently at the Cen-
tral Universities for post-graduate
courses leading to Masters and Ph. D.
degrees is 39.

Review of Functioning of suppression
of Immoral Traffic jn Women and
Girls Act 1956

3463. SHRI P. VENKATASUB-
BAIAH: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether any review has been
made of the functioning of the Sup-
pression of Immoral Traffic in Women
and Girls Act, 1956;

(b) if so, the results thereof; and
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(c) the further steps proposed to

be taken to check the immoral traffic -

in women?

“ THE- DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (e): A
Committee to consider suggestions for
amendments to the provisions of the
Suppression of Immoral Traffic in
Women and Girls Act, 1856 was set
up on 30th March, 1968. The Com-
mittee’'s recommendations have been
discussed and reviewed in various
seminars and Departmental meetings
and are under consideration. In the
meanwhile. the Law Commission has
swo motu taken up the question of
revision of the Act. A final decison
in the matter will be taken after re-
ceipt of the recommendations of the
Law Commission.

Housing Allocation for Kesala

3464. SHRIMATI BHARGAV1
THANKAPPAN: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the total allocation made for
housing in the State of Kerala Juring
the Fifth Five Year Plan;

(b) whether any target has been
fixed regarding the number of houscs
to be constructed with this allocation;
and

(¢) if so, the facts thereof?

THE MINISTER QF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) An
outlay of Rs. 8 crores under Housing
has been provided for Kerala in the
draft Fifth Five Year Plan.

(b) No, Sir.

(c) Doeg not arise.
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Cleaning of Water Tanks in Jovern-
ment Colonies

3465. SHRI SHASHI BHUSHAN:
Will the Minister of WORKS AND
HOUSING be pleaseq to state:

(a) the normal procedure laid down
for cleaning ang disinfecting the un-
derground overhead tanks where water
is stored first and then supplied to
the residents of Government colonies;

(b) the dates on which the under-
ground/overhead tanks were cleaned
and disinfected locateq in Sector ‘D',
D.I.Z. area, New Delhi to ensure sup-
ply of safe water to the residents; and

(c) when these tanks are propised to
be cleaned in future and the periodi-
cal interval after which the tanks are
proposed to be cleaned/disinfected?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Under-
ground tanks are cleaned whenever
any deposit is noticed in the tanks.
This doeg not generally happen in less
than two years. Over-head tanks are
RCC gtructures, and do not require
any cleaning because generally they
get emptied every day.

(b) The tankg in DIZ area were
last cleaned op 27th to 29th December,
1973. The water being chlorinated, no
further disinfection was necessary.

(¢) In view of (a) above, it is not
possible to indicate the date when the
tanks in the DIZ area will peed clean-
ing in future.

Budha’s Stgtne In Afghanistan

3468. SHRI VISHWANATH
PRATAP SINGH: Will the Minister
of EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government undertook
preservation work on Budha's statue
in Afghanistan; and .
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(b) if so, the facts thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) Yes,
Sir. .

(b) The work of preservation of the
iwo colossal rock-cut Buddha images
at Bamiyan and of the shrines imme-
diately around them is being execut-
ed urder an agreement signed o, July
22, 1969 between the Governments of
Afghanistan and India,

According to the agreement India
is to provide technical experts and
equipments like heavy tubular scaf-
folding of steel to work at great
heights, rock-drilling machines, scien-
tific instruments for laboratory work,
phoutographic equipments and chemi-
cals required for cleaning and pre-
serving the murals. Afghanistan, on
the other hand, is to provide convey-
ance, accommodation, labour, building
materials and tools and plants avail-
akble ir Afghanistan.

Of the two groups of shrines, the
condition of the Small Buddha (38 m.)
was worse. It was therefore taken up
first for repairs. Working on this
group for 3 to 5 months in a working
season between 1969 to 1973, the
image of the Small Buddha and the
shrines around it have been preserv-
ed. The important itemg of works
included provision of a drainage sys-
tem at the top of the rock-roof to
divert the snow-water away from the
niche containing the image, strengthen-
ing and reconditioning the buttress
wall supporting a separated portion of
rock, reconditioning the cave-shrines
by rebuilding missing partg as neces-
sary and cleaning and preserving the
murals, The expenditure incurred on
this work is Rs. 5.88 lakhs.

The work on the Big Buddha was
commenced in July, 1974 and is in
progress. Ag a result of scientific
clearance undertaken in the main
shrine it was found that the original
floor level was lower by 2m. than the
existing one. Thus the height of the
Big Budha was found to be 55 m.,
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instead of 53 m., ag hitherto known.
Here also a drainage system ig being
provided on the rock-roof ang the
damage legs of the Buddha gre being
conserved. In the next three years
the shrines at the groung level, the
image proper and the murals will be
preserved,

Cultural Delegation Sent Abroad

3467. SHRI VISHWANATH. PRA-
TAP SINGH: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the number of cultural delcga-
tions sent abroad in the past one
year;

(b) the total
on them; and

expenditure incurred

(c¢) whether any delegation has
been sent to represent the graphic
arts of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) 4 Groups of Musi-
ciaris and Dancerg and 10 delegations
of artists/scholars in different fields;

(b) About Rs. 6.90,258 wag incurred
on them;

(¢) Yes, Sir. An Exhibition of Con-
temporary Indian Paintings and Gra-
phics accompanied by an art critic
was sent abroad during this period.

C.P.W.D. Industrial Workers Coopera-
tive Thrift and Credit Soclety Ltd.

3468, SHRI BHOLA MANJHI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether an Annual General
Body meeting of C.P.W.D. Industrial
Workers Cooperative Thrift and
Credit Society Ltd. took place on
22nd February, 1974 and in that meet-
ing elections for the Managing Com-
mittee were not held;
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(b) if so, the number of Annual
General Body meetings of this Society
held previously and whether elections
were held in all such Annual General
Body meetings; and

(e¢) if so, the reasons for nat holding
the elections in the Annual General
Body meeting of February, 19747 -

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) As per the Proceedingg Book,
8 meetings of the General Body of
the Soclety were held from 19864 to
1974; out of which elections were held
fis T meetings of the Genera] Body.

(c) Elections were not held on 22nd
February, 1974 due to g wrong inter-
pretation of the law by the present
office-bearers.

Workchargeq Staff of Arunachal
Pradesh Circles of C.F.W.D.

3468. SHRI BHOLA MANJHI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Minimum Wages
Act and the Central Rules thergpunder
are applicable to the workcharged
staff of Arunachal Pradesh Circles of
CPW.D,;

(b) whether the Workmen’s Com-
pensation Act is also applicable to the
workcharged staff of the Arunachal
Circles of CP.W.D.; and

(c) whethar the Industrial Disputes
Act and the Central Rules are also
applicable to them?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
The workcharged staff of Arunachal
Pradesh Administration do not form
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part of the C.P.W.D. workcharged
establishment. However, the Acts and
the Rules, in question, are applicable
to them.

Estimated Work Load of Each Divislon
and Cirele Under Food Zome of
C.P.W.D,

3470. SHRI BHOLA MANJHI; Will
the Minister of WORKS AND HCUS-
ING be pleased to state:

(a) the total estimated workload
for 1974-76 of each Division and
Circle under the Food Zone of
CP.W.D,;

(b) how much of these work-loads
in each Division and Circle pertain to
non-Food works; and

(c) the reasons for keeping non-
Food works under the Food Zone?

THE MINISTER OF STATE IN.
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and

(b) The information is given in the
attached Statement.

(c) Previously, there were 4 Circles
under the Food Zone executing mostly
construction of food-grain godowns.
In view of the financial stringency,
adequate funds for undertaking new
works have not been made availaktle
and consequently, g re-adjustment of
Circles amongst the varlous Zones for
equitable distribution of workload has
been done. One Circle from the Food
Zone hag been transferred to the
South Western Zone and 3 Circles
from other Zoneg have been transfer-
red to the Food Zone. Food Zone is
as much a part of the CPWD as any
other Zone and it hgg never been tne
intention that no work other than
construction of Food-grain godowns
would be entrusted to this Zone.
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Statement
Division-wise break up of estimated work-load for 1974-75
t. Food Sterage Circle, New Delhi:

Total Non-food
work-load work-load

(Rs. in lakhs) (Rs. in lakhs)
(i) Food Storsge Division, Ludhiana . . ., ., , 3897 ~
(ii) Food Storage Division, Karnal ., ., ., . . 3793
(iii) Food Storage Division, New Delhi , . . . . 23°79
(iv) Food Storage Divigion, Kanpur N N N . . £2: 41 o

ToTaL . 153- 10

2. Sup. erintending Surveyor of Works (Food), New Delhi :
(i) Bxhibition Division No. I, NewDelhi ., . . . 6314 6314
(ii) Exhibition Division No. IT, New Delhi . . . : 37°96 37-96

ToTAL . N . 101 10 101* 10

[Planning work of Food Zone is also being done by SSW (Food)]
3. Food Storage Electrical Circle, New Delhi :
(i) Food Storage Electrical Division, Ludhiana . . . 13°97
(ii) Food Storage Electrical Division, New Delhi . . 8-80
(iiiy Hyderabad Central Electrical Division - . : 26-17 2617

(iv) Nagpur Central Electrical Division = . . . 3271 32'71
(v) Exhibition Electrical Division, New Delhi - - . 55° 56 55 56
TorAL . . E37°31 K14 44

Bank Note Press Construction Circle, Indore :

(i) Civil Division No, I
(i) Civil Division No. IT . . . . 134°72 13472

(iii) Civil Division No. T

(iv) Electrical Division No. I } . . . . . . 66+ 00 66-00
(v) Electrical Division No. II

TOTAL : 20072 200-72
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5. Nagpur Central Circle, Nagpur :
(1) Nagpur Central Division, Nagpur
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(ii) Bhopal Central Division, Bhopal. .
(iii) Hyderabad Central Division No. I ,

(iv) Hyderabad Central Division No. II

6. Delki Central Circle No. 111
(i) Construction Division No. I
(ii) Construction Division No. II
(iii) Construction Division No. 111

(iv) Construction Division No. IV

Colleges in Trans-Jamuna Area of
Delhi

3471, SHRI SUKHDEQO PRASAD
VERMA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether higher educational
facilities in the Trans-Jamuna area of
Delhi are hopelessly inadequate;

(b) whether Government are con-
sidering to open more colleges in the
said area; and

(e) if so; the location thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURZ
(PROF. S. NURUL HASAN): (a) No,
Sir. There are two colleges—one for
boys with evening classes and one fov
girls—in thig area,

(b) No, Sir. . *

(c) Does not arise.

Building Material to the Middle and
Lower Income People’

3472. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of WORKS
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Total Non-food
work-load wgrk=joad

(Rs. in lek"s) (Rs. in lakhs)

: .- . . 5369 53-69
. . . 5927 5927
e e . . 52:58 5258
. . ) . 5462 5462
TOTAL 22016 22016

. - . 498§ 49- 85
. 5300 53-00

. . . 5570 5570

. . 5995 5995
TotaL : 218 50 218- 50

AND HOUSING be pleased to state:

(a) whether due to the non-availa-
bility building material, the construc-
tion of house buildings has been con-
siderably affected;

(b) whether in view of this, Gov-
ernment are considering necesseary
steps to regulate the supply of build-
ing material to the middle and
lower income people; and

(c) if so, the steps Government pro-
pose to take in this regard?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes, to
some extent,

(b) and (c). No such proposal is
under consideration. |

Demands of All India Federation of

' University and Colleges Library Staff

Organisation

3473. SHRI SARJOO PANDEY:
Will the Minister of EDUCATION,
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SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the All India Federa-
tion of University and Colleges Lib-
rary Staff Organisations had observed
Ist June as “Black Day” in support of
their demands; and

(b) if so, what are their demands
and Government's response fhereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 5. NURUL HASAN): (a) A
copy of the appeal issued by ihe
Convenor of the Federation to observe
June 1, 1974 as “Black Day"” has been
brought to the notice of the Govern-
ment.

{b) The main demand uf the Fede-
ration relates to ‘parity’ in the scales
of pay with university and college
teachers. The recommendations made
by the University Grantg Commission
regarding revision of scales of pay of
Library Staff (Librarian, Deputy Li-
brarian, Assistant Librarian anq Li-
brary Assistant in Universities oand
Librarian in Colleges) are under exa-
mination of the Government.

Cut in Child Welfare Programme
Budget

3474. SHRI SARJOO PANDEY:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have de-
cided to cut the budget of child wel-
fare programme; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF QULTURE' (SHRI
ARVIND NETAM): (a) and (b):
plan budget of the Department of
Social Welfare, including the child
welfare programme budget, ig under
review and a final decision is yeL to
be taken.
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Non-Availabllity of Rationed Articles
at Fair Price Shop No. 4688

3475. SHRI JHARKHANDE RAIL

Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether his attention has been
drawn to a letter appearing in Hindi
daily of Delhi dated 26th June, 1974
complaining about non-availability of
rationed articles at Fair Price Shop
No. 4688 from 6th June onwards;

(b) if so, whether any enquiry has
been made; and

(c) action taken against the shop-
keeper for not obtaining rationed
materials from the authorities?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c): The Delhi Administration
has reported that the Fair Price Shop
No. 4688 was checkeq on 29th May,
1974 and some irregularities were
detected and the fair price shop was
suspended on 2nd July, 1974. The
Delhi Administration hag further re-
ported that appropriate legal proceed-
ings have been initiated against the
fair price shop holder. Due to sus-
pension of the said fair price shop, the
food cards attached to it have been
transferred te the nearby fair price
shops to avoid any inconvenience to
the card holders.

Distribution of Land to Harijans

3476. SHRI BANAMALI PATNAIK:
Will the Minister o AGRICULTURE
be pleaseqd to state:

(a) the progress made in the distri-
bution of land to Harijang in various
States and to ensure facilities and
concession they are entitled to;

(b) the results achieved so far; and

(¢) the further steps being taken in
this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
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(SHRI ANNASAHEB P. SHINDE):
(a) tg (¢): A statement is laid on the
Table of the House. [Placed in Li-
brary. See No. LT-8286/74],

Target of Wheat and Paddy
Production

3477. SHRI ARJUN SETHI: Wwill
the Minister of AGRICULTURE te
pleased to state:

(a) the target of food production
for the year 1874-75; both of wheat
and paddy;

(b) whether the late-monsoon dims
the hope of bumper kharif this year;
and

(c) the steps proposed to be taken to
remove the difficulties created due t»
shortage and rise in prices of fertili-
Zers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) The Planning Commission  has
fixed a target of 188 million tonnes for
food-grains production for the year
1974-75.. However, the crop-wise tar-
gets have not been fixed,

(b) The out-break of monsoon dur-
+ ing the current{ year no doubt, was
delayed for about 2-3 weekg in most
parts of the country and continued to
be weak till the end of June. How-
ever, good rains received thereafter,
have greatly facilitateg extensive sow-
ing operationg in different parts of the
country. Sowing of kharif crops at
thig stage are just nearing completion
ang as such, it is too early to give an
ideg of likely level of production.

(¢) The Government has been mak-
ing all efforts to ensure that the gap
between requirement and availability
of fertiliserg is reduced to the extent
possible. Adeguate foreign exchange
has been made available well in ad-
vance of the consumption season for
the purchase of fertilizers from
abroad. To ensure availability, ia the
short term and in the long term,
efforts are being made to enter into
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long-term contracts wherever possible,
Simultaneously, all endeavoury are
being made to maximise the utilisa-
tion of domestic fertiliser manufactur-
ing capacity. High level periodical
reviews are being carried out to
identify and@ remove the bottlenecks
which hamper domestic production.
In order to reach the fertiliser to the
areas of consumption gmoothly and in
time, distribution gysiem has been
streamlined. To make sure that the
available fertiliser is put to best pos-
sible use, State Governments have
been urged to determine prioritieg in
distribution and to propagate improv-
ed agricultura] practices. A campaign
hag also been launched to exploit the
urbanp ‘and rural manurial resources
to supplement chemical fertilisers as
well as to popularise weed control
measures.
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Punctions of Goan Private Shippers

3479. SHRI N. E. HORO:
SHRI K. MALLANNA.:
Will the Minister of SHIPPING AND
TNANSPORT be pleased to stale:
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(a) the functions of the Goan Pri-
vate Shippers dealing with foreign
countries; and

¢(b) the peolicy of Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and
(b): The function of all Indian ship-
pers, including Goan Private Shippers,
is to arrange export of cargoes to
foreign countries, Government en-
courages and assists the shippers in
in their export drive.

Dry Irrigation Plant and Exploitation
of Underground water potentlal

3480. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE be
peased to state:

(a) whether there is any proposal
under the vonsideration of Govern-
ment for a long term dry irrigation
plant and exploitation of underground
water potential in the country so that
food balance is not upset; and

(b) H so, facts of the programmes
of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B, P, MAURYA): (a) Yes,
Sir. Subject to the regional feasibi-
lities and scope and a availability of
financial and other resources, maxi-
mum efforts are being made in the
country to step up irrigation facili-
ties for the dry areas from surface
as well as groundwater sources with
a view to increasing agricultural pro-
duction.

(b) The total investment for jrri-
gation development envisasged in the
draft Fifth Five Year Plan is of the
arder of Rs, 4635.05 crores made up of
Rs, 317255 crores from public sector
and Rs. 148250 crores fram institu-
tiona] sources, Is gddition there is a

provision of Rs. 187 crores under the
Central Sector for Drought Prone
Area Programme. Irrigation schemes
from an important constituent of this
programme.

Irrigation from surface  water
sources is expected to be stepped up
from 26.90 million hectares to 33.58
million hectares and 16.00 million hect-
ares to 20.50 million hectares from
groundwater sources during Fifth
Five Year Plan,

Cattle Disease in Jabalpur Millitary
Dairy Farm

3481. SHRI D. B. CHANDRA
GOWDA.
SHRI M. S. PURTY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that a ser-
ious outbreak of a cattle disease, ‘rin-
derpest’, hag taken a heavy toll of ani-
mals at the military dairy farm at
Jabalpur; and

(b) if so, the loss of cattle and the
efforts of Government to save the life
of animas in the area?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and
(b). Due to outbreak of rinderpest
in May, 1974, Military Farm, Jabal-
pur losi 183 animals. All animals
in the Military Farm were immedia.
tely given serum and then tissue cul-
ture rinderpest vaccine as soon as the
disease was confirmed by the Insti-
tute of Preventive Medicine, Bhopal,

16729 preventive vaccinations have
been carried out by the Veterinary
Department in Jabalpur town to
control the disease. 5 deaths have
been reported from the area in
Jabalpur.
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Chapatl making machine

3482. SHRI GAJADHAR MAJHI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Institute of Hotel
Management and Catering has sug-
gested that the Agriculture Ministry
allow it to hand over the Mexican
tortilla (Chapati) making machine to
the Indian Army for preparing cha-
patis on a mass scale; and

(b) if so, its utility and reaction of
Government -thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):

(a) No, Sir,
(b) Does not arise.

Promotion of Inter-Regional Trade

3483. SHRI D. B. CHANDRA
GOWDA:
SHRI GAJADHAR MAJHI:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) what efforts have been made by
Government to promote the formation
of regional shipping conferences in-
cluding Indian Lines in South-East
Asia for promotion of inter-regional
trade; and

(b) whether the possibility of ac-
quisition of vessels by India and
South East Asian countries for inter-
regional trade with assistance from
the Asian Development Bank and the
World Bank has been examined?

THE REPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND

TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Gov-
ernment is not directly concerned

with the formation of Shipping Con-
ferences. Such Conferences are
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usually formed by Shipping Com-
panies |Lines operating in a particular
trade. Government, however, support
the idea of forming regional shipping
conferences including Indian Lines in
South East Asia to carry the trade
of the region. The India|Bangladesh
—Sri Lanka-Burma Conference was
formed and inaugurated at Dacca in
January, 1974. It compriges of Ship-
ping Companies of India, other South
East Asian countries and a British
Company. :

(b) Government does not buy ships
directly. No Shipping Company has
so far submitteq any proposal, involv-
ing assistance from Asian Develop-
ment Bank or the World Bank for
acquiring wvessels for interregional
trade. As such the possibility of se-
curing loan assistance for the purpose
does not arise,

Master Plan for linking all ports in
Karnataka

3484. SHRI C, K. JAFFER
SHARIFF:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Karnataka Govern-
mentl have prepared a Master Plan
for linking all ports in that State by
it coastal highway;

(b) whether Central Government
have approved the plan; and

{¢) whether the Central Govern-
ment have agreed to give full assis-
tance to the State Government for im.
plementing the plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (¢).
Constitutionally the Central Govern-
ment is responsible for roads declared
as N. Hs. All roads other than Na-
tional Highways in States are essen-
tially the concern of the respective



85 BHADRA 4,

Written Ansi‘-vers
State Governments. The Government
of India have no information about
any master plan, prepared by the
Government of Karnataka on the sub-
ject. However, so far as N.Hs, are
concerned, there is already an exist-
ing National Highway (N. H. No, 17)
in the State running along the coast
and connecting the various ports in
the State. The Government of India,
meet the entire cost of development
and maintenance of the National
Highway,

Representation from S, V., Teacherg in
Delhi Schools

3485. SHRI T. SOHAN LAL: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state: gt

(a) whether he has received any
representation from 8. V. Teachers

working in the Higher Secondary
schools of Delhi;
(b) whether some MUPs. and a

member of the Metropolilan Couneil
of Delhi also forwarded a memoran-
dum to him; and

(e) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a) Yes, Sir.

(b) Yes, Sir.
(c) The matter is under considera-

tion in consultation with the Delhi
Administration,

Paddy/Rice Trade handleq by
Wholesalers and Retailers

34868. SHRI N. E. HORO: Will the
Minister of AGRICULTURE be pleased
to state:

(a) the volume of paddy/rice trade
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at present being handled by the
wholesalers (a) within each State
and (b) outside each State, their num-
ber and grea of operation; and

- (b) the nature and degree of cont-
rol on the retail traders operating in
paddy/rice trade?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The information is being
collected and will be laid on the
Table of the Sabha,

Enhancement of Levy on Foedgrains

in Karnataka
3487. SHRI C. K PAFFER
SHERIFF: Will the Minister of

AGRICULTURE be pleased to state
to what extent Government consider
it necessary to enhance the present
percentage of levy on foodgrains im-
posed in the State of Karnataka to
maximise procurement under the pre-
sent; system and maximise procure-
ment under the new system?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
Producer’s levy on acreage basis has
been imposed by the Government of
Karnataka on paddy, jowar and ragi.
The State Government had also im-
posed levy on rice millers which how-
ever has been declared void by the
High Court in the first week of July,
1974. The State Government are
appealing against the decision of the
High Court.

+

It is essentially for the State Gov-
ernment to decide whether there
should be any enhancement in the
percentage of levy on foodgrains, No
proposal in this regard has so far been
received from the Government of
Karnataka, :
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Specifications of Paddy/Rice for the
Proeurement

3487. SHRI C. K. JAFFER

SHERIFF: Will the Minister of AGRI-
CULTURE be pleased to State the
modifications Government propose to
make in the present specifications of
paddy|rice as to enable procurement
of paddylirice under the new system?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(BHRI ANNASAHEB P. SHINDE):
There has becn no change in the sys-
tem of procurement of paddy]|rice,
and no major changes in their specifi-
cations are contemplated.

Rice Mills in Karnataka

3489. SHRI C. K JAFFER
SHARIFF: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the number of registered rice
mills, huller type and other rice mills
in the State of Karnataka; and

(b) the estimate of unlicensed mills
operating in the State of Karnataka
and the arrangements of controlling
the rice mills and hullers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Number of registereq rice mills
type-wise as on 13-8-T4: —

(i) Single hullers . B 6,820
(i) Huller-cum-shellers . 188
(lii) Shellers . . . ¥ 904

(b) Information is being collected
and will be laid on the Table of the
Sabha.
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Tenements Reserved for S.C, & S.T.

3480. SHRI D. P. JADEJA: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Gujarat Housing
Board has decided to reserve 15 per
cent of the total tenements to the
Scheduled Castes and Scheduled
Tribes;

(b) the number of the
earmarked for these
District-wise; and

tenements
Communities

(c) if so, whether the quantum of
depopits by these communities will
also be reduced?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-

ARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHI OM MEHTA): (a)

According to the information furnish-
ed by the Government of Gujarat, 10
per cent of the houses built by the
Gujarat Housing Board under the Low
Income Group Housing Scheme and
the Middle Income Group Housing
Scheme and 5 per cent under the In-
tegrated Subsidised Housing-Scheme
for Industrial Workers and Economi-
cally Weaker Section of Community
are reserved for Scheduleq Castes and
Scheduled Tribes,

(b) The information is being col-
lected from the Government of
Gujarat and will be laid on the Table
of the Sabha,

-

(c) The Government of Gujarat
have intimateq that they have yet
taken a decision on a proposal of the
Gujarat Housing Board recommend-
ing reduction in the initial deposit by
Scheduled Castes and Scheduled
Tribes from 25 per cent to 10 per cent
in the case of tenements built under
the Low and the Middle Income Group
Housing Schqne.
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Diesel for Tractory

3491. SHRI MARTAND SINGH:
Will the Minister of AGRICULTURE
be pleaseqd to state:

{(a) whether Government have col-
lected information regarding the trac-
sors lying idle in some of the States
for want of diesel;

(b) if so, the facts thereof; and

(c) whether Government have
given some incentives to farmers by
way of providing them diesel for their
tractors?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). No Sir. However, no
report of tractors lying idle for want
of diesel has been received from any
State,

(c) The State Government have
been advised to consider regulation
of diesel oil supplies for agricultural
use on cards to ensure availability on
priority during the busy season.
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Rape Seed alloited to Meghalaya
during 1973-74

3495. SHRI B. K. DASCHOW-
DHURY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether 800 tonnes of rape seed
was allotted to Meghalaya in 1973-74;

(b) whether the seed was allotted
directly to the Government of Megha-
laya or to & party recommended by
it; and

(¢) whether this matter is now
under enquiry of the C.B.I.?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B, P. MAURYA): (a) No, Sir.

(b) and (c). Do not arise,
\
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Rice and Wheat quota for Madhya
Pradesh

3499. SHRI MARTAND SINGH;
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the State of Madhya
Pradesh have reguesteq the Central
Government  for higher quota of
rice and wheat for that State; and

(b) if so, the quantity of food-
graing Government have agreed to
release as revised quota to the State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (by Allotments of foodgrains
from the Central Pool are made each
month keeping in view the availabi-
lity of stocks in the Central Pool, re-
quirements of deficit States and other
relevant factors.

Madhya Pradesh is surplus in rice
and there has been no request for al-
lotment of rice. The State is margi-
nally surplus in wheat also. As under
the revised wheat policy. wheat was
available j, the open market, no wheat
was allotted to the State for June,
1974. At the request of the State
Government, a quantity of 2.0 thous-
ang tonnes of milo was allotted to the
State for the month of June, 1974. For
each of the months of July and
August, 1974, a quantity of 3,000 ton-
nes of wheat and 2,000 tonneg of milo
hag been allotted.

Pay Scales of University and College
Demonstrators

3500. SHRI. RAMAVATAR SHAS-
TRI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Sen Committee on
Governance of Universities had re-
commended the initial scale of Rs. 300
and Rs. 400/- for Demonstrators and
Lecturers, respectively;

AUGUST 26, 1074
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(b) whether the pay scale of the
Demonstrators and of other similar
qualified non-gazetted Scientific Cen-
tral services has been revised to Rs.
550—900 ag per recommendation of
IIIrd Pay Commission;

(e¢) if so, the justification to allow
the pay scale of Rs. 500—800 to De-
monstrators of Universities/Colleges
by creating the gap of Ra 200/= in
between the Demonstrators and Lec-
turers in the Universities and also
showing apparent discrimination by
allowing Rs, 50/- less than the De=
monstrator getting in the Central
Scientific Services; and

(d) whether Government received
IIIrd revised memorandum from the
Bihar State Demgnstrators Association
and Andhra State Union and Demon-
stratorg Association and if so, the re-
action of Government?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) The
Committee on Governance of Univer-
sities and Colleges (Sen Committee)
had in the second part of its report
entitled ‘Teachers’ inter alia recom-
mendeq that “there is no need for
tutors and demonstrators in Universi-
ties and Colleges. For the existing
incumbents the scale should be revised
to Rs. 300—600. Facilities however,
should be provided to enable them
to improve their qualification, with a
view to their ultimate appointment
ag lecturers”. In the same report the
scale for a lecturer i; an undergra-
duate college was recommended as
Rs.  400-40-800-50-950—assessment—
50—1250.

(b) ang (¢) The Third Central
Pay Commission had recommended
that non-gazetted scientific staff, who
were in the existing scale of Rs. 326—
575, may be given the scale of Rs.
550—900 and the qualifications for
recruitment should be (a) M.Sc, or (b)
B.E. or (c) first class B.Sc. (Hons.)
or (d) at least second class B.Sc, or
Diploma in Engineering with at least
three years’ experience. There ls,
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therefore, no justification for giving
the Demonstrators who are in ihe

scale of the Rs. 250—400 parity with
the non-gazetted scientific staff.

(d) Government have received co-
vies of the Thirg Revised Memorandum
of the Bihar State Demonstrators As-
sociation and representation of -the
“Tutorgs and Demonstrators Organisa-
tion of Andhr; Pradesh. Similar re-
presentations were received carlier and
taken into consideration while decid-
ing the revised scale of pay of Demon-
strators. The demands made by the
Bihar State Demonstrators Association
regarding provision of study leave
with full pay to Demonstrators to en-
able them to improve their academic
qualifications and automatic absorption
of these with prescribed qualifications,
ag lecturers are the concern of the
State Government and the Universi-
ties.

Demonstrators Working in Universities
and Colleges

3501. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the University Grants
Commission has recommended for the
improvement of qualification of the
Demonstrators working in the Uni-
versities and Colleges; and

(b) if so, the main recommendation
and the stepg iaken by Government
in this regard and absorbing them as
lecturers by promotion?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
{b) The University Grants Commis-
sion has accepted the recommendation
of its Committee on Governance of
Universities and Collcges that facili-
ties gshoulg be provided to enable the
existing tutors and demonstrators to
improve their qualifications with a
view to their ultimute appointment as
lecturerg. Necessary uction in  this
regard has to be taken by the State
Governments and Universities.
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Financilal Ald to Educational And
Research Institutions

3502. SHRI S. N. MISRA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased tp state;

(a) the names of educational and
research institutions in the country
which are getting financial aid from
the Government of India;

(b) the amount given to each per
year during the last threg years;

(¢} whether working of these insti-
tutions has ever been assessed to find
out the effective utilisation of public
‘money; and

{d) if not, whether there is any
proposal to look intg the working of
these institutiong with a view to
know how far they have fulfilled the
tasks assigned to them or the purpose
for which they were set up?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b) The requisite information is be-
ing compiled and will be laig on the
Table of the House.

(¢) and (d) The working of the
Institutions is assessed from timg to
time through Reviewing Committees
when necessary, Some of the organi-
sations in respect of which Review
Committees have been appointeg are
indicated in the statement enclosed.

Utilisation Certificateg are also is-
sued iy, respect of grants paid to gran-
tee Institutions to ennsure that the
funds provided have been used for the
purposes for which they were given.
The Institutions are also subject to the
audit by the Comptroller & Auditor
General or his nominee.

Statement

1. National Council of Educational
Research and Training, New
Delhi.
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2. University Grants Commission.
3. National Book Trust, New Delhi.

4. The three National Akademies,
namely, Sahitiya Alkademi,
Sangeey Natak Akademi and
Lalit Kala Akademi, New
Delhi.

5, Kendriya Hindi Shikshan Man-
dal, Agra.

6. Lakshmibai National College nf
Physical Education, Gwalior.

7. Five India,, Institutes of Tech-
nology ai Kharagpur, Kanpur,
Delhi, Bombay ang Madras

B. 14 Regiona! Engineering Col-
leges.

9. Indian Institution of Sciences,

Bangalore.

10. Indiay, Council of Socia) Science
Research, New Delhi.

11. Indian Institute of Advanced

Studies, Simla.

Implementation of Wild Life Profec-

tion Act
3503. SHRI DEVINDER SINGH
GARCHA:
SHRI MOHINDER SINGH
GILL:
Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether the Indian Wild Life
Protection Act has not yet been effec-
tively implemented so as to check the
destruction of wild life in the coun-

try;

{b) whether nine States and Union
Territories have not so far adopted
the provisions of the said Act;

(c) if so, the reasons for the same;
and

(d) what immediate steps are being
taken to properly enforce the law
ageinst Indiscriminate destruction of
wild life, through poaching too ae
urged by the Wild Life Board?

AUGUST 26, 1074
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA): (a) and (b).
1n some of the States where the Act
has been extended, the full comple-
ment of protective staff for the effec-
tive enforcement of the Act has not
been put in positio, yet. However,
the staff in these States iz being
sirongthened and protection work
intensified. Vigilance is being maintain-
ed against poaching illegal trapping
sale ele, through the enforcement staff
and legal aclion isx taken against the
offenders.

{b) Eight States and U.Ts. have not
so far adopted the provisiong of the
said Act.

(¢) The information is being col-
lected from State Governments and
will be laig on the Table of Sabha
in due course.

Committee on Working of Small Far-
merg Development Agencies iy Bilas-
par, M P,

3504. SHRI BHAGATRAM MAN-
HAR: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government propose
to appeint a committee to look into
the working of small Farmersg Deve-
lopment Agencies in Bilaspur, M. P.;
and

(b) if so, the composition and terms
of reference of the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No, Sir.

(b) Does not arise.

Ship Building Facilities at Alleppey
and Panafi

3505. SHRI VAYALAR RAVI:
SHRI M. M. JOSEPH:

Will the Ministey of SHIPPING
AND TRANSPORT
be pleased to state:
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(a) whether the Bhagavathi Com-
mittee has recommended that the
ship bullding facilities at Alleppey
and Panaji Government workshops
should be improved by installing
modern equipments; and

(b) if so, the reaction of the Cen-
tral Government to thig proposal and
the steps taken in that direction?

THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND
TRANSFORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes,
Sir.

((b) The Government of Kerala has
submitted a scheme at ap estimated
cost of Rs. 18 lakhs for ship building
facilities at Alleppey which is under
consideration. A provisiop of Rs, 14
lakhs hag tentalively been made ip the
Fifth Five Year Plan for expansion of
marine  workshop at Betim and
Panaji. Detailed scheme in this re-
garg is still awaited from the Govern-
ment of Goa, Daman & Diu.

Decagualisation of Seamen of India

3508, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state whether Governmeny are con-
sidering the question of decasualisa-
tion of Seamen of India and payment
of wageg to Indian seamen during the
period of their unemployment?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): No, Sir.

Loss of Employment by Seamen

8507. SHRI DINEN BHATTACHA-
RYA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state
whether the Ministry approve loss of
employment of scamen of India due
to occasional company medical exami-
nation despite eight years medical fit-
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.ness certificate issued by the Govern-

ment of India?

THE DEPUTY MINISTER IN THE
MINISTRY ©F SHIPPING AND
TRANSPORT {SHRI PRANAB
KUMAR MUKHERJEE): There is no
loss of ¢mploy ment for seamen of India
on account of company's medical exa-
mination as tas seaman declared medi-
cally unfit hy the company’s doctor is
replaced by another Indian seaman
who is declared medically fit by the
company's doctor. It is a loss of job
only for that particular seaman who
is declared medically unfit till the
time he recovers and ig derlared me-
dically fit.

Wages of Seamen

3508, SHRI1 LINEN BHATTA-
CHARYA: Will the Minis'~r of SHIP-
PING AND TRANSPORT he pleased
to state whether wages of the Seamen
of India have been reduccd!curtailed
by merely changing nomenclatures
cven though duties and responsibilities
remain unchanged?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): No Sir.

Strike in Calcutta Port

3509, SHRI MOHAMMAD ISMAIL:
Will the Minister ¢f SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Ministry is aware
of the token strike held on the 10th
May, 1974 in the Calcutta Port spon-
sored by the Port-Dock-Seamen's
Sangrami Morcha for realisation of
their fifty demands: and

(b) if so, the steps taken by Gov-
ernment to meet their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERIJEE): (a) Yes, Sir.

LN
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(b) Out of 50 demands, 35 demands
relateg to Port and Dock workers in
Calcutta. The demands were taken
up in conciliation by the Assistant
Labour Conmmissioner (Central), Cal-
cutta which ended in failure. After
examination of the Failure of Conci-
liation Report, the Minisiry of Labour
informed the particg that none of the
demands merited reference to adjudi-
cation. The remaining 15 demands re-
late to wages anq otlher service con-
ditions of Ind'nn seamen and such de-
mands are ncgotiated and settled &t
the National Maritime Board, which
is a bipartite body consisting of the
representatives of Shipowners and
Seafarers. The Government are not
associateq with the Nationa] Maritime
Board.

Dock Labour

3510. SHRI MOHAMMAD ISMAIL:
Will the Minister of SHIPPING AND
TRANSPORT bhe pleased to state:

(@) whether the power vesled in
the Chairman, Calcutta Dock Labour
Board and Calculta Port Commission-
ers to dismiss or terminate any em-
ployee from service without giving any
reason and/or without affording any,
opportunity of self-defence, iz justi-
fled;

(b) if so, the reasons therefor; and

(c) il not, the steps taken to re-
instate those employees who have
been so dismissed or whose gervices
have been 80 terminated?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 PRANAEB
KUMAR MUKHERJEE): (a) Presum-
ably the Question perlaing to the
Chairman, Caleutta Dock Labour Board
who is also the Chairman of Calcuita
Port Commissioners, He has no
puwerg tp dismiss or terminate the
services of any employee of the Dock
Labour Board without giving any rea-
son and/or without any opportunity
of pell-defence.
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(b) and (c). Do not arise.

Manning Scales for Beamen

3611. SHRI SAROJ MUKHERJEE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
of Manning Scales for Seamen on the
basis of tonnage of ships; and

(b) if so, what are the scales?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) No man-
ning scales for seamen op the basis
of tonnage of ships have so far been
prescribed.

(b) Does not arise.

Delay in Development Works on
Beypore Port

3512, SHRI VAYALAR RAVI:
SHRI M. M. JOSEPH:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the development worka
on the Beypore Porl is being consider-
ably slowed down and delayed due to
the meagre allocation of funds, to this
projecl. by the Central Government;
and

(b) if so, what steps Government
propose to take in this regard and the
time by which this project is expected
to be completed as per the latest es=
timates of Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
Development of Beypore Port estimat-
ed to cost Rs. 111.96 lakhs was one of
the Centrally sponsored schemes ia
the Fourth Plan. During 1872-73, e
State Government had reporteg am
approximate expenditure of Rs, 4 lakhg
which was released as a loan assistance
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by the Central Government, During
1973-7¢ the State Government report-
ed an expenditure of about Rs.
2 lakhs "till end of November,
1973; they also indicated that
bills outstanding for payment towards
hire of Government of India dredger
would be of the order of Rs. 11 lakhs.
Against this, Central Government re-
leased a loan assistance of Rs. 6 lakhs;
more could not be released due to
reduced budget allocation o, account
of financig} stringency. However, the
estimate of the project included Rs.
88.70 lakhs for dredging work alone,
out of which Government of India
dredger had done dredging worth over
Rs. 468 lakhs, in anticipatio; of pay-
ment by State Government, till May,
1974, when they intimated that they
no longer required the dredger, Gov-
ernment of Kerala have indicated that
it is not ppssible to indicate final date
for completiop, of work due to finan-
cial stringeney.

Kapurthala Plot

3514. SHRI VAYALAR RAVI: Will
the Minister of WORKS AND HOUS-
ING be pleased to siate:

(a) what progress has been made by
Government in vacating the Kapur-
thala plot and handing it over to the
Government of Kerala; and

(b) what are the reasons for the
unreasonable delay in the matter and
the steps taken by the Government to
speed up the process?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORK AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). Efforts so far made to fing alter-
native sccommodation for shifting the
Police force from the Kapurtaly plot
have not proveg successful because

‘no suitable plot/accommodation could

.be found for the purpose.

Efforts are being continued to shift

the Police Force as early as possible.

Audit of F.CI Accounts by C.& AG.

3514. SHRI P. M. MEHTA:
SHRI P. A. SAMINATHAN:
SHRI C. JANARDHANAN:
SHRI NATHU RAM AHIR-

WAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether for the first time the
account of the Food Corporation of
India has been audited by the Comp-
troller and Auditor' General of India;

(b) if go, whether the C. & A.G. in
his report has passed many strictures
and exposed cases involving = fraud,
waste and negligence; and

(c) the steps being taken by Gov-
ernment in this regard?

THE MINTSTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). Yes, Sir, The Director of
Audit (Food) has forwardeq certain
draft audit paragraphs while auditing
the accounts of Food Corporation of
India for factual verification and
comments. They are being processed
by the Food Corporation of India.

Licences for new sugar factories Im
Gujarat

3515. SHRI ARVIND M. PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any suggestion has been
made by the State Level Committee
for Cooperative Suger Factories for
granting licences in favour of Gujarat
Rajya Sahakari Khand Udyog Sangh
Limited for setting up 19 sugar face
tories in Gujarat; and

(b) if so, the action taken by the
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No such
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suggestion has been received in the
Ministry of Agriculture,

(b) Does not arise.

Legal Measures to Check Acquisition
of Benami Land

3516. SHRI SAMAR GUHA: Wwill
the Minister of AGRICULTURE be
_'pleased to state:

(a) whether due to many flawg in
land laws adopted by different Sta-
tes acquisition of ‘Benami Land’ re-
malned unchecked;

(b) if so, whether the Government
propose to enact model legal measures
for the benefit of all States 10 check
violation of land ceiling laws, particu-
larly about Lolding of ‘Benami Lands'
by land holders: and

(c) if so, facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHRL ANNASAHEB P, SHINDE):
(a) Benami acquisiiion of land ecan
take place outside the scheme of law
as much as due to flaws in and faulty
implementation of the law,

(b) and (c). Having in view the
wide diversily of socio-economic con-
ditions and the land-man relationship
in different parts of the country, no
model Jegislation is likely to be useful.
However, the national guidelineg on
celling on agricultural land holding
issued by the Government of India has
urged the States to make legislative
provision for ignoring with retrospec-
tive effect transfers of land, except for
caseg of bona fide transfers, in the
determination of the ceiling.

Grievances of siaff of Baijnath HS.
School, New Delhi

8517. SHRI PHOOL CHAND
VERMA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

Written Answers  AUGUST 26, 1974  Writien Antbe

(a) whether innumerable represen-
tations were made by the employees of
Baijnath Higher Secondary School,
Ishwar Nagar, New Delhj to the Direc.
torate of Education, Delhi regarding
various malpractices and for redressal
of the grievances of the staff;

(b) if so, what are those complaints;
and

(c) what action has been taken to
set right the administration of the
said school and sort out the grievances
of the members of the staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN TH¥
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV); (a) A few complaints
were received from the employees of
the school.

(bY The complaints gre as under: —

(i) A representation from the stoff
Secretary of the Teachers
Association regarding non-
payment of salary to the staff,
non-depositing of the Manage-
ment's ghare towardg Provi-
dent Fund Aceount of the
employees of the school ete.

(ii) A representation by Shri Babu
Lal regarding regularication
of his appointment as Sweeper
in the school.

(iii) A representation by Shvi
Niranjan Lal regarding non-
payment of hig arrears due to
him,

-

(c) A number of meetings between
the Deputy Director of Education
(South) and the Manager of Baijnath
Higher Secondary School, New Delhi,
were organised and the Manager was
advised to settle the issues. Practically
all the lssues mentioned sbove have
since been settled.
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Revision of the pattern of ocoal
movement

3521. SHRI P, GANGADEB:
SHRI M. S. PURTY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether his ministry is con-
sidering proposals to recast the pat-
tern of coal movement;

(b) if s0, main features thereof;
and

(¢) whether the new pattern envi-
sages reduction of loading centres,
from the existing number of 400 and
odd centres to about 1207

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE); (a) to (c).
For the purpose of rationalisation of
coal transport, the Ministry of Rail-
ways (Railway Board) set up two
Study Teams, Ong of the Study Teams
suggested the reduction of existing
loading points from 352 to 81 in the
Bengol-Bihar coalfields,

Small Farmers Development Agency
Projects

3523. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Small Farmers
Development Agency Projects scat-
tered all over the country are succeed-
ing;

(b) if so, which are the States
having the largest number of small
farmers;

(c) whether the Stateg having the
largest number of small farmers have
been' allotted the largest number of
projects; and

(d) If not, the reasons therefor?

AUGUST 28, 1974
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The
Small Farmer Development Agency
Projects, which have been set yp in
different States/Union Territories as
a part of the special programmes for
the benefit of the weaker sectiong of
the rural population, are making
significant progress though the per-

formance is not uniform in all the
projects.
(b) to (c). A statement giving the

number, Statewise, of cultivators upto
two hectares and agricultural labour-
ers, as workeq out by the National
Commission opn Agriculture on the
basis of the population censug report
of 1971. Col. 3 of the stalement gives
the allocation of SFDA|MFAL
Agency units as recommended by the
National Commission on Agriculture
and accepted by the Government of
India is laid on the Table of the
House. (Placed in Library. See No.
LT-8287174). It will be geen that the
comparative population of cultivators
upto two hectares and agricultural
labourers is generally reflected in the
number of units allocated to different
States/Union Territories during the
Fifth Five-Year Plan. These alloca-
tions include the existing SFDA/
MFAL Projects which were started
during the Fourth Five-Year Plan.
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Minor Fishing harbourg in
Maharashtra

8625, SHRI SHANKER RAO
SAVANT:

Wilj the Minister of AGRICULTURE
be pleased to state:

(a) whether any decision has beem
taken regarding the improvements to
minor fishing harbours in Maharash-
tra in the Fifth Plan period; ang

(b) if so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) and (b). The tota) provision in the
Fifth Plan for development of fishing
harbours is s, 12.00 erores. other than
the fishing harbour in 'major ports, It
is proposed to select siteg mll over the
country, sites having maximum ecn-
nomic returp keeping into account the
tota] amounts available in the Plan.
The Government of Maharashtra has
been requested for information about
the present status of fishing activity
and the extra economic benefits which
would accrue per unit investment so
ag to asertain the cost benefit ratio nt
the various proposalg received from
the Government of Maharashtra for
the provision of landing and berthing
facilities along the Maharashtra coast.
The information is still awaited.

Sale of Exercise Booky to Students in
Delhi at subsidised rates

3526, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether keeping in view the
ever-increasing prices of Exercise
hooks, Government have taken any
measure to sell them to school stu-
dents in Delhi at a sulvidiseg rute:

and
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(b) if mo, the salient feature;, of
the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b) In July-August, 1974, the Joint
Committee of Paper Industry, under
advice of the Ministry of Indusirial
Development gnd Ministry of Educa-
tion and Social Welfare has aliocated
and released for Delhi Administration
740 tonnes of paper for exercise books
or concessional rates. A further
guota of 150 tonnes of paper has been
sllocated by the Ministry of Educa-
tion and Social Welfare for Delhi
Administration for exercise bhooks for
release during August and September,
1874. For the purpose of proper gis-
tribution of the paper, the Delhi Ad-
ministration has formed a State Level
Committee. Allocation to copy manu-
facturers hag been made and copy
exercise books will be available in
the market in the near future. The
manufacturers will print the sale
price, size and number of pages on the
cover of the copy exercise books.
That these exercise books have been
manufactured from paper supplied by
the Government of India at a fair
price will also be mentioned on the
rover, in Hindi.

Adverse effects of using soft water

3527. SHRI JAGANNATH MISHRA:

Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) whether Government have exa-
mined the adverse effectg of using
soft water as pointed out in the news-
item appearing in g local daily dated
the 28th June, 197; and

(b) it =0, outoeme of the study
-carrieq out in this regard?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-

AUGUST 26, 1974
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ING (SHRI OM MEHTA): (a) and
(b): Information is being collected
and will be laid on the Table of the
Sabha,

Non-availabliity of wheat ip grain
w of Delhi

3528. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether wheat ha; disappeared
from the grain markets of Delhi; and

(b)Y if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)-
(2) and (b): Government is aware of
the fact that at present there is re-
duced availability of wheat in the
open markets in Delhi. This is mainly
on account of lesser import of wheat
on trade account from the surplus
States of Punjab and Haryana.

Turn-Over achieveg by N.B.C.C.
3528. SHRI RAJDEO  SINGIL:

Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) whether National Building Con-
struction Corporation hag achieved a
record turnover of Rupees 8.5 crores
in 1873-74, the increase being nearly
40 per cent more over the previous
years turnover; and

(b) if s0, whether the same tempo
of the turnover will be maintained in-

the coming years?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) As per
the interim Profit and Loss Account
af the Corporation for the year end-
ing 31st March, 1874, the Corporation
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achieved g turnover of abeut Rs. 8.50
crores, comprising of about Rs. 5.37
crores on civil works and about
Rs. 0.13 crores in respect of bricks and
-other products manufactured in the
Mecheanised Brick Plant. The turn-
over c¢n the eivil construction works
is about 38 per cent more than the last
year's (1872-73) turnover of Rs. 6.04
CTores.

(b) The Corporation expects
maintain the present tempo ij
coming years.

"0.G.C. Assistance to Mithila Unjversity

3530. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to refer to the reply given
to Unstarred Question No. 930 on
the 20th July, 1874 regarding repre-
sentation from Mithila University for
grants and assistance and state:

to
the

(a) whether rules mentioned in the
reply have since been frameg and
eligibility of Mithila University for
receiving assistance from the U.G.C.
decided upon;

(b) if not, by which time the same
is proposed to be doue; and

(c) which of the particular colieges
affiliated to the Mithila University are
recelving financial assistances from
the U.G.C. and the exact amount thesc
individua) colleges have been receiv-
ing during the last three years and the
current yeary

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
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(PROF. S. NURUL HASAN): (a) and
(b): The matler is still under exami-
nation.

(c) A statement is laid on the Table
of the House. [Placed in Libraty,
Sre No. 1.T-8288/74].

Class I Executive Engineers in
CPW.D,

3531. SHRI G. P. YADAV: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the number of Executive Engi-
neers Class I in CP.W.D. for Civil
and Electrical separately as op the
Ist July, 1974; and

(b) how many of them have been
officiating in that grade for more
than seven years, ten years and
ffleen years?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
iumber of Executive Fngineers in the
(P.W.D. (including those on deputa-
tinn) as on lst July, 1874:—

Civil Electrical
350 83
(b) A stalement indicating the

number of the Executive Engineers
who have beep officiating for more
ihan seven years, ten years and fifteen
years, is attached.

Statement
) ¢ ecutive  Executive Executive
S.No. Category Exscutt ineers  Engineers
%ciadns ciating  officiating
for more for more for more
seven than ten than 15
years but: years butf years.
less than less than
JO Years. IS5 years.
1 2 3 4 5
1 Executive Engineer (Civil ) . ., & 64 67 37
2 Executive Engineer (Elect.) * 17 - !

Note : mmwem;mmd@mmwmmmu
o e, -
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Allotment of Oonveyance to C.PW.D,
Engineers

3532. SHRI G. P. YADAV:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of posts of Engi-
neerg in C.P.W.D. who are incharge of
outdoor duties on construction and
maintenance works in Delhi and other
places as on the 1st July, 1974; and

(b) the nmumber of such officerg who
have beep allotted Government con-
veyance for performance of outdoor
official duties?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
position as on Ist July, 1974, was as
fcllows:

Category No. of posts
Superiniending Engineers: 38
Executive Engineers: 158
Assistant Engineers: 635
Junior Engineers: 2970
(b) Depending on need, Govern-

ment vehicles are sanctioneq for cer-
tain units which may be either a Divi-
sion or a Circle. These vehicles are
meant for the unit as a whole and nut
for any particulur officer. Govern-
ment, however, pays conveyance al-
Jowance to such of the field officers
who keep their own vehicles and use
them for official purposes,

Extension of Fruit Production Order
to Soft Drink Industry

8533. SHRI SHASHI BHUSHAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the  Fruit Products
Order has been extended to the Soft
Drink Industry:

(b) what steps have been taken by
the Government to ensure that spuri-
ous water is not filled|refilled by big
or small soft drink manufa!:turlnx
companies; and

(c¢) whether the Industry has been
given any protection from the pro-
visions of the Prevention of Food

AUGUST 26, 1074
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Adulteration Act where Fruit Product
Order applieg and if s0, the nature
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(BHRI ANNASAHEB P. SHINDE):
(a) The scope of Fruit Products Order
was exterded tp sweetened aerated
bteverages from lst January, 1973,

(b) Units licensed under Fruit Pro-
ducts Order are required to manufac-
ture products in accordance with the
specificationg laid down ip the Fruit
Products Order. Samples of these
products are checked and analysed
from time to time.

(¢) F.P.O. licensees are exempled
from taking out licences under Pre-
vention of Feod Adulteration Rules.

Delhi Schools in Tentg

3534. SHRI NAWAL KISHORE
SINHA.:

Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of higher secondary,
middle or primary schools in Delhi
which are still running in tents and
from which year;

(b) the number and namey of
sdhools in Delhi which have not so
far been provided with tents even
though the school session has already
begun;

(¢) the reasons in respect of (a)
ang (b) above; and

(d) the steps taken or proposed to
be taken to provide tents where these
have not so far been provided and also
the plans of Government for cons-
tructing the buildings of the schools
which are running in tents?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (d): The re-
quisite information ip respect of the
schoolg run by the Delhi Administra-
tion ig given in the attached State-
ment. Information in respect of
rchools run by the local bodies In
Delhi/New Delhi is being collected
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and will be laid on the Table of the
Sabha as early as possible.

(a) 30 Government Higher Secon-
-dary Schoolg and 14 Middle Schcols
run by the Delhi Administration (Edu-
cation Department) are at present
functioning in tents as per details
given below:—

‘Government Higher Governmen*
Secondary Schools Middle Schools
1963 2 1972 1
1965 2 1973 3
1970 7 1974 10

1971 3 —
1972 3 14
1973 3 ————
. 1974 10
30

Besides the above mentioned schools,
<ome classes are run in tents in res-
pect of 43 Government Higher Secon-
-dary Schools and 83 Government Mid-
#le Schools due to shoriage of pucca
classrooms in the buildings of these
gchools.

(b) Tents have been provided in all
the schoolg wherever needed.

(c) The reasons for (a) are:—

(i) Limited resources for coOns-
truction of school buildings;

(ii) The ban imposed by the Gov-
ernment 0° India on construc-
tion of new buildings: and

(iii) Cases pending in Law Courts.

(d) Five buildings for Government
‘Higher Secondary Schools are wunder
construction; of these two buildings,
which are under construction for Gov-
ernment Higher Secondury Schools,
wili replace two schoolg which are in
dents, The Government of India have
imposcd & ban on construction of
&chuol buildings since Ist August,
1973. However, the Government of
India hag beep requested by Deihi
Administration to relax the ban for
construction, of at least 16 new build-
ings and 125 classrooms during the
year 1874-73. ‘The metter ig under
wonsideration of the Government.

D.T.C. ka shikayati safar

3535. KUMARI KAMLA KUMARI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the attention of the
Government hag; been drawn to the
news item under caption “D.T.C. ka

shikayati safar” appearing in local
Hindi daily dated the 18th May,
1974;

(b) if so, the actions taken against
the siaff members thereof; and

(c) if not, the reasuns therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI PRANAB KU-
MARl MUKHERJEE): (a) Yes, Sir.

(b) and (c): The complainant has
been asked by DTC authorities to
indicate the numbey of the busg and
badge numbers of the staff involved
in the incident to enable them to make
enyuiries into the matter.

Allotment of Quarters to Employees of
Delhi Administration

3536. SHRI AMBESH: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No, 612 on the
25th February, 1074 ang state:

(a) the names, designations, quar-
ter numbers allotted and locality of
the quarters allotted to the 227 em-
ployees of Delhi Administration,
Delhi:

(b) names, age, desease and relation
with the Government servant of the
patient on whose medical certificate
above allotments have been made;

(c) whether the above allotment
could be cancelled in the event of re-
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covery or death of the patient, if any,
nnd the cure of the disease; and

~(d) if not, the veasons therefor?

THE MINISTER OF STATE IN
1HE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SIIRI OM MEHTA): (a) and
{(b): These detuils are not readily
availahle at this slage as in many
cases the relevant records being of
very old dates will involve lot of time
ang labour,

(¢) and (d): The ad huc allotments
on medical grounds are made as per
preseribed rules which do not provide
for cancellation of the allotmenta

Tty qo ¥ wenf o
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New Wheat Seed as Hoax

3538. SHR1 DHAMANKAR:
SHRI VASANT SATHE:
Will the Minister of AGRICULTURE
be pleased lo state:

(a) whether the attention of the-
Government has been drawn to the
news report appearing in an English
daily dated 3rd August, 1974 under the
caption New Wheat seed termed &
hoax’; and

(b) if so, the facts of the matter
and the reaction of the” Government.
thereor?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):

(a) Yeﬁ, Sir.

(b} The Lal Bahadur Variety of
wheat sponsored by the Wheat Specia-
list, Agriculture Research Station,
Durgapura, Rajasthan, wag considered
in the 8th All India Wheat Research
Workers' Workshop held in  August,
1969 at Indore and because of its wide
adaptab’lity, bold and lustrowg grain
and high yield, it was recom-
mended for release in Rajasthan,
Haryana, Delhi and South Western
U. P. However, since thig variety ia
moderately susceptible to black and
brow rusts and highly susceptible to
yellcw rust, the workshop had recorm-
mendcd that this variety should not be
grown ip any area where yellow rust
appears in a severe ‘orm. The Cent-
ral Variety Release Committee has not
released thig variety. Thig variety
was, however, released by the Stale
Variety Release Committee for Rajas-
than. Regarding the allegations agains®
the wheat breeder, information is
being collected from the State Gov-
ernment and will be placed on the
Table of the Sabha.

Supply of Milk in Tetrapack

3539. SHRI DHAMANKAR;:
SHRI VASANT SATHE:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is a move to
revive the proposal ‘or gupply of milk
to the customers in tetrapack;

(b) whether gome multi-national
corporations/big firms are interested in
the proposal for manufacture of tetra-
.pack in India and if go, the facts
thereof; ’

(c) whether the ynsoundness of the
.proposal has been brought to the
notice of the Government at official
and non-official levels; and

(d) it so, results thereof and the
reaction of Government thereto and
the present stage of the proposal?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (d)
The preposal of the Indian Dairy Cor-
poration to manufacture ‘tetrapack’
cartons for milk in India is under con-
sideration of the Government. The
propozal ig for collaboration with Mis
Tetrapack Development Lid., Sweden
who hold the patent rights for the pro-
cess. The pros and cons of the propo-
sal which have come to the attention
of the Government gre algp under exa-
mination.

frtare & @ awE AT Ay
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Afgw ¥ fag wuirg wearg g & | 2w
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faai g mmarf 4y

Functioning of D.M.S, Depot Nos. 171
and 172

3541. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether despite the claim that
the Delhi Milk Scheme is working to
nearly cent per cent capacity, there
is a 10 per cent cut imposed on all
token holders’ quota of 'milk in all
the DM.S. Depots since last one year,
and if so, reasons therefor;

(b) whether there are any com-
plaintg regarding gale of milk bottles
@ Re. 1/- per bottle at Delhi Milk
Scheme Depot Nos. 171 and 172 in
Golf Links, New Delhi where people
from Nizamudin, Lodi Road, Wellesley
Road, come to fetch milk without
okens while genuine token holders
are daily deprived of their quota;

(c) since how long the Managers/
Assistant Managers are working at
these said Depots and whether their
activities are watched by the AM.D.O.
of the area, who indu'ge in black-mar-
ket to known non-token holders; and

(d) what steps are contemplated by
Government to streamline the milk
distributio, at these two depots Nos.
171 ang 1727

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Milk is
supplied by the Delhi Milk Scheme
through its milk depots .on the basis

B
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of milk tokens registered at each de-
pot together with the demand received
Irom the Depot Agent from time to
time. Normally, the requirements of
these depots estimated on thig basis,
is met in full except for marginal re-
ductiong necessitated by mechanical
break-downs. The off-take from milk
depols alsp varies from day to day.
‘Thig also accountg for marginal re-
ductions on certain days to the extent
that while persons are able to draw
three bottles without a3 cut, for those
holding tokens ‘or more than three
bottles, a reduction is made.

(b) Xo, Sir. The DMS hag not re-
ceived any specific complaint op the
subject.

(c) The Depot Agents at Depot No.
171 have beep in position from 1st
February, 1973 and 1st April, 1973 The
Depct Agents at Depot No. 172 have
been performing their duties from 22nd
March, 1973 and 1st April, 1973. Fie'd
Officers of the DMS inspect the depots
reguiarly and keep n watch on the ac-
tiv'ties of the depot agents also. Re-
medial action is alwayvs taken in casés
ipn whicl; any mal-practices are detect-
ed by the inspecting officers.

(d) The question does not arise.
However, the Inspecting officers have
been asked to deep a close watch on
the working of the depots.

Allotment of Industrial Plats by D.D.A.

3542. SHRI CHANDRA SHEKHAR
‘SINGH: Will the Minister of WARKS
AND HOUSING be pleasad to cl.atc:l

_(a) the number of applications
received and disposed of by the D.D A,
for industrial plots in Delhi, during

the Iast three years, year-wise, and -

‘how many epplicants actually gat
industrial plots, during this period;’

(b) whether despite payments of the
entire money, many applicants 4id met
get a plot wrless some premium was
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offered to officials down the line in the
DDA. and there are many applicants
who have not received possession of
the industrial plots evep after four
years of making full payments;

(¢) whether in some cases, DDA has
refunded the entire money to appli-
cants after 4 to 5 years without any

plota or interest op their money; and

(d) whether applicantg are entitled
to receive plot/interest on their
money from DDA for default all these
ycars? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) D.D.A. has
receive’d 80 applicationg for allotment
of industrial plots in Delhi during the
last 3 years, the number of applica-
tiong during 1972, 1973 and 1974 being
16, 25 and 39 respectively. Out of
these, 41 applicants have been actually
allotted industrial plots,

(b; No.

(c) Wherever applicantg were found
ineligible, the earnest money was re-
funded.

(d) Interest in such cases is not
payable by D.D.A., in view of the ex-
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press conditions to this effect in the

terms and conditions of the applica-
tions,

Mutation Cases with L & D.0, Delhi

3043. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the number of applications
received for mutation of ownerships of
plots in the office of the Land and
Development Officer, New Delhi during
the last three years, year-wise and the
number thereof disposed of during the
same period, year-wise;

(b) how many cases are more than
three yearg old and above, the main
reasons why they could not be disposed
of till now; and

(e) what steps are contemplated by
Government to streamline the early
disposal of mutation cases, say within
a year, without referring them to
Finance and Law Ministries?

THF MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHR1 OM MEHTA): (a):

No. of ap- Total of

Brought from last year Disposal
) ?chtienq columns
or mutation
received (& (2)

(6] @ 3) €]
1971 . . . . . 1547 1547 1280
1972—267 . . . . . . . 1329 1596 1391
1973—205 . " . . . . . 1149 1354 959

e ——
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(b) Five, The mutation ip these

cases could be carried due to the
following reasons:—

(i) Premises in question stand re-
entered due to breaches of the
terms of the lease deed.

(ii) Involvement of sub-Division
which is not permitted either
under the terms of the lease
deed or Zonal/Master Plan.

(iii) Non-submission of requisite
documents by the parties.

(¢) The Government have already
publiched =2 booklet titled ‘Informa-
tion for the Guidance of the Leasa-
Holders'. Lessees are appraised of the
requirements immediately cn receipt
0o* thein applications. References in
the Ministries of Finance and Law are
not made in all cases, but in certain
caseg Where their advice is essential.

Supply of Drinking Water in
Sarvodaya Enclave, Delhi

3544. SHRI BRENDRA  SINGH:
RAO: Will the Min‘ster of WORKS
AND HOUSING be pleased to state:

(a) whether the BSarvodaya En-
clave (Near Mehrauli) Residential
Colony has been provided with filtered
drinking water;

(b) if not, the reasons for non-
fulfilment of the assurance given by
the Minister on the floor of Lok Sabha
in 1971 and 1972; and

(¢) the time by which the filtered
water supply facility will be provided
in that colony?

TI1IE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) On the basis
of information furnished by the Delhi
Water Supply and Sewage Disposal
undertaking, filtered drinking water
hag n¢t been provided to the colony
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(b) and (c) No assurance has boen
given in Lok Sabha for providing
water supply to the colony. The filter-
ed water can only be supplied to this
colony after the services are taken
over by the Municipal Corporation of
Delhi and deficiency charges are paid
by tlie coloniser. The Corporation hus
yet not taken over the services due v
non-receipt of these charges. The con-
nected work for giving water supply
to the colony is expected to be ready
by September, 1974 subject to laying
cof wuter line by the coloniser.

Low Income Group Houses in Orissa

3545, SHRI SHYAM SUNDER:
MOHAPATRA: Will the Minister of
WORKS AND HOUSING be pleascd
to state:

(a) how many houses have been
built for low income group people in
Orissa; and

(b) whether there is any scheme to
build such demonstrative houses in
rural areas also?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Based on the
informetion received from the Govern-
ment o Orissa, a total of 6480 houses
have been built under the Low Income
Group Hcusing Scheme, Subsidised -
Indusiria! Housing Scheme and the
Slum Clearance/Improvement Scheme.

(b) Rural Housing Wings of the
National Build‘ngs Organisation have
‘built 78 demonstration houses ‘in va-
rinug partg of the country, including %
in Orissa. No scheme, at present, is
under consideration to construct any
more demonstration houses,

Hoarding of Foodgrains by Delhi
Traders in Villages

2547. SHRI BHAGATRAM MAN-"
HAR: Will the Minister of AGRICUL-
TURE be pleased to state:
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(a) whether Government's attention
has been drawn to the reports regard-
ing hoarding of foodgreins by Delhi
‘Traders in unlicensed godowns in
villages; and -

(b) if so, the action taken against
such hoarders?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and(b).Despite strict enforcement
measures undertaken by the Delhi Ad-
munistration, the possibilty of hoarding
cf fnodgrains in unlicensed godowns in
the Delhi villages cannot be altogether
elim nated.  Vigorous efforts, ae,
however, made on a eontinuous basis
and 1equisite action ig taken against
the hoarders, wherever necessary.

Vasant Vihar House Building Coopera-
tive Society

3548. SHRI BIRENDRER SINGH
RAO: Will the Minister of WORKS
AND HOUEING be pleased to stati:

(a) the names and addresseg of the
members of the area in the
Vasant Vihar Government Servant
Cooperative House Building Society,
New Delhi who own plots or houses
alongwith this area, in Vasant Vihar:

(b) the pames and addresses of
persons on the waiting list of the
Society;

(¢) the date of registration and
allotment of land to the Society of
the Colony and the area of Jand given;
and

(d) the names and addresseg of the
offica bearers and members of the
Managine Committee of the Society?

THFE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SI OM MEHTA): (a) The. informa-
tion is being collected and will be laid
on the Table of the House.

(b) As Statement—I.

(c) Date of Registration : 15t November,
1950.

me of allotment of 22nd July, '63.

Area of land allotted; 399 acres (in-
cluding 6

7
acres in Schanti
nikatan),

(d; Ar in Statement—II laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-8289(74].

Maharani Bagh Cooperative House
Building Seciety

3549, SHRI BIRENDER SINGH
RAO: Wil the Minister of WORKS
AND HOUSING be pleased to state:

(a) the names and addresses of
the members of the Maharani Bagh,
Cooperative House Building Society,
New Delhi who own plots or houses
along with their area in Maharani
Bagh;

(b) the names and addresses of
persons on the waiting list of the
Society: and

(¢) the date of registration and
alloiment of land to the Society, the
area of langd and the names and
addresses of the office-bearers and
'‘members of the Managing Commitiee
of the Society?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The informa-
tio, is being ccllected and will be Jaid
on the Table of the House,

(b} The required in"ormation is
given Statement—I laid on the Tabl2
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of the House, [Plaéed in Library,
See No. LT-8290|74).

(¢) Date of Registration 19th Oct., 1957.
Date of Allotment of . 18t Feb., 1962.
land.

Area of land 293 Bighas 1sx
Biswas.

The names and addresses of
bearers and the members of the Mana-
ging Committee are given in Statement
—II laid on the Table of the House.
[Plated in Library. See No. LT-8290|
4],

Fire Protection for Plantation Forestry

3550. SHR1I M. M. JOSEPH: Will
the Minister of AGRICULTURE
be pleased to state;

(a) whether with a view to safe-
guard the investment on plantation
forestry the development of an
adequate gystem of fire protection is
absolutely necessary;

(b) whether the establishment of a
modern fire protection service includ-
ing telecommunication facilities and
modern machinery for laying out roads
for fire fighting purposes in each of
the four territoria] forest circles in
Kerala is a necessity;

(c) whether the recommendation
has been made in this regard by the
‘State Minister of Finance to the
Union Minister of State in the Minis-
try of Agriculture on 20th May, 1074
with the mnecessary financial and
technical support from FAO|SIDA; and

(d) it so, the action Government
. propose to take in this regard?

. THE MINISTER OF STATE I[N THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA); (a) Yes, Sir.

(b) It is essential to prepare on
overall State Fire Plan and detailed
..plang for each of the circles. Instal-
lation of effective fire fighting equip-
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ment with telecommunication facilities
will minimise damage due to fre,

(¢c) A FAO|SIDA Forest Project
Identification Mission which visited
India in 1973 emphasised the need for
deveiopment of adequate system of fire
protection in the country to safeguard
the investment made in Plantation
Forestry. The Mission suggested esta-
blishment of a Modern Forest Protec-
tion Service in Kerala State. On the
basis of thig recommendation Govern-
ment of Kerala approached Govern-
ment of India for financial and techni-
cal support from SIDA for establish-
men! of a Modern Forest Fire Protez-
tiop Service.

(d) On account of Limited amount
of assistance proposed by SIDA, the
proposal for establishment of Modern
Forest Protection Service in Kerala
could not be processed. It would how-
ever be taken up along with other
projects recommended by the FAO|
SIDA Mission when additional SIDA
assistance becomes available.

Admissions and Grant of Scholarships
in Jawaharlal Nehru University

3551. SARDAR MOHINDER SINGH
GILL: Will the Minister of EDUCA-
TION. SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether recently the students of
Jawaharlal Nehru University resorted
to gtrike and protested against viola-
tion of rules of admission and grant
of scholarships by the authorities; and

(b) if so,
thereabout?

Government’s reaction

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
and (b). According to the information
furnished by the Jawaharlal Nehru
University, the students had some
grievances concerning admissions +to
the Centre for Historical Studies of
the School of Socia] Science during
the current academic year. A day's
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token strike was also observed by the
students of the School on July 27,
1874, A Committee consisting of
three teachers hag since been consti-
tuted by the University to look into
the grievances of the students.

Famine condition in Madhya
Pradesh

3552. SHRI BHAGIRATH DHAN-
WAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Chhatisgarh in M.P.
which was once regardeq as the rice
bowl of the country, is facing famine
conditions due to erratic monsoon;

(b) if so, the number of agricultural
labourens likely to be thrown out of
employment ag g result thereof; and

(¢) the nature of Central relief
proposed to be given for that region?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Due to erratic rainfall this year
there was a delay ip the Agricultural
operations and also some setback to
the standing crops. However, there
have becn continuous rains in this
area during the last week which are
expected to ecnable inter-cultural
operations ang transplantation to be
completed shortly.

(b) and (c). Relief operations are
responsibilities of the State Govern-
ment who have reported that for pro-
viding employment to  agricultural
labourers they are continuing relief
works in the area on the scale indica-
ted below:

Name of District No. of labourers en-

gaged for day
Raipur ., . . 4005
. “abi
Rajnandgaon .fg,'.
Durg . . " 5683
Surguia . 1450
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Use of Non-standardised Bags by
F.CI

3553. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether about Rs. 50 crores
worth of foodgrains are lost - every
year due 1o use of non-standardised
bags;

(b) whether labour and contractors
are paid on the basis of non-standar-
dised bags;

(¢) whether use of such npon-stan-
dardised bags provides opportunities
for theft and smuggling of FCI food-
grains; and

(d) if so, steps taken by the FCI to
introduce standardised bags?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) to (d). Foodgrains, to the extent
possible, are packed by the FCI in
standardised bags. On receipt in the
depots there is 10 per cent weighment
in the case of standardised bags and
100 per cent in the case of non-stan=-
dardised bags. The non-standardisa-
tion, however, does not necessarily
provide opportunitics for theft or
pilferage due to 100 per cent weigh-
ment at the time of receipt and issue.
Suitable action is, however, taken in
occasional caseg of theft and pilferage
which come to notice. Efforts are
being made by the FCI to improve
the method of standardisation. and

supervision. The labour and contrac-
tors are paid on the basis of Lhe
weight.

Limit of House Bullding Loan

3554. SHR] N. K. SANGHIL: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether in view of the increasé
in the cost of building material, Gov-
ernment have considered the desirabi--
lity of raising the limit of-loan to be
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given to Central Government em-
ployees Yor housa building from Y5
months pay to 80 months pay with-
out disturbing the present upper limit
of Rs. 75,000/~ and if so, Government's
reaction in this matter; ang

(b) whether Government have
sturted considering the sénction of
house building loans to its employe-
ey?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ISNG (SHRI OM MEHTA): (a) No,

ir,

(b) Fresh application for sanction
of house building loans are yet being
entertained.

Fertiliser Requirements

3555, SHRI VARKEY GEORGE:
Will the Minister of AGRICULTURE
ke pleased o state:

(a) whethér current intermational
price of feptilizers is too heavy;

(b) whether according to United
Nationg Food ®und Agricultural Orge-
nisation, India will be short of about
3000 tonnes o fertilizers this year to
produce § million tonnes of additional

foodgrains;

(¢) whether despite the increase in
the application of fertilizers during
the last year, India still depends on
imports for bulk purchase of fertili-
2ery resulting in heavy drain on
foreign exchange reserves; and

(d) if so, gteps Government propose
to save country’s foreign exchange
reserves?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHHY! ANNASAHEB P, SHINDE):
(a) Yes Sir. The prices of imported
fertllizers have increased - sharply
dufing the last dwo yedrs,

(b) A press release of the Food and
Agriculture  Orgeanisetion, guoting
FAO officials as hitving said that in
Indis wn estimated shortfall of one
million tony of fertilivers in expected
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to reduce grain production by some 10
million tonnes, hag come to the notice
of the Government of India.

(c) The country 15 . not yet sell-
sufficient in fertilisers and substan-
tial quantities have to be imported to
meet the requirements.

(d) To reduce imports of fertiliser
io the minimum and save foreign ex-
change, flhie Government are ‘making
an ull-out effort to step up domestic
production. Efforts are also being
made to exploit to the maximum
extent possible the organic manurial
resourceg to supplement chemical fer=
tilisers to evolve and propagate
methods to ensure the best use of the
available fertilisers and to carry out
a vigorousg campaign for weed con-
trol to reduce loss of fertilisers.

Teaching of History of USSR. in
Delhi University

3556, SHRI GHOGENDRA JHA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Delhi Dniversity had
dnnounced teaching of History of the
U:8:8.R. in 1970.71 and later postpon-
ed it to 1972-1973;

(b) whether uptill now the teaching
of the Soviet History has not begun;
angd

(c) if so, reasons therefore and
time-schedule for the commencement
of the same?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND CUL-
TURE (PROF. 5. NURUL HASAN):
(a) to (c). According to the informa-
tion furnished by the University of
Delhi. “History of U.S.S.R.” was pres-
cribed as a separate subject consist-
ing of two courses for M.A (Hitory)
for the mcademic session 1870-T1. It
was not possible to introduce the sub-
ject due to non-availability of specia-
lists with = knowledge of Russian
language and experience in Russian
History. The subject was dropped gt
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the {ime of revision of syllabus in
Mareh| ‘April, 1972. The University is
examining the possibility of introduc-
ing the subject again in M.A. History).

8.C. Certificates

3357. SHRI SAT PAL KAPUR: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Delhi University has
collecteq this year Scheduled Castes
certificates in original from each
Scheduled Caste student seeking ad-
mission in colleges;

(b) if so, the reasong therefor and
the numbe: of certificates thus collect-
ed; and

(c) whetaer the certificates have
since been returned to the students
and if not, by what time they would
be returnec! and what sieps the Uni-
versity authorities have taken to en-
sure that these certificates do not get
lost and are nol misutilised?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. 8, NURUL HASAN): (a) to
(¢). According to the information fur-
nished by the University, during
1873-74, candidates belonging to sche-
duled castes were required to sub-
wnit attestecd copies of scheduled caste
certificates, However, at the time of
verificaion of the genuineness of some
of the cases, the office of the Deputy
Commissioner, Delhi, had askeq for
the original certificates anq it took
a considerable time to call for the
originals and complete the verification.
In order to avoid this situation and
the resultant delay, the Universily
asked the candidates, who registered
for admission to B.A. (Pass), B.Com.
(Pass) and B.A. Hons.) and B Com.
(Hons.) courses in various colleges,
to submit original scheduled castes
certificates this year. The number of
certificates collected was 1,743, Out
of these, 131 certificates have already
been returned. The remaining certi-
ficates are being sent by registered
post at the residential addresses of

the students and attested copies are

being retained for reference and re-
cord. :

Grievances of the stafl of ths Minksiry
of Shipping and TFransport

3558. SHRI E. V. VIKHE PATIL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to stata:

(a) whether the staff grievances of
the Ministry of Transport relating to
anomalies in their pay fixation due to
departmental action are not allowed
to be ventilated through the highest
leve] in the Ministry and through the
Minister himself;

(b) whether there have been any
requests by the staff of the Depart-
ment of Shipping and Transport (Light
House) to get their grievances venti-
lated through the Minister but they
were not allowed to do so as anomal-
ies in fixation of their pay arise out of
Departmental action; and

(¢) whether the position stated in
USQ. No. 638 part (c) dated 17th
March, 1872 is being given effect lo in
the case of employees of Shipping and
Transport (Light House)?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND

TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and
(b), No, Sir.

(¢) The answer given to part (c)
U.S. Question No. 836 dated 17-3-1072
was not applicable to the cases of
officials of the lighthouse Department
who represented regarding fixation of
their pay.

Primary Sehool Teachers eligible for
Selection Grade

3550, SHRY LAMBODAR BALIYAR:
Wil] the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to refer to the reply Ziven
to Unstarred Question No. 1807 on the
4th March,, 1974 regarding reviewing
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of lists of Primary School Teachers
eligible for Selection Grade and state:

(a) whether the Ministry of Educa-
tion have gince collected the requisite
information from the Municipal Cor-
poration of Delhi: and

{b) if so, the details thereof, and
if not, the time by which the said
informatiop could be expected to be
laid on the Table of the Lok Sabha?

THg DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P, YADAV): (a) and (b) The re-
quisite information is still awaited
from the Municipal Corporation of
Delhi ang will be laid on the Table of
the Sabha as soon as it is received.

Demolition of Construction in Mahabir
Nagar, Delhi

3560. SHRI VARKEY GEORGE:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether in a sudden day-long
operation, the Delhi Developmuent
Authority demolished 300 unauthoris-
ed commercial and residential houses
in Mahabir Nagar on 3rg August, 1974
thereby rendering many homeless;

*(b) how many unauthorised cum-
mercial and residential houses have
been demolished by DDA in various
colonieg of Delhi so far;

(c) whether any compensation has
been given to the victims; and

(d) if so, whether Goverpnment in-
tends to compensate the residents of
Mahabir Nagar also who have bcen
rendered homeless?

- _THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) On 3rd
August, 1974, about 800  structures
were removed while taking over pos-
session of the land acquired under the

144

Provisions of the Land  Acquisition

Act in Village Nangli Jaleb in West
Delhi. o=

(b) In the current drive commenc-
ing from the 1Bth July, 1974, 929
structures have been demolished by
the D.D.A. uptill 14th August, 1974.

(c) No, Sir.

(d) Does not arise.

Intensive oilseeds development
programme

3561. DR. H. P. SHARMA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

n

(a) whether Government propose to
launch an intensive oil-seeds develop-
ment programme for increasing oii-
seeds production;

(b) if so, the facts of the programme
and the areas selected for this pro-
gramme in cach State; and

(c) the targets fixed thereunder?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c), A statement is laid on the
Table of the House, (Placed in Lib-
rary. See No. LT-8291|74).
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Promotion of Junioy Engineers in
CPWD.

3563. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Engineering Graduates
working as Junior Engineers with
more than ‘welve years of service in
CPWD have not been promoted to
next highor grade for which minimum
qualification prescribeq is only Degree
in Engineering;

(b) whether the C.P.W.D. officials
have promised the representatives of
Engineering Graduates that the De-
partment will look into their cases
sympathetically; and

(¢) if so, action taken in the mat-
ter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a). A degree
in Engineering is the minfmum quali-
fication only for direct recruitment
to the post of Assistant Engineer
which is the post next above the
grade of Junior Engineers, For pro-
motion from the latter, both gradu-
ates and non-graduates are eligible,
but their eligibility criteria are diffe-
rent. For the graduates the minimum
-qualifying service in five years, 10
wvaare frar dinloma halders and I8
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years for others. Earlier there was
a 50.50 quota for the promotion of
graduates and non-graduates; but
this was declared inoperative by a
judgement of the Delhi High Court in
a writ petilion. Some graduates have
filed an appeal against thig judge-
ment and pending the decision opn this
appeal the Supreme Court has order-
ed that the department may make
only ad hoc promotion, On the absence
of this quota all ad hoc promotions are
being made from the suitable and
cligible candidates in order of
their seniority, The bulk of the
senior ones, who are also eligible,
according to the criteria laid down,
are non-graduates, Hence unless
they are found unsuitable, the
question of going down to others far
lower in the seniority list, does ot
arise. Thus, it is that a number of
eligible graduates including some
with twelve years of service have not
been promoted,

(b) and (c). The representatives of
the Gradute Junior Engineers’ Asso-
ciations have met the officers of this
Ministry and the C.P.W.D on a num-
ber of occassions and placed their
point of view ip regard to their pro-
motion to the grade of Assistant En-
gineer, The suggestions made by
them will be kept in view before
arriving at any decision in regard to
the filling up of the post of Assistant
Engineers on regular basis,

Engineering Graduates working as
Junior Engineery

3564. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Engineering Gradu-
ates working as Junior Engineers are
not given any preference over Diploma
Holders in case of promotion to the
next higher grade for which the mini-
mum qualification prescribed is Degree
in Engineering; and

(b) if so, steps so far taken in this
matter in the last three years?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a). The next
higher grade for the promotion of
Junior Engineers is Assistant Engi-
neer which is g post of Class II En-
gineering Service, A degree i En-
gineering is the preseribed qualifica-
tion for direct recruitment to these
posts; but not for promotion. For
promotion both graduates and non-
graduates are  eligible. but their
eligibility criteria are different viz.
5 years' service in the department
for graduates, 10 years for diploma
holders and 13 years for others. This
in itself provides for a preferential
treatment for qualified engineering
graduates. However, there is a
common senijority list for all Junior
Engineers and whep two persons are
eligible and suitable the promotion,
naturally, goes to the senior one first,
It so happens that at present the bulk
of the senior ones are non-gradates
and if they are eligible as well as
suitable they cannot be passeg over in
favour of the graduates who ere
junior. However, at present, under
the orders of Supreme Court, all pro-
motions are being made on ad-hoc
basis.

(b) In view of the above, the ques-
tion does not arise.

‘Reseiirch in High-Oll Content in Sun-
Nower geeds

3565. SHRI MOHINDER SINGH
GILL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether France and Rumania
have offered to share with India their
latest research findingg in high-oil
conient sun-flower seeds and itg culti-
vatien; ang

. (b) i* so0, the progress made in re-
gard to acquiring this help from the
said countries?

AUGUST 26, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a). Yes, Sir.
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(b) France and Ramania are fairly
well advanced in research and seed
and crop production technology in
respect of sunflower. To take advan-
tage of the recent progress in these
countries, it is proposed to depute tne
Agronomist from India to France for
a short period and negotiation with
the French Government is in pro-
gress to finalise this study tour,

Sunflower varieties and  hybrids
from Rumania are known for high
yields and high-o0il content, Elite
material as well as genetic  slocks
have been obtained from this country.
The Project Coordinator of the All
India Coordinated Research Project
for the improvement of Oilseeds of
the Indian Council of  Agricultural
Research, visited Rumania in 1073.
Negotiations are in progress to sign
a protocol, in which one of the items
will be technical collaboration bet-
ween the two countries ip respect of
Sunflower research ang  develop-
ment.

One of the varieties, Record, intro-
duced from Rumania has done well
in trials in certain parts of our coun-
try and some quantity of Super Elite
seed of this variety has bee, deve-
loped within the country with a
view to multiply it further.

Registration of unanthorised lands

3566. DR. H. P. SHARMA: Will the
Minister of WORKS AND HOUSING

be pleased to state: )

(a) whether Government hsve
authorised Courts in the Union Ter-
ritory of Delhi to undertake registra-
tion of “green-line lands” and realise
registration fee and Power of MMmOy
Fee from the people;
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(b) whether after the registration
of land in the Courts, the Governmeat
declares the ‘geen-line-land’ unautho-
rised; and

(c) if the answer to parts (a) and
(b) above be in the affirmative, Gov-
ernment would consider to amend guch
practice by authorising such “green-
line lands” and colonies which have
been so registered in the courts or in
the alternative stop the registration of
al] unauthorised lands and colonies in
future?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-

METARY AFFAIRS ANp IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA):

(a). It is presumeq that the term
“green-line lands” refers to the land
in the ‘green belt or the land the land
use of which is ‘green’ under the Mas-
ter Plan of Delhi. The Power of
Attorney is registered and Registra-
tiop Fee realised under the Indian
Registration Act, 1808, and the rules

thereunder.
(b) The land use ipn the Union
Territory of Delhi has been pres-

cribed under the  Master Plan of
Delhi and the registration of Power
of Attorney does not in any way
affect the lang use so prescribed.

(c) Does not arise.

Servant quarters of Kashmir House,
New Delhi

3587, SHRI BHALJIBHAI PAR-
MAR: Will the.Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the .gervant quarters of
the Kashmir House, New Delhi are
occupied by the unauthoriseq persons
for the last many years and they do

not pay W-rent to- the Government;

(b) whether Government have a3-
sessed the amount of rent h-om the
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occupants of each quarter with the
details thereof;

(l.::) if not, the reasong for not ¢co«-
leeting the amount of rent;

(d) whether the Government pro-
pose to have the said quarters vacatad
trom the unauthorised persons and
allot the same to the employees of the
Kashmir House or those working
nearby?

. THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-

METARY AFFAIRS ANp IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA):

(a). There are 73 servant guarters in
the premises of Kashmir House, New
Delhi. Out of these, 1 is in the genc-
ral pool, 18 are with the Ministry of
Defence and the remaining 54 are
wiith the Trade Commissioner, J. & K.
Government. 8 servant quarters out
of those with the J. & K, Government
are occupieq by unauthorised persuns
for many years.

(b) and (c). No rent has beep, asses-
sed by J. & K. Government against
twe unauthorised persons at their
cases are pending ip Courts.

(d) The J. & K, Government pro-
pose to .get the unauthorisedly
occupied quarters vacated ang utilise
them for their employees posted in
Delhi.

Minor Irrigation Scheme for H.P.,
J. & K. ang UP.

3568. PROF. NARAIN CHAND
PARASHAR:
SHRI PARIPOORNANAND
PAINULI:
SHRI TULA RAM:
SHRI KRISHNA CHANDRA
PANDEY:
SHRI K. MALLANNA:
Will the Minister of AGRIGULUTRE
be pleased to state:

(a) whether any minor irrigation
schemes have been approved .for
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Himachal Pradesh during the current
Financial year; and the years 1972-73
and 1973-74;

(b) if so, the names of the schemes
concerned and the amounts approve:l
in each case; and

(c) whether any preference has
bcen given in the matter of Central al-
locations for launching such schemes
in the hilly States like Himachal Pra-
desh, J. & K. and hill areas of UP.
etc. where small rivers, streams and
rivulets can be easily tapped in the
Central allocations?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B, P. MAURYA): (a) and (b).
Yes, Sir. Minor Irrigation forms an
important item of the annual State
Plan. Considering the overall State
Plan resources, the Planning Commis-
sion had approved an amount of Rs.
50 lakhs during 1972-73 and Rs. 55
lakhs during 1973-74. The approved
outlay for the current year is Rs. 90
lakhs. The detailed scheme-wise
outlays allocated by the State Gov-
ernment are not available.

(c) According to financing system in
vogue Central Assistance fEat'is due,
is given in the form of block loans
and grants for the State Annual
Plap as a whole and is not relased to
individual scheme or schemes perta-
ining to a particular geographical
region.

Issue of D.MS. tokens to applicants
registered there

3589, SHRI PARIPOORNANAND
PAINULI:
PROF, NARAIN CHAND
PARASHAR;
SHRI TULA RAM:
SHRI KRISHNA CHANDRA
PANDEY:
SHRI K. MALLANNA:
Will the Minister of AGRICULTURE
be pleased to state:

AUGUST 26, 1974
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(a) whether any get of priorities has
been drawn up for out of turp allot-
ment of milk tokens by D.M.S.;

(b) if so, the facts thereof;

(c) the number of gpplicants regis-
tered with the DMS for milk tokens
as on 31st March, 1973 and also on
31st Mareh, 1974; and

(d) the number of applicants grani-
ed milk tokens during this time and
the priorities/considerations under
which they have been granted?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B, P. MAURYA): (a) and (b).
Yes, Sir, Milk tokens are issueg ouly
in very exceptienal cases, which in-
clude those on medical grounds, for
widows, separated defence families
ete .ete. Even in these cases, the
quantum of milk issued is restricted
to a bare minimum,

(¢) The number of applications
registered in the DMS for fresh tokens
as on 31st March, 1973 and as on 31s1
March, 1974 was as under:

As on 31-3-73 71,585

As on 31-3-T4 89,935

(d) During the period from I1st
April, 1973 to 31st March, 1974, milk
tokens were issued against 4,076
applications falling in the categories
mentioned in answer to part (b) of
the question. In these cases also, the
quantum of milk issued was restrict-
ed to the barest minimum.
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Emergency Agricultural production
programme

3572. SHRI NAWAL KISHORE
SHARMA:
SHRI SAT PAL KAPUR:
SHRI NAWAL KISHORE
SINHA:

Wily the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Comptroller and
Auditor General of India has brought
to light serious lapses and irregulari-
ties in implementing the Emergency
Agricultural Production Programme
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(EAPP) launched by the Union Agri-
culture Mindstry- during the 18%2-73
rabi summer crop season; and

(b, the facts thereof and the act'wn
taken or proposed to be taken against
the guilty officers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):

(a) and (b) Yes, BSir. The
Comptroller and Auditor-General of
India has sent a Draft Review of the
Emergency Agricultural Production
Programme launched by the Union
Agriculture Ministry during the
1972-73 Rabi/Summer crop season
to meet the situation created by
drought. This roview which points
out the deflciencies in implementation
of the EAPP, in various States,
has already been forwarded to the
State Governments for comments. The
deficiencies and short-falls mentioned
in the Draft Review in respect of va-
rious scheme taken up in different
States refer broadly to the follow-
ing:

1. A number of ‘minor irrigation
works were potjcould not be com-
pleted in time to benefit the Rabi'
Summer crop of 1972-73,

2. Field test checks carried out by
the Accountant:-Genera]l of various
States have in several cases, reveal-
ed that the achievements were not
the same as reported by the State
Governments {0 the Government of
India.

3. Cases have come to notice
where expenditure incurred on
similar normal Plan schemes was
transfer debited to schemes wunder
the EAPP,

4, In certain cases, materials and
equipmrnt ordereq for purchase un-
der the EAPP, were either fe-
ceived late or were not properly uti-
lised.

5. The programme= could not ae-
complish the target of additional
food production aimed at.

B 5 i
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Implementation of the E.A.P.P, and
the use of funds sanctioned thereunder
was entirely the responsibility 'of the
State Governments, who are examin-
ing the report and will take necessary
action, So far as the Government of
India are concerned, a close watch
wag maintained on the progress of
implementation of the schemes taken
up under the E.AP.P. through field
visits by senior officers and periodical
reviews with the State officials.
The loans, both long-term and short-
term, sanctioned by the Government
of India are to be repaid by the State
Governments alongwith interest within
the prescribed period.

Changes in D. T. C. Bus Services

3573. SHRI SHASHI BHUSHAN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether a large number of
DTC busg routes has been changed
and many buses do not touch Gole
Market stand;

(b) if so, the particulars thereof;

(c) whether some special Green
Line Service or other alternative ar-
rangements has been considered for
the benefit of the peop'e residing in
Gole Market area; and

(d) the steps taken to make the
public know about the revised bus
routes, schedule and the changed bus
route numbers of Green Line Service
by giving it a wide publicity through
press media?

THE DEPUTY MINISTER IN THE
MINISTRY OF . SHIPPING AND

TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and
(b). The clockwise pattern of traffic

in Connaught Circus recently intro-
duced by the Traffic Police, has
necessitated re-routing of soma DTC
services pasgsing through Commaught
Place. The vias. of routes No, 3, 3A,
5, 5B, 6, 6X, 9, 9A, 9B, 21, 21A, 21C,
61, and 81A have ‘been changed.
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The routes of the following sgervices
‘have been so designed that they still
operate upto Connaught Circus and
terminate at Madras Hotel Stand:

Route Nos:—GA, 7, 8A-X, 27, 27A,
and 59.

(c) A number of routes touching
Connaught Circus at Madras Hotel are
still operating via Gole Market. Be-
sitles, a ncw shuttle servie No. 3 has
been introduced with effect from 16th
August, 1974 from Madras Hotel to
Madras Hote! with a ten minute
frequency, This service runs via Gole
Market, Willingdon Hospital, Central
Secretariat, Raisina Road and Parlia-
ment Street, Sugam Seva routes No.
103 and 105 also operate via Gole
Market. The existing services are
considered adequate to meet the trans-
port requirement of thz area and there
is no proposal to operate gpecial Su-
gam Seva services from the area.

(d) Information about change in
bur including Green Line service and
schedules is publicised through hand-
outs and newspapers,

Financia] Position of D, T. C.

3574. SHRI SHASHI BHUSHAN:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether he hag seen the Press -

reports appearing in local daily dated
the 14th August, 1074 to the effect
that the Delhi Transpert Corporation
is In a financial mess and the entire
fleet might come to a grinding halt
unless money is made available to it
immediately;

(b) the reaction of Government
thereon; and

{c) the steps taken in the matter
to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY YOF SHIPPNG AND
TRASPORT (SHRI PRANAB
'KUMAR MUKHERJEE): (a) Yes.
g _ ;

(b) ang (c). The financial position
of Delhi Road Transport Authority/
Delhi Transport Undertaking|Delhi
Transport Corporation has not been
satisfactory for the past about ten
years and the Undertaking- hag been
suffering losses continuously since
1663-64, These losses are being cov-
ered by ways and means assistance
advanced by Government, For the
current financial year, there is a pro-
vision of Rs, 2 crores to meet the cash
losses of Delhi Transport Corporation.
After the preparation of budget esti-
mateg for 1974-75 substantial addi-
tional financial liabilities have devolv-
ed on D.T.C. on account of arrears of
Hey ap a result of implementation
of the recommendations of the Third
Pay Commission, increase in the wage
bill for 1974-75 and payment of addi-
tional instalments of dearness allow-
ance, Further, the hike in prices of
esiential items like diesel oil, lubri-
cants, petrol, iyres, spare parts ete.
will also involve additional expendi-
ture.

The recent crisis in D.T.C. finances
arose mainly because the Bank, with
whom the Corporation had cash cre-
dit over-draft arrangements for Rs.
50 lakhs, withdrew thiz fucility as a
part of credit restriction policy. As
a result of the intervention of the
Central Government, thig facility has
been restcred to the Corporation. A
sum of Rs. 107 lakhs, available in
the current year's Non-Plan budget,
is also being released to ihe D.T.C.
separately, These two measures are
expected to provide immediate relief
1o the Corporation.

Op the capital side, there is a pro-
vision of Rs. 10.33 crores in the cur-
rent year's budget for financial assis-
tance to D.T.C. The Corporation re-
erntly came up with a proposal for
release of funds to the extent of Rs.
213 lakhs to meet the immv:diate lia-
bilities. The necessary sanction is be-
ing issued separately. )
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Regularisatio, of Shakarpur and
nearby Coloniey

3575. SHRI VARKEY GEORGE:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether there are more than
15,000 umauthorised houses in Shakar-
pur (Delhi) and nearby colonies; and

(b) if so, will the Government give
their final decision about the regula-
risation of these colonies?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
exact number of unauthorised houses
in Shakarpur and nearly colonies is
not known.

(b) According to present policy the
houseg constructed before the 1st Fe-
bruary, 1967, would be regularised,
provided the land use in the Master
Plan is ‘residential’ and subjcct to
other conditions for regularisation,

F. C. L. Godowns in Delhl
3576. SHRI Y. ESWARA REDDY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) number of godowns and thelr
areags rented by Food Corporation
of India in Delhi;

(b) rent per month for each go-
down with storage capacity; and

(c) whether all the godowns are
being utilised to their capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P. SHIN-
DE): (a) to (c) Food Corporation of
India have one rented godown belong-
ing to a private party in Delhi, The
area of the godown is 22211 sq. ft,
rent Rs. 4886.42 a month, and storage
capacity 2641 metric tonnes, The
capacity utilisation at present is 51
per cent,
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Additiona] Buses for Trinagar Area,
Deilhi .
3577. SHRI G. P. YADAV:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether a survey has recently
been conducted by D. T. C. authorl-
ties in Trinagar, Delhi for providing
some additional buses to clear the
ever-growing traffic of the area; and

(b) if so, the findings thereof?

THE DEPUTY MINISTER.IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) No, Sir.
Trinagar is served by the services on
routes No. 52 and 50C, connecting va-
rious localities of the city, Recently,
Trinagar hag also been connected by
a new bug route No 301, which pro-
videg linkage to Anand Parbat, from
where Sugam Seva No. 103 operates
to Central Secretariat.

(b) Does not arise.

Telephone facility at D. T. C. booth
in Trinagay

3578. SHRI G. P. YADAV:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2411 on the 11th March, 1874
regarding provision of telephone at
booth of D.H.C, in Trinagar Delhi and
state:

(a) the time likely to be taken for
installation of telephone at the booth;
and

(b) the progress made in that re-
gard? .

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIFPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b)
A series of discussion have been held
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by D.T.C. Officers with the telephone
authorities, .who are considering the
‘provision of a public call office at
Trinagar Time Keeper booth. I is,
however, not possible to indicate the
time likely to be taken by insulla-
tion of the facility

Written Answers

Recruitment of Junior Class I Posts in
I.LARL

'3579. SHRI R. V. BADE; Will the
Minister of ARICULTURE be pleased
to state:

(a) whether the ICAR Inquiry Com-
mittee observed that the appointments
©0f the Heads of Divisions ag Chairmen
of the Selection Committees for the
recruitment of Junior class I posts in
IARI was not only irregular but
became all the more serious because
-of wide and varied allegations re-
garding their partiality;

(b) whethef the recruitment of
Junior Class I posts in IARI has
again been entrusted to IARI for
conducting its own selections and if
so, whether it reveals that it hardly
makes any change from the previous
mode of recruitment; and

(c) the steps being taken to ensure
an independent procedure of selection?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTU-
RE (SHRI ANNASAHEB P. SHIN-
DE): (a) Yes, Sir, Some comments
in this behalf have been made by
the I.C.A.R. Inquiry Committee in
Chapter IV of their Report (Para
4.18) which was laid on the Table
of the Sabha on 3rd August, 1974.

(b) and (e). The Research Institu-
tes have been authorised to make re-
cruitment to Junior Class I posts sub-
ject to the recommendations of the
Institute Selection Committees being
accepted by the Chairman, Agricul-
tural Scientists Recruitment’ Board
(ASRB), which ig functioning as an
independent recruitment agency for
senior scientific and technical posts
under the I.C.A.R. The Selection
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Committees for the Junior Class I
posts comprise of two advisers to be
nominated by the Chairman, ASRB,
and the Director or his representa-
tive. One of the two advisors nomi-

"nated by the Chairman, Agricultural

Scientists Recruitment Board, -acts as
the Chairman of the Selection Com-
mittee. Detailed guide-lines have al-
so been prescribed for recruitment to
such posts, The present procedure,
where both the Chairman of the Se-
lect Committee and externa] Advisor
are nominees of the Chairman of
Agricultural Scientists Recruitment
Board would ensure that the selection
process is independent and fair,
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Irrigatio, Facilities g5, Agriculturak
Production
3583. PROF. NARAIN CHAND

PRASHAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether any specific programmes
have been drawn up for the provision
of Lift Irrigation Check Dams and
Sinking Tubewells in the unirrigated
areas of the country so as to encou-
rage the agricultural production; and

(b) if so, the brief outlines thereof
for each one of the States for the
Current Financial Year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes, Sir.
Schemes for lift irrigation, check dams
and sinking of tubewells are being
drawn and implemented in the un-
irrigated areag as part of the minorl
irrigaiion programme in all the states
subject to techno-economic feasibili-
ties and availability of financial
resources.

(b) The details of the allocations
made for each scheme statewise are
not available., However, the state-
wise approved total public sector out-
lays for minor irrigation schemes for
the current year are indicated in the
Statement attached.



_ " Rs. in crores
8L Name of State Public Sec-
- gy

Irrigation
amms
during 1974~
s
1. Anihra Pradesh 270
2. Assam ) . s 340
3. Bihar = . 10° 50
4 Guijarat . . 6-00
5. Haryana . . . 110
6. Himachal Pradesh . ©-93
7. Jammu & Kashmir . 1-80
8. Karnatak . . 6-37
9. Kerala . . P 2:75
10. Madhya Pradesh . 10- 2§

11. Mahareshtra . 1425
12. Manipur | . . 035
13. Meghalaya : : 038
14. Nagaland o 30
15. Orissa . . 3 00
16. Punjab . . ' 183
17. Rajasthan | 2°15
18. Tamilnadu . 605
19. Tripura . . . 0°35
20. Uttar Pradesh . 17-00
21. West Bengal - 6" 40

Total States . . " 97-86

Annual Plan—1974-75, Govern-
ment of India, Planning Com-
mission.

Source :

Loss to F.CL due to change for
Paddy Shelling

3584. SHR1 SAMAR GUHA: Will
- the Minister of AGRICULTURE be
pleased to state:
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(a) whether the F, C. I. Chairma
changed the rate of charge for paddy
shelling from 30 paise for 100 Kgs. of
paddy to get 87 Kgs. of rice as fixed
in 1872 to Rs. 2.50 per
paddy fixing 84 Kgs. of rice in return
in case of Punjab and Haryana;

(b) if g0, whether he did it without
prior notification and gave contracts
to a few chosen millers in 1973 with-
out calling tender;

-]

(c¢) whether by euch action be
caused a loss of about Rs, 12 crores
to F.C.L; and

(d) if so, whether an enquiry will
be instituted agajnst the Chairman
for such irregular deal?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) to (d). As a result of tender
enquiry floated in February, 1972, the
Food Corporation of India accepted
unconditional offers of all the tender-
ers who had quoted rates upto Rs.
225 per 100 Kg. for paddy shelling
including transport, handling and
other services in Punjab for 1971-72
season, As the entire quantity of
paddy procured could not be en-
trusted to the tenderers and huge
stocks of paddy were lying for mill-
ing, it was decided to offer a flat rate
of Rs, 2.25 per quital for the balance
quantity for purposes of milling. Im
Haryana shelling offers were accepted
on the basis of the quotations received
in response to the several tender en-
quiries floated. The outturn percen-
tage in 1971-72 season was increased
by 2 per cent as compared to 1970-71
season. As such, the arrangements
'made for shelling of peddy in Punjab
and Haryana during 1971-72 season
had not caused anv loss to the Food
Corporation of India.

Production of Cashewnuts in
West Bengal

3585. SHRI SAMAR GUHA: Wil
the Minister of AGRICULTURE be
pleased to state:



v o

167, . . Written Answers . AUGUST 286, 1974 Written Amswers 168

(a) whether Contai and- Jhangram
sub-divisions of West Bengal produce
cashewnuts .and have the potentiality
of expansion of its preduction;

"(b) whether for want of proper cul-
tivation and scientific methods of pro~
cessing and marketing facilities the
cashewnut production in these areas
remained much under-developed;

(¢) whether Government propose to
send a team of experte to examine the
possibility of expansion of production
of cashewnuts in these areas;

(d) whether Government propose to
take other measures also for develop-
ment of production, processing and
marketing of cashewnutgs in these
areas; and

(e) if so, facts therepbout?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE): (a)
West Bengal is a minor Cashew
growing State with a limited poten-
tial

(b) Because of low returns Cashew
is grown on marginal lands only. In
the Fourth Five Year Plan, the State
Gaovernment were implementing a
scheme under which fertilizers and
pesticides were distributed to the Ca-
shew growers at subsidised cost. In
addition, g Centirally Sponsored Sche-
me on laying-out demonstration plots
in cultivators' fields with improved
package of practices wag also introduc-
ed, For the improvement of market-
ing cf Cashewnut, the State Govarn-
ment organised growers' cooperatives
but these did not receive encouraging
response earlier from the growers.

(c) The State Governmenti officers
have already made investigations.

(d) and (e). No scheme either for
development, processing or market-
ing is at present envisaged by the
Ceniral Government. However, the
State Government have again organi-
sed twon cashewnut processing coope-
rative Socleties which are expected
to help better marketing and proces-
sing of local production,
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Allegation against official of Super
Bazar

3589, SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state: L

(a) whether he has received a me-
morandum from an ex-employee of
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Super Bazar, Connaught Place, New
Delhi in July 1974 cemtaining slle-
Zations of corruption, black market-
ing and misappropriation against
high efficials of the Super Bazar, New
Delhi; and

(b} the action, if any, taken op the
same?

THE MINISTER OF STATE IN
THI. MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P SHINDE):
{a). A memorandum was received in
July, 1974, purporting to be from an
employee of the Super Bazar, who
according to the Super Bazar autho-
rities, had earlier been placed under
suspension for alleged forgery and
embezzelement, and the matter was
also reported to the Police,

(b) The Presient of the Coopera-
tive Store Ltd., (Super Bazar), New
Delhi, has been requested to look in-
to the allegations, and take necessary
remedial measures, where required.

Central Allocation of Rural Housing
Scheme

3590. SHRT JYOTIRMOY BOSU:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) Central allocation for rural
housing scheme during the last three
vears, State-wise;

(b) amount disbursed and actually
utilised by the State Governments for
the Scheme during the above period,
State-wise;

(¢) the number of houses planned
to be constructed and number of
houses actually constructeg during
the last three years, State-wise;

(d) whether the progress is very
slow: and

(e) it so, the factors responsible
for. the same?

THE MINISTER OF STATE IN THE

DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE

AUGUST 25, 1974
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HOUBING (SHRI OM MEHTA): (a)

antd (b). The Village Housing Pro-
jects Scheme, which provideg for
rural housing, is in the State Sector.
Central Pinancial assistgnce for all
State Sector -Programmes, including
rural housing,. is released by the
Ministry of Finance to the State
Governments in the shape of Block
loans and Block grants The Siate
Governments are f{ree to earmark
funds for various State Seetor Sche-
mes, including rura) housing, accord-
ing to the requirements and priori-
ties to be determined by them.

A Central Scheme for provision of
house-sites to landless workers in
rura] areas was, however, introduced
in October, 1971 for grant of cent
per cent assistance to the State Gov-
ernments for acquisition of land,
wherever necessary, and develop-
ment of house sites for allotment,
free of cost, to landesgs workers in
rural arezs, This scheme has also
been transferred to the State Sector
with effect from 1st April, 1974 A
statement-1 showing the Central
grants sanctioned to and the expen-
diture incurred by the State Govern-
ments under the scheme during the
yenrs 1972-73 and 1973-74 is laid on
the Table of the House. [Placed in
Library. Sce No. LT-8202|74].

(c) Based on the progress reports
so far rcceiveg from the State Gov-
ernments, two statemen's (II & IID)
showing state-wige position of housas|
house-sites sanctioned for construc-
tion/development and bujlt!develop-
ed under the Village Housing Pro-
jects Scheme and the Scheme for
provision of House-sites to landless
Workers in Rural Areas during the
years 1971-72 to 1073-74 are laid in
the Table of the House. [Placed in
Library. See No, LT-8292]74].

{d) and (e). Due to paucity of
overall resources and higher priority
for other important gectors, it has
not been possible to make allocation
of funds of the magnitude that could
make a sideable dent on the hbusing
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mblﬂnintheconntrylnmtaru
provwmo!ﬂouu
dtm to Ltnthl “Workers ‘in ' Rural
a concerend, the State Gov-
qm.ihen hadcertninm!tifaldiﬂ!cul
In the *implementation 'of the
cheme which are as under:—

) The State Govts, hag to get
up & proper administrative
and technical machinery for
‘implementation of the Sche-
mo

(ii) they had to carry out a
survey for determining the
families entitled to  the
benefits of the Scheme;

(iii) wherever Govt. land was not
available, the land acquisition
proceedings, had to be resort-
ed to; and

(iv) some of the State Govts. had to
face natura} calamitieg like
famine, drought floods ete.

Supply of Spurious Wheat Seeds

3591. SHRI SUKHDEV PRASAD
VERMA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have in-
vestigated into the charges against
the farmerg association of Delhi for
supplying spurious wheat seed as
“Certified Seed” to the various State
Governments; and

(b) if so, the result of the investi-
galion ang the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P, SHINDE):
qa) and (b). No such case against any
farmers’ association of Delhi for sup-
plying spurious wheat seed as “certi-
fied seed” to the various State Gov-
ernments has come to the notice of
the Government. Some cases of move-
ment by some firms in Delhi and other
places of ordinary wheat in the garb
of fruthfally labelleg geed from the
“Tarai Region of U.P. were recently

reported in e Prt;:'. It has been
asc rom Goverament of
U.P! tha thnu cases are under investi-
ntloﬁ.

Import of Deep Sea Fishing Trawilers
3592. SHR1 JYQTIRMOY BOSU:

‘Will the Ministey of AGRICULTURE
be pleased to state:

(a) how '‘many trawlers for deep
sea fishing have been imported dur—
ing the last three years;

(b) names and other facts of com-
panieg who have bee, allowed to
import trawlers and at what cost;

(c) whether some companies under
the control of larger business houses
ang also foreign controlled companies
are engageqd in fish export trade;

(d) if so, their names, addresses and
particulars and quantity and wvalue
of a fish exported by each company
during 1973-74; and

(e) the reasong why larger houses
anq foreign companies have been al-
lowed {o enter into fish export trade?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P, SHINDE):
(a) Ten (10) trawlers have been im-
ported so far under the scheme for
import of 30 trawlers introduced in
1968.

(b) Names and othre facts of com-
panies who have been allowed to
import trawlers under the 30 vessel
scheme including value of licence, are
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-8293(74].

(e) Yes, Sir.

(d) Particulars are being collected
and will be placed on the Table of
the Sabha,

(e) Fish export trade by certain
larger houses ang foreign companies is
related to the introduction of deep sea
fishing vessels, Deep Sea Pishing is a
capital intensive industry and the rilk'l
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mvolved are very many. The approach
of Government in this regard is to
help alli‘those whethér it iy public
sector or private sector or cooperative
sector to undertake deep sea ﬁshlng, 1!
they ‘have +4he capasity.

Unauthorised letting ' of Government
.. Accommodatio, by an Official of
LARL

. 3383, SHRI VIJAYPAL SINGH:
Will the Minister of AGRICULTURE
be pleased to state; :

(a) whether a Depuly Registrar of
the Indian Agricultural Regearch
Institute, Delbi after shifting to his
three storeyed house, unauthorisedly
renteg his Government accommoda-
tion;

(b) if so, the facts thereof includ-
ing its monthly rent and tota] rent
received by him so far; and

(c) the action taken against him?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) Yes, Sir.

(b) A Deputy Registrar of the
Indian Agricultural Research Institute
was allotted accommodation from the
JAR] Residentia] Pool under the
provisiong of the IARI (Allotment of
Recidences) Rules 1960 in December,
1972. He is reported to have sub-let
the main quarter to a Scientist of the
same Institute with effect from 5-1-74
at a ‘'monthly rent of Rs. 376 pm. A
servant quarter attached to the main
quarter is reported to have been sub-
let by him with effect from August,
1973 at a monthly rent of Rs. 100 p.m.
According to the statements of the
persons living in the main quarter
and the servant quarter, the rent has
been paid to the allottee for the Main
quarter upto 28-2-1974 and for the
servant quarter, upto 31-3-1974, On
this basis, the total reported to have
been received by the sald Deputy
Registrar works out to Rs. 1,501.60.
The Deputy Registrar, in question has
_however, denled that he either sub-let
any portion of the quarter or received

L e
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anymt!romthﬂn He,bumhdth&
he acconrmodated the Scientist in the
main quarfer ag @ guesy for a short
period and permitted two etployees
of the Institute to ruide in the servant
Quarter mainly as a watch & ward
measure,

(¢) On the basis of a report submit.
ted by the Committee appointed by the
Director to verify the facts of the cage,
the Director came to the conclusion
that the said Deputy Registrar had
sub-let the allotted residence in
contravention of the Alloiment Rules
and, accordingly, the following action
has been taken against him.

(i) Allotment of residence has
been cancelled in his name
with effect from 1-8-1973 ie.
the date when he renteq the
servant quarter,

He has been declared ineligi-
ble for allotment of a resi-
dence gt the Institute under
the Allotment Rules for &
period of three years.

(i)

(iii) Penal licence fee from August
1978 ie. the date of cancella-
tion, of allotment of residence
till the date of handing over
of its vacant possession is
being charged from him.

The rent charged by him from
sub-lessees i3 being recovered.
Disciplinary action under the
provisions of Conduct Rules is
also being initiated against
him,

(iv)

(v)

‘“defm o
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Un:-aided Bcheols in Delhi

3505..SHRI C. K, CHANDI Aﬂ:
Will the Minister of EDUCA ’
SOCIAL WELFARE AND CULTURE
be pleased to atate: :

(a) wiether Government have taken
any aciion against the management
or principal of the uneaided schools
for committing grave financial irre-
gularities as pointed out in the cases
of Medern School, Delhi Public School,
Cambridge School, and = Air-force
Central School;

(b) if not. the reasons for the delay;
and

(¢) whether Government have set
up g high powered enquiry committee
to go into the allegations?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). In their
Memoranda submitted to the Ministry
of Education and Social Welfare and
to the Committee on Petitiong of the
Lok Sabha, the Unaided School Tea-
chers' Association have glleged certain
financial and other irregularities in
respect of a few schools including
these mentioned in the question. The
Delhi Administration have taken steps
to inspect all these schools and in
particular are looking into the accounts
of the concerned schoolg and there-
after appropriate action would be
taken in accordance with the provi-
sions of the Delhi School Education
Act and the Rules framed thereunder.

(e¢) No, Sir.

Cenires for advanceg studies

3597. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaseq to state:

(2) whether an evaluation cem-
mittee of the University Grants Com-
mission have recommended de-recog-
nition of six Centres of Advanced
Studies st Vishwa-Bharath Banaras,
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Madras, Calcutta and Poona Unim-

sities; and

(b) it o, the facts  thermot ang
Government's reaction thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a) angd
(b). On the gdvice of its Stan
Committee for Centres of Advanct
Study, the University Grants Copmll
sion had appointed Assessment Com-
mittees of experts to evaluate the
work of different Centres of Advanced
Study, Op the basis of the reporta of
these Committees, the Standing Com-
mittee recomrmended to the Commis-
sion that mno further assistance be
provided to the following Centres
with effect from Apri] 1, 1974:—

(1) Centre of Advanced Study in
Physics, Madras University;
(2) Centre of Advanced Study in
Geology. University of Saugar;
(3) Centre of Advanced Study in
Mathematics, University  of
Calcutta; '
(4) Centrc of Advanced Study in

History. Univensity of Cal-

cutla;

Centre of Advanced Study in

Philosophy, Banaras Hindu

University:

(6) Centre of Advanced Study in

Philosophy, Vishwa-Bharati
Universily;

(7) Centre of Advanced Study in
Linguistics, Deccan College
Post-graduate and Research
Institute, University of Poona.

The Commission in its meeting held
on July 8, 1074 accepted the recom-
mendations of the Standing Com-
'mittee and decided that the Centres
would cesse to be recognised as
Centres of Advanced Study with effect
from April 1, 1974. The matter con-
cerng the Commission. '
Ungder-welght Vanaspati Ting supplied
by Ganesh Flour Mills, Delhj
3598. SHRI VIKRAM MAHAJAN:
Will the Minister of AGRICULTURE
be pleased 1o refer to the reply given

(5
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1o Unstarred Question No. 111 on the
22nd July, 1974 regarding lesy quan-
tity of Vanaspati in tins by Ganesh
Flour Milla, Delhi and Starreq Ques-
tion No, 117 an the 28th July, 1974
regarding production of 4 kilograms
of tin ipn large number by the Ganesh
Flouy Mills, Delhi and state:

(a) whether shopkeepers were ask-
ed to sell vanaspati in loose form after
breaking the seal of 4 kg. tins in
case 1 kg or 2 kg ghee is to be
supplied to the ration card holders;

(b) whether shopkeeperg were ask-
ed to welgh ghee in less quantity since
tins were filled with less quantity by
the mill;

(c),if not. how the shopkeepers who
were thus put to loss are proposed
to be compensated; and

(d) the actiop taken or proposed
1o be taken against the officers of the
mill responsible for this malpractice?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) As a
rule, sale of vanaspati in loose form is
effecteq from product packed in 16.5
kg. tin containers or galvanized stecl
drums of 25 to 45 kg. capacity. How-
ever, during periodg of acute shortage,
and having regard to the pack-sizes
readily available for distribution, th:
Delhi Administration have permitted
such sale even from 4 kg. and 2 kg. tin
containers.

(b) to (d). No, Sir. All tins are
required to contain the full quantity
declared ag the net weight. In case
any tin is found to contain a lesser
quantity, it is open to the dealer to
obtain requisite compensation from
the manufacturer, without prejudice
to the liability of the latter to penal
action for violation of the relevant
statute,
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Recommendatiop of Central Publlc
Health Engineering Research Instituie
against bathing in Hooghly

3601. SHRI INDRAJIT GUPTA:

Will the Minister of WORKS AND
HOUSING be pleased to state;

(a) whether the Central Public
Health Engineering Research Institute
has recommendeq ggeinst bathing in

a 100 km stretch of Hooghly river;
and

(b) if so, the reasong therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
and (b), No, Sir. The Central Public
Health Engineering Research Institute
has been engaged by the Calcutta
Metropolitan Development Authority
to make a survey of the extent

_ pollution in the river Hooghly flowing
through the Calcutta Metropolitan
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Motion

-District ‘Area”and fts possible ources
‘of ‘pollution. In their interim report

furnished in-August ‘1973, the Central
Public Health Engineering Research
Institute have prepared an inventory
of the sources of pollution to the
stretch of Hooghly river from Kalyani
to Birlapur. The survey is still conti-
nuing and the Institute is expected to
submit a further report in due course,

12.03 hrs
Re: MOTION

-

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour). Sir, I have given
notice of gn Adjournment Motion...

MR. SPEAKER: I have not accepted
it. Mr, Jyotirmoy Bosu, I am not

permitting you. Shri Tridib Chau-
dhari,

SHRI TRIDIB CHAUDHARI (Ber-
hampore): Recently in West Bengal,
in the Eastern Railway, particularly
in the Sealdah Division, Ballygunge
section, Bangaon section, Lalgola sec-
tion, train robberies have become very
common. Whether you allow  this
Adjournment Motion or not, it is
being commented in press; the public
are agitated; every West Bengal paper
has come out with editorials, The
Railway Ministry has some responsi-
bility in this regard.

FOR ADJOURNMENT

MR. SPEAKER: If it is a question of
law and order, the remedies are avail-
able. If anything happens in a State,
the regular machinery of law and
order of the State Government s
there. You cannot discuss each and
everything here. 1 am not allowing
any one. I am passing on to the next
item. (Interruptions),

SHRI H. N. MUKERJEE (Calcutta—
North-East): In the form in which the
Adjournment Motion might stand, it
might be difficult for you to accept.
That apart, if on & railwag premises
some dastardly crimes are committed
murder, rape and all that—we will
have to raise the matter.- Surely, that
is permissible. )
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MR. SPEAKER: If gome crime
takes place in railway or in other
corners, the machinery of law and
order is there., Now, so many thirgs
are mixed up in thig motion. I would
request you not to raise points of
order on anything ang everything,

SHRI S. M. BANERJEE (Kanpur):
RPF comes under the Centre.

SHRI SAMAR MUKHERJEE (How-
rah): 133 murderg in the same place
within 7 or 8 months, This is an
abnorma] matter,

MR. SPEAKER: This cannot be a
matter for an adjournment ‘motion.

SHRI JYOTIRMOY BOSU: Op a
point ol order, Sir, arising out of your
observation. You gaid ‘some crimes’,
‘some law ang order siluation within
the railways or elsewherc’. But, if a
crime takes place within the railway
premises, is not the Railways respon-
sible? We are maintaining the Rail-
way Protection Force for which the
Parliament is sanctioning milliong of
rupees every year, and what happens?
Just within 7 ‘months, in the Sealdah
Division alon¢ 135 murders have taken
place,

MR. SPEAKER: This ig a general
condition of law and order,

(Interruptions)

.1 am not considering anything now.
Even if I disallow, you start talking
about it.

SHRI SAMAR MUKHERJEE:
Already the connflict i3 going on bet-
ween the Home Deparltment and the
Railways, The State Home Depart-
ment is saying that it is the responsi-
bility of the Railway Protection Force.
This comeg under the Central Govern-
ment.

SHRI PILOO MODY (Godhra): This
is not an isolated incident of law and
order. Thig is a determined and sus-
tained law and order problem In a
particular part of the country very
‘much connected with the Railways.
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SHRI A K M. ISHAQUE (Basi-
rhat): Since it is a law ang order
problem, it is a State subject,

SHRI PILOO MODY; It is & law and
order problem of the Railways. Mr.
Ishaque seems to think that if the
State Government commits a rape, it'
is all right,

SHRI JYOTIRMOY BOSU: You
have got the relevant igformation
before you. The other day we gave an
adjournment motion op the youth rally
and the Minister of Information and
Broadcasting 'made a statement on the
floor of the House..,

MR. SPEAKER: [ cannot admit
adjournment motions on anything and
everything.

SHRI JYOTIRMOY BOSU: When I
give an adjournment motion, you just
brush it aside. What sort of partial
treatment you are meeting out to me

SHRI VASANT SATHE (Akola):
There are Jyotirmoy Bosus and Piloo
Modys in the West Bengal Assembly
also. Why do they not raise it thers?

SHRI JYOTIRMOY BOSU: Because
this is within the railway premises. The
Congres Youth Wing moving all round
is indulging in all these things.

MR. SPEAKER: Papers to be laid.

PAPERS LAID ON THE TABLE

RepoRT o¥ SUGAR INDUSTRY ENQUIRY
CommIssiON AND MEMORANDUM OF
ACTION TAKEN THEREON

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRCUL-
TURE (SHRI C. SUBRAMANIAM); 1
lay on the Table:—

(1) A copy each of the following
documents under sub-section (4)
of -section 3 of the Commissions
of Inquiry Act, 1852: —



Papers leid on

) Repoft (1074) of the Siifar
Industry Enquiry Commission
~Volwaes I and TL

(ii) Memorandum  (Hindi and
English versions) of Action
taken on the Report.

(2) A statement (Hindi and English
versions) explaining reasons for
not laying simultaneously the
Hindi version of the Report,

187

(Placed in Library. See No. LT-8271|
T4].

SHRI P. G. MAVALANKAR (Ahme-
dabad): Shri C, Subramaniam, while
laying the papers on the Table has
given a statement explaining the
reasons for not laying simultaneously
the Hindi version of the Report. 1
woulgd like to know, when the ques-
tion is of a Central Government paper
to be laid on the Table, how is it that
the Hindi translation is not placed
simultaneously every time. How is it
that the Hindi translation which is 1n
the jurisdiction of the Central Gov-
ernment, is not laid gimultaneously?
How long will this kind of thing he
permitted, Sir?

MR. SPEAKER: His point is that
the Hindi version is not given.

SHRI C. SUBRAMANIAM: Sir, 1
have explained. It containg 1400 pages
of typed matter. It is under transla-
tion.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): It was submitigd long ago.

MR. SPEAKER: When it is trans-
lated it will come. Two of them have
come,

SHRI P. G. MAVALANKAR: Why
doesn’t the Minister send the papers
promptly to the Hindi Cell for trans-
lation?

PROF. MADHU DANDAVATE
(Rajpur): He has already laid on the
Table this Report, Volumes I and I
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In the context of what Ihad raised on

the issue of privilege.

' MR. SPEAKER: That was disposed
of.

PROF. MADHU DANDAVATE: In
the report which he has laid on the
Table, particularly on the report on
Nationalisation, is there any reference,
right from the beginning upto the end
that this report is not self-contained
and this i3 an interim report? I want
to know that.

MR. SPEAKER: That was disposed
of the other day.

PROF. MADHU DANDAVATE; My
understanding was this.. .

MR. SPEAKER: My understanding
is, Professor Dandavate does not ] :ave
this point at all. He should have left
it at that, and not get up every time.

PROF. MADHU DANDAVATE: 1
am not raising privilege issue, Sir.

MR. SPEAKER: Professor Danda-
vate, it was disposed of the other day.

PROF. MADHU DANDAVATE: 1
want to know whether anywhere, frfom
first page upto the last page, it is stated
that thig is interim report, that it is
spread over to the next report and that
the conclusions are not final. Arising
from the information given by the
Minister, what I am asking is quite
relevant because in the future such
situation may arise...

MR. SPEAKER: Order please, I
repeatedly said that that was disposed
of, Mr. Subramaniam, if you have any
reply different from the one you gave
the other day...

SHRI C. SUBRAMANIAM: Sir,
pleays “do not think I have gone
through the whole report, I have not.

‘SHRI SAMAR GUHA (Contai): Sir,
T want to draw vour attemtion io the
fart that Report, 1974 of the Sogur
Industry Tngui v Commission—\Vnl-
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_ umes I and II-gives incumplete infor-
thation, bectuse i thid House ple-
viously a motion was raised.,

MR. SPEAKER: It has been disposed
of. ] cannot allow you.

SHRI SAMAR GUHA: Sir, let me
completé. The first part was not sub-
mitted fn 1872 but in 1873. Secondly,
Volumes I and II do not indicate whe-
ther the Enquiry Commission5s report
has been completed. It gives scope
for speculation and scope for com-
plications in future which Government
should avoid. I want to know if any
other volume is coming.

SHRI C. SUBRAMANIAM: 1t is a
complete report. No more volume is
coming,

STATEMENT CORRECTING REPLY TO SUSQ
NO. 6031 RE PRICE OF SUGARCANE, PAID
BY SuGArR FacTtorLEs 1IN TAMIL Napvu

THE MINISTER OF STATE IN THE
MINISRY OF AGRICULTURE (SHRI
B. P. MAURYA): I beg to lay on the
Table a statement (i) correcting the
reply given on the 8th April, 1074 to
Unstarred Question No. 6031 by Shri
M. R. Lakshminarayanan regarding
price of sugarcane paid by sugar fac-
tories in Tamil Nadu during last three
years, and (ii) giving reasons for delay
in correcting the reply. [Placed in
Library. See No. LT-8277|74].

REPORT ETC., ON INCIDENT AND POLICE
FIRING AT LIMBDI IN SUNDRANAGAR
DrsTrICT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA): 1 beg to lay on the Table—

(1) A copy each of the following
documents under sub-section
(4) of section 3 of the Com-
missions of Inquiry Act, 1952
‘read with clause (¢) (iii) of
the Proclamiation dated the

the Table e
8th February, 1974 iesued by
theé President in' rélation to
the State of Gujarat:—

(i) Report on the incidents and
polite Hrihg at Limbdi in
Surendranagar Distriet on
the 27th April, 1973;

(ii) Memorandum of Actlon
taken on !he ‘Report.

(2) A statement explaining rea-
sons for not laying simultan-
eously the Hindi versions of
the above documents.

[Placed in Library. See No.
LT-8273|74].

st dto oo WrEwEwT : WemH I,
wdAra faad o & o sfc FeTana
quT 97w 97 @ § Ag A & qwe
# 3 o7 i 7r @ e Shar sEre
o fgedr ¥ a8 gor 31 39 faw
qg® waA  wgr f& @ wwe geran
wewiT ¥ mgw & Fawi fgi waary
agi W€ W1 &4ar) AwfaT wa qlw
AT F R AT TG G w
udia § @ w7 a8 g v st vl
faeerdl W FFE,T HTT € & Wi
St oft aTrEE TwaE F a7 ¥ @ A
et fgef wyame wrg % grar =g

gadi ma ag & fa 0w ¥, sy
¢ fzw 9g® ®gr 91, w@l W
fa=d J=A AT, 977 T WY FARY
ar § W7 T e § o wiw gl &
T gl g ) AV AXAT AT F wed ¥
ol s wimsy faad f2ef W
AT wF F 1T

st WTe Wro vy (Wwdw )
w1 & g7 an fgedy ¥ ofi 9 71T Wi )
¥fra oar mreawe B W A o
Prfvezs aregm o wex & .
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mq‘m wqmm—m
st St B

@ wew fogrd et ;W A
WA AT WALy €Y dow § 7w 9T
faare 5@ & fad wer ar

v W T& am A
Vit sz fgedl % forg waw 7 @G A
N REHTFLH (o gl 7 TAT AT |

ot wy foy (aiwe) : wwa  H
M AT F I A ARG AL &

W WERW : WAL T @A 3 AL
BT aara dav g f 3T ¥ w4l wram )
AT a7g @ AET V1S | giwEww ¥ 37
& w@ a fee wear gga e g
wrar g fa ga fodr i g€ ? srvzomer
THqH £F AT 7

st qYo ofto wrawew : Twaw ¥
srqeqr Y wE B ETHAY | Agr smEedr
Fiaff neaA Eag A warw {7

it e fagrd avwddy : wera
wEIEW, AW THE A% § un fAagw aiar
g w9 Sa faw 7z gwva @S
fear ar far saew gOaw &adr &
wg wa At g, fafa e o 8 o
gl I9%F &9 Tod F¥ faars g 9w
farx sfadt &1 siig 30 a0 @2 a0
fo & ox Tgiv ET gz 9@ fgedr @
gen o @y ¥ ar fegedy iy waedy &Y
ady | wfET was @A wfge fF
S AT w7 G Y A HAqw W Ifaw
ar wgr?

AW WA : THE (94 W I
T HG |

oft wq fend : w7 U W &
a1 ¥ 76T AW R 7 €EA GARET AW
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# AR i ek, T P wtfen

wadl §, Qe wwd 8, ¥fuw fgdr
a'ttwefrtn

mu@w arar ir uﬁ it at
AT FF TH AT IF A HF G
%&fgstwmwﬁmn%
Lad|

o feqw ey (worog)  feswm
T ¢ waH ?

ft gew W weEw (W) ¢
A wATE IS8T § IEF A F welr w@izy
1 ¥AT wEAT & 7

oo Wy : w9 femar Tew
I % JaGT TG &9 |

=t geu wx wgaw : g A

agH-1 1 Sl e § 7

FERTILISER (MovEMENT CONTROL)
(Tamo AMENDMENT) ORDER, CERTI-
FIED ACCOUNTS AND AUDIT REPORT OF
Natronar Coorerative DevELoPMENT
CORFORATION AND BompBay TENANCY
AND AGRICULTURAL LANDs (GUJARAT
AMENDMENT) RULES

SHRI B. P. MAURYA: On behalf
of Shri Annasaheb P. Shinde, I beg to
lay in the Table—

(1) A copy of the Fertiliser
(Movement Contrel) (Third
Amendment) order, 1974

(Hindi and English versions)
published in Notification No.
G.S.R. 860(E) in Gazette of
India dated the 5th August,
1874, under sub-section (6) of
section 3 of the Essential Com-
modities Act, 1955. [Placed
in Library. Sae No. LT-8274|
74.]

(2) A copy of the Certified Ac-
- counts - (Hindi and English
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versions) of the National Co-
operative Development Cor-
poration, for the year 1971-72
together with the Audit Report
thereon, under sub-section (4)
of section 17 of the National
Cooperative Development Cor-

poration Act, 1962. [Placed
in Library. See No. LT-8275|
74.]

{3) A copy of the Bombay Ten-
ancy and Apgricultural Lands
(Gujarat Amendment) Rules,
1974 (Hindi and English ver-
sions) published in Notifica-
tion No. GHM]'H{ME TNC/
1073/38622-J in Gujarat Gov-
ernment Gazette dated the
26th June, 1974, under section
82 of the Bombay Tenancy
and Agricultural Lands Act,
1948, read with clause (c)(iii)
of the Proclamation dated the
gth February, 1974, issued by
the President in relation to
the State of Gujarat together
with an explanatory memo-
randum [Placed in Library.
See No, LT-8276|74.]

NotiricaTioNs UNDER NATIONAL Hicu-
wWAYs AcT

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): I beg to lay
on the Table a copy each of the fol-
Jowing Notifications (Hindi and English
wersions) under section 10 of the Na-
tional Highways Act, 1956;—

published  in

(1) 8.0. #41(E)
Gazette of India dated the
18th July, 1974.

(2) 8.0. 442(E) ~published in

. . 'Gazette of India dated the
18th July, 1074, [Placed in
Library, See No. LT-8277/74].
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Govr, REsoLUTION ON NATIONAL PoLicy
FOR

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRL
D. P. YADAV): On behalf of Shri
Arvind Netam, I beg to lay on the
Table a copy of the Government Reso-
lution dated the 22nd August, 1974
on National Policy for Children
(Hindi and English versions). [Placed
in Library, See No, LT-8278/4.]

ANNuAL Reporr LLT. oFr BomMBAY
ror 1972-73

SHRI D. P. YADAV: I beg to lay
on the Table a copy of the Annual
Report (Hindi and English versions)
of the Indian Institute of Technology,
Bombay, for the year 1972-73. [Placed
in Library. See No. LT-8279/74.]

SHRT SAMAR GUHA: I want to
draw your attention to the fact that
this Government is ip the habit of
placing the report of only one IIT at
a time; the reports of the other LITs
are not being placed before the House.
There are five Indian Institutes of
Technology, one at Delhi, one at
Bombay, one at Kanpur, one at Madras
and one at Kharagpur. They are all
governed and guided by a gingle Cen-
tral Act. It is an obligation under tlie
Act that the reports of all these insti-
tuteg ghould be placed before the
House. I had raised many questions
here in the House about the gerious
financial irregularities that have nof
only been noted but about which I had
written to the hon. Minister; the hon
Minister had replied that the matter
was being inquired into. I would like
to know why the report of the Kharag-
pur institute is not being placed before
the House and why it is being shelved.
I woulq like to know when the annual
reports of the other IITs would be
placed before the House and why they
are being delayed. The hon. Minister
must give an answer to this question.
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oeqw wiew ;. TEATE WU WYY
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&t whtfirta wy : ag TRt zEe
a1 gfeax A% ¥ g N ¥ g
gqrfe wWrfe 2To F YJgoiw, gan AE
WET a7 9% )

WA WEWG: qg q A A ¥

I was under the impression that it was
something on the Order Paper.

SHRI BAMAR GUHA: They are all
guided by one a single Central law.
The reports should be placed on the
Table of the House at the sgame time...

MR. SPEAKER: Ay soon ag one
particular report {s ready, it is laid on
the Table...

SHRI SAMAR GUHA: Let the nhon.
Minister say that. I have put ques-
tion and I have written to you and
also to the hon, Minister about the
irrigularities in the IIT, serious fin-
ancial irregulrities...

MR. SPEAKER: He can write to me
about any particular item.

SHRI SAMAR GUHA: They should
all be placed on the Table of the
House op the same day.

MR. SPEAKER: Suppose one of
them is delayed, that would mean that
the others also will be delayed.

SYIR! SAMAR GUHA: Why should
e report .ot only ome ITT be placed
%mnmmmdmm«

4

MR. SPEAKER: Suppose ome is
ready while the others are delayed;
why should the ore which Is ready
#1350 be delayed?

SHRI BAMAR GQUHA: w:e should
Xonw it. 'mutummu procedure.
AT these five ingtitutione gfe goided
by a sthgle Taw.

AUG'BBT 38. mc
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ot @e fo awe s & oy fewar
oty awlr wver & s
T g § e oaedr § wed oy as
gt frdw g0 & @At o 97 T
& S |

STATEMENT RE, NON-IMPLEMENTATION.
OF ASSURANCE GIVEN BY Drpury
MINISTER oF COMMERCE IN REPLY TO
USQ No. 898 or 27-7-73 RE. GRANT
OF IMPORT ENTITLEMENTS TO SHARE-
HOLDERS orF MaruTr L.

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Sir, I beg to lay on the Table a state-
ment giving reasons for non-imple-
mentation of the assurance given by
the Deputy Minister of Commerce in
reply to Unstarred Question No. 899
dated the 27th July, 1873 regarding
grant of Import Entitlements to share-
holders of Maruti Limited. (Placed in
Library, See No. LT-8280/74).

SHMRI JYOTIRMOY BOSU: Sir, I
would like to mention this. I have
got five pending questiong and the
earliest one was on 14th December,
1972. Sir, the replies are, in all these
cases, about Maruti. The replies are
like this:

“Details of permits and despatches
up to date informatiop is being col-
lected and will pe lajd on the Table.”

“Information ig being collected awd
will be lald on the Table ol the
House,"

“From different sources are being
collected «ng will bs lald on Né
Table.”

Sir, on 23rd February, 1978, it
been replied:

“In so far as all India long-term:
public #nanein] irstitutions are eon-
cerned, none of thém Whave so far
sanctioned.. ...

Then, they =ay:

.. ote . .

has
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ocdyiig thid. THE question is, the
hag applied for Rs. 7 crores loan

AN coneltide fnid 1 Would Mt down
Bank of Indis.

|
by
o the

Mr. Madhu Limaye, the other day,
you had asked a question, In reply
to

thst gquestion, the statement is
being given.

Wt Wy fey o W R,
5T 12 & Fv @ X 8% v A
59 F a3 Y wrad qve s an
FaTer AT A4t W 5z fravadiE ar
w1 wq ag fafaas ar warer foam fa
g T & 913 §Y 9" wgl |ar E a
T TuE A & A wgr 2 &,
o9 orx ¥ wrar oy ¥ R E
aaE AET R R R AR N @ A
ary & of avAr g g (1) gg S
g qEflE AR § Wb YT
¥ 7§ At v gar & wsA ¥ Az WL ALY
¥ w57 ® A7 ox Ao frar, IuA

EEAGEE AR EY

“The Committee already laid
down the time limit of two months
for the implementation of agsutah-
ces, which was subsequently raised
to three months in Febfuary 1988,
on representation from the Depart-
ment of Parliamentary Affairs.”

afra¥d e & el & wER

o 2t s €t frgra et TEA FY TE |
o €5 Y o3 wrer ¥ el Y
oY g & Y, g el P
Y & T R qut et P AR aiw
Rt &1 w4 wrer & arz ot At
T & | OF wars 8 qOr a7 ae
§ dater ottt ot Trwed
& quEriew ¥ X ¥ ag AT W
W 4 thriy, 1970 Wr, YERT SAR
h 5 et k) 9B g @
gy T Prarerd ot wfireer
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¥ #f frolE & o ¥ on w4,
1 wfR, 1970 ¥ wat wd FEAT SATH
8 smar) P s, grevee
verft (Soqmonmdo 7v) ¥ A &
B v WA 9% ¥

werw wEa : fosd JtE sy
T " v EE

st ww fowmd @ omz v, geays
®0, T X HZ TEOG | AT ATCHIN A
T auAT ¥ AT F ey § A § wraat
ATRAT § i agt WA woox wfY wrar § aw
fram awm at B w9 ag waw
& WY waE A adfEzai @ aragfa
#r araty A s ar wwrr I3vgr
g ?

wedst afea . 70 A0 AT AY
ag & f swd @ QY avg 54 e W

7z A% Wi

oft g fomd : ¥ W W7 e A
v (veEeE) L.

wWW WRiew, A af T W
ok o ¥ oy e o @@ §
T a7 qi fa AvlE & AY Aa-ged
YT s §, IA%Y A TR ueT-
Fhrder B o ott v, %7 SEY g
g ¥ 7 werer wElaw, wiR g aF
furr o¢ werae & fa & wg Ay
et | qrafd & o Ry o
g T AT Al g—uw ok gfe 73
T T AT AgT wr @1 8, & v Ay
¥ wroaT Arievw SRarg o

oft W fargrdt wrordt XY HaTr
wrefg & wvfraT £

Htelr & e # QR Wi weet oY
saTe ¥ A g AT wgt ¥ wfge 2
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qEx & T ¥ WA A agw w2y &
Hy o aghrerm ¥ A9 TaEl Y
937 &, WY WY oy 93 Aifed W
TN FT AT | oY 947 7O AGT R
W 9 w47 feav war §, WU AR
S &, g W Y AT )

weoW WEEg . 37 gt 4 fagr
S wiy At 7w, & @ § v
s g

st wew fagrdt amedddt : ww wW
WA &7 T OTF Y 7 T | WAL GHT
&1 T3 o g @ grow § uwidw 3
F1 W waAT Af ¢, o N g A
qerkE ST & Aft g A0ga |

SHRI H. N. MUKERJEE (Calcutta—
North-East) ; This is a very vital ques-
tion which you have galiowed to be
raised to three months in February,
got to know these things, surely it
should have a discussion on how
assurances are disregarded. We have
a committee whose reports possibly
we have not been able to discuss, but
it this kind of slipshoq explanations
are given by the Government, surely
something is very wrong in this busi-
ness and we ghould be given an oppor-
tunity to discuss this entire matter of
Government assurances, particularly
in relation tg Maruti, which has a
significance of its own, Are we or
are we not going to have a discussion
in this House in regard to the way in
which Government assurances have
been, meanageg In a manner which
amounts to a contempt of the House?

MR. SPEAKER: Shri Mirdha.

SHRI H. N. MUKERJEE. Are you
not going to make any observations on
this?

MR. SPEAKER: I cannot make any
observation unless I have seen the
whole thing. You ecannot direct me

- AUGUST 26, 1974
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that the moment you want, I should
come out with some observation.

STATEMENT RE NON-IMPLEMENTATION
OF ASSURANCE GIVEN IN REPLY TO USB
Q. No. 1431 or 1-8-73 RE INQUIRIES
AGAINBT SHAREHOLDERS OF MAruUTI LTD.

SHRI RAM NIWAS MIRDHA: I beg
to lay on the Table a statement giving
reasong for non-implementation of the
assurance given by me in reply te
Unstarred Question No. 1431 dated the
1st August, 1973 regarding Inquiries
against Shareholders of Maruti Limit-
ed for economic offences. (Placed in
Library, See No. LT-8281/74).

W WERY : AE RTHAT TEAT AT
35T R, Qﬁmﬁ@‘guwmﬂ
T I3T B

st wew fagtd woRdt | w19 ¥ T
Wdl WEYAT ¥ A9 F 2WH | HAT
100 WHT EFEFE w1 [THAT &1 100
7T DewE ¥ AT H AAED wwgd
W ¥ QAT ¥ SEIAT wET A

wifee ?

12.33 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have
to report the {following message
received from the Secretary-General
of Rajya Sabha:—

.7 am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Friday, the 23rd
August, 1974, adopted the following
motion in regard to the presentation
of the Report of the Jeint Com-
mittee of the Houses on the Indiam
Penal Code (Amendment) BillL
1972:—

“That the time appointed for
the presentation of the report of
~ the Joint Committee of the Houses
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‘on the Indian Penal Code (Amend-
ment) Bill, ' 1072, be further
extended up to the last day of the
second week of the Ninety-first
Session of the Rajya Sabha”.

" PAPERS LAID ON THE TABLE
© —Contd,

oty e e e, I
e & Fav fgar gar 1 ¥ o ow
WTET IF FTAT ARAT g | AW @AmTE
wTE AET § fa w91 92 qv oa S
TATET THT /@ @1 AT HaAT § A
qg® =f%T %1 Agl fewar gt &
34 fad w9 9g &8 ag wan fa &%
T 7Y & wwT 59T AT 2 @) W
oy 2f|i

MR. SPEAKER: A paper cannot
be prevented from being laid.

st wew fagrd Ay W
WE XY, FT GWT 927 9 0@ @ &
fom Q fagw §7 w7 7w F1E wRW
TRAT ArgA & AT AT GHET @A Ff
TATHS AEF AW, 0T A% AT THAY A@
& WA | *qT wAT WE1Eg & fAw wew
fraw & 7

oft wy forrd : wTOET TR &
T w1t Frre 7@ @ ST qan o

oW Wy AT AT, ST
T |

ot v fagréy weddt : & et
QETN ¥F FATH I w1 FT @1E 6
WY a1 ol

SHRI SAMAR GUHA. Sir, I have
writien fo you that I want to raice a
_procedural ‘matter in regard to item
No. 10, in regard to the non-imple-
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mentation of the assurances given in
the House. There was a report that
shareholders have sold their shares to
certain other companies.

MR. SPEAKER: He can raise gbjec-
tion about procedural matters, gbout
delay ip laying on the Table, I am
prepared to listen to him, But he
cannot go into the merits.

SHRI SAMAR GUHA.; In regard to
Maruti, the developments agre taking
place so fast that shares are transfer-
red from one sharcholder to another
In such cases, it is the responsibility
of the Government to take the neces-
sary action. Because, directly or
indirectly, the name of the Prime
Minister is involved. .. (Interruptions)
I do not understand what kind of
government ig this, They should come
out with replies ag quickly as possible,
so that the name of the Prime Minis-
ter. .. (Interruptions) .

MR. SPEAKER: He is going beyond
the scope.

SHRI SAMAR GUHA: Sir, You
should pass strictures so that there i3

no delay in their coming out with
their reply.

ot wew fagrd wrwddt 0 e
AERT, 91T FY qrer S srAT qer

W WY © W9 IR
f& w0 qw wewTar 7 w¥ ) el weaw
e W BYF F7 qr fraer vt 4 o
aar 7 farar S

ot wew fagr® wowddy ;- faar
femrm & wrdr 9= WwEEW AT WTE
TEHT AT

12.37 hrs.
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awaiting

12.37 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RATLWAY WAGONs AWAITING UNLOAD-

iNG AT NEw DELHI, GHAZIABAD, LUCK-

Now, BAREILLY AND BANARAS RAILWAY
STATIONS ETC.

it wew fagrdt ot (Fnfaax):
weAs "giad, § wfaa=diy 91§ agd
F famiaiaa faaa &1 /i AWA
™ wdr N 1 ey wwlew s g
o sfar w7 g fr 8 wF R A
uF JFTH T —
“§ frmelt, MifgaraTe, AGTF, T
I T "ifg w@a Ladl 93
T W F wrEwEs TR
TR ¥ W W fesdi ¥ A
& 9 S oA F AT, o d
Hreo A< ¥ aegEi 1 Wil
A g7 7€ & T97 39§ w99
I agq Jqeqr 97 gfaEe
T o’

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): Sir, it is
a fact that a large number of wagons
are held up for unloading in some
yards and goods sheds of Northern
Railway, particularly the Goods Shed
and the Mineral Sidings at New Delhi
where the number of such wagons was
661 on 22-8-1974. These weafons con-
tain all sorts of commodities, such as
foodgrains, cement, goap, match boxes,
paper, tyres, machinery, iron & steel,
rubber foam, miscelleneous gmalls efc.
In addition, consignments to the extent
of 302 wagon loads of various com-
modities already unloadeq were 1ving
on the ground in the Goods Shed and
Minerals Sidings at New Delhi await-
ing remova] on 22-8-1974 Because of
slower Ttemoval of unloaded goods
lying on the ground by the consignees,
furthey placement of the loaded
wagons in the goods shed has been
adversely affected resulting in aceumu-
Tation of wagons in the yard and

AUGUST 26, 1974

unloading gt
Stations (CA)

restrictions on fresh booking. The
number of loaded wagons awaiting
placement and unloading at Ghazia-
bad, Lucknow, Bareilly gnd Varanasi
wag 90, 300, 135 and 22 respectively.

Wherever possible, consignees have
been contacted for expeditious removal
of goods from the shed premises and
releasing the detained loaded wagons.
Removal notices requireq under Seec-
tion 56 of the Indian Railways Act
are being served on the owners of the
goods, If the goods are not taken
delivery thereafter the goods are liable
to be auctioneg after giving fifteen
days’' notice of the intendeq auction
through the newspapers under Sec-
tions 55 and 56 of the Indian Railways
Act. Wharfage and demurrage ag per
rules ig being levied,

Ag non-release of these iagons
would result in delayed supply of
essential commodities which in turn
would cause avoidable hardship to the
general public, it was considered
necessary to inform the public through
the press about the detentions caused
by the trade,

ut wew fagrdt ot - W
R, ¥ SAT @1 ¥ &1 Agf, '
=l 9T Wy SET FY A@l AL EY
FA Ry TS H AT 1 AW &
ST FT OF FATAL gFfOT g7 E.
# SHAT QT WA ST T IEATF

“More than 400 wagong  have
crowded in and around Jaipur
station of Western Railway because
of slow clearance of consignmenis
and delay in the unloading of
wagons, according to a Western
Railway press release. Stranded
wagons contain commodities, like,
coal, jron, timber and other scarce
items. As a result of the crowding.
yardg and goods sheds at Jaipur are
over-flowing with consignments.
The Railway authorities fee] that
booking of wagons for Jaipur may
have to be restricted if the unload-
ing and clearance do not improve
soon.” '
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1 W g, et & et ¥ e
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&1 T MeEa faud qT Ay qEw
A Fawr fETar wAvET )

WeW WEIGE, EX §AW 9T 9§
Wt W st s ¥ 1 v aw
I oW W FIE W TG g @ W
urr ¥ wroar Ss1ar o1 f& 9 ¥
FrevaT w1 feaar s, ST Y @ H
wry oiF W § A Xa AA wPRw ¥
Fgr, TF W9 Ag 9§37 ¥ afi § wa
fagre *r faear & @ § Wi 97 agr
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Huw N W WL ..
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unlogding et
Stations (CA)
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wsqe wiew, "aT gy ot oA
wi fis way I Harew g wegw
& T}, ¥ X warew s Frenm
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wrer A 3z yafad e F wiw Y
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“Jfe &7 wwm  fesdi & @ar w1
fed 99§ STy waws
TRl & g § faawy §romw
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wfsa grit, gofe? a7 wiaas
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faaea f62 I3 § [ HF w91
Tl & "reqw ¥ qar w1 gea
fear s
wq1 T waraq € g fesdrarhy

3 ? wr W daem fosd i @
O ¥ ! W G5 7 feay arat
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wAe w1 Ww feew i w g § e
T ¥ e ofam oW 21 w5y
@ § #m 9% Faeg W wwanr @
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R N W[WEdw & @  gavty 7



207. Railway Wagons
. awaiting
[ wewr fagrdy avort]
for w1 AMfew, 15 o w1 waard §
qara, 22 fer o wrA w2
hm*m*ﬂ» H"I'fe T T
. k. 08, Q. g Yy Foord g,
% 9 §) %ar §, T FAACET
shaa 7t #) 7arx & o g T
& @ ghgge wor W ¥ ¥
frarer awdt ¥, T ST wY @y
TE I¢ AGY @1 GFAT | Weum WgIEq,
& ag sraar swar § o §@iR
WA oR § amEs w0 w1 = #7¢
8 ? FaT 7y woaT v T F A
s 7wy 22 faw aw I & qoA)
# STTEr WQAT AT WY X§ ¥ 419 B
Bz 21 A= & faar sy ?

wE wWEEY, ag et a7 feew
7% &, o0 e avat 7 T Al B w4
q 8% A4 awfx BT, faeell ¥ wrAw
AT Y w4, 3w & L vt & Ay
T #Y T § WY A gt Al
Tra A w¢ @ 1 & F qrAl SEar
§ FF 39 wery & w7 ) gurat FidaE
& o 7Y & for & e syror % e
9T 914, &M 7 7 | w4 A afemi
& o Al & o AT TET AT & S E
FCHRITH FC oo 12 ? a7 fomrio
e # g wff  FFar 7w wEw
#gx & T g wrer o= @ T owwa
A wre s @ w GEA @ AT
femecsarrfmmar s awa §
qdr AgRT ¥ga & Iy e w1
oY 7€ =Th e & § 9T 1 W T
JT GUT ATAIT F TG I97 A7 W« 7
T FIWYLULT, AT GEIL FT HIWG-
ey §, & wrw wrw wE w WA )

WS WERA, WA IWq got
¥ 1 ag Wt wond i o ag W s

AUGUST 26, 1974

unloading a¢
Stations  (CA)

qT MY A AY T SAE AT H Oy A
af kY, & ¥ AT oz g fw
Wd ¥ oF wveY ¥ ag wg owr
saifat & gafed arr wff Ssmm
wifE s o dar 7Y §) qg =rarhat
T THMT F NN F17 T 99 § 4T
..., (wmwa) @ KX Tfifeee
w gt f5 mog s TR e
arfeET ¥ w77 a1 fF 7 7SI Y
g ag N ft Fr smmorfal & ow
dur aff & 1 waw daraft § @ sfew
T % < fa=r forgr o @aar & 1 379
d g faar o waar g Ffew =3 wrfear
®1 STHT ARG FC Y ¥ AEC °
& #wiz-ArE AT AfY & ?

st ey aWt WA ¢ &iETis
AT ST wEd ader gegig faw g oaw
% warfors & a8 ot ¥ f§ W afs-
Ttz gt At gw @2 99 H AT F 4
thaw 0t 7@ 5 sarr oo W 21
v 7 smwfd 1 wor wow Hia
F A Fifew A AP § W @
afQr 1 WYX 4 ¥ o7 JAq ®1 Wi
mqifeay &1 ft vEsee & fd W
ArEra # IF FT 919 9Ly A F WIHT
FTJFIIAA Toad | AT AT
Fop 2 ot ot & g 2 H v & o formr
ror 1 frlt wod F W Y Ay
It &, @1 sreRTeE ST R M
FER W dWI ¥ A A B
AT I & ATIGS AT w4 § o
T AT TNLT 1 AT 2 § Afew
R Wt ag St W A T § )
T o N WETOC WA W AW
are 1972 F FTCHA WX TS 497
fear a1 W ot A tow &
3T ® gAX g faawy feAty 134 %
40 dgr T, gat fav &1 205 %o
68 & femr Wv dret fer w1 510



209 Railway Wagons' BMADRA 4, 1898 (SAKA)

w72 &% fear O AT ¥ A
Wrog fer ¥ 112 TR Fagr ey A
¥ eroTa Ry ¥ em &
az Hrgw WA § FF ox g
e & E A ¥ aurd ddfeae w-
fedr ot & S Qo & gRwe )
A, T A Iy § o v e
¥og grradmr @ ME {1 W W oA
wrT fraat & sfedr 3@ o, ar o=
IR ey FT NAHT g JTN § TER
Az & amy & 5 92 97 € oA
faerar & sararfaa 1 1 5 92 = @Y
T AW A F 4T IW 9T ETARA
Frar § | W AT &4 ¥ A fam
AT T ANETH F @7 A, AT 24 FE
%71 zrgq faeaar & | "w TE I3 §
A ATHT IF L ATATE AL IA F AT
WL AW 7 350 a1 7 wam ww
1 Atfex fzar smr 8 W19 15 fea v
A Alfza T ®7 22, 25 fav 9% @
arF E ) IW F avx AT AW FA X
ferq &7 faar srar & s @iz-wis @t
W g Al S owew § fae
T § R A & W arl
FF  IA N ETATHA FHT AWy F
fs o3 a1 Praar @Y @ AgIEATE
& DT Y WA g7 A A gL FAR
it wrrfae wead § A T o dav @
e 5o F a9t a7 &, T A o REgAr
frar & fe 22 fav =1 zrem wer w¢ 7
fAscfmmrome sk w7 T &
g FE I[OTD AW AT T UG,
o I AT A I AL T TAAHE
& smmfer & § Sor fagr smaar
AT €7 TG #T qrAg 9wt gAI aT

Az 7@ § Afe o ¥ fog ww A

gy v q@a 0 & ¥ W % @@y
s T ¢ f5 w8 W w1 AEwen
B a0 ¥ welt axg ¥ far o gwAT
fe 22 far Y qg 7 fem g WY W

unloading at 210,
Stations (CA)

faar s /Y ot 7 famr F o W€ e
T I A GIIATOR AT wreTIRfe
=W #® 3§ % v frmr o e
HTH IFAT KT TS KT A1H IJEH! e
L '

gz WY oy a9 & 5 o ol ¢
a1 @ faem &Y I @t & § AfeA
TS A =T gH IATCH, TH I WARX
T ¥ R T 71 7A@ @ Qan
& vt am w4 & fr waAdT ¥
T T8 W & Afw gw samey gt w =T
qEI AR | qF AT TOFT FH ATAAT
RN ¥ W ZH & a7 Ay 19 ARl g9,
At o=ty A & fF o A W oEw
F1 fear frem F1 odlEdz s 73
oz a8 7@ g e oo & g wm A
mgrar el o

st waer fagrdy ot ¢ 4T HET
R & oA # g arm &St ¥ fe
7F IAE AIGRYT A OF garEEmar Ay
Fefifawr az 9 ey fear e aga &
araiieat & wr gafag a0 Savar aifs
IT% qra Gur ) 41, auqrfedt ¥ qmw
el A W10, 98 IT 7T F9 £ fF Iw v
TAAN F1 AfeT IF WITRET *1 I9
T AFAT T T AT IR E ¢

ot e T g oAt § gz
T & QwEr @), ateT & ¥ gafor
w21 & 5w w7 7 I3 m, ar
IW W YT TN A fear qrgar o &
Fggara wl g 7ra & fo A e ey
# g9g ¥ IR A A AN BT | 7@
qEr A F

W wew fuagrdy Tt o sfeaT
FartAwr g ) .. . (Waww). ..

st gao qRo wANWT  (FTAIR) -
a9 ¥ qgA & AT B AR AT AEAT
g fr wa ¥ fav wnil $1 wa-ddwa



211 Railway Wagons
awaiting

[’Sﬁ' Uqo TGHo m’?]
¥ Afeq foar, 39§ W ¥ FgA
fRaT | WX WAW  "EIaE, A B9
feet wex ¥ sgfee adi ¥
gqreifead ST IT F AT FAAT 125
grzgr & sgrar feaR @ AIF § AR
37 %1 54 fas 78 & fv wigt wanrg
dgu ¥ ARy A fE o oAmw
fagrar omg | A wgAl W g f
wgi gfam & 99 125 ardfeEd &1
fregar< faT & 3t 5 5 eprarfal
%Y WY fr<gare %< gt strar ar 4w
3 74 I & W=3 W8 Iq HIA F1A19F
A T

qETH W 2T, WIT 4 34 {5 FIEY
feaY ¥ ag 919 W@l #7T @rg A
Wa AR A HFARFARAE )
gowr 9g 9 gt g v fae 9w #t
wpafaeY dar #@r @ al 94 &)
fefaay 7df &F | TR JP H A
HTQ AT A7 § WY Iq KT I&M4T
wat ST & AT wHgfady dar FT Q@
Y & Fifs 95 w1 7T § fw faaa
IAIT g7 FIHT S5 FI AT qaqT
34 FT 20 AT 3 FAT 0 FGIET A7
FIHT | W ¥ FWIT gES W7
Fa7% 37 W1EAT § [ 9 98 wigwe
Aar; # fF § €@ AT RTSa T
$8 WA 927 § AT 7 FrE B[
AMEAT § @G & qq3 AHAAT T
M FTEaga T 21 315 F oz
¥ 9w T grd € ama w1 AmEiET §
F T F % g g A fFaiia
FCA WIT JICHT JIg § AT THLSH
FIATH FLIAHIT & Qg A
zafau § sgarg fFza st R awg
e eyrarfaal S @@ @R ¥, T 507
#3 AN AHIAE, BT 3T F FIE |-
Tz ar wgf & A H HgT 98T B
fF gt ngrT 27 5 fosr7 7 am ;@i

AUGUST 26, 1974

unlogding at 252
Stations (CA)

%1 47 war § 5 v faed, yfaaaw
A% gE 0 9, fow & At ¥ A frm
5 mew fagrdy adf oY ¥ e,
W43 F WY HRITT § WAT §, 400
3775 §§ T & 93 §Q & W% 9G¥ aq
9T 99 9§ FIH 919 AT 4T AT 3%
WY 7 qaRiw fmar ar fs aww aga
TR & /I 3T AN B A1 A7 F forg
38 wRT @y fagr g 8k 3w amr
T RF ¥ A ¥ e oY far ar dfer
ECEceR iR R EIETEE T )
f& a7 9 1 ST F97 0 7 TIEy
#ifs 3 717 B FfFear agh oz T
@1 | §F a3 ¥ SAIIT 9HT AT F)
ag U arfsw 4Y A1 & wrgar § fw
2 A FT jFE 70 & fog 6
a&r aar faograr s faq & sarardy
@& A ¥ ogw. . (mrwE) | A
7 %3 ald & 35 (91 5w wifs
AT & Aafas v 9w 1 A saT-
ZET 2 @gf w6, S W1 Affeq 7
93T VYT Iq F FT q4q7 ) ATGATA
A4" AT 39 fgema w1 arag sz fs
W B GG ATRE F GA 29 AT qIT
a3 HaAT 3T 3977 AET AT F1 47 AT
&Y SrreaT, 1 3 7w ar &< fre s
o (mEaE) ... 1 gEfEG FAY
#1Z7 A A1 g foemay & arg war 2,
walmgH swaraarfaarg .«
Tiar Fa@r g fF owe "2edt 1w 9v
WA T30 | A3 413 & THAL IgH
s fad 3o & ar 99F a1 F wresr
AT FIHT AT |

FAT & F17 K IJ@dr § o
FAT & AL AT FY 310 FT rar
g 1 99 tqd 1rgF gd 4v ar ;@
7Z 99 "8 ¢ i @3 sdarfea) aur
394 qfwarz qmat F g.am a7 faa
fray afew ¥ 9% #aREA & anev
foFar faar st qr 7 a7 w7 71 Frq7




213 !
ewaiting

a4 AR & q ! {7 #1f Aqifzw
fear agrgr ! A Y AR ¥
T # IR fEFIraT & wFqr ¥ @
agt Afeq ¥ 7T e § ! &9
Vamm e IqU ST R Y a1 T
Afafoe & g 971 gwr & ar SEw
fag afcw oY ;o k@ ¥ 1 W@
™ at fam & Sa ¥ F W W@ &<
v @A e wH ¥
M #Y W wwfal ¥ A
% f s81 mTm @1 wIw ¥
T ar § I FrEY 919 QY giE
FH ITH ¥, IART AT GAFS &
e @@t g a9 s@ FWRTY
F WA Sra § AY SHET §TO QI
IR REI@E & | q@ Wiy °
§ s 5 3o smofal #t &%
FY G IR WAE 0 I
THFT §IFT 9T 9ETET Q. HIT YA
TSy urfEram | sEaF
AT ¥ gl graa, S #1287 A @y,
AY ¥r@ ¥ TS @ 53Y @moAn, w
qraFT 3F 17 fmrar g fs 38 wdf g
HIST FIRH fHaT aY Ia& TB A @MT |
ST A % 30 | Fgar fEey 9Ia g
ITF IFIEES FAT WT F RS
* 8 At FHE & T ar FL
arg= fos fos qvdw &, siao® &
G AV I GG gl ar I & I}
F@AN ¥ g A3 § arfs a9ma I
JIRA 7T TF 7

forq ami ¥ Sgifza &99 7§ s
foar ar 917 39% % ssr gae fau
arg 0 JIg7. SHEY IUET HT Fr@Y,
I frceiz fear mar | 7 S@Aar
g g w1 3997 Bigr Joa 7

13.00 hrs.

UF I I JH W WA G, A
XS FAT Y AQr-F 3Ry v H

Railwgy Wagons BHADRA 4, 1886 (SAKA)

unloading at 214
Stations (CA)

weal gt #1 af, g¥ww St qd¥ foar
agT, ar At @Y S frern g
I9F1 BIIT IMQ IJT F BT J1Q, gAY
ar afgw & TaFr @ fov g® &4,
IRfEr % fagrs o= 74 91T §
war 3t g 5 g% wowr anla
g M 1 R {3 IR AR
¥ AT Fifaw § Ia% faTrs g7 A1)
| I571 AT (1T 9% faFrd ANf
¥t 93, fET A IF a9 35 WY
g

7 919 $aET 7 fqnin @ wiw
qdedfNe QU gy ?

o gEEwe AW PN ;. SwRaT
TR aa dY WY § | 37 gL
g femmrg 1 WA &
St AYar faaw & 9@ & walhawew
Fr FUR 917 IFT "Y1 SfEw
g4 ¢ feqr @ @Y S gAfuge
FAlfedld § ofeds sTmas & &
e 79 & AR FAII TEY A
ar €2z waddza &) sfaar v a1 @
g I fofaw g3 #r tfw
i o7 T 8 fF 2 TR IAHT FHfERIE
FL AR g AFT 4 9df FL FFT g AY
Sg ¥ § FIT w7 AT FwEafe
AERET ®T ¥ AF &97 F fqu 2
4 Jme |

Sigt 9% saTarfaal Fr. qHYT HT
AT qg T F& QAT BT dIAT §
€T JTAHLT gl SAIRT F 9T WA
FLAFAT 4 | W al pAE FHANIT
RZMARARIITFRIE. .. ...

st oo gHe TNl fzedt ¥ A)
o FE |

st qEwT aw §A 2 TEA-
aF #1 Ak R IfRen dr g



215 - Railway Wagons
- owaiting

[ o gy W geh |
IET e Y g 1 g ww
wzw fagr § arfw s srqaT & @
®r 0 19 & T v § W feduw
WA sfnsa & faw ¥ v 1w
R S WY wwnwT )2 wEie
gAY g A WY gAY

SHRI S. M. BANERJEE: I want to
know whether the officials are “in
league with those persons. I want a
Committee or a Commission or a
Central Agency tp investigate into the
wild charges that have been levelled
against some of the officials who are in
league with businessmen,

SHR] MOHD. SHAFI QURESHI: 1
have answered thig guestion eatlier
also. Some hon. Members had already
suggested that there were some collu-
@iong between railway employees and
traders. It is a fact that government
officials themselveg disclosed this thing
to the press that =accumulations of
essentia] commodities had gone up in
various railway godowns. So, they
went round and informed the traders
and also the general public about this.
There is no question of any collusion
between the railway employees and
the traders. If there is a specific case,
certainly, we shall look into and it
will be dealt with geverely.

Wi fog frw (g -
wefY wEEa ¥ oY waw JTAT § AE w0
oy § 1 avg ) 7E 9 vy & Fr wne-
R &7 Wit gex anm § 38
wrer W fagr A geEwt o swEr
oy wrfge ) T wifgg ot s
otto T FoQgodre, THodto
g B W TR AT F qrad & ot )
gra for % off w1 F arer w7 w4 AR
T wEY § wafs wroree aene #
wew Jy wrw vy ST G g 7 & s
wig g fr wr w8 w wleis

" AUGUST 286, 1974

swm(cf) | i
o A% avq frdedr oot o off 4 ?
T R (RO (Y serew ¥
e ¢ a8 FTET 7 A ¥F 0¥ v
% W o v ge faferr @

g & Wi T werE av A Y ¥

RE T @ g v ke
WEN Y, 9T 7§ 9 WX fggem &
WET-THA A ATH ? W7 g wATAG
T T TR FUAe 6 faiet oo
T A E AT W §Y ATy WY § ¥ e
g qar &7 @ § fomy ol &y
AHATH qF, ATT FH Tq WY THET-AFE
T Sq?

ST WENT ;A FEAT G A0
A fair gor & o el ovf A A =t
AT & A s T ey §

ot qyeww W goaft o & TR
g o ggdr sl w22 fam w1 w9
fear srar a1 Afew s gaw arw o=
& &7 famr smwar | fEeATT e
F1 awere gt 4 a1 E-EEr 9g
UT WE aw W gl gwEr ari
=T SIATE FLAT Wiy 4@ gEr
7 7 % @iy g far w1 aww

qwiT faar &1

WET T WiGNS B ACHE §, AL
wead & g7 g ag wfeer & {0
qifafers odffa 1 w1 e @izt
£ T A e gan T g A

off vAwex ey (TETEET®)
@ faam age § wewer fawmr &
26 W ¥ TN oA’ ¥ g
HTE ¥ O qGIT BT 97 ) THA TR
wE1 97 fir T WA KT W@
™ 72 gl & qvx & fag W
oy ot @ w7 wwar §, w0 9T
AT WY e wo av e gfwe wrbard
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awaiting
wA wr wfgwe ¥ T &1 W
sore 22 fa aw st s KA Y
T Y AR S e ) qw g
@y & fr age & augra 7 & )
w1 wriamg ¥ v ) wwa §1 % @
o g fr it & wrew § e
wereft gt B | = & fin g sl
™ e oW R W # e §)
T QY A A ¥ sroaa Tmw @
W1 W EH S am s e
W Wk grefem s w@ WA
a0 T T fe A g v e
JEF q F yETT A & qO1 ¥ a1
qor ¥ 1 TEE 1w 9g & fF oiw ewr
fer aga I Wt & R ¥ R
o% war fear v 91T IuE e 39 wedh
o & gET wam ¥ faar 6 s gy
3 %Y far &g qam 2 fear 9w fam
fr ¥l ¥ wge fogaifafefed @
o017 et Wt wqr ¥ § sghwem arewe
W T GORR W AT qAGAL A
FET Z) WY T HAT O ¥ oramy
7 sy § o agy g forar & v i
i waite wref ¥ wegg T g )

WY EF A TE( B W war

i
¥
y:
]
:

unloading at 218
Stations (CA)

BYA 9T JaTT Tr Ay wgr
TR qfeww & frerd @, ag == oW
TR FAr §

. XEQ TEET A0 FL@A |
fs @ 2z o€ & wiv Iwd aforwr wr
woht 8, 9w W ¥ & awr w g,
e a7 @H & o ¥ g oy
ar sgrfay w7 areft st SR MR Yy
qrE X 1 A wrE Ao e @
TG I WX TWH 25-30 faw @,
R FE 7% F97 T @O ¥ | o
afgerd 9T FHId g7 @ ey
wY § N DAY & AT ww ¥
dar st ¥ wr € Az @ @
w1 W G Qo THo TAAT X g
e fs sl # s sorfaat %
Wi wizTs g § w, vt W
qwTgl ¥ W€ wiows & wWr? oA
4% gisMes AL @A H Arwg, qef-
wTg W1 Famarg A7 B g @, A
w1 farger wav gur & o A o
gizwis W &1

A T TH AT AT &
fesgl & wwra § dar f ot [y
war fr o & Ta% < W et fawa
T I F98 F W ® AW A%
T EW W AT WOG WA TER
YR gET A wr o §) A W
q@ard ¥ o § | Al TTF Ag FAA
vmqrfeat At A wdf &, wastfew
Trefy amw wdf &1 Pow fodt o 93
=T 9T W ALY, g 0T 9% -9
@y & fgsd wrarg 98 @A §, T
¥ W g3 Grdl @a g wowa &
A qT WYl @R w1 OF & w0 g
¢ fv 3% faq faw 7o Y s
O & wra &, g A, AT A AT AR
o waET o, A g & @ waw
g ¥ afrerd s sdard NG ¥



i Ristiteey Wagons
dw AR gk & i el o & el
aff wrd e & ok woly ae B Ahed,
farRrr 1 At war 3 fesal &Y wowa &
forg o weft wre ¥ Sra1 47 grife
r wian afnw & gxar Poar o
frgaar Ffaa GyaaT IUfgg )

T A X7 wae wgr @ faaer
1, IxF NG FT a3 § & g4 e
it w1 Fesar Waer avefram # wgr &
Fah AL QEATILH ® A F [ AATHG
Y, T TTHTCRY T T agi & |
wlfi-avit ¥ sTeT 0T A § o o
THH 2030 SfEma &1 oy & A
e fa wg fesar aigi § WK T e
# qg @ ¥ fo fesq & ol wiwr &
oo ¥ wey o¥d i)

G o ¥ wgAT TR §, woA
¥ qaTe F GTE-HTT THRT FEAA AT Y
aedr Av, Al @ ¥ TTw 3 &

waw Wiy : fes g o
w7 awd § ot farr e sre wT Wi
ox & sarer wft 8 9wd |

Wt e fiesy o § ag
# AT i3 g fr v & syoft & At
At Darg Prat v & @ var B
framr @bt wifge far fesat o <t
qYfreet & wgan & oY Jua Wi
=t gyt @ waife g qEwa o
wfarhey qEewr Wt & daw woerd

sgwaT A4 &, @t e o Qe # fesar

S AT Qv ¥ @ @ fame
FwtitT oY aw P, 2 Per a1 @ e
fraR W faw @ @ A W@ oA
sfritfeat & ot wr wex § 7wl
wr e § oo e & o & agft i e

AUGUST 20, 19T

Sariohs TRy

Aurcairg S At &, S oAttt R

ALl

e wgaw swrarfent &Y wrerdt
¥ fesy qwrre wR ¥ 37 el ot
LacE B CRL IR £ i CR G|
agi aa wwT wifr § fa: wia o shaer
[TH § T ATHNE( TN WA X q5-a18
X Y w7 oy W Wi ferar
T § 1| W wwad FY AN g §
YL W T A &, el gF Swr
wEAK TF ® ¥ I qpefr ¥few A
§ o wd wofr qx Ay ¥T w1 &
wrel w7 § | ug wTO AWH & W
gmy wd-aefy wrar & fa #y 9
qWE AT WT §Y T TeETely ¥ war
o faar s Ay s ¥ s ¥

R A : ey ag qgw &
g o grar =&, s & farg g &
ardy d qfrar sul @ adv § ffas
o @Y quT gfaar ®7 AW gF § )
T WrEX g1 A i W fawe A
T @ gt AT T1fge Wi & fia-w
e & W&t aom w@r g, wT Famar g
W IHT g T A §

oft ofwr firsy - & o € warer
FAT . TRAT E 0

WIW WP ¢ OF E AT ewd §
fraw & gonfas | Afav o A e A
qeTe g forar, g F § WrRW
Afa o @Y g2 ¥ AT wff A
ag agT & waw ) wdr W qwd
¥ W@ & W



P Wapune BHADRA 8, M09 (S8AKA)
Railtuy

ﬂ*ghﬁ!ﬁfwaﬁhhm
dely & der A% fo wow W g
# ww ¥ Tone g o i
q_ﬁui W W T spolAy ¥ @
gty 57 o <tk & & dar F¥ &
R g Wt § & § waarh
T A AT AT AT qgwT Amardy
Tt AT DU | W H Ay AT
# gwe1 wgm fo 1 OWE@ FET
o sxdia ofwf dev fesddi sy g2
td qrad ¥ forgam 8t @ sawear
o7 5 TTE %Y WYT oft sifew AN W A
wrfom W= i & S wrfew a7 TwT-
W AT &% fawd aw o WA & s

wrf g w8 7

o qgeore a gl ¢ Frear oY &
sy qgd wE foar A Ay 7 F oagr
AT T g3 a4 & W9A w1 @ ar §
wHRar far mwy a0 fow § far s
WY Wi i W o & § 1 Wfaw
@ # oY ¥© SN g7 ag & gy
weftyer § v g walefrew & @y
oY § & ovd oY v ¥ wew v W
WEW Y o sarT A 1 & wawoy
wy far - farw 6% & wew fagrdr aradedt
o 7 v A Oy e ala ¥
woraT § 1T W W wae SAer Gl
®T ) § qar onw 4T | AN agy
AR AT ¥ TE HATAG & &7 AR
Wt § 1 7 TEw OT § ) T o T
W fae Y & aary ¥ § 5% X wRR
TR T a1 S warT & 3w § -
i ¥t g O sEd faly feer o
wigfowm aff § wiife ot 5o @ #
werT § g TaiiE < arfedt & fasrger
yfaw grar § ore Gt av At § fur
Tl Wiy carar g e Al & g
¥ Wi wTAT wig 8 % WK we A
wgi-wer W gt § A S qu
v ¥ agr fa 26 arira Y WY awer

wwloading &t
Stations (CA)

fear § <@ o2 wow feay T @ W1C
oW weT T 22 fem & 7 faw am aw
f@r svgam | @y onfez & fv @ @
EEIT IS, AT AT500 WU 4T AGHAT
Y FET w9 {7 & fagr arEy Ay
T wu wn @ & wower § fx
tra ofy e Gut A fi fa¥ § vae-
fz 5.7 5w )

oft siteae firg - Y, S &7 v
¢ fo mmarg ag et fr g Y
woyT 7@ o i wmve
AT AT qg FETAT Ay § P ez
o€ & Swar Y oA Y 1 R o
wry ®Y O et &, a sy & oY ave
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gatat sy g+d W3 §? wife ol
WA [N AT qveT grT 81
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WX 1Y vy @ X aY ag i < &
s T ¥, /ey 1 aff 93, w®
¥ g T o A WY N e A
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A FITT T g1, 394 85 Nfowy & w87
faarscfoar g Coradi & fr wa
e feqr o & | AfsT Tz e fw
fed-fodt avg A% 9 sqarft Y
wfwwe YT & oY TaT 3w FT Gy APy
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wgt aF QAT FATfENw W
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waft w61 & @ wemma Wy
HIAY §T ag A1 wrge e ora W
Q¥ FY 47 55 WK 56 & AgT W
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WTEE FY A W Wi qWT Av
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& g ot wraar wrgar g
w19% g8 ¢ W faare fwar § e oga
¥ e awrd w faar wmg, 1
HATAT &1 HILRT TWSF KL 97 7477
TAAT fF €0 9 & AHF ¥ A
o w47 fedy a%g 7 quiA A7 WA
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= Aqw fedre wat - wrT & 500
LT HIET &Y qE B )

=Y gEeR qEy w3y § 78 7rAA
F1 &7 /@y g fa qq adwa §, afws
F7g IET TTATH £ A ALAE T
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FYE FAAY swH@T ATE A IAFT gV
foar s "5977 &)

AfHT FgE av WT A FTE &
TEAATH FT ATCHAT § WAL TAF SEARTH
# #Y§ wxrae d@n gt § A1 3AeT g7
7Y & ok, Star wwrT 719 ¥ w0 8,
EW ®Y FMA | ®1§ avdra w4 oF
WIT ag aOHIN gH AW A, F91fE
W U T F AP WX FEA A
FEHAT AT AT T FIA T E e &)

13.24 hrs.

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND

SCHEDULED TRIBES
TweENTY-EIcHTH aAND TWENTY-NINTH

REPORTS

SHRI D. BASUMATARI (Kokra-
jhar): I beg to present the folowing
Reports of the Committee on the Wel-
fare of Scheduled Castes and Sche-
duled Tribes:—

(1) Twenty-eighth Report on
action taken by Government on the
recommendations contained in their
Fourteenth Report on the Ministry
of Steel and Mineg (Department of
Stecl) —Reservationg for, and em-
ployment of, scheduled castes amd
scheduled tribes in (i) the Hindus-
tan Steel Limited (Headquarters
Organisation); (i) Bhilai Steel
Plant; (iii) Rourkela Steel Plant;
(iv) Durgapur Steel Plant; and (v)
Bokaro Steel Limited.

(2) Twenty-ninth Report gn action
taken by Government on the recom-
mendations contained in their Nine-
teenth Report on the Ministry of
Shipping and Transport (Transport
Wing)—Reservation for, and em-
ployment of, scheduled castes and
scheduled tribeg in selecteq Major
Ports viz., Bombay, Mormugao and
Cochin on West Coast; and Madras,
Visakhapatnam and Calcutta on
East Coast

13.26 hrs.

PETITION RE NATIONALISATION
OF PLANTATION INDUSTRY AND
TRADE

SHRI BIREN DUTTA (Tripura
West): I beg to present a petition
signed by Shri Rattan Lal Brahman,
Vice-President, All-India Plantation

Workers Federation, Calcutta, and
others regarding nationalisation of
plantation industry and trade.

STATEMENT CORRECTING ANSW-

ER TO STARRED QUESTION NO.

868 RE UNIFORMITY IN SELECTION
ETC. OF VICE-CHANCELLORS

MR. SPEAKER: Prof. Nurul Hasar,
may lay the statement on the Table. |
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): 1 beg to
lay on the Table a statement correct-
ing the reply given to Parts (b) and
(c) of Starred Question No. 668 on
15th April, 1974 by Shri N. C. Parashar
regarding uniformity in selection,
appointment and tenure of Vice-
Chancellors.

Statement

In reply to Parts (b) and (¢) of the
Starred Question No. 668 asked by
Shri N, C. Parashar on April 15, 1974
in this House regarding uniformity in
celection, appointment and tenure of
Vice-Chancellors, it was stated that
the age of retirement of Vice-Chancel-
lors of Central Universitieg is 65 years.
The position stated wag slightly in-
correct. "Whilg necessary provision
for the retirement of the Vice-Chancel-
lors at the age of 65 years has been
made in the Statutes of the Aligarh
Muslim University, Delhi University,
Jawaharlal Nehru University, North-
Fastern Hill University and the
Visva-Bharati, proposal for making 2
similar provision in the Statutes of the
Banaras Hindu University is still under
consideration.

It is regretted that the inaccuracy
could not be detected earlier.

13.28 hrs.
RE CONDUCT OF MEMBER

weGH WEAG & ;T & wrHA 4g
am T AYT-HAH AT I BT -
AT Qe uF-wTy AT A fAd a o e
2, UF T GIE ¥ FATHT W@ arq Ao
2, sirdfee ¥ W g ¥ Ao o
FET I II5E F UF WA FQ fa
gu faeft worey grovr § gw grow A wr
T YT TR AT AT fear | qdy
q ot Wt g vaE & foag ag—
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13.30 hrs.

MATTER UNDER RULE 377

NEED FOR HUMANE TREATMENT AND

GRANT OF POLITICAL PRISONERS' STATUS

TO PERSONS DETAINED IN WEST BENGAL
AND OTHER STATES,

SHR1 H, N. MUKERJEE (Calculta-
North-East): Sir, with your kind in-
dulgence, I wish under rule 377 1o
draw the attention of the House, and
particularly of the Home Minister and
the Prime Minister, to a statement re-
cently issued over the signature of
hundreds of well-known academics of
the United States, Canada and Swe-
den, including most of the better
known Indian scholars residing in
those countries, under the leadership
of a very eminent intellectual, Profes-
sor Pzul Sweezy of Harvard, which
has appeared in the Monthly Review
of New York, in which they have ask-
ed ihe Indian Government to grant
political prisoners the statug of politi-
cal detenug and cease to practise tor-
iure ang certain other malpractices,
which have beepn widely reported and
1o which some of us have also given
testimony. In West Bengal alone,
according to Government estimales,
there are 10,000 political prisuners,
and 30.000 according to other non-offi-
cial estimates, who are detained with-
out trial, or under trial or conviction,
and there have been many cases of
unspeakable atrocities reported (o
have been perpetrated on women pri-
soners, some of whom have been in-
terviewed by our colleague in this
House, Shri Indrajit Gupta, and letters
have been sent to the Prime Minister
about it, because all that sort of thing
is reminiscent of Nazi barbarity. I
see also the hand-cuffing in court of
political prisoners, political arrestees
like Shri Gopal Mazumdar, Editor,
Weekly Deshabrati, and also the well-
known Andhry writers Varavara Rao
and Chalabanda Raju, who were taken
before the court in hand-cuffs.

In West Bengal and Andhra, parti-
cularly in Andhra under the leader-
ship of the Viplav Sahitya Gosthi,
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with which such well-known writers
as Sri Sri are associated, statements
have been made, alleging torture in
Jail and that sort of thing.

I remember in 19489 whep in West
I_Bcngal there was a long hunger strike
in jail, in which I myself participated,
and thcre had been shoutings in the
streets when the wife of gur colleazue
Dr. Ranen Sen was shol dgead, at that
particular point of time Dr, B. (.
Roy had given an assurance, which
was implemented at that time, that
all those people arresteq in connection
with the popular movemont would
have the status of political prisone:s.

Now op account of whatever despo-
tizm is prevailing, and perhaps because
of the activities which we are unaware
of, the undiscloseq role and activities
of the Research and Analysis Wing of
the Gevernment of India, this country
is being accused of treating political
prisoners in the most barbaroug fash-
ion, and academics whose number
run to more than several hundreds,
including Indian intellectualg residing
abroad, have come together to protest
to Government about it. This is slur-
ring the image of our country. and it
would be with good reason if all these
things are true. and we can vouchsafe
for it that much of it is true.

Therefore, T wish very urgently this
matter is communicated to the Irime
Minister. I am sorry to notice that
none of the Ministers concerned is
here, but I suppose the Deputy Minis-
ter of Parliamentary Affairs—] sup-
pose he is holding that sort of port-
folio —will make it a special peint to
convey it tn the Prime Minister that
this kind of thing appearing in the
international press and this kind of
scandalising of our country should not
be allowed tc pass muster, that we
should have a defence, and in regard
to the allegations that we ourselves
have tried to convey to the Prime
Minister about torture practised on
political prisonrs in jail as well as
after arrest, this practice should be
put an end to immediately without
any kind of eguivocation whatsoever.
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13.35 hours
[MR. DEPUTY-SPEAKER in the Chair]
SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: I find
only the name of Shri Mukerjee here
under rule 377 but so many of you are
standing up. I really do not know
what you all want to say.

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, I would like to draw the
attention of the House and the Home
Minister to what happened yesterday
in Lucknow. The report says that
hundreds and thousands of students
went on a rampage, looting and stop-
ping buses.. ..

MR. DEPUTY-SPEAKER: How does
it come in here?

SHRT VAYALAR RAVI: Because
the railway property also is involved.

After attending the Jayaprakash
Narayan meeting, they went on g ram-
page. The transport workers went on
strike. There was an attack on trans-
port workers. They asked the bus
conductors and drivers to take buses
in the direction in which they want-
ed. One conductor wag assaulted. He
is in the hospital. This act of stu-
dents’ violence and rampage took
place after attending the Jayaprakash
Narayn meeting. They even attacked
the railway property. That is why I
have raised this issue in the House.

oY wy fmad (aiar) o & SiEEC
git7 mast w1 auvd 0 Frgav g fx
aF ga &1 wgerq w41 At ";iL
MR, DEPUTY-SPEAKER: 1 do not
want this to go into a debate. You
cannol refer to this. If you have any
new point to make, you mention i

But you are referring to the same
thing.

it aq famd : & uw 7% @17 Ae
@ g 1 & ag wg g g fu dwaedt
TEWAT 7 g W J«1 & A
Tt sa v A A AR F AT 947
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&t @forr fedtd &arc oY & 1 Y Qe
grent ¥ wradia wastt & fax anaf

WY 5917 fammar § 9 9T wowe AT
aFaeq wrAT Wfgd )

SHRI S. M, BANERJEE (Kanpur):
The particular subject that hag been
raised by Mr. H. N. Mukerjee........

MR. DEPUTY-SPEAKER: I do not
wint a discussion on this. So, you
support him!

SHRI 8 M. BANERJEE: You direct
the Minister concerned to make a
statement. . .. (Interruptions),

MR. DEPUTY-SPEAKER: You kind-
ly sit down. Mr. H. N. Mukerjee
is a very senior and highly respected

emher of this House. He seldom
intervenes unless and until he feels
very deeply about the matter. He has
made a direct request—unfortunately,
no Minister of that Ministry is present
here--to the Deputy Minister of Par-
liamentary Affairs to very faithfully
report to the Prime Minister what he
has said. N

wft e fag. tavwaay (it
AT AENICT, FB wATATL-GAT F T
frdid wdt & far wreferar & &1 7 =22
Ffem wrarwa 11 o4w faee vt far
21 WY a¢ saf=a fyar & fu weezferar &
qEE { FA "wAw A & fma =
Ffem Sravima a8 aqF W7 @I
faeg 721 ¥ 50 W4 fa9gdw Tgs wAY
§ & srgm wefr wfiem, oA ¥
Az |

SHRI P. G. MAVALANKAR (Ahme-
debad): Sir, this gquestion of torture
of political prisoners is very
serious. . .

MR. DEPUTY-SPEAKER: I do not
want a discussion on that. Anyway,
you also support him.

SHRI P. G. MAVALANKAR: There
was &4 Conference of Amnesty Inter-
national in Paris last year in which
the main theme discussed was the
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tcrture of political prisonerg all over
the world, and I understand that the
Government of India’s practising of
teriure of political prisoners was also
condemneqd at this Conference. I wouid
like the Prime Minister to make a
statement on that as early ys possible.

SHRI SAMAR GUHA (Contai): Sir,
I had written to the hon. Speaker....

MR. DEPUTY-SPEAKER: I have
not seen it.

SHRI SAMAR GUHA: I will not re-
sume my seat.

MR. DEPUTY-SPEAKER: Just a
minute. I have gone out of my way
to allow every Member to have his
say. Before you mention the thing,
you are in full fury and say, “I will
not resume my seat.” 1 do not under-
stand this. If you take advantage in
this way, then I cannot allow you.
In that case, 1 will have to stop here.
I have gone out of my way to allow
every body to have his say. Without
even saying the thing, you are in full
fury and say that you are not going
to resume your geat. You kindly men-
tion what you want 1o say. That
would go on record. But, for the time
being, try to cool andg calm yourself.
You know my attitude to the mem-
bers. I am as responsive and accom-
modating as possible. This is not the
way how to behave,

SHRI SAMAR GUHA: If you have
taken it otherwise, I have no word to
convey my apologies to you; I do not
mean any reflection on the Chair.

What 1 want to say is this. Perhaps
you will remember, and this House
also will remember, that about ten or
15 days ago 1 drew the attention of
the Government to the fact that the
Khosla Commission, the Neta)i Inquiry
Commission, had submitteg its report.
At that time Shri Uma Shankar Dik-
shit said that four or five days before
the conclusion of the Session, the re-
port would be placed on the Table of
the House; he had made the infruc-
tuous plea that the Hindi translation
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had not been made and for that reason
they could not place the report on the
Table of the House, Toeday you have
seen, Sir, that .nany reports have been
laid on the Table of the House with-
out their Hindi translation. As I have
pointed out according to the state-
ment made by Shri Uma Shankar
Dikshit, the report wag to be placed
on the Table of the House four or
five days before the conclusion of the
Session. When he made that state-
ment, the schedule of this Session was
upte 30th August, 1974. Today is 26th
and ag per his statement, he should
haye placed the report on the Table
of the House today. It wes not known
to him at that time that the Session
would be extended by a week....

MR. DEPUTY-SPEAKER: If you
have finished, I have some informa-
tion to give you op this matter,

SHRI SAMAR GUHA: I am con-
ciuding by saying that I have many
ugly reports that a conspiracy is be-
ing hatched to declare the greatest
revolutionary of our freedom struagle
ag dead, although there is irrefutable
proof that he did not die in the plane
crash. The report must be placed on
the Table of the House as early as
possible so that we can get an oppor-
tunity to expose that conspiracy, to
expose the ugly manipulations that
had happened behing this Inquiry
Commission. If that is not done, then
1 would be left with no other alterna-
tive, as I have written to Speaker,
but to act according to the dictates of
my conscience: and whatever may be
the price, 1 will be ready to pay for
that.

MR, DEPUTY-SPEAKER: Since
this matter has figured in the House
more than once and in view of the
very strong feelings of our colleague,
Shri Samar Guha

SHRI S. M. BANERJEE: We
have very strong feelings.

also
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MR, DEPUTY-SPEAKER: I agree,
you and many others have strong feel-
ings on this. I am referring to what
he has expressed in the House, 1
would like to pass on to him this in-
formation that the Speaker today has
received a letter from Shri Uma
Shankar Dikshit. The letter was re-
ceived today at 1.40 p.m. Now it is
1.45 pm. It was received just [fve
minutes ago. The letter is dated 24th
August, ie, last Saturday......

PROF. MADHU DANDAVATE {Ra-
japur): It was received as soon as
you came to the Chair.

MR. DEPUTY-SPEAKER: I do mot
know whether it iz a compliment or a
reprimand.

SHRI ATAL BIHARI VAJPAYEE:
It cannot be a reprimand.

MR. DEPUTY-SPEAKER: The let-
ter reads as followsi—

“This is wilh reference {o Shri
Samar Guha's letter to you
dated August 24, 1974, a copy
of which has been brought to
my notice. The hon. Member
hag referred to my statement
in the House earlier during
the Session that copies of the
report of the Netaji Inquiry
Commission were under print
and that ag soon as they were
available to Government, the
report will be placed on the
Table of the House.

...We expect to receive today
(that is last Saturday) the
English copieg of the report.
The Hindi copies have not yet
become available and it may
not be possible Lo prepare c¢o-
pies in Hindi before the con-
clusion of the current session
of the Parliament. Also the
report is yet to be considered
by the Government and,
therefore, it would not be-
possible for us to report to
the House the action teken
by the Government on the
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report if the report were to
be submitted to the House
during this session. Keeping
these aspects in view, I shall
comply with such direction as
you may be pleased to give
in respect, of this matter. If
you were to give your permis-
sion, I will lay the report on
the Table of the House on the
28th August, 1974

SHRI S. M. BANERJEE: You
him the permission.

give

MR. DEPUTY-SPEAKER: Thai i3
for the Speaker.

SHRI S. M. BANERJEE (Kanpur):
I wouid only submit that since the
question has been raised in this House
by Shri Samar Guha and we have ulso
supported him every time and some-
thing has come out in the papers, na-
lurally we wanted that the report
should be laid on the Table of the
House. 1 would only request you to
convey to the hon. Speaker the feel-
ings of the House on this matter.
Now, Mr. Uma Shankar Dikshit would
pussibly take shelter under this—tihat
the report has not been considered by
the Government. We will not allow
it. The report should be submitted to
the Parliament,

MR. DEPUTY-SPEAKER: 1 have
passed on this information to the
House and in thig letter the IIome

Minisier has expressed his readiness.
Now I think it is a mere formality for
the Speaker to give his permission
and it will be laid,

SHRI SAMAR GUHA: I want to
make @ small submissipn. There 18
one gentence where the Government
liave said that they cannot indicate
now what action they will take abour
the report, evep if-the report is placed,
It is not necessary. Many ceports
have been placed on the Table of the
House. About the action the Govern-
ment may take in regard to the report
the Government may take enough
time to consider the matter. There-
fore, it does not necessarily mean that
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placing a report on the Table of the
House should be immediately follow-
ed by action on the part of the Gov-
ernment. 1 would, therefore, strong-
ly urge that the report shoulq be
placed on the Table of the House on
the 28th. i

Nt eAmg AqA (wEEE)
e wgzw, wE fralas &a H
agara, Aar g Dar F N7 97 0
grore 21 wE & ¥ agr wfia Ay o=
Tr-gt F WAL 92 7 T2 E A7 g
T 39 ‘fergrana’ w@ # o warfort
258/ 377 ¥ weda I A 35 TR
g1

MR. DEPUTY-SPEAKER: I am not
allowing under Rule 377.

st iy s - F 4z wzAcTET
g f& &% qa ¥ gzei, drar %17 an
* AET 97 AT FT FHA ;A A
FICOT TG AT A1, GE1 AT 7 qIAT
Sftaw sadfta w7 €@ & o gz AT Ty
‘ferger’ a7 ® ol fasslt & fam
w1 & 97 a0 JUzAC F 0

MR. DEPUTY-SPEAKER: You 4o
not have to reag the paper. That is
encugh.

W sy wew : § af fraga
H@r wrgn g fa 7ot wgian 30 oGga
H st 9 forg & AW A7 AT 47 FW
Frd ) ady wf wo & owvdar 2

SHR] AJIT KUMAR SAHA (Vish-
nupur): A gevere famine situation 1s
prevailing in Bankura-Purulia dis-
fricts of West Bengal where millions
of people.are starving and facing
starvation deaths. Abnormal prices
of foodgraing in the black-market,
non-gvailability of foodgrains in the
fair price shops—all thege make these
people’s lives miserable.
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MR. DEPUTY-SPEAKER: Not a
long detailed speech. A bare state-
rnent of a difficult situation in Puru=
lia and other places ig enough.

SHRI AJIT KUMAR SAHA: Over
hundred deaths have taken place 1n
tliesc areas. Newspaper reports say
that cver 2 million people are affected.
No effective measures have been
taken by the Government. This is a
sericus matter angd I want the Minis-
ter concerned to make a statement.

MR. DEPUTY-SPEAKER: Now you
lrave come with a prepared speech.
That is the difficulty.

s aq fag  (73A0) ;o
T R UIT H24 T AT F1 7915
orE 2 9z AT AT A oArE & | 3
sgrzfaat F1 77 fraid = g "o a4
z& A7 A7 7 mwoaw waeT A3 4 [0 AT
#fams 35 FO0 0 HAGT T I
o fuar & 3 ar AmAt 7L

Iareqer w@ag ¢ w9z F fw
=x 97 faar g ?

sitnar fag : 34 97 A1 § AT
faar grar afga | 3 & 9 g7 97
fersiaa ar qtar faa4r arfgd

MR, DPUTY SPEAKER: You want
a discussion. That should be consider-
ed.

SHRI JYTIRMOY BOSU (Diamond
Harbour): You have expressed your
wish about Netaji Enuiry Commis-
sion’'s Report. I want to make one or
two points. Mr. Iswar Chaudhury
was handcuffed in Bihar, Hon. Spea-
ker expressed his embarrassment and
dissatisfaction ang directed the Home
Minister to come ang give facts be-
fore tie House. To my knowledge he
has net done it so far. I have al-
ready writte, to the Speaker twice.
This should be done. In Meghalaya
the policemen have been arrested
and beaten up by the Central
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Security Forces. In Mizoram area
near Aijal the security forces are com-
mitting  atrocities i villages. The
Nortp Eastern Region is receiving
such treatment from the Centre for a
long time, All that I ‘want is that
you should make an observaion so
that Government is made to come out
with a statement giving facts. Other-
wise it will be disaster for the whole

country.

Y wewr fomy ‘wgw (Ffoam):
q#ft wvares oy H wawr Az € 2
ar wra ¥ wis @ ossa ol
ge & | Tuw Y geel # oA Adt fae
WIE 1AW F AR wEt "W R
Ataa w1 wE @ 7 A FE A 94T 0T
o @ & 1 f2Ee 5T & e ¥ e
&Y AT FY T | WTT TewT JE TEROA
Y agt & AW i 7w | faze w
BT TEAT 3 AR SR & A aEi
LA § 9 &, 5A% 1 T@ WA T TqTAT
ST OEF |

13.53 hrs,

ESSENTIAL COMMODITIES
(AMENDMENT) BILL—Contd,

MR. DEPUTY-SPEAKER: We take
up further Clause-by-clause consi-
deration of the Essential Commodi-
ties (Amendment) Bill.

- ot vy fwaq (afw1) : W9 wEET
£ " Y frew ¥ AW o7 A |
ft g€ §t & e wwwdd & faw gw o
2 & 1 5 ST o wT & wE a a
9T M FEE AT TEEY W@ o §,
ST T AT §, T ST ST 27
WY HoaTE HAT | TfwT qTEw ¥ g
oY OF AT T T JSAT AT HT G |
o9 A WK % WA Afe qefe &

IR & &, Iuq gEAfEw HETATT W ST
FRwIREH & 1T § GA{AE g g
T E 1wl e gerre Al ¥ AR
ag aarar §. . . (eqwaw)

ot gen =T worid : fred QA
&9 w5 § aE aw W1 g | ARl ¥
A9 8 gA®! gasl i g 7

MR, DEPUTY-SPEAKER:
has nothing to do with this,

That

SHRI MADHU LIMAYE: That has
everything to do with this,

SHRI VIKRAM MAHAJAN (Kang-
ra): A deliberate campaign is being
made; this is not fair Same issues
are being raised again and again.

MR. DEPUTY-SPEAKER: 1 thought
that relates to the Essential Commo-
dities Amendment Bill; so 1 allowed
him. This is something different and
not related to the question at the mo-
ment with which we are eoncerned.
Thnat is something else. You can raise
this on some other occasion.

SHRI MADHU LIMAYE: In what
form?

MR, DEPUTY-SPEAKER: That I
do no know. (Interruptions) I am
not prepared to hear on this because,
first of all, hear me, that this is not
& point of order relating to this parti-
culay business.

SHR] VIERAM MAHAJAN: Mr.
Deputy-Speaker, Sir, may I be per-
mitted.....

MR. DEPUTY-SPEAKER: Mr.
Mahajan, if you want to deal with
them, do #0. I shall give you {five
minutes to deal with them.

SHRI VIKRAM MAHAJAN: Sir, 1
want to submit that this a deliberate
campaign which they are carrying on
time and sgain. Whatever it is, this
is not related to to-day's business.
That js what I want to submit.
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SHRI PILOO MODY (Godhra): tain proceedings of the House ara 1ot

What is that campaign for?

SHRI VIKRAM MAHAJAN: The
campaign is to malign,

SHRI PILOO MODY: Malign whom?

SHRI VIKRAM MAHAJAN: To
malign the party and the leader of
our party. You were all carrying on
thig campaign. How can this be per-
mitted?

SHRI PILOO MODY: Is he the lea~
der of the socialist forum or any other
forum? I do not know which leader
is being maligned.

(Interruptions)

Mr. DEPUTY-SFEAKER: 1 bhave
given him permission to deal with
you. He thinks that he can do it bet-
ter than myself.

SHRI VIKRAM MAHAJAN: I can-
not say that.

MR, DEPUTY-SPEAKER: Hz took
the words out of my mouth when 1
was regulating the proceedings., And
therefore 1 have allowed him to deal
with it.

SHR1 VIKRAM MAHAJAN: I am
only trying to support you, ‘Therefore,
what 1 want to submit is this (Inter-
ruptions)

MR. DEPUTY-SPEAKER: Will all
of you kindly sit down? I am dealing
with a point of order. Ang I say
that this point of order does mot re-
late to this business. And therefore
there ig no point of order. If Mr.
Madhu Limaye complaing about some-
thing else, that should be taken on
ap appropriate occasion and not tak-
ing this opportunity of a point of
order to this Bill. (Interruptions)
It may be relating to the business of
the ‘House; I do not dispute that. But,
that is not relating to the particular
business. You may seek some other
opportunity; you cem come in the
form of a motion; or you may write
to the Speaker. There are so many
wayg for you. If you feel that cer-

properly dealt with at all, T congi-
der that that is a serious matter and
we should take pote of it. But, chere.
tshould he an appropriate occasion and
thal should be dealt with in a proper
manper. Kindly sit down.

SHRI PILOO MODY: Will you
kindly permit me to ask you a ques-
tion? You hiave been in the Chair for
many many tears.

MR. DEPUTY-SPEAKER: Not many

years. 1 have been here for the last
three or four years.

SHRI FILOO MODY: You have
becn in Parliament for at least eight
years to my knowledge. You have
been in the Chair for a considerable
period of time at least. I think that
I have been seeing you for a long
time,

MR, DEPUTY-SPEAKER: Yes.

SHRI PILOO MODY: May I have-
your permission? I would like to ask
yuu a simple question. Would you
please help us with 3ll your exper-
tise and talent and know-how of
being able to get this matter on the
floor of the House?

MR. DEPUTY-SPEAKER: Memb-
ers like Shri Madhu Limaye and
Shri Piloo Mody are very resourceful
and outstanding Members. They do
not need any tuition from me.

SHRI PILOO MODY: That is why,
Sir, without taking tuition from you
we are raising this matter.

SHR] JYOTIRMOY BOSU (Dia~
mong Harbour): Sir, you must say
something, otherwise you will be fai-
ling in your duty.

MR DEPUTY-SPEAKER: Although
Prime facie Shri Madhu Limaye haa-
made a complaint yet it has to be
looked into in & proper manner, You
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expect me to act in 5 responsible
manner and not say something off-
hand,

THE MINISTER OF COMMERCE
(PRO. D. P. CHATTOPADHYAYA):
Sir, objection has beep raised against
some discretionary power given to
the Magistrate. Our submission is that
unless we give some discretion to the
trying Magistrate the end of justive
could not be met. Hon. members
have emphasised the necessily of
stringency of the penal measures, Our
subrmission is stringency of the penal
measure should be re-conciled with
the end of justice and fairplay. If
some offenceg are of technical char-
acter and if the trying Magistrate
feels conscientitiously that he should
not impose the maximum punishment
then discretion has beep given to him
to reduce the punishment This re-
laxation has been provided because
there may be special reasons, The
-offence may be technical. So, while 1
appreciate the sentiments of the hon.
Members against the economic offen-
ders I would submit humbly that
stringency of the penal measure
should be re-conciled with the end of
justice particularly in a democratic
set-up we do not want a draconian
lJaw but a just law. Therefore, 1 ax-
press my inability to accept these
.amendments,

SHRI C. M, STEPHEN (Muvattu-
-puzha): In the principle Act with res-
pect of repeat offences one month's
imprisonment is compulsory and the
"Magistrates did mot have any dis-
-cretion. What is the consideration
which has prompted the Government
to waive that compulsory punishment
and even with respect to repeat offen-
-ces give discretion to the court? There
month's compulsory im-

was one
prisonment before with no discre-
tion. What is it that has prompted

the Government to give discretion to
the magistrate even with respect to
‘the punishment for repeat offences

AUGUST 26, 1974
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ang to dilute the law with respect to
thaty ’

MR. DEPUTY-SPEAKER: Does the
hon. Minister have any reply to
that? .

PROF. D, P, CHATTOPADHYAYA:
1 have only a comment; I would not
say that it is 8 reply. When the
penalty has been made harsher, dis-
cretion becomes all the more neces-
sary.

SHRI ATAL BIHARI VAJPAYEE:

Arg you satisfled with this?
"

MR. DEPUTY-SPEAKER: There is
no question of that. The House should
be satisfied, not I, because the House
decides and I do not decide.

1 shall now put the amendments
moved by Shri R. R. Sharma, Shri
Ramavatar Shastri, Shri B, R, Sthukla
and Shri B. V. Naik to the vote of
the House.

Amendments Nos. 2 to 6, 13 to 24, 33
and 89 were put and negatived.

MR. DEPUTY-SPEAKER: The

questioyp, is:

“That clause 6 stand part of the
Bill."

The motion was adopted.
Clause 68 was added to the Bill.

Clause 7—(Amendment of section

10A)

SHRI B, R. SHUKLA (Babraich):
I beg to move;

Page 3,—after line 32, insert—

‘(¢) renumber section 10A as sub-
section (1) and after sub-section (1)
as so re-numbered, the following
new sub-section shall be: inserted,
namely:—

“(2) Notwithstanding anything

to the contrary contained in the
Code of Criminal Procedure,



Essential

Commaodities
1973, no person accused of an
offence punishable with an im-
prisonment of seven years under
this Act, shal] be granted bail if
there are reasonable grounds for
believing that he has committed
such an offence:

245

Provided that a previous notice
to public prosecutor or to any
other officer acting under him, shalll
be given by the Court concerned,
before disposing of ap application

for bail under this section.

Provided further that in case
invesligation is not completed
within two months after the date
of arrest, f\ne accused shal]l be
cligible to be released on bail".
(41)

The reasons for my tabling this
amendment are as follows. The am-
ending Bill seeks to delete the words
‘bailable’ from this section, thereby
intending that the offences under the
Essential Commodities (Amendment)
Bill would no longer be bailable
where any persop accused of such
offences cap claim bail as a matter of
right. But my submission is that the
«mere deletion of the word ‘bailable’
would not meet the intended objective
of Government, because once the
offence is made non-bailable and no
corresponding rider is added in this
amending Bill, the position would he
governeg by the general provigions
relating to bail under the Criminal
Procedure Code. Under the Criminal
Procedure Code, even in respect of a
large number of offences which have
been 'made non-bailable, the accused
are generally granted bail, Moreover,
there is also a provision made for
anticipatory bail. In accordance with
this, the Session Court and the High
Court can grant bail to g person who
is apprehending arrest. So, those pro-
vigions which are very liberal in na=
ture are still available to a person ac-
cused of a non-bailable offence even
under this amending Bill. So, if Gov-
ernment are really serious that per-
sons who are gullty of the contraven-
tion' of the offence under the present
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Bill should not be granted bail, they
have to add something more and
the court’s powers are to be drasti-
cally curtaileq so that they will not
be able to grant bail, if a prima facie
case is made out in that regard.
Therefore, I have tabled this amend-
ment. It is for Government to take
more powers if they so like; if they
want to go soft with the criminals in
spite of all the provisions, that is
another matter and they may do so.

PROF. D, P, CHATTOPADHYAYA:
I think the desired purpose would be
served by jst deleting the term ‘bail-
able, thereby by implication making
it non-bailable. The Criminal Proce-
dure Code 1973 takes care of the con-
tingency referreg to by the hon. Mem-
ber. So, I think that it is alright. I
am sorry that this amendment can-
not be accepted.

MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 41 to vote.

Amendment No. 41 was put and nega-
tived

MR. DEPUTY-SPEAKER: Now, the

questiop is:
“That Clause 7 stand part of the
Bill”
The motion was adopted
Clause 7 was added to the Bill.

(Ingertion of new sections
10B ang 10C)

MR. DEPUTY-SPEAKER: We shall
now take up Clause 8. Shri Vajpayee.
ofy g fagrdi arad; (varfag )
1 beg to move:—
Page 4—
after line 6, nsert—
“(4) Government shall lay be-
fore Parliament an annual
report regarding action
take,, for the contravention
of the provisions of this
section” (7)
Page 4,—
omit lines 16 to 18, (B)
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PROF. D. P, CHATTOPADHYAYA:
My mind is open. I am willing tol
listen to any point.

SHRI ATAL BIHARI VAJPAYEE:
Open mind does not mean that it
should be vacant.

MR. DEPUTY-SPEAKER: You are
not accepting.

PROF, D. P, CHATTOPADHYAYA:
I have not had the pleasure to listen
to Mr. Vajpayee. How can I say, I am
accepting or not accepting.

MR, DEPUTY-SPEAKER: 1 shall
now put Amendment Nos. 7 and 8
moveq by Shri Atal Bihari Vajpayee
to the vote of the House.

Amendments Nos. T and 8 were put

and negatived
MR. DEPUTY-SPEAKER: Shri
B. R. Shukla—Not moving Shri

M. C. Daga—Absent. Sardar Swaran
Singh Sokhi—Absent. Shri D. K.

Now, the question is:

“That Clause 8 stand part of the
Bill” .

The motion was adopted.
Clause 8 was added to the Bill
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MR. DEPUTY-SPEAKER; We shall
take up Clause 9. There are no am-
endments.

The question is:
“That Clause 9 stand part of the
Bill"
The motion was adopted.
Clause 9 was added to the Bill.

MR, DEPUTY-SPEAKER: We shall
now take up Clause 10, Shri Vajpayee

SHRI ATAL BIHARI VAJPAYEE:
1 am not moving any amendment.

DEPUTY-SPEAKER: Shri

Ramavtar Shast’ri——-Absé'nt. Sardar
Swaran Singh Sokhi—Absent;
Shri D. K. Panda—Absent; Shri K M.
Madhukar—Absent,

MR.

The question is:
“That Clause 10 stand part of the
Bill”
The motion was adopted.
Clause 10 was added to the Bill,

MR, DEPUTY-SPEAKER: We shall
now take up Clause 11.

Shri M. C. Daga—Absent;
D. K. Panda—Absent,

Shri-

The question is:

“That Clause 11 stand part of the
Bill”.

The motion was adopted.
Clause 11 was added to the Bill.

MR, DEPUTY-SPEAKER; We shall’
now take up Clause 12.

Shri Atal Bihari Vajpayee—Not

moving.
Shri Ramavatar Shastri—Absent.

Sardar Swaran Singh Sokhi-—-Ab-
sent,

Shri D. K. Panda—Absent
Shri K. M. Madhukar—Absent.

1 shall now put the rest of the
Clauses to the wvote of the House.
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The question is:

“That Clauses 12, 13 and 14 stand
part of the Bill”

The motion was adopted.

Clauses 12 to 14 were added to the Bill.

MR. DEPUTY-SPEAKER: Now,
-we shall take up Clause 1.

Shri D. K, Panda—Absent.

Shri K. M, Madhukar—Abgent.

Shri Ramavatar Shastri—Absent.

The question is:

“That Clause 1, the Enacting For-
‘mula and the Title stand part of the
Bill".

The motion was adopted.

Clause 1, the Enacting Formule and
the Title were added to the Bill.

PROF. D. P. CHATTOPADHYAYA:
‘Sir, I beg to move:

“That the Bill be passed.”

MR, DEPUTY-SPEAKER: Motion
‘moved:

“That the Bill be passed.”
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, this Bill is a
mere eye wash because we know the
gap between promise and perform-
ance, we know the class character of

they are wedded to the momopolists,
blackmarketeers and hoarders. There-
fore, this Bill is nothing but another
gimmicks on the people. If you look
at this Bill, you will see that it does
not include so many items, From the
mid-thirties till today the Congress
slogan is to hand the blackmarketeers
by the nearest lamp post but there is
no implementation. There is loot by
the people in the Government, and
the lost is matched outside by their
patronage, because this is a govern-
ment by the monopolists, for the mono-
polists and of the monopolists.

You will be surprised to hear that in
West Bengal, where Prof. Chatto-
padhyaya is very much in the leader-
ship, they called off the dehoarding
drive long before the Centre gave it
away. Why is it so? Because, in West
Bengal unless the jotdars, hoarders
and blackmarketeers stand behind
them they cannot politically survive.
Therefore, they have to be given
concessions. If they were really
serious about the weaker sections of
the society, why is it that the public
distribution of foodgrains has come
down from 11 lakh tonnes per month
last year to 7 lakh tonnes per month
thig year? Now it is 5 lakhs. Therefore,
on the one hand, they are dismantling
the public distribution system and,
on the other, they are talking of
bringing enactments for smooth distri-
bution of all essential commodities at
@ proper price I am not such a big
ass to believe they really, mean this.

What have they done? What is their
performance? Railway freight and
fare hike. increased indirect taxes,
price rise on bread, wheat, dalda, coal,
kerosene, cement, textile and paper.
Can you imagine, on the one hand
Government increase the prices them-
selves on textiles and Shri D. P.
Chattopadhyaya, the mneo-socialist,
gives g rise of 374 per cent because
they have to collect funds. We all
know it.

Look at the profit margin of some
of the companies. Take Hindustan
Lever. Their profits rose from Rs. 5
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crores to Rs. 10 crores. Shri Subra-
maniam knows very well, because they
are so dear to his heart, about their
monopoly in production. In the case
of soap what have they done? It is
stated:

“However, it has been noticed as
against a licensed capacity of 91,000
tonnes per month their production
of soap in 1972 was 1,11,308 tonnes.”

Shri Subramaniam is here, the
principal Spokesman of the Gover-
ment. Will he tell us what agtion has
he taken against these people who
on the one hand, are producing far in
excess of the licensed, registered and
installed capacity and, at the same
time, making soap unavailable to the
market? Unless you pay a premium,
soap is not available now.

If you look at other items, another
very dear company of Shri Subra-
maniam, the Britannia Biscuit Com-
pany, the licensed capacity of the
Madras unit is 1200 tonnes. Shri
Subramaniam, the spokesman of the
socialist camp in the monopoly sector,
with his energy and gusto said “No,
it is 3,500 tonnes”. 1 cannot call him
a liar because it is uynparliamentary.
This Company was producing, against
a licence for 12,000 capacity, 8000
tonnes of biscuits a year. What is the
economics? They get flour at Re. 1.25
or 1.50 a kilo and after putting a little
saccarine and baking in the automatic
machine they sell biscuit between
Ras. 12 and 16 a kilo. This is the type
of socialism Shrimati Gandhi and her
stooges sitting in the treasury Benches
talk and believe in.

Then, 20,000 quintals of wheat at
subsidised price has been given to
these people in Delhi. Yet. you
cannot get bread Now the latest
trick they play is that bread shall be
distributed through cooperative socie-
ties. Who are controlling the coope-
rative societies? The same white
variety toppi-wallahs. So, it is heads
I win, taile you lose. Bread will be
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gold, bread will be black-marketed,
not through the established channels,
but by the cooperatives controlled by
these people. Otherwise, why should.
they serve the Ministers? They say to
the Ministers “you are having a good
time, living in fantastic luxury; what
do we get in return for serving wvou".
So, the Minister said “all right, bread
will be marketed through the coope-
rative societies” so that they can make
money through it.
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They talk about raids. What about
Shri 8. K. Modi's case? We know that
Shri 8. K. Mody came with a purse
after his premises wag raided and, as
a result, the case instiluted against
him under the MISA was withdrawn,
Your pious-looking Home Minister
got up twice from his seat but he had
nothing to say. The rumour is that it
cost Shri Modi Rs. 20 lakhs to get out
of MISA. Where the money was de-
livered. at what number in Safdarjung
Road, I do not want to mention. It
will ereate trouble. What do they do?
Before they go for a raid, Shri Radha
Raman and his organisation will see
that the information is leaked out so
that they can remove everyihing. So,
only small fries are caught. Big fries
go scotfree, because they enjoy patro-
nuge from the hierarchy, including
Shri Subramaniam. So, they remain
untouched. This is the position.

On the 17th of June the Food Min-
istry made a small amendment
steathily. What was the amendment?
It was to the effect that the police
cannot go and raid a godown under
suspicion. They have to go through
the Food and Civil Supplies Commis-
sioner and give them time to give the
permission. Then only they can raid.
What is the reason? In this process.
they should be given proper warning
by the Civil Supplies Department or
the Commissioner, whoever it is so
that they can remove things and then
the police can go and collect their
dues and come back. Nothing
happens. Why did they do it? They-
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«dig it on the representation of the kindly give a little paper for text-

Foodgrains’ Dealers. Of course, the
Foodgrains' Dealers petition must have
had a very big stamp value attached
to it, because nothing happens to the
Congress Government when stamps
are not affixed. They had raided 200

and odd godowns but they could get

nothing.

They are talking about enactments.
They have got extensive laws on pre-
vention of smuggling, prevention of
tax evasion and prevention of foreign
exchange violation. But what is
‘happening? Shri Ganesh says “we
cannot arrest them under the MISA;
80, I am thinking of a dharna before
their house”.  Therefore, Professor
‘Chattopadhyava and Shri Subra-
maniam will go and have dharna in
front of Shri S. K. Modi's house.
Of course, after darkness a small con-
tainer will come and they will go
back. I know they all do it. Then,
why do we talk only about food items?
What about industrial raw materials?
“What about scarce imported
wmaterials?

MR. DEPUTY-SPEAKER: Are they
all essential commodities?

SHRI JYOTIRMOyY BOSU; Very
much. Professor Chattopadhyaya
knows how difficult it is to give an un-
true case, especially in regard to
Asian Cables in order to protect Shri
R. P. Goenka. I do not know how
many VIPs and their relatives have
been given appointment in Duncan
Brothers and its subsidiary companies.
They arrest and prosecute whom? Only
the small employees. But the bene-
ficiaries, namely, Shri R. P. Goenka
and Shri K. P. Koenka, cannot be
touched because they have given not
only plenty of cash but they can
blackmail all the Ministers because
they have given employment to their
“brothers, sons, sons-in-laws and
‘nephews. You cannot touch them.

Mr,
“paper.

Subramaniam talked about
What did he tell the paper-

books and the balance you can fioat in
the black market.” As a result, how
much profit have they made? Here is
an authentic figure. They have made
Rs. 90 crores additional profit. That
is the latest figures.

I have always desecribed Mr.
Subramaniam, the Industrial Develop-
ment Minister, as belonging to a
variety of commodity which takes the
shape of the wvessel it contains him,
sometimes to this side and sometimes
to that side. He always waits for an
indication from the top. Whatever the
indications are, he moveg to that side.
Some friends have told me that Mr.
Subramaniam has pot got an indica-
tion on a particular thing from the
top meaning the lady at the top.

Then, they are cheating the labour.
They have compiled a bogus cost of
living index, committing a fraud on
the workers wages in so far as taking
the prices of essential commodities are
concerned. Here is a note:

“Since long the workers whose
Dearness Allowance ig linked
with Consumer’s Price Index base
1939—100 are being defrauded of
their Dearness Allowance regularly
and continuously only due to the
wrong compilation of the GP.I....
the Director pointed out the lacuna
in the index and consequently in
the linking factor. He admitted that
the index must have been 1257 and
not 1135, as shown at present. He
clearly stated as to how the mis-~
takes have crept in which keeps the
index at a lower level.. ..

“The learned Arbitrator found
that base prices were not reliable,
linking factor was incorrect. He

also found that there is mo justifi-
cation for omission of Warm cloth-

ing from the index and further held
the criticism of the union regarding
current prices of Footyear
justified. ...
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.The .situation has become ex-
plosive on Delhi particularly because
-the employers of Textile Mills in
Delhi have not implemented the
Award and they still continue to
give T8 per cent DLA. over 1031
points as against 90 per cent
awarded.”

‘So, this fraud of preparing the cost
of living index should be thoroughly
looked into. Otherwise, they will

-tcontinue to cheat the labour.

The last item of fraud that they are
committing is on steel. Apart from
the fact that the ruling party has
collected huge amounts from Steel
dealers and steel sellers, I will give
another item of fraud....

MR, DEPUTY-SPEAKER: I wonder
what is an essential commodity and
what is a non-essential commeodity.
That is different thing. We are now
dealing with essential commodities.

SHRI JYOTIRMOY BOSU: They
want to keep the loopholes for these
_persons to prosper. I quote:

“In the month of May, 1974, a
team of officers was sent to Japan
with Mr. Kaza as head of the team.
Specific instructions were given by
Dr. Nath in collaboration with

Mr. Vadhood Khan to place prders
on particular Japanese firms. The
marke{ trend was evident and re-
ported to H.S.L. that the price of
steel in the International Market
was falling. Huge orders wére
placed far in excess of the available

foreign exchange of extremely
high  prices, collecting  their
commission deposited in TUSA

and Switzerland. Even the Metal
Bulletin of the month of June|May
1874 reported (It is the most au-
thenticated paper for the World
prices of metals) that India has
finalised such huge contracts with Ja-
pan in the wake of falling prices. In
‘the month of July, prices of steel
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fall on the international market_ by

Dollarg 125|- per M.T., say, about

Rs. 1000 per tonne. Country has

suffered loss of at least Rs. 50

crores,..."”
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This is what they have done. Let
there be a thorough inquiry into the
steel team which went to Japan,
whether they have acted within their
authority and within their jurisdic-
tion, whether they have placed orders
when the steel market was falling
This is what the Metal Market Bul-
letin has been gsaying and giving
warning that gteel prices were falling
down.

Sir. I do not believe for a moment
that this Bill is going to serve any
purpose for the weaker sections of the
society. They will only make the
misuse of it for collecting their ghare
of loot.

PROF, D. P. CHATTOPADHYAYA:
I do not have much to add to what I
have said before, I would like to
submit only threce points.

First of all, I would like to rebutt
very strongly the unfounded allega-
tions made by the hon. members
sitting opposite. I strongly repudiate
the wunfounded and unwarranted
allegations. ...

SHR] MADHU LIMAYE: Specify
which allegation js unwarranted.

PROF. D. P. CHATTOPADHYAYA:
If I am to specify, I will be taking the
valuable iime of the House...

SHRI MADHU LIMAYE: This is
No answer.

SHRI JYOTIRMOY BOSU: Is he
talking about Asian Cables?

PROF. D. P. CHATTOPADHYAYA:
I would not like to go into specific
questions because thgt matter is not
before ug for consideration.
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SHRI JYOTIRMOY BOSU: On a
point of order. 1 want a clarification
from the hon. Minister whether they
consider the industrial raw material
as an essential commodity or not.
Essential commodities means the com-
modities which are essential to the
running of life in the country. That
includes industrial raw materials. In
that context ] have mentioned about
steel, 1 have mentioned about your
patron, Mr. R. Goenka who has made
Rs. 1 crore by way of black market
. ... (Interruptions).
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MR. DEPUTY-SPEAKER: Order,
please. Is steel an essential commo-
dity within the meaning of this Bill?

PROF, D. P. CHATTOPADHYAYA:
Of course, Sir. 1 was not repudiating
whether steel is an essential commo-
dity or not, but I was repudating the
allegations against our Party, against
the Government. ... (Interruptions).

SHRI MADHU LIMAYE: Is he
denying that the margin of the roller
miller in West Bengal was raised
from Rs. 80 to Rs. 200 per tonne? Say
‘yes' or ‘No"

PROF. D. P. CHATTOPADHYAYA:
Many points, relevant and irrelevant,
have been made. I have already
answered the relevant points when
there was general discussion and also
at the time of clause-by-clause con-

sic]eration. (Interruptions).
—

MR. DEPUTY-SPEAKER: I must
say that I am myself a little confused
because I did not read the whole Act;
I read only the amending Bill. I have
always understood essential commo-
dities as meaning those which are
used by the common people like rice,
edible oil, soap and things like that.
Whatever we discuss must be with
reference to the Act and the Bill
‘Essential commodities’ must have
been defined there. If the Act says
that ‘essential commodities’ include
steel and other things, then, of course,
it hecomes a very big subject nothing
else is left. I do not know how many
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common peéople in Indla today use
steel. It may be essential for indus-
trial development. But what is the
percentage of the people in India whe

really use steel?
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SHR] JYOTIRMOY BOSU: ¥Yuu
cannot move without steel. You are
ringing the bell, Sir. That is made of
steel.

MR. DEPUTY-SPEAKER: Steel, in
my opinion, is being used only by the
better-off sections of the commodity
who can build concrete houses, not
mud houses. That is why, as a
common man, I do not understand
steel as ap essential commodity as
rice and edible oils are. I think, for
once, the Minister has supported
Mr. Jyotirmoy Bosu, because to my
query he has said that steel is an
essential commodity. You should be
happy with it.

PROF. D. P. CHATTOPADHYAYA:
The list of essential commndities is
longish; nearly a hundreq items are
there. And if al]l these items and
sub-items become the subject-matler
of discussion with reference to this
particular Bill which has a very
limited scope, I do not know where it
will lead us to.

SHR]I MADHU LIMAYE: Then why
fid he deny the allegations?

PROF. D. P, CHATTOPADYAYA: I
strongly deny the allegations made and
other malpractices mentioned on be-
half of the Government and the Party,

SHRI MADHU LIMAYE: How do
you do it? You do not even know
that the margin has been increased.

MR. DEPUTY-SPEAKER: The rele-
vancy here is that we are amending
the Essential Commodities Act with the
idea to make it more stringent and
more effective. That is the whole idea
of this amending Bill. Therefore, it
ig open to the Members to question
whether the amending Bill will
achieve that object. It is within the
scope when they make reference to



Essential
Commodities
the Essentia] Commodities Act

261

and

whether this Bill will serve the pur- .

pose. That iy the relevancy,

PROF. D. P, CHATTOPADHYAYA:
1 entirely agree with you. 1 do not
question in the least their right. I
was submitting only that I repudiate
the allegationg made against the Gov-
ernment and the party regarding the
motive.

About this point I entirely share
your vicw. Here, 1 would like to
submit that after the enactment of
this Jaw, our endeavour is, as I gaid,
to effect g sort of co-ordination, a
better co-ordination between, the
Ministries at the Centre and between

the Cecntral Ministry and the 3tate
Governments and gee that the laws
and the ruleg under the laws are

more stringently and effectively im-
plemented. Also a Watch Dog Com-
mittee, a sort of vigilance cell will
be set up to sec how these laws now
enacted will be implemented. It is
the endeavour and policy of the
Government that the economic >ffen-

ces are sternly dealt with. It is
mainly with these objects that this
Bill has been brought before this

House and 1 can assure you and the
hon. Members that our Government
will take every possible step to effect
a better co-ordination and efficient
implementation of the provisions of
the law so that the ends of justice
are met and the economic offenders
are rightly dealt with.

With these words. I move,

MR. DEPUTY-SPEAKER: 1 think
the point raised by Shri Madhu
Limaye needs a rebuttal because he
has raised it more than once and it
has also come out in all the papers
and it is ip the interests of the Gov-
ernment to explain it—whether it is
a fact that the milling charge of rice
in Orissa iz Rs. 80 a quintal and in
West Bengal it is Rs. 200. If it is so,
what are the gpecial reasons and cir-
cumstances for this difference?

PROF. D. p. CHATTOPADHYAYA:
This information is not readily avail-
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able with me, but I will obtain and
let you know.
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SHRI MADHU LIMAYE:
Shinde is there,

SHRI M. RAM GOPAL REDDY
(Nizamabad): He is not ap encylo-
paedia.

Shri

SHRI MADHU LIMAYE: You do
not know anything about it and you
go on repudiating the allegations in
a vague kind of way and in the abs-
tract.

SHRI JYOTIRMOY BOSU: He
talkeq about the vigilance cell. |
understand, Sir, that Mr. L. N.
Mishra is the head of the wvigilance
cell.

MR. DEPUTY SPEAKER: Now, the
question is:

“That the Bill be passed.”
The motion was adopted.

1445 hrs.

CONSTITUTION (THIRTY-FOURTH
AMENDMENT) BILL

MR. DEPUTY-SPEAKER: Now,
we take up the Constitution (Thirty-
fourth Amendment) Bill.

Ag the House is aware, a Constitu-
tion (Amendment) Bill is to be pass-
ed by a special majority. Therefore,
members have to be informed in ad-
vance. We have allotted 2 hours for
this discussion. Now, it is 2.45 p.m.
So, the Minister will reply round
about 4 or 4.15 p.m. depending upon
the exigencies. I am just mentioning
this to you so that the Members may
know about the timing when the
Minister will reply and soon after the
voting will take place.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRAMA-
NIAM): Mr, Deputy Speaker, Sir, 1
beg to move:
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“That the Bil] further to amend
the Constitution of India, be taken
into consideration.”

This House is fully aware of the
important changes brought about in
the land reform legislations passed
by most of the States in the country
during the past tWo years. The pre-
sent series of legislations which are
being incorporated in the Bill have
made some important changes in the
land ceilings prevalent hitherto. 1'he
level of ceiling has been reduced; the
family with husband, wife and minor
children constituting it hag been made
the unit of application of the ceiling;
exemptions from the ceiling hitherto
given to many categorieg have been
dispensed with and only a very few
catgories of land exempted. One of
the most important features of the
current series of legislations is the
provision that the surplug land that
will be available will be distributed
mostly to landless agricultural labou-
rers, particularly those belonging to
the Scheduled Castes and the Sche-
duled Tribes. The Government is
fully aware that those prospective
beneficiaries, belonging as they do to
the weaker sections of the gocicty,
will not be able to pay for the sur-
plug land unless it is made available
to them at nominal prices. The rates
of compensation, that is, the amount
that is to be paid to the land owners
for acquisition, of surplus land have
been fixed keeping this faclor also
into account. I must, however, add
that the present Bill does not in any
way seck to alter or modify any of
the principleg enshrined in the Cons-
titution. It merely gives concrete
expression to what has already been
enjoined upon us by the Constitution
in an area of great social and econo-
mic importance to millions in the
rural areas.

As the hon. Membergs are aware,
the implementation o such important
measures of land reform will by no
meang be easy. While the legislations
themselves provide for barring the
jurisdiction of the Civil Courts in
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respect of disputes arising from (heir
implementation, concern has been
expressed all over the country during
the past two years or so that as soon
ag the implementation of the new
laws gets under way, affected parties
will rush to the courts seeking their
intervention, demanding stay orders
against the implementation of the
law, and thereby interrupting ¢the
whole process of social changeg in

the agrarian sector which are long
overdue.
This concern found concrete ex-

pression in the recommendations of
the Chief Ministers who assembled
here in July, 1972 to lay down the
broad framework of the national
guidelines. The consensus of this
Conference was incorporated in che
form of guidelines issueq by the
Government of India for the benefit
of State Governments embarking om
legislation in this area.

Events following the Chief Minis-
ters’ Conference have more than jus-
tified the apprchensions expressed by
them all over the country. To cite
an example, the hon. Members know
that recently the High Court of Pun-
jab and Haryana has struck down
certain provisions of the Punjab Land
Reforms Act, 1872 (Act 10 of 1873).
Certain provisions of the West Bengal
land reforms law have been challeng-
ed in the Calcutta High Court. There
are reports from other States too to
the effect that a large number of
‘Writ Petitions have been filed in the
High Courts seeking their interven-
tion of the ceiling legislations. I need
hardly emphasise the particular rele-
vance, land reforms and specifically
the land ceiling legislations, have in
the present context when we are
seeking to establish a more equitable
social and economic framework in the
rural areas.

The Government does not consider
land reform measures only as gn i:gr
trument for the achievement of social
justice. Even if it were so, Govern-
ment would have been entirely
justified in trying to take all necessary
steps to see that the implementation of
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such social justice measures gets the
necessary constitutional protection.
This argument is further reinforced
today by the very sound economic
justification also that exists for imple.
mentation of the ceiling legislations
and land reform measures jn general,
Without such an altered framework
no solid foundation can be laig for a
sustained productive agriculture in
the country, based on the incentive
of the tiller to cultivate his lands
intensively.

In addition to the land ceiling legis-
lations referred to above, the Bill
also seeks to include in the Ninth
Schedule three more enactments,
namely, the Gudalur Janmam Estates
(Abolition and Conversion into Ryot-
wari) Act, 1869, the Bihar Land Re-
forms (Amendment) Act, 1872, and
the Bombay Tenancy and Agricultu-
ral Lands (Gujarat Amendment) Act,
1972. Even though they do not deal
with land ceiling, these are part of a
series of legislations which together
seek to bring about land reforms in
Tamil Nadu, Bihar and Gujarat res-
pectively.

I am sure the hon. Members share
fully my concern to ensure that the
process of implementation of the land
ceiling legislations, which have al-
ready created a great deal of enthu-
siasm among the down-trodden land-
less agricultural labourers and share-
croppers will not be allowed tp be
interrupted or halted by vested inte-
rests. It is not the intention of the
Government of India to curb the
fundamental rights of any group of
individuals; but it is the bounden
duty of the Government to see that
those weaker sections of the society
who have for ages been exploited and
have been denied their rightful dues,
are given much-needed protection.
The fact that we are including these
laws in the Ninth Schedule will
not preclude us from respectfully
examining any observations that the
courts may make when they have
occasion to examing them and it will
be our endeavour to meet such ob-
servationg to the extent possible with-
out of course compromising the basic
tenet of our policy. I earnestly hope
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that this House will give its approval
to the Bill and help Government carry
forward the task which was under-
taken right at the beginning of Inde-
pendence in bringing about certain
fundamental changes in our agrarian
structure.

Sir, T move.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

SHRI DASARATHA DEB (Tripura
East): Mr. Deputy-Speaker, Sir, this
Government, like an innocent man,
chooses to bring this Constiution
(Thirty-fourth Amendment) Bill
which seeks to include in the Ninth
Schedule a number of landreforms
legislation in order to place them
beyond the scrutiny of the courts of
iaw. They want to include geventeen
amending bills of the States in this
Biil. That is not due to intervention
of the courts that this Government
could not implement the provisions of
tlie land reforms which have heen
passed in various States. That is
not the real cause that they could not
implement the provisions of land re-
forms Acts, The real cause lies else-
where, that is because they are under
the pressure from the landlord sec-
tions and those vested interests an
whose mercy, the oxistence of ihis
Government depends. They do mot
dare to execute gll those laws even if
there is a limited provision Which
may give some benefit to the land-
less peasants and the poorer sections
of the community.

That is because the ruling party
and their Governments and the Minis-
ters in the States also have got some
links with all these landlords. IThat
is why they do not dare to disturb
them. That is the main reason why
he quoted some comments of the
courts. Of course, there gre certain
verdicts of the courts. The main
thing here is that they do not have
the heart to implement this. Just
they want to hoodwink the people.
They pass certal good laws and then
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they are thrown in the dust
That is the main reason why
Landreforms
executed.

bins.
this
Act has mnot been

Sir, I want to refer toc some cases.
‘There is no difficulty at all go far as
the courts are concerned. Sir, on 5th
December, 1973 I asked g question—
Q. No. 3586—which reads as follows:

“(a) whether Government are
aware of the fact that for the last
2{3 monthg tribals of Thakurchara
of Julaibari area Tripura could not
go to the market, specially to Julai-
bari market due to the attack of
goondas organised by moneylen-
ders who have dislodged tribals
from the lang forcibly; and

(b) the steps being taken to re-
store land to tribals there and to
protect tribals from the clutches of
moneylenders gang?”

A reply wag given to me on 26-7-74
after eight months. That is as fol-
lows:—

“{a) According to information
received from the Government of
Tripura, no such incident has oc-
curred. There was, however, 1 dis-
pute between two parties over a
piece of land in Julaibari area.
Apprehending breach of peace, the
Officer Incharge of Baikora police
station  initiated action under
Section 145 Cr, P. C. and nolice was
issued from the court of the Ad-
ditional District Magistrate, Belo-
nia to both parties. Preventive
proceedings initiated by the Police
under Sec. 107/144 Cr. P. C. against
the supporters of both the parties
are pending trial in the court. The
situation in the area is reported to
be normal” .

‘What 1s the case? One gentleman
nameqd Lalit Mohan took a loan from
a mopeylender worth Rs. 150}~ in
1962. In 1966 it was calculated the
interest eame to Rs. 300 and in 1967
it became Rs. 800/-. Then the Maha-
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jan goes to this tribal to mortage his
land and the Mahajen captured that
the
Bombay Moneylenders Act extended
to Tripura he could not-realise that
much interest from-this man for Rs.
150/-. He has taken one acre of land
and the value of that land ig Rs.
3,000(- to Rs. 4,000/]-. Now, he want-
ed thst lang to be restored by pay-
ing Rs. 150/~ but he was not allowed.
It is a clear case. Land belongs to
tribal. Where is the necessity of pro-
mulgating Sections 145 and 144 Cr.
P. C. or preventive $Section 107.
This Government itself sayg we have
been demanding “for the benefit of
the tribals and scheduled_castes par-
ticularly....”. How scheduled castes
and scheduled tribes will be benefited
by such Acts! .
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There is provision in Tripura Land
Revenue and Land Reform Act to
safeguard the interests of tribal com-
munities living in Tripura, Under
Section 187 of this Act transfer from
tribal to non-tribal is prohibited un-
less the prior permission of the Col-
lector has been obtained. Further
executive officers and publicity officers
have been directed to non-iribals
effected on or after 14th April, 1961
without obtaining permission of the
Collector under Section 187 of the
Tripura Land Revenue and Land Re-
forms Act, 1960 is not valid under the
law and the purchaser will have no
legal rights over the land and muta-
tion should not be granted in favour
of any non tribal transferee. So,
law is there but this law is nol ope-
rating. These tribal people have
been evicted from their land. Here,
no Supreme Court or High Court
stands in the way but it is their denial
to execute. That is why, I have no
fear at all .in saying that even this
Act is included in the Ninth Schedule
of the Constitution for being kept
outside the purview of the courts this
will not serve much purpose, though
I do not oppose it. I agree it should
be done and included in the Consti-
tution but at the same time I must
express my apprehension that it will
not be implemented in their favour,
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Here is an Act which is very clear,
namely, after 14th February, 1961 if
any land ig transferred illegally from
a tribal to non-tribal that land must
be restored to the fribal. The Gov-
ernment did not implement it. On
‘the contrary in 1974 they have amen-
ded this law and put “on or after
the 1st January 1968 if any land is
transferred from tribal to gon-tribal
without the prior sanction of the
Government shall be restored to tri-
bals.

That 1neans that it dates back to
eight years ago. But in the meantime,
I may tell the House that 75,000 acres
of land belonging to the tribals have
already beep transferred fo non-tri-
bals, mestly land-grabbers, and just
to give legal sanction to those who
illegally possess the land, the Tripura
Government had amended the 1260
Land Reforms Act, and instead of
putting there 14th February, 1961
they have made it 1st January, 1969.

15 hrs.

That i; why I submit that if you
want to protect the Scheduleg Castes
and Scheduled Tribes and their land,
you must adopt some other methods;
especially, so far as the Scheduled
Tribes are concerned, I may tell you
that the Scheduled Tribes people are
stil] living in a compact area there,
and wherever it is possible to dec-
lare the areas as scheduled arcus
they should be so declared and the
Scheduled Tribes must be associatsd
with the development of their areas.
Wherever it is possible—l say, any-
where in India—autonomous district
councils must be sel up. This is the
only answer to save the interests of
the tribal people on land. Sir, ycu
are quite aware of this fact, because
you come ‘rom an area Which has
been under the Sixth Schedule and
hence you have had experience of the
functioning of the autonomous coun-
cils. In Assam, wherever there have
been district councils and wherever
any area has been declared a reserv-
ed area for tribals under the Consti-
‘tution, the transfer of land from tri-
‘bals to non-tribals has been very
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much less. That is why the people
have been agitaling in our State nlso
that they must have scheduled areas
reserved for tribals and they ghould
be declared as such so that they
could have autonomous district coun.
cils and the tribals could deal with
their fate themselves. But this Gov-
ernment is denying them of this right,
and they are only changing seme
words here and there or making
some amendments here ang there in
the land legislation. Thereby they
cannot defend the rights of the tribal
people.

Now, I am coming to another prob-
lem.

MR. DEPUTY-SPEAKER: Let the
hon. Member be brief, because there
is only limited time for this,

SHRI DASARATHA DEB: Then,
Government are talking of land ceil-
ings. I would like to point out that the
land ceiling legislation ig go full of
loopholes ....

MR. DEPUTY-SPEAKER: I am
frightened by the sheaf of papers that
the hon. Member has in his hand.

SHRI DASARTHA DEB: You aeed
not be frightened, Sir, because I shall
be very brief,

The land ceiling legislation has
been so full of loopholes and in
favour of the big land-owners, und
they in collusior with the bureauc-
racy have reduced the ceiling legisla-
tion to a mere mockery. In antici-
pation of the imposition of ceilings,
the big landholders have resorted to
partitioning of their holdings and
fictitiously transferring those pieces to
the individualg on a large scale. The
task force has also observed the came
thing in its report.

It says:

“Ag a result of—high levei of
ceiling, large number of exemptions
from the law, mals fide transfer and
partition and poor implementation
the result achieved has been mea-
gre. There are wide variations
between different States with re-
gard to the level of ceiling, unit of

application, exemption ete.”.
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In regard to the variations let me
quote some figures. In Andhra Pra-
desh, the ceiling limit varies from
27 acrea to 324 acres.

SHRI M."'RAM GOPEL REDDY
(Nizamabad): It is not correct.

SHR1I DASARATHA DEB: It is
aboslutely correct.

MR. DEPUTY-SPEAKER: What is
the relevancy of all these things?

SHRI DASARATHA DEB: 1t is re-
levant because we are talking of land
reform and we have to say something
on that also.

MR. DEPUTY-SPEAKER; We are
not discussing about the land policy
and all that. The limited Objective of
this Bill is the inclusion of certain
lJaws which have already been passed
by the States in the Ninth Schedule
g0 as to put them out of the purview

of the Courts, You can refer to those

particular laws which have been pas-
sed. But, if you start discussing
about ceilings in different States, the
question of land policy is brought
in.

SHRI DASARATHA DEB: Since
we are giving this Constitutional safe-
guard to these Acts, I must refer to
the wvarlations in ceiling, That is
why, I am mentioning this. So far as
land ceiling ig concerned....

THE MINISTR OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHERB P. SHINDE):
You are referring to the old Act of
Andhra Pradesh.

SHRI DASARATHA DEB:
In the old Act itself in the Amndhra
Act, the ceiling limit was 27 acres to
824 acree. We are giving it Constitu-
tional safeguard. Then in Gujarat—
19 to 134 acres Karnataka—27 acres
to 216 acres; Rajasthan—22 to 336
acres; Tamil Nadu—24 to 120 acres.
Thie is the wvariation. That is why,
I am saying that there should be a
discussion on the land legislation po-
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licy. These varlations stand in the

way of distribution of surplus land, So
far ag surplus land for distribution is

concerned, I have got some figures. So

far as surplus land is concerned, in

1971, Government themselves said that

40 million acres of surplus land would"
be available; in 1872, they reduced

this figure sharply to 32 million acres
and in March 1874, Government re-

fused fo give any figures; they said

‘The figures cannot be given'. Is it

because, they have distributed all the

lJands? No. Thousands of landless

workers are there. They are not get-

ting any land, because, before pas-

sing the land legislations, they have

given ample time to these big land-

lords to transfer their land or evade
the laws in some other way. That is

how this Government is functioning,

This is; my criticism.” Because of
these land reform Acts....

a1z

SHRI ANNASAHEB P. SHINDE:
Are you opposed to inclusion?

SHRI DASARATHA
I am not opposing. I am making an
observation. If you go through the
figures, 5 per cent of the land owners
at the top own as much as 36 per cent
of cultivable land. This is from offi-
cial statistics. The land legislations
passed by various States have totally
failed to break the concentration of
land in the hands of few.
Actually, these legislations or
the so-called land reformg are not
directed for this purpose, This is my
contention and that is why, they are
very much afraid of implementing the
land legislations, because of these few
landlords This is the main reason, .

MR: DEPUTY-SPEAKER: Please
conclude. You have taken almost
twenty minutes.

SHRI DASARATHA DEB:
concluding . ’

I would like to say something
regarding the policy of exemptions.
I have studied all these land reform
Acts. Exemptions were available for
plantations, sugarcane farms, cattle
breeding farms, Mechanised farms-
etc,

DEB:
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MR. DEPUTY-SPEAKER:
conclude.

Please

SHRI DASARATHA DEB: That is
why while supporting this Bill, 1
express my sincere doubt because
they are linked with the big landlords
who have vested interests and they
cannot implement even a few limit-
ed provisions which may give some
benefit to the landless workers and
scheduled tribes. They camnot im-
plement it unless they take the co-
operation of the peasants. But
when the peasants themselves in
an organised way wanted
1o find out the surplus land
sorted to terrible repression. So, if
they take the help of the people I
think surplus land ‘can be detected.

MR, DEPUTY-SPEAKER: He sup-
ports the Bill but doubts your bona
fides,

SHR] JAGANNATH RAQ (Chatra-
pur): Sir, I welcome this measure
which sceks to include in the ninth
schedule certain Land Reform Acts
as items 67 to 83 and three more Acts
which are mentioned in the amend-
ment tabled by the Minister, which T
am sure will be moved, in which he
has included the Orissa Land Reform
Act of 1974. Even before indepen-
dence, it was the policy of the Cong-
ress party to implement land reforms
and since independence, several Land
Reform Acts were passed by the
various State Governments, mostly
Congress Governments, But these
Acts were always subject to judicial
review and they could not be jmple-
mented because of judicial interven-
tion.  Firstly, it was a question of
abolition of intermediaries—zamin-
daris, inamdaris etc, The first, fourth
and seventeenth amendments of the
Constitution had to be made 1o sece
t;mt the object of the State legisla-
tions in respect of land reforms could
be implemented. In spite of that, no
Act was allowed to be implemented
without being subjected to judicial
scrutiny. Article 31B  incorporating
the ninth schedule wae paesed In 1851
%o that the courts could not sit in
judgment over the vires of these
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legislations, Now it has been found
that the ceilings originally fixed by
the State legislatures were high and
the Congress Working Committee in
1971 passed a resolution saying that
the ceilings should be reasonably
reduced. Accordingly, various State
Governments have reduced the ceil-
ing. In Orissa, land was divided
into four categories and the ceiling
wag reduced to 10 acres in the case of
Class I land. After the Orissa Land
Reforms Act was passed, more than
200 writ petitions are pending in the
Orissa High Court and the State Gov-
érnment is not in a position to im-
plement the Act. Such cases are
pending in varioug other Hignh Courts,
with the result that the Acts passed
by the State legislatures are not
implemented. Mr., Dasaratha Deb,
while supporting the Bill, complained
about the non-implementation of
these measures by the State Govern-
ments, particularly by the Tripura
Government, He cannot challeng:.
the bona fides of the State Govern-
ment. Because of the intervention-
of the courts, because of the judicial
reviews, because of the rights given
to the High Courts under article 226,
stay orders are being obtained
and all the cases are pending. Then,
how could they be implemented? So,
proiection under article 31B ias really
necessary for the effective implemen-
tation of the land ceiling laws passed
by the State Legislatures. Unless this
is done, the land reform legislation
can never be implemented and it will
remain merely an Act on paper.
Therefore Government have come
forward with this amendment to in-
clude certain Land Reform Acts
passed by the various State Legisla-
tures in the Ninth Schedule,

Shri Dasaratha D eb was complain-
ing about high ceilings. Originally it
was 30. Now the State Legislatures
have reduced the ceilings, according
to the conditions prevailing in the
States. Exemptions to sugar farms
and seed farms ete. also have been
reduced to a very great extent.

The Congress Party sincerely be-
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lieves that land .reform should be
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an effective instrument in bringing
about social justicee What about the
poor man in the fleld who toilg in
the sun and rain? When the crop
s harvested, he does not get one kilo
of rice or wheat. The entire crop
is taken away by the pattadar, to
whom the land belongs. That is why
we say that the man who works in
the field should have the result of
hig labour.

The land reform legislation  wiil
not be complete until the land is given
to the tiller of the soil. After the
ceiling is fixed, the next stage is fo
legizlate to the effect that land be-
longs to the tiller and not tp the ow-
ner, who is an absentes landlord who
may be living in the city, who may
have some other profession and 1o
whom income from the 1land is
only a subsidiary source of income. If
the society is to subsist and progress,
the foundation is the wvillager, the
poor man in the village, the vulner-
able sections, the harijans and  the
scheduled Castes, who have nothing
to fall back upon. So, they should
be protected. The land ceiling legis-
lation is the first step which given
them this relief, which is really ne-
eded. Therefore, this is a measure
which is highly necessary.

I am glad that Shri Dasaratha Deb
also supported this measure though
he has complained against the Tripura
State Government, 1 agree with him
that the exploitation of the tribals is
very rampant, not only in Tripura but
in other States. In the erstwhile
Madras Presidency in the agency
area there was a regulation which
prohibited the transier of Jand from a
tribal to a non-tribal, without the
previous permission of the Collector.
In Orissa alsp Regulation No. 1 of
1956 prohibits the transfer of land
from a tribal without the permission
of the Government. So, there are
such regulations. It is only a ques-
tion of implementation. If the Trie
pura Government ‘is not very
alert...

SHRI DASARATHA DEB. In Tri-
-pura:we had g tribal reserved grea.
Very recently . they have abolished it.

SHRI JAGNATHA RAO: As a
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Member from Tripura he should put
pressure on the State Government.
He cannot bring that as a criticism
here and say that various States are
lagging in implementation of land
reform legislation.

I am glad this amendment of the
Constitution has come. This is highly
necessary and this will give effect
to the various State legislations
which have introduced land ceiling.
he distribution of land to landless
harijans and Adibasis is also highly
necessary so that society can subsist
on solid foundations.

ot ®aw fawr “wgwd’ (FivEr) -
g wLrAa, ag fam A} @raraAar g
LD 5

]
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3T 33T § ®za7 NI g AR
5717 7 T ST F 2197 #7170 55
fra R FrgR% N5 w37 & 32 790
#&Y Z1m) & az zufae w3 wr g fr
fazre % garrar qT &1 & ora Fe Afam
=7 qfr g F 2wt ww ars fag
am ¥ HipT ST A9R AT 97 |4aa
afr Y ) wag sy Agigrogr g ?
g7 gafac a8 21 @r 2 i sore 12t
¥ werT aHrnel 9 a8 fEse 47
Tt 9I1X ¥ 1 (277717 )
B uTT wr gAY 24T 2

safay & og ver § 5 av-az
q—Afagt & xq@ F Ty g A
afq gar #1979 919 17 ¥ 37 77 una
SCARAR IR GRS

(#fr spitex W & arasra £33 9)

MR. DEPUTY: We have done this

before also. If a party has its time,

"then he can avail of that party’s time

later on, not now.
st wwwr fowr mqwe: sl A
TAHATE .

MR. DEPUTY-SPEAKER:
you exhaust your party's
you stop here.

st waw faw wgwT:  Seraw
qEYeT, 2AT atE ¥ - arAdrg Wi w7

TR |

Either
time or
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MR. DEPUTY-SPEAKER: Mr.
Bhogendra Jha have an opportunity
later on. I will call somebody else
now.

SHRI P. V. G. RAJU (Visakhapat-
nem): Mr. Deputy-Speaker, Sir, I
would like to start with something
personal. I may be excused for that.

My friends, Mr. Jagamnath Rao on
this side and q@thers op that side,
said about zamindari abolition. I can
speak about it because, I think, I qua-
lify for saying so. I waas born as the
second biggest zamindar in India.
Therefore, I think, I have got a right
to speak about that and discuss about
zamindary abolition. I will speak
about it both subjectively and objec-
tively. Subjectively, my friends may
say that I am becoming hypocritical.
Objecticely, I would like to say that
the zamindary abolition is a must
think if you want to have progress in
the country.

As far as land reforms are concern-
ed, I am sorry to say that the State
Governments have not implemented
them as a revolutionary proposition as
I would like them to be implemented.
I feel that an amount of land, about
15 to 20 acres, given to each family
is more than enough for having maxi-
mum agricultural production in India.
My friends may not be aware that in
Japan there are land holdings of only
3 acres or so and yet Japap is one of
the biggest agricultural producing
country in the world, As a matter of
fact, I am sorry to say that we take
too much example of America. In
America. there are farms of 200 or 300
acres. My friends will say, with 200
and 300 acres, how can yau produce
maximum production? I feel, between
America and Japan, we should take
an example from Japan. In Japan,
land holdings are only of 3 acres or
80. Therefore, if we have small land
holdings, we ‘can have mere preduc-
tion. Whether we can produce maxi-
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mum or not is a question. I am mot
agricultural scientist. But as far as
I know, I do not think we regquire
more than 5 to 6 acres per holding to
produce maximum production. I am
afraid, the Government of India and
various State Governments have got
to be more helpful to the peasantry
at this moment.

Personally, 1 feel so long as agri-
culture is a State subject, I am afraid,
there will be difficulty in implement-
ing intensive agriculture. If you want
to have intensive agricultre, we must
make agriculture move Centre-orient-
ed, That is my personal feeling.

Let me give an example. In the
desert area of Australia and in Isreal
which is a desert country, they have
introduced the root-sprinkler irriga-

tion. That is a capital intensive pro-
cess. What they have done in Isreal
is amazing. About three feet below

the soil level, they bulldoze the land,
put plastic gheets gnd replace the
goil. Therefore, roots can go three
feet into the soil, and they are able
to conserve the water. In Israel they
have done this. In Australia also
they have done the same thing. We
are a backward country and, there-
fore, we should look upon things ag
far ag agriculture is concerned objec-
tively, without going into the political
guestions. That is why, I have named
Israel and Australia. Without going
into the politics, I feel, Government of
India would be correct in implement-
ing the same basis of cultivation
which has been done in Australia and
Israel. In Rajasthan, Gujarat and in
the Rayalaseema area of my State,
where they have desert areas, this can

be done.

‘This plastic sheet process has been
dome in Punjab. They have lined the
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canalg in Punjab with plastic sheets.
Therefore, there is little or no perco-
lation of water in the soil and they are
able to transport water intensively
in the canals of Punjab, I have been
informed. In the same manner, we
can bulldoze the lang throughout India
wherever we have dry cultivation, and
using the plastic sheets, we can in-
crease the production.

I would like to say this in passing.
Mr. Subramaniam can confirm what I
have been jnformed. I have been told
that in Tamil Nadu an experiment has
been conducted wherein gbout three
feet below the goil they have a cement
floor and then replace the sojl. By this
they have been ablg to grow 5,600
pounds of rice per zcre which are
equal to about 70 bags. Normally with
IR.8 paddy we obtain only 35 to 40
bags per acre. We can increase the
production from 35 bags to 70 bags
per acre by lining the soil with cement
floor. .

As 1 have said, all this is capital-
intensive. The Government of India
must take greater production grienta-
tion factor into consideration and bring
an amendment to the Constitution
bringing agriculture more under the
control of the Centre than is the posi-
tion {oday. In this manner, I think,
we can have a seconq Land Reforms
Bill in which case the holding should
not be more than five to ten acres
throughout the country. I have given
my opinion freely. 1 am not a lawyer
or a legal graduate; therefore, I do not
know about the legal aspects of the
problem. I think, Government will
understand the purport of what I have
suggested.

Sir, I support this Bill.

oft wre fugrt aredalt (vanfera<)
oW g, hﬁmﬁqﬂz
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¥ wrar ffx ammAT Bt W & oger
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¥ I5TF 7T FEHT ) TGN T
I, W i wfgawaw = $r faior
T WS Few § | gH qfw e e
I FATT Er W@ qfr % gmvew ¥
aferr sfa & o% 91T fow w1 afas
R T me Ay gl w3
F qfr gare mawas § |
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#few s Faw  wE awA
w1or 8 | gk AW H 9fs gard B
w=f aga & &few 9 97 faear st
e wifge, swar 7 femr
afz sered qfw gurt & w1 ST www
¥ oA ¥ args A E, @199 SAl )
Ifser aewr Faar snem wnfge 1 gw 2@
g qgd Wt 66 FAAT HT HIAT ¥ A
& far ot woawit & avaE vifw gunt
o g A NG §, 6 6 Helt wgred
e FX | FERTY & fan yee gidw
¥ A §

The UP Zamindari Abolition
Land Reforms Act, 1950.

and

The UP Ceilings on Land Holdings
Act 1958,

WenHEm 2R gy Em
fagas mar aw § v@ ¥ vAT MWW
¥ fedt e @ el Y &

" &1 woerw g8 ¢ fw v wBw #
WfT T ¥ { wEied waw e
g ¥fEa W & arasm W waT 2w
® wfT garT A gaewr w0

15.31 hrs.

[SHRT NAWAL Kmmu Bnnu in the
Mf] L, N A | .
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wWNfa wEEE, I TRW TR
¥ uw wiw sqaeqr wiw w@fafa awd
ot 1 @ wfvfa & maw o w2
faorer @ 1w afufa & 30wd, 1974
wt wr sfadeT gegT fear 1 ww ¥
it 39 frar &, 99 F g7 W@ 3,
& faer w77 w7 oft 7t v e ar
FRax ¥ o< wxw ¥ qf gare wey
feg m § afifos 18 § go oF
AgAge AwEl &7 Soow §, foer ¥
difrr  wfafaw & samr & 9=
qEE & Y| OF HAAT qH f5A7
gfET i@ s g 1w & frar @

“seifean af@rc foer wrcage #
FgT a¥ HIAW 71 qfrE ) T
¢ W wEE §9AT [ fag,
ez fag, g fag = @
=y fag & 1 dfea afafas &
HT S ATE ATOW g ¥ §97
W 9 & gt ¥ Fw feerex
3,131.71 awe gfq 4 ("

fodté & wet #gr wan & fa wr &
A & 17 Faw 29 OFT T wiafam
afafim i T sragv Fim
afenz & faedy 7 fedy a8% & wosr
aegd v w wlafer afe @@ ¥
aar foar & 17 ag &9 gar ?

OF gHA #AAl § W wE
TOT TR, FEAHAT &1 | TH & 419
H o A owEr 8

g @RI A AT FFIGA
5,548 UFF & 1 TAL F uAWL @
wfw &1 W UuNg HE g ew
FOFET & T8 § THd aw §gr
qr, fomat qui st T B wrAEEEQ
2 7 wre Wi wfafor g c@r &1

T W IIEOr AT A =L
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“erdET ®T FW A 2,260. 60
oFE 4 1| IR aw qfw & fafee
YT T FATT 7T QT A w407 Y Fory
9% g foie feear wa fR dw 1w, 1950
¥ qf ¥ ord gq farg Y &)Y /% )
2 ery i arr & fafae o i
¥ wwr wRE X qg v & R oaw
FY 9 F1 aga aw1 AT fawr aAe
& %1 gar & o

& ux oY 3T AT F WA
AT SR § W A ATy wi,
e g o1 &1 o0 & a1 § =848
¥ foar & 4

“faer faeige & wmw AarEgR
¥ Mg BTH & 19 ¥ 4,532 UHT
FT qgT T EH & | goidra ¥ sare
zw qfw 97 14 eafeal & am ot
g foi & afarw araomd ¥ Frardt
& 1 afz o7 14 @rarY & fgear qeqe
S ¥ TTEy AT 9T et sy
waw & fger & 323. 71 0% wiw gefy
¢ 1 forar wrate & s £ 97 AEw
gwr fr 3 2w wfawaw s diw
grow siffufaas, 1960 & wewia
g aAary @ A & favw & #€
wA g A Ga gagreo F ¥ T4 A
n§ vafs wOF & TF FEw g6 G
# & wigwan gu & ufar yfs 91
gl Wt & fF T wrd gee
Tt wré gemd gfq wtals 8 1 wfrgdr
wr¢ wfufy qord ofr € Ay o I
wiafms &7 gzt arr 6(15) ®
st wr ag faw wwdt o 1 e
# dfe 20w §9 i w7 999 § 1 T
Feqet A 14 wERay & 907 & 91 1
foaeft wg arr g fr wfwfa w0 7 & 7@
qr 1
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& wrer ¥ forerfadr ¥ o i fesrey
avg dtfew ¥ ag o ¥ fe Spaiomsr
s & wrRw femrw 17, wie, 1972,
¥ WTHTT I ATrYT Fr W et oqfy
qT 93 =T ATT FATT §¢ @A T
s fed @ & 1 foor wrafeg & ow
g strer g€ & fie sa amar 24 sy
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@ & (od g w14 oo § | 73w
F wf foaAl, Mg 1 Aomer & Sy &
HqTH BIH A AUd §T § BAT a9 F4OT
w7 & aifw g difen wfales &
Srfaarat ® w0 ¥ aw sl 1"

4 B Iag< o (w0 § feg a7 &
1 gark W el FAT0 H G
IS & 1 A F R4 a7 A g 97
FAGEAT FEA[ HIA TN AT IT WG
Fag w0l & i TFw § 70§ o7 AT
g1

garfa wgry, @ qff guae
AT FE1 K §Amardr & ge07 g g,
A F1E FEA TR AL AW T4 A
& aix WY AU Kt L AGl T A

g, qfr g« afus vt F@
¥ oF gt A5 gAY & % frair
& W § g whafvsaar s s § A
& gfa wft agRy ¥ g 7 FNTw
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TN 57 FET YT W o eyt
#r qftz wrerfidc a9

wrr feaf 7 & 6 Wi gard it
woi aga ufew 9 & wfd & semw
w1 agF ¥ OF wftlvwar - qo g
&\ WY w9 wgd & fw S
¥ wfrgure gF ok #fe o s
T} A g5 wivfraar & qomr w2
gzt wrgw § | gafae § v fguw
1 fadta =i w< @ wafy qof wvw
¢ % ug = w17 ST W9 warew
oficlhr § ame T T ARE &, 3 www &
gl g 71 foa F Fra & mwa w5
AnrET §, IAN =7 wlew w1 w1
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gad am & ug T wgar g
g7 aed & I ot A g &, sv a0
A fod | wigFy glom wix avarst
ag § fora ®1 9 &t aewmruwa
& Afoem Faw qfe 3 & o ¥ 7vm o
¥ AN F stz wwlgr, 3% w4
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2 o foieg o ql 33 §, 5o &t syl
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aumeig wgiew, ¥ fadew war
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T T4 A ¥ #§E FW ¥ MAQ
yafa g AR e A & 1 P N
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ag wfyd fis g P w1 wre w7 WY,
P & geT T W W I@ATF T
wfigr AN ¥ Wy qF JT T wAAT
®r g0 A A4 fasr &% 1| AT BT
Iargm 2T qatey 7df § 1 S0y F A
B § 7T gL TF AT F qiq ¥ FAT
TF FIEAT § |

oF sHfaez 3w & & war any
FEET AT FY AN gryewar wd
gar agt WY dox d@ifar § gay faHt
oYy a5t % fearal & qra & 1 3@ 5%
el S w1 Aar @ & WifE 3w v
ArEEEer g O &) FAIR AR
wrarimor 7@ 3w &)1 safg wfy
o At wfew AT § 1 am s fa 2
wat @xd &1 few 99 & wrom s <@
g1 9f% gardi & |19 /79 w7 9% 9
FdY & 43 gu ¥ Fre@ml w71 fawrw
adl w0, arfior s &Y ¥ gwear go wdl
gt

sir ®r afasas @rar s
FEdY {1 wERT Z1ar {ar ogFet § adf
Y & vy F g &few §F wr
t Erfrmmqu i v on
sty fradt grit, 38% a1 § wmw
4 ¢ | w1 gW A & 3w For wga
&7 = gw warfaw ool & T
e & 7 afawaw dv ol Far 4y
&1 wrrfos AT & A oST gg e
fivar wat 8 1 ey deraTe fpat agdy
WEH AT H qH w2g & | Afw 78 graay
¥fa wwlY @ H G i s wfamaw
dva w9 § Y ofaare ¥ foar ¥ o
I,I_H”fi’fazwmafé}m?aa'tumar
¥ ag (e gieT wfEd s oF mafar
¥ A% 1 sl ) @i &y ooy
Afew gw agt oF sfee oI R &
27 & forg ag wvwT gt & v geow

A B 7gTE F AT AT F Y
Y7 ¥ wuarz 88 1Y §, gak A ¥
q& wfaat ¥ ox Aifa war §, 39 Aifa.
4T & TSYT § qAT ®T & 997 7}
T & a7 7EY gY BT &1 Y ATV &
a1 # Fq7 Afa §, aWr GO & QY H
w1 Atfa § 7 agwrdy wfafaqi & am
4 of@rd 7 Wt #gwrd Aalklfn
gnTE § SHET WiaTa & ®% F BT w
AT F Fuv AYfa , 37 9w YT g ¥
ATHT BT |

F® a3ai w1 feafy fafsa &
fagre & dve foprds & dF 21 7wy
sf= gari w1 &qx £ gin? g
¥ qfw qurl g ;g7 axigd § 1 &few
7333 femw az &1 @A Am
RATT & I FATIR B 1 @A FIAG A@N
& A AT M ST 7R &1 wA AN
& T F4, safau aua & F1oad
are w1 - & & 1 fox gfmon 7 foan wre
fomt % mras F1E WM oW W@ 20
a7 afg wraT ST FE AFF EfF 2T &
i A gar{rAfagr aara g ?

M aeaa fag (FHwTIe)
ga # fag &d ga € feay =1 fogn

ot wEw fagrdt awyd): 9o &
§ ART A9 Y A7 71 qT@ W WAT
|TEATE |

farsr F1AY Y 2 wavea 11 o2fy
& argT Tar & 3w FRAT A orfag
I WY §Z A GUA fF AT @y
F1 qraf sy faar &, qfadai w1 g
sefYs 2 &Y & AT ZAR we ey A afaa)
gr 7€ &1 ag aAT TgT T &
e ®§ g gy @y avfas
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sryEqr ¥ wrA S0 guT wATE
FMA &1 &7 ¥ ug w9 wft g
s s a1 faaoer wa § aY qfa
faazor & fog Y gfafagt gniy 9 &
a1 {fTAY ST qgAa grI, 3T L
' giwd gaAt gmw grir fw foeg
oY &Y sroaY & sreYA FT Fewr WY oAr
W% ? 79 3@r § ITTHEW H THAAYILH
£ F g7 wEw g A gy Y
wauS & v I 77 gemy w3 faar
A 97 w< dmr fr wgt st Pt @ ar
wgt w2 &Y & W fasy W@V 2
VNS 9T FTHT Io1 6 7T Fei ATy
Y Famr T fegwT agi ¥ Fw v g
wT agt 9§ @ Rt

AT AT R EAGEA S
#oa A 13 haw qAw & Arfas g
# & wiay § wfafesa oY §1 39% g
HewRT &1 |19 Hale & | wa 39 FJAY
& 37@¥ ®Y7 ¥ ? wrIAd QF A
A5 @At n¥ 308 FT T gAY AT
oAt wm ? 37 FT &1 oAy qrfe
*T, THT wavs SgT g Al gwd
ﬂfwgun’quh?rqﬁ w7 %% ferar
g WA wrow 2 § dar qg) a‘:a"r
=fgd |

st W wqq fag (areEs))
sfarar w@re § AeFET gRT ¥
wrardY g & mred wg afong & 34
a Awad fagas, 1974 97 q97 faure
SFE F9 &1 w9} tegr &0 G4 @
THRAT & fAIRE &1 I8 ANGET T
2 1860 9Yo gR o & =it TUTy 29 &Yodlo
7o ¥y yRFTHIT AwE F Y T
fagrdr aro¥dY st & wewi F1 gIA
®T AR ST S AT & | WAT ¥
T ATTAT & wWOY FT 67 | QT

AUGUST 26, 1974
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afe gv Iq qzearwd oY gw o frowd
o ggad § o Ao & e &
Arfagy & Swar wrE wawT W@ )
9T ¥3q9 @ a1 #7 § fF g Arfaal
&T Frgiaaw fea 9w & fisar amq )
qQrer g7 W< § W1 | =y Afaay &
At ag e fs gt @Yo qro e &
RIEYT 3ar ¥ 9 faareawe feg arer
qramA & 917 9 wigT I 99N
m f& wHw oY §e w7 wTEEr &
aga Sfag § Wik gt s & @A
IR HIAT T FrAVF F 7 GG FT
fear | oW g7 weAr 9@f @
sy aard & &1 "o gt uHo
& wradly AaT A wgr fR wwa el
T gFEH FE-4% W~eaTaay § g1
# wwmat g fr ag sfaa wf) &) afe
QT 41T §HY 4 A4 oW § ad
At SATAT WSBT gHAT FAT qTHA WA
¥ a8 W-zarfegi & @ AE-wE
AT AETAATHY & q19 q8—a8 JATQTA
& g9 SEATET FT gEY g,
qidf F7 &, dYo Fo &No T §, FOW
qrdf &1 98 &1

it wze fagrdy arad4r Ar ¥ dar
wdT g & agd & wgadgy wreo

fwar &1 swdY wqwfa %, awsrafa-

safey £, A1 £ § FOAT FEATE |
TR T g1 TR T § WIX IF AY
Afa w1 oya frar 8, @8 -earfoay,
73 qavafaal £ ara W ¥z 4 &,
IE WM TSTEA ¢, Tg A WY qAw
ur a€ §, I°F fgAt w1 gaw oY feay
g 91X aa—a -[fwim“rqﬁmﬂ
FTNY



289  Constitation ~ BHADRA 4, 1896 (SAKA)

AMAT qIT T® AT WY WAN &
fr wfam el wiwq w42 € a3
¥ oy Aifx oy & ¥ 10 & oy qafas
oix wifaw fawaard ¥ o mamA
faqr X WIT GAEY AR TR ¥ fao
EF TN & wexT wrarfas o anaw
faqsarat ®Y FATA FIAT AT | N2
& &1 STT gy arw 7 qag A E
fo dw @ $T ¥ 29 vearmw a3
W g AwAfaaFH g9 W&
w37 AY A ag w7 wrigs faraan
& =% [ART ®A W0 @ F 1 HANT
FeEd) F1 ¥ 9T @Y sqTA AT AT
o @& 7 ot sstsArgA ard & ga fewr
W IFARAT 4357 FAATEI1AT29 F
ga® 9z qfu AT F w194 afa fea
zqE WA gE W7 AT aFEgr 9 95E
9% ¥ wgy ox aftg &1 0F @m
grar 3, ox Fhewa A &, ag WA
oY AT WAT %) G40 HW W
gwt f& wff wfi va ofae & oae
vl & Ar4 97 50 WY T W YA
T T WA YWy AV | §6 KT H
S gATI IEeT a7 HET FT oag QU
Agt gY w1 qZ gqET FIIT A fH
afrarz FF agy e vforrar vt s
agl gt o | 99 fadaw & v WA
a4 oY 3 of@ &) afcqarmr 133 #T
Ter A & 1 ag UF yrEdla ¥(q gur §
01T ag uw Sfaa e &)

sa¥ wfafory ad 7 5 srxeay
4 S4¥ quTd & A8 0T qE JeAal,
w¥ walary ST ATHT TAT _YEAAT
Foa are % afr afr o1F § & A
wEred ¥ J ¥ 6 Y gATT TG v
e wdy wufeqa ®a& T o wW T
Tx wwew for § A ¥ Faroae
w owx  ofus fawsardi ) aara
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AT BT AT ZH vaw ard ¥ faar A
emarfaes 4r | sEdT F0 N ¥ 0
ggi o7 fadgs saa fear ¥ q¥
v aex F1 A $EA gfz § car g
29 qaax § fo oo 7z wisars 4 T
Frit o :

T afaiaT @ faims A D
a3 & afY fairsar 2z ag & dar fw
wradta w41 A1 7 war oy gard wfaq
WTAYT FT FAE FT 97 AAT I3
war & fa 2m & weaT A7 wyfaa sofar
A wT-wifaar & 97 afew § Wi
HAETU § ST47 712 a1 faar siq st
TR AT 37 fATaw & QO %A
&1 qav 21 <@  fF ot wfafeay qfa
fawsr fafma &7 T gieead, fawd aql
AT qeIFETFT § FAFT TTAU ZT T
aF 1 7g ox T4 w7 & Far ge
AT Y HTUZAT FTAY AT )

dor fa frdow ¥ w20 mar & fio
fafas g2 & qeq sfagi ¥ nvk aeimw
# M afsavesi oa® wwy arg ey
AT &7 70 777 £ Fron 3§ g e
agA frearogde Tt A AT Awt w7y
& qoarq mx afomrs o7 qgw B W
wisvrgal wr Y & Aw § wfrgae ¥
WA W | 9T HOSALA0 WY 4 F 4
fadms agy &Y faea Wle AT wR &
qeary sweqA fear war 4

fadyY AT & wiedy ¥ I A ™
et =wvn €Y & fa oo o 7 Y @TT
fram g1 ¥RE T T WIX WY W
soa Ry qiraft sT A% ¥, g8 v
warT Swe & f weifan gz faams
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wrat wr & fa o §@ wfaat g of §
SARY EA TR AF 1. g Az wir
/U fAAGT WG | TAA I FA AT
Awred A% & | 4 o S4Y A W A
¢ & 97 g5 wATHATR |TAT WEX § &
faindt za +Y wafe A § o 5=
g T FTwF T § A 9 o) AR
grafe XAt 1 ag qaw # agf war §
for & wmga v § 7 ag adY #) grewneng
T e

& s g7 w1 73T wiaw 799
T NAT PUT FAT TIAT FEN AGATE,
g T & fog fadndt z=Y v wmarg
w7 7 J1zAT §, faaw w9 ¥ g faindt
==Y %) fover i dda 9@ ¥ dafagi
fr F% a® weafaai ¥ wg ¥ 3, 5
ww axg w1 7t § % waghyr s,
wgfen s-arfaar, afaw qwgr w7
ad T T o I3T &, v wAsr anform
¥ g MY Wy AT @ A9 IANY WrrAr
#Y &g & § wudY Iva KT FHAT |

gae F AT FAT %1 famy g
ot & ¥ wgr g & gam stAn A 0

- € WY & A & €n fadww @
qagT §Tar § )

Y WK WU (waRaT) : waara
N, ¥ gu fagow 41 @9dT $3T §
gufay fr ogi a5 woreal & wifc
MEWFTOF TR AT AR AT
¢aTdr waraEl § T§ q¥ oantaar ¥
Tk W 77 et gt W 9% §
al I¥ TEA HT a9 A [ AT 4F
uF eyl HaW § | A qg fak U
O ®Y T £IAT § | Sar fE gua o
FET [ AT AHAT § W7 AT OFr wRE
gur & Ter o § fr gt ga &
arR § AT R TTHETTAT § TEHT 4
g w7 & w7 fafa 9 3 97

AUGUST 26, 1074
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wfa qave srafas = & fag sraoaw
& 1 wire P 4 X ey wrmeror Y 3
ré A1z 2w & gare wm ¥ NE3
far Trzaq oo A a1 2 T8 oA
71 @ o fagfx oad enq w o
¥ fag srq-oftfaat &1, &7 & dgaa v
ATl FY weg Fv faeArar, oY waa By
dar wY; T ¥ WA, 77 a9 waw §
97 oY and §, afagm ¥ darcwe R
T BT A AT §, WY &7 qww A
AT AT T AAAT ¥ A ¥ AY v wvaw
2 oz fvgat A F T N o e
vl 70E 7 frave AEY 97, Ton
ST T FF g0 v o gw A wagn
T8 &, 97 o § %en A gaTen
w1 Poarg w8 ur, mr Foare i,
AAICET HYX AT AZTERATHT & FATH
W 7% §¥ 9T HA T fEAt ¥ gra
w1 fear war | gafan gw frare @)
wen w7y % fa oY az wramw § e
&z i FY A vy qrove £ it
ZRT TEX & aga €y avaed § o A
T qATA FT IT T A T AHAT
wTAT & ST ozf oF oy g A fear
st T &, Y 7t & 2% 4 wenfway
¥ faeme a2 T Arzar @ At o F
q7 97 w7 Py s @ F g
wEraR g1 T Sdm H owga Ay
a7 o3 77 3T &1 AR 2T A T
STAT 937 § 1 ST ¥ ¥T ¥ g
a1 Ate A g or g% § ) wUe g
aaw war Fagrar g fe a@ yenfigt
#1 g FO w7 P gfewdl J, adat
wYe feg@l & e ang faar, gawT
XEE A4 1 I awar fEgAwY
& a zar aqr, forry v fasrs
¥ oy AT g AT W AT W
far. wir 3w% famare & fan asdr
¢ fo.oEf & dcafer seaderl
w0 waar Ay wr far s qk
agatt w1 P fear. amo
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o ¥ AW fad WY wraww
q{ta‘?u«faraa‘l'tﬁmerawmt
¥i wearfaql ) I 4@ w30
¥ Wrw AT Feg] ¥ fa s 917 g9 Ay
iy fara, @ wogT aTeTed wEl w4,
I, w1 & UFT 90, {7 F1 Jba® WY
wET g B |

afay, gwmfe &, s@t o=
AianieTor FT ATRET &, drm ¥
gt yfa-seY gahr sy o §)
vl & foe sear A arfgr ) w9
TR & FAY gY o’ &, wr foegT Y
FAr g1 rdY §, AT FH ¥ FAT I
Frar g, sawifas & fegg & far a
qmr¥ o geqraw wrfgy | afq s wig
F g At w8 e ferra v €,
o o wogT YF & 7 wgt w7 8,
FTH FE H AL AT $aT & 1 &9
7 #r€ 98 Wrvwd FY qrq TE §—I
3T Y TYAT T GY AT AT A G AALL
gt wéx feme gAY dgwa w4,
Tq &Y SreAr § WY wrEr a|Tga
QYT §F ¥ WA davaT agdr § ar gur?
FH-FTRM] & fog Fear ara @4 ¥
forer waT ¥ 1 oW Falr oredY & fF wre-
wral #Y o1 I feerar @, T owr-
qrA R T A AOF, A onfra s
Tt w1 feaddr “Trﬁa’r L4 g ﬁ
weaTtaat & wdYei ¥y ¥FT g7 Agaq
mmua’l'ym“m‘ri’rml
16 hes.

¥fFx wa FTR@El § A dar
grar & at famma, awds Al gat
nEwt & aiafast 7 awg fegeama &
it & fodr ag AT a@f &
oY aresYarar 1 RaFT wrm &
ATATT T qaAT ord, Fre wraEa «)
A FTHHET & AT T g7 FTT,
wiife s @ gfaar o qar &
1§ 1x ferd fgegearr s o

34th Amendm
( Biud ent) 204
& §FAT g——mEa: LEC & (e (el
ET & IO XY W FAY R,
AW : AREAT AT Y I BT /eI
g Twar 1 vy 9w & Fordr wqwifier
Tifgd—eer W & dir-atqré wrardy
& 4T arr A &, wgwd wY waer wdf
& @ %) 9T A §, ¥y wTamEl w
W QR FHAT, g AT T FTHY
T ¢ | gafad asdrg fr gt srcam
& ford agar garatar< Ay (3w fag
uraers ? & il &1 qz=r g
59 7333 gami, % arendy o
¥ vt fr gg v ¥ o6 i & fararoor
¥ eqrew g, A ararfoas sarg &
ford Fgw w1 fadm adf v ¥ W
TRT yEATAY $FET FY 74T ¥ waT dar
WY FTH AY A qoF A HOT AT 6T
& war v @ar dar fv aader
Faf A gur 1 7 ¥ HreawA
®Y qwraAT } T qdr Y wEer w7
urr wrt wf, W fad fF awre AN
W Ty g, "R 7 WA 'rri' amEm
sIATTY. .

Ui q"to %o TN (m'rqhtr):
sg Y AT AMATE |

St WAK Wi ;. agar wrg e WY
% FT 7@ Fa1 9T i A gl
| ¥ oY A, (wraEw) L
atfaaa g% & arEl w7 TG Y, dAINT
# Awdfaal 1 goar @ 1 9faga
qY g1 & @raEl s —, 7 1@
s femra & fasrar diforg

% faaea T @ ar fr wror qra-
vaaT &8 ava % § fF g gur wa-
Froam & agra & fod, o7 & gewAt
AT F AR F 7w ¥
gafed o 7% gumeT wgf fadm,
w7 A I | 7 sEaArdy, o aarsfad
T onfa & § ar aursfax fag €Y
arrﬁmirahﬂﬁmtmw
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- [ W)

“osYA & T Ave o fow g § waamET
W &, T wT FT T @f Ay §
7 ot afarT & A gAY s §
g & €, AT WY w1 8§
Furary @ § 1 39 & T A,
Ay WY, graTd ¥ amfas
oL, AT FT wgr ¥ gt ofeare §
9 & W @y W 5 wff 11
gear |39 fad qravgs § & wafadrer
i qure dm & weav g

frdY awa & srard &1 3a1m
fear,w www W@ g A difags @9 ®
“TH &AW qY | AT FHE AT & 4w
STELETIIATSAT gl g srararfaaa
9 & A ¥ qugrstar g | gw e
T AT HIEAAT F1EY ifrd, §
FHRAT §—2T AT KT WY F§ A TG
HroAET ¥ A gark adrT ® qrAe ¥
BT § a€ WY FggeaTa W Y @ ar i
gawar § & gat Wi da 9 & avw
¥ Ay &1 FFT A0 B 74 @,
gW 737 A4 7T 9rdA 1 37 fad ared
weeTe afa gadT WY %7 2§ wfa &
Ay § g% A1aF A F1 qf7 2, asEed
A g wfw oY wradtgT A Ay iy
qagdi #Y ffw 3 Y A & waWm
favra & fad a3y 3 afea g awr g
Fan & FFTATA aF faery &7 Trear
qq FFI

AT, war«f WY, A1 W{AF qH
7 foar §— wraw @ A & AW
T7 917 QAT §, ¥ifH FIRT wL0AT
at aaF & & wtT ga% arz afrag avy
31 2 arag AYw & Afwrduzr wiaa,
wgy TTaa wEl Far weg qrfzgt
#1 foar FT WY Q7 St7 Y 5@ & falraYy
§ 1 7 wfeai § aff & fosd) o3 wras
N A g Efeqargr 7w
ATFT AUTET § WY 45T W &, qfEH s
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gt ¥ oY war gur &, e mfen
SYT sg At § oY qar gor § oY gAY
Rer ey ori Agf A T dnyfeafa
¥ 1@ ANET & g gW IR s7Em
3% T @ ¢ AfwT ogt 7% 1@ W
F AT 57 9w § qR g3y & | wifs
IAT 92T FT ITF™ AR wAT §,
w7 Tt At feafy oY g% g &)
&+ & oF arq % 39T RO E BN
A 9 AT § OF FA B 909w
%1 sarq fear § wYe gq & fog gart
18 w.faqf #1 sl HrwAT ST4 FAT

adt | feas Ay arf T ¥ gWi 18

avqr ATt ng, fagre® 100 wredr &y
T R gEr F7F avey foak wfas &,
A 4EH SHAE ¥ 9, |usT U9 ¥ 9,
arferer ordf & 9, Ffa wa v & 9w
FA7 & wfw @ &1 3 AgeAr faw
# w1 \Y sy FFavw W favaree
wéY &, 3 ST wraw wAwd, Wit gt
zar f& anY #r Tar gferw oY &
WA & g1 /Y 8, wTEw T § gY gar
g %7 fad @ $9-%-37 mas qw &
wrfas g1 g | a7 grgaEt gfea aiy
&1 AreY 27 & FiwA A7y odT 77 g
widt & @va &, wrAs 2w & nrfwe gy
wa § 1w F wraer gafar feanar g
f g weY T LR AT FTRHE oY
g ATFd & F07 FIq AR FEL 4T
arfaqy &Y 37 & forg orr 34Y <8 1 AT
F w70 e & ama gy wwar &, &few
w1RY ¥ 277 7Y g w1 Forg ¥ 7w
# iy qf) 8, w7 A% gL, Q7
fFmng, HEwT €T AT AT THC @
T ZiA a7 aF Aqri M@ FTIZATT
vt AT weE AT g
Y &, Faw & uff gy & 1 wrfa oY
aWY gt w4 W AFT @y A
uF aes wiff AEY 2 &Y )
yyfaa  wWrasasar @ ;A OAY
t iy a8 G or W ¥ wm-
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wIREw g1, 91 927 & Al B uy-
LTI WLTHY FI X, 5 APAIR T T
¥ 1 AT QT ATE1 ¥ IIAT gHHT A gH
amH Wt 7 @ fear-wgi famemay
1 f& 97 gor waraT § A 9w dar
srard, vg famr @t am, F2 53 g,
nfz G3AT AY ANT Z¥ FENT, TE TAATT
1;§Y BUAT | UF srA AT 3 A framy
w¥s W13 W Amra & s aw g
W4 g% ®T QATH qATH AT WY qerAIT
&1 f BT 8 | 3 AT & ANV AT qadh
FY FI T TR YT, WA IH FT IS0
% ford And frasw g

et gwsqfn & 7 1@ fadaw &
i fod amda wvan g fv 3@ & gardy
uF arar ar g7 gy | AfF  wraE e
FI A% @A B—F1aT & fauie g7 &
wfaawa Fag aagararfe 1973-74
¥ qfagardd #) & s & 1 &fga
WE 1974-75 Afg R & | WY g
% wfas aredYa wid g Y w1 afgdus
gwT a1 9 ¥ Wiy gure &1 fax aw
Y gWT 7 A% F wAW ATV F I
%1 fa% frar mar fi o @-Qifen wix
whrmar w3 | &7 fad ot WY afe
SHT FTIA T AT KT S w(q Qb
BW 9@ &% qFAr § |

R g fu i 5 qF ara A wgar
wrgar g % gart faerc & 1970 %7

HIT FTH & IEHY WY qEH wifgw 57

feorar g 1 73 a:fa way ofr &) frmr ar
ar s forar fe (@ we *1 QN
TR AT W, (T et A fr
YR 1 F A v AT E o fagre WS
W W & wred v frawT S T
& xaferg o v § fis sae WY datew
¥ & § vaw 7T avhe oF gy A
T WY QT & I gL Aaw

avir Y wEEC # dzME AT A

vy

¥

T il
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AARAT § ¥F AW % @19 7 59 faw
Y HTT T T FT A7G 39 |

MR. CHAIRMAN: Now, 2 hours
were allotteg for this Bill. We have
already take, a substantial part of
that time. There is a general consen-
sus, I believe, in favour of the Bill
Therefore, I request the hon. Members
to take not more thap, five minutes
each in, generally, approving the
provisions of the Bill,

SHRI P. K. DEO: Those who sup-
port the Bill may speak for five
minutes but those who oppose the Bill
may take more than five minutes.

MR, CHAIRMAN: Those who op-
pose the Bill may take a minute or
two more.

SHRI MALLIKARJUN (Medak):
Mr. Chairman, Sir, welcoming the
Constitution (Thirty fourth Amend-
ment) Bill, 1974, I have say that it
has become indispensable for the
Governmeni to bring this Bill for-
warg in order to avoid the land liti-
gation before the court of law per-
taining to articles 31(b), 19 and 14
of the Constitution of India.

In this connection, I would like to
reming the House that the Constitu-
tion (Seventeenth Amendment) Act,
1064 hag inserted in the Ninth Sche-
dule of the Constitution from Entry
21 onward to Entry 84 In these
Entry, various land reforms pertaining
to varioug States have been mention-
ed jn a variety of forms. But, how-
ever, the recent Bill inserts from
Entry 687 to Entry 83 in which the
Entry 67 is the Andhra Pradesh Land
Reforms Ceiling on Agricultural
Holdings.

Anyway, in my State, there i8 a
clagsification of land, of double crop
land and of single crop land upto
certain classes. I will not go into
the details. Now, as a consequence
of the imposaition of ceiling on the
land, the surplus land will be at the
disposal of the Government to  be
distributed to the landless, poor pea-

2,0 el



299 Constitution

sants, for their upliftment ang better-
ment as a part of the achievement uf
the socialisiic objective, It is really
Jn admirable and healthy sign. But
I have to bring to the nolice of this
august House that if the surplus land
ig distributed to a particular indivi-
dual, say, 2 or 3 acres, I ap doubtful
it will be possible for that particular
individual to invest the money
required for the translation, for
weeding, harvesting and so on and
so forth,

What I suggest is this. In Andhra
Fradesh, particularly in Telengang re-
gion, we have the cooperative farm-
ing system. In one of the taluk Ar-
more, in Nizamabad district, the co-
operative system has failed. But in
Nalgonda district, it is functioning
successfully. Therefore, what I sug-
gest to the Government of India s
that mere distribution of surplus land
to the poor landless peasants is not
to achieve the actual object in view.
In order to achieve that nobject, the
Government must take into cognizance
to what extent land which has
been distributed is going to be viable
in the interest of augmentalion of
agricultural production, in the inter-
est of the upliftment of the common
man for whom you have allotied the
land. Therefore, I strongly suggest
to the Govern'ment that, ‘-vhatever
the surplus land is available in the
country, they must keep it at their
own disposal anq the Government
must take the responsibility of mak-
ing investment in the land. I know,
it will be a great burden on the ex-
chequer, But even then, if we want
to have a permanent solution and we
want our object to be achieved, the
cooperative system ought to be adop-
ted by the Government.

Here, I would like to reiterate that
the mere object of ceiling will be nul-
lifled if the Gpvernment wil] not help
the commo, man and adopt g coope-
rative system. You can have a col-
lective cooperative system, as tme of
the Members has already mentioned,
have small holdings, intensive agri-
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culture, and it will yield more pro-
duction. Mechanized farming is -also
essential. Unless we have mechani-
zed farming, it is impossible to reach
the target of yield. Thérefore, ‘I
request the Government to keep the
surplus land with theyn prior to dis-
tribution to commop man if the funds
at their disposai are not adequate to
organize the cooperative farming;
they may distribute the land in &
phased manner as and when -ley are
able to organize the cooperative farm-
ing, zo that ihe conmon men will get
the real benefit out of it,

*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Chairman, Sir, on behalf
of Drav.da Munnetry Kazhagam, |
wish to express my views on the
Cons.i.ution (Thirty-fourth Amend-
ment) Bill, 1974, At the very outset,
I would like to express my grateful-
nesg on behalf of the people of Guda-
Jur, whicly is a part of my constitu-
ency, on behalf of the people of Tamil
Nadu and on my own persona] behalf
to the Government for giving consti-
{utional protection to the Gudalur
Janmam Estate (Aholition and Con-
version into Ryotwari) Act, 1969
(Tamil Nadu Act 24 of 1968). Sir, the
hon. Minister of Agriculture hails
from Tamil Nandu and he will surely
appreciate the happiness of the peo-
ple of Taimil Nadu that this Act has
been included in the Nintia Schedule
of our Constitution.

Here, I would like to refer to an-
other important issue that has agitat-
ed the people of Tamii Nadu. [ would
like to inform you how the Central
Government have shown their parti-
sap attitude by returning a Biil sent
by the Tamil Nadu Government {or
President’s assent. The Tamil Nadu
Cultivating Tenants (Right to Pur-
chase land-owners' rightsy Bill, 1873
has been returned to the Tamil Nadu
Legislative Assembly for reconsidera-
tion. Sir, jt # commop knowledge
fihat the so-called Trusts and the Reli~
gious Institutions own thousands of
acres of lanq‘ Thev enjoy all the



Jor Constitution
benefits from such lands at the cost
of common people. According to the
accepted socialist principles, the re-
presentatives of "4 crores of Tawmil
people, with a view to fulfilling the
long cher.shed aspirations of the peo-
ple to have equitable distribution of
land, passed the Tamil Nadu Cultiva-
ting Tenants (Right to Purchuse
Land-ownars' Rights) Bill, 1973 and
sent it to the Government here for
getting the consent of the President.
This Bill was unanimously pussed by
the Legislative Assembly of ‘Tami'
Nadu. '

It is unfortunate that the bureau-
crats in the Agricullure Minisiry mis-
guided -the former Minister of Agri-
tulture, who in turn must have sug-
gested to the President that the Bill
mus! be returned for re-consideration.
I .am poi blaming the former Agri-
culture Ministe; who has now become
the President of the nation and for
whom the Dravida Munnetra Kazha-
gam voted in the Presi'ential Elec-
tion. -But the bureaucrals of the
Agriculture Ministry must be Llamed
for this sordid episode. Now that the
Minister of Agriculture fortunutely
hails from Tamil Nadu and that he
is in a position to appreciate the senti-
ments of the people of Tamil Nadu,
he must take immediate steps for get-
ting back thig Rill froyn Tami] Nadu
and for obtaining the consent of the
President.

Sir, I would like to refer fo the
argument advanceg for returning the
Bill to the Tamil Nadu Assembly The
principal reason that these Trusts and
Religious Institutions must have ade-
quate’ financial resources for achiev-
ing the objectiveg for which the Trusts
and Religious Institutions have been
organised. - Similarly, the Temples
must have - adequate . lands for
adnunistenng the tempie af!nirl

It is .not that the repreaentatwea of
4 crores of Tamil people have not con-
sidered all these various aspécts be-
fore -paspiny this ‘Bill: They ave more

closely acquainted. with the affairs of -
these Trusts: ang ., ;Religious Institu-~.

tions. as aleo 'the Temples than - the
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bureaucrats here. 1Is it fair that the
Central Government should have so .
lightly treated the considered views
of the democratically elected repre-
sentatives of the people of Tani| Nudu
who have, in deference to the wishes
of the people passd this Bill? Is it
just that the Central Government
should have acleq in favour of the
Trusts ang Religious Institutions and
against the laudable objectivy of dis-
tributing the surplus land to the
landless poor? Sir, when the religious
head, Sankaracharyz was in Delhi,
one of the ICS Secretaries ipn the Gov-
ernment of India. who was the Vice-
President of the Reception Commit-
tee set up to welcome this religious
head, gave him a copy of this £:il
which bhiag been sent for the consent
of the President by the Tami] Nadu
Governm'ment. He was assisteq In
understanding 1he provisions of this
Bill and then he made a representa-
tion to the President tha{ certain pro-
visions of the Bil] needed alterations
Trusts
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in the interest of Maths,
and Religious Institution. 1t is
regrettable that the Government

of India should have respoected the
views of a Religious Head, brushing
aside the views of the elecled repre-
scntatives of the people in  whose
interest this Bill has been passed by
them.

SHRI P. K. DEQ: How does Sanka-

racharya come here in the land
reforms?
SHR1 J. MATHA GOWDER:

Sankaracharya Mutt owns so many
acres of land. It is affected by this
Bill because all the surplus lunds will
be distributed to the cultivators. It
will lose its monopoly. I would like to
know from the hon. Minister of Agri-
culture how a copy of the Bill sent by
the Tamil Nadu Government for Presi-
dent's assent could be handed over to
Sankaracharya before the I'res:dent
gaye ‘his .assent. Though this Bill has
been .passed by the Dravida Munnetra
Kazhagam, an- Opposition Perty in
Power in Tamil Nadu, yet it ia a well-
meaning legislation in the intercst of
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landless poor. The Ruling Party
here must have returned this Bill to
the Tamil Nadu Legislative Assembly
either on the ground that the credit
of passing a good legislation should not
go to an Opposition Party or it musi
have succumbed to the pressures ol
Trusts and Religious Instituticna. If
this Bill had not been returned, it
would have found a place in this
Constitution Amendment Bill and it
must bave got constitutional protcc-
tion. Sir, it is all the more painful
because the Central Government have
obtained the consent of the President
for a similar Bill sent by the Kerala
Government. Since the hon. Minister
of Agriculture hails from Tamil Nadu,
he must recompense the injustice done
to the people of Tamil Nadu by get-
ting back the Bill from Tamil Nadu
Government and ensure that the
President’s consent is obtained for it.

SHR] K. NARAYANA RAO (Bob-
bili);: We are a secular State and the
Religious institutlons must be given
protection,

SHRI J. MATHA GOWDER: 1 dv
not object to that. But the elected
representatives of the people of Tamil
Nadu have also equal respect for the
Constitution. They have given serious
consideration to the question of pro-
tecting the interests of religious insti-
tutiong in Tamil Nadu. Sir, the Cen-
tral Government have given constitu-
tional protection to 66 Land Reform
Bills passed by the States and with
this Constitutional Amendment Bill 17
more State Bills would be protected.
I am happy that the Gudalur Janmam
Estates Act, though it was passed in
1869 and only after 5 years it has
been given the constitutional protec-
tion, finds a place in this Constitution
Amendment Bill. 8ir, before I con-
clude, I would appeal to the hon.
Minister of Agriculture should get
back the Tamil Nadu Cullivating
Tenants (Right to purchase Land-
owners' Rights) Bill, 1873 from Tamil
Nadu and must use his good offices in
getting the President's sssent for it,

S T
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by which he will show his readiness
to implement the legislation for the
benefit of the landless poor.in Tamil
Nadu. -

SHRI B. V. NAIK (Kanara): I wel-
come this Thirty-fourth Amendment
of the Constitution: I shall concen-
trate on certain main points.

In accordance with pledges given by
the governing party, the ruling party.
in the State where I come from.

SHRI P. K. DEO: For the time be-
ing....

SHRI B. V. NAIK: The ruling par-
ty, unfortunately for the opposition,
has been in power for the last two-
and-a-half decades; we believve in
keeping our pledges. In accordance
with the pledges given the first Act
of 1974 was the Mysore Land Reforms
Amendment Act which was legislated
upon and in accordance with the
directive principles, provided for the
constitution of a land tribunal in every
taluka. That is to say, over and above
the official machinery the tribunals
are constituted to see that the essential
features of the Act and the most ope-
rative portiong of this Act are imple-
mented properly. According to these
Land Tribunals as we popularly call
them, the State Government shall by
notification constitute for each taluk
or tehsil a tribunal for purposes of this
Act consisting of the following Mem-,
bers: Number one, the Assistant
Commissioner,—of course, the officlal
part of the machinery;—and them it
says that there will be four others
nominated by the State Government
of whom at least one shall be 2 mem-
ber of the State legislature and one
shill be a person belonging to the
scheduled caste or scheduled tribe
where the members of the State
Legislature nominated do not bllm
to such caste or tribe, .

1 would like ththqn.mot
Agriculture to consider thls point
seriously. At the time when we g°
to the people they are not able to dis-
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tinguish, I mean, with reierence to
the common man in thiz couutry,
that there is a List I and there is a
List II or there ijs a List III, that
there is a_State List a Central List and
a Concurrent List and 80 on, gnd that
by and large in this country Parlia-
ment has nothing much 10 do in re-
gard to the land legislation. In re-
gard to their problems naturaily the
people come to the Member of Parlia-
ment as well as the member of the
State legislature.. I hope what I say
would be in the fitness of things.
While it may not be possible under
the Constitution to give a direction, I
think, it within the competence of the
Ministry of Food and Agriculture to
give an advice, in whichever or the
States where such a tribunal has been
constituted thus at the time of the
constitution, the local Members of
Parliament would have a moral right
to be consulted, The Members of Par-
liament ought to be given a consultativ
status. There is a clause that four
members have to be constituted, non-
official members, who are supposed
to protect the interests of the tenants
and the weaker sections of the so~ie-
ty. My suggestion would go a long
way and I hope that in his reply the
Minister will be kind enough to throw
some light on this and if not, give due
consideration ang thought to this sug-
gestion of mine in his administrative
capacity.

Another one of the handicaps in our
agricultural situation is this. While
it is easy for an urban land to be
changed over from one category to
another, it is very difficult for an
agriculturist to change it from agri-
cultural to non-agrigultural use. The
restriction ig imposed on the basis of
the fact that the production of food
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sharecroppers, Here, the protection
that is given to tenants vis-g-vis the
land, is not available to him when a
corporate body comes into the picture
and knocks away the land. Le: us
leave aside the other merits of the
legislation, I would bring this to the
kind attention of the hon, Minister
of Apgmiculture. The State Govern-
ment of Karnataka has passed such a
legislation. He is involved in it both
as a Minister of Agriculture and as a
Minister of Industries. That iegisla-
tion is called the Mysore Industrial
Areas Development Act. This Aect, I
beg to point out, has created a lot of
hardships for the small tenanis and
farmers. I request that under no cir-
cumstances, should the hon. Minister
bring forth any legislation to protect
Mysore Industrial Areas Development
Act or to accord it protection wunder
article 31(b) of the constitulion.
Only one thing that 1 would like to
submit is this, That is my last point.
The land reforms legislation is u very
wise step. But, I do feel tnat it is
very necessary for us to give atten-
tion to the social justice involved in
the process of land distribution. It is
also necessary for us to see that we
should not try to kill the goose that
lays the golden egg on the basis of the
growth in agricultural sector based
on a certain borrowed ideology or on
the basis of any other considerations.

This goose, 1 think, is a self-culliva-
ting farmer who works on nis farms
and manages hig own farms and who
is helpful in meeting our food require-
ments and who js slowly going ahead
towards what we call commercialised
Industrial farming -of which the
machine is a part and a principal
item. We have got to tackle, in regard
to land legislation, the cardinal
principle of self-cultivation. If this
is met, then most of our problems
would fade away.

I would submit, as an old timer, one
classical quotation from Oliver Gold-
smith that “a bold peasantry is & na-
nation’s pride. When once destroyed,
can never be supplied” This applies
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to agriculture and hu_ren‘-iai.ped true
for over two centuries and lei us
coatinue to value it. )

SHRI P. K. DEO (Kalahandi): Mr,
Chairman, Sir, I congratulate the pre-
vious speaker because he spoke the
language of the Swatantra Pariy. We
believe that peasant proprietorship is
the stepping atone for the progress of
this country.

We stand for land reforms;  we
stand for the principle that the land
should belong to the tiller of the soil.
But, Sir, the way this Bill has been
brought and the way this land reform
programme has to be steam-rolled,
we strongly oppose this Bill; we can-
not reconcile to a - system tnat the
doors of the court would be slammed
against any aggrieved person irom
law which cannot be justiciable in a
court.. All these things are repugnont
to the very conscience of any demo-
cratic person. [ would like to poiut
out that this is only a fascist tendency
and this circumvents all the various
irregularities and illegal deeds that
have been perpetrated in the land re-
form Bill for which the State Govern-
ment, have got various legislations.

SHRI ANNASAHIB P. SHINDE:
Now you are changing your atiilude

SHRI P. K. DEO: Here the Minis
ter thinks that there is mo dissenting
voice. He must have patience to lis-
ten to me. If the court passes a stric-
ture ‘and if there is something wrong
or something illegal in the Bill why
has the Government come through a
backdoor and is trying to circumvent
the entire judicial process and acquire
a blanket power go that the aggrieved
person cannot go to the court for jus-
tice and it cannot be justiceable in a
court of law.

There must be a pragmatic appro-
ach to it. We want the peasant pro-
prietorship to develop and prosper.
But. there should be an assured water
supply; there ghould be modern tech-

AUGUST 26, 1074

'(34th Amendment)-
Bill

308 .

niquas of agriculture and there should"
be a mechanised farming for -all this.
I-request you to take a leal .from
Japan as pointed out by my friend.
In.Japan, bold step was taken by Gen, .
Macarthey and even in Taivan, per-.
haps,. through the pragmatic approach:
lands -are taken away but adequate.
compensation is paid to the people to
that -they can go ahead and try for
other avenues or other opportunities
of employment and fry to increase
the gross national produet in the
country,

Their capacity for production snould
be channelised in a different way 8o
that the couniry can prosper. Sg far
as various legislafions which are going
to be included in the Ninth Schedule
are concerned, I would like to point
out that as if there is competition
going on among the various States
to prove which is more progressive.
Sir, let us know which is a more
progressive State that claims in the
matter of ceiling?

Sir, in this regard I would like to
give a figure. In a State like Haryana
and Punjab where there is assured
water supply and the peasantiry is pro-
speroous the ceilling has been fixed
at 7 anl 7.5 hectares respectively but
in Orissa it is only 10 acres where the
entire crop depends on vagaries of
monsoons. Floods and droughis come
every alternate year. So, I cannot
understand any logic behing this dras-
tic cut in the ceiling so far as Orisss
is concerned, Only it.is & gimmic. The
other day on the 26th January, 1074
‘pattas’ ‘were distributed to landless
labouvers, namely, 2 acres per f{amily.
Uptill now these 2 acres have not yet
been identified. They could not be
demarcated where these 2 acreg of:
surplug land .exist. - Whether it is. on.
the .top.of a mountain or on the.river
bed. Uptill now those landless labou-
rers are satisfied only with pattas of
2 acres and those lands have not been
identified. I knew ,hundreds and
thousands of encroackment cases are
being started against the poor adivasis
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pecause it 'has been alleged lhey have

cuitivated in the cultivablz waste
land, where there is no forest.
Nothing can grow there. They hLave

rectaimed the land, have been raising
<rops since S0 many years but thcou-
sauas of cases are pending oves them.
It is only self-cheating that we are
going to give land to the landless. I
would submit that this is nothing but
a gimmick.

The other day the Haryana and the
Punjab Land Reforms Bill was kuock-
ed down by the High Court of Punjab
and Haryana.

“Provision for poo ing together of
the entire land--held by the mem-
bers of the family as defined on
‘the appointed day of which one
permissible are in terms of gection
4 of the Act has tp be selected is
violative of second proviso to Arti-
cle 31(A) Clause (1) of the Conati-
tution, As no provision for pay-
ment of compensation in terms of
that proviso has been 'made in the
Act ang ig therefore void.... The
expression ‘family’ has been given
ap artificial meaning in the Act and
that artificial entity has been in-
cluded in the definition of the word
‘person’ as defined in the Act which
is not in accordance with the defi~
nition of the word ‘person’ in sec-
tion 3(42) of the General Clauses
Act 1897, the provisions of which
according to Article 367 of the Con-
stitution are to apply for the inter-
_pretation of the expressions used
in the Constitution and which have
not been defined in that Article.

_ By an_artificial definition family
cannot be. brought in to existence
retrospectively with reference ta the
appointed day and by fiction deemed
to hold the land, which was in
fact not held by it but was held
individually by each of its
_ .Secondly, it .can be termed also
a8 violative of Hindu Succession
Act aa' contravening Hindu Suc-
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cession etc. which Is g matter for
the union. ‘Therefore, the Act can
be gaid to corrode into the Central
List of the Seventh Schedule and
herce outside ithe competence of
State Legislature and therefore
violative of Article 246 of the Cons-
titution.”
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Sir, in some of the Acts retrospec-

tive effect hag been given. So, even
a genuine transfer has Lo be can-
celled. How a genuine purchaser

will come to know that such an Act
will come into force after come time.
We know law is caviet emptor that
is, beware purchaser. The present
provision is against the very principle
and concept of jurisprodence.

Now, coming lp fixation of ceiling,
1 would submit that the guestion of
productivity, the soil factor ete, of
the varioug districts have not been
taken into consideration. So fa; as
Orisza is concerned, in a district like
Cuttack, the output per hectare is
1145.82, while in a district like Phul-
bani it is 292.42. So, in spite of these
variations,  variationg in climatic
conditions, variations in soil factors,
variations in irrigation facilitieg ete.,
nothing has been taken into conside-
ration but instead a blanket celling
has been imposed which is ultra
vires the Constitution, which can
never stand the fact in a law court
and we are asked to give a blanket
protection to it by sheer brute
majority in this House,

In this regard. I would like to
gquote Sardar Patel who was the
chairman of the Fundamental Rights
Sub-Committee of the Constituent
Asssmbly. He stated:

“The right of ownership of land
is sacred to the peasant and any
interference with that right would
be loot and robbery and will pro-
duce chaos and anarchy.”.

Lastly, T would like to quote Dr.
Ambedkar who drafted the Constitu-
tion, who never expected that such =
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contingency would arise in this
country and Such extraordinary
power would be used by Govern-
ment, I oppose the Bill with the
remark of Dr. Ambedkar in the
Constituent Assembly. He said:

“The Constitution i not merely
to create the organ of the State
but to limit their authority because
if no limitation was imposed on the
authority of the organ, it will be
complete tyranny and complete
oppression.".

With these words, I oppose this Bill.

SHRI SAMAR GUHA (Contai):
Unless one wantg to pursue the ghost
of a dichard raja, one cannot avoid
supporting this Constitution Amend-
ment Bill. Certainly, we have 1o
support the objective of the Bill. But
the question is: for what purpose?
What are the Acta that have been

passed by the differeny States and
what were their objectives? The ob-
jectives were land reform, to give

lands to the landless and to see that
the ceiling remained at such a level
that the real cultivators got the right
to cultivate the land. But what are
the actualities? According to the
Government’'s own figures, in the
Stateg of Orissa, Mysore and Rajas-
than, there was not even g single acre
of surplus land available for distri-
bution. In Bihar, only 700 acres of
surplus land was available. While 1
had participated in an earlier debate,
I had made a lot of calculation and 1
found that only 0.1 per cent of the
cultivable land was gvailable gs sur-
plus, whereas the estimate was that
3 per cent of the cultivable land
would be surplus. I would like to
know what hag happened to that
land. Have the surplug lands which
were expected io be available eva-
porated? 1t is very clear that al-
though the land reforms Act fixing
certain cellings had been passed by
the different States yet actuslly, the
land had beep transferred as benami
land.
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On the 19th of this month I had
asked a question about the extent of
benami land which had been recove-
red. The answer was that in Bengal
the extent of benami land recovered
was 13,500 acres, while in Gujarat it
was 40,000 acres, As regards the
other States; Government say that
there is no information. So, it is
obvioug that no benami land has
been recovered in the other States. Sir,
today also, there was one gquestion
in my name no benami land transfer.
Again, they say ‘due to flaws and
faulty implementation of the laws,
benami lands could not be recove-
red’. This is the crux of the whole
prob’em. 1 have been told—1 do not
know the legal aspect clearly ag 1
come from a rural constituency—
that in the name of any person, even
in the name of dog, a land can be
transferred. It is not necessary that
the person in whose name the land
has been transferred or who is the
holder of benamj land should know
about it. The person does not know
that the land has been transferred in
his name; this is illega]l transfer, I
would like to know from the hon.
Minister whether you can really
bring about any law to see that such
kinds of transfers, benami transfers,
in the name of persons who does not
exist, eransfers in the name of any
person, a fictitious person, can take
place without identifying the persons
in the Court. I would like to know
whether it is a fact. T would ask the
hon. Minister to see that these loop-
holes in the Acts, in the land reform
Acts, are plugged; to see that some
legal measures are taken so that no
land can be transferred in the name
of any fictitious person. This is
absolutely necessary if we want to
bring about real land reform mea-
sures.

So, I would like to draw your
attention to this observation made by
the Task Force of the Planning
Commiasion. I wbuld lke to quate
what the Task Force, which has been
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set up by the Planning Commissjon,
has said;

“The sad truth is that the crucial
factor of effective political support,
direction and control has been so

wanting including the absence of
‘political will.” _
Then, they have said. I quote

again:

“In no sphere of public activity
in our country since Independence
hiatus between precept and prac-
tice, between policy and pronoun-
cement and actual execution has
been so great as in the policy of
land reforms.”

Thig is the real position. That is
the reason why I say that these land
reform ‘measures ultimately turn out
to be a big hoax or a big fraud. The
objective was to give land to the
landless, to get surplug land and dis-
tribute it. But, whatever has been
the surplus land, surplus land against
the estimated 3 per cent, even 50 per
cent out of that hag not been distri-
buted yet. This is the real problem.
That is why, I used jhe strong word
‘fraud’. Ultimately, in 1973, there
wag a Chief Ministers’ Conference aid
it wag decideq that by the end of
December, land reform measures will
be completed in all the States. Now,
1974 is almost going to be completed.
What about this decision? What are
the factorg for failure to implement
that decision?

The numbey of landlegs agricul-
turists is increasing. Has land been
distributeq to all the landless people?
You have given benefit to 20 million
tenants to bring them in direct
contract with the Government., But,
What about 27 million landless
labour. Not only that.. Alienation of
actual cultivatoTs from land is going
on. I am giving the Government
figures. The percentage of people
with land in 1950-55 was 49.3 per
cent: in 1956-57—42.8 per cent and
in 1963-64-38 85 per cent. The per-
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centage of people without land was
50 per cent on the average, 57 per
cent and 61 per cent respectively.
The proportion of the landless agricul-
turists is increasing. What does that
mean? It means, not only lands are
being- aliénated from the actual culti-
vators. At the same time, 45,000
caseg are pending against the share
croppers in west Benga] alone. These
45,000 people cannot go to the High
Court; they cannot go to the Supreme
Court, Unless some measures are
taken to provide certain actual bene-
fits, legal benefits to the share crop-
pers, to the landless workers, I think
mere passing of these so called big
land reform Acts will not benefit the
cultivators.

Let ug take another case. The land
revenue department deals with the
land reform measures galso. As a
resull, there is no benefit to the
people in the rural areas. Whenever
surplus land becomes available, the
land revenue department in collusion
with the vested interests gives the
land to them. Therefore, Sir, although
I support the objective of this Bill,
I would humbly request the hon.
M:nister to set up a real Task Force
to find out loopholes, faults and the
flaws in different land reform Acts
passed by the different States so that
firstly, benami landg can be recovered
and sccondly, as early as possible,
these recovered lands, these surplus
lands, could be distributed to the Jand-
less people and a model act may be
passed by all States. The share-
croppers should get the benefit of the
n2yw jaws angd lastly they are not made
the victimg of coercion of the land-
cwners. Even after the passing of the
Lund Reforms Act, what is happening?
The Task Forces of the Planning
Commiss'on says:

“There is nothing to prevent a
dotermined group of land-owners
from adopting other methods to
throw out physically from the land
.ne sharecroppers. It has been
found that very often, the land-
owners shoricut the provisions of

N el F T
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the {enancy law. The sharecrorpers
could not withstand for long the
economic and special sanctiong that
were applied against them Ly the
landowners.”

So, if Government really intends to
bring about realistic land reform
measures, the defects of the present
land reform Acts should be gone into.
A model Bill should be brought out
by the Centre and circulated to the
different States.

s fowg fag  (gg1) - wmlE
oY, wiw gaATC F FAA F wREAR
Tas & g fear o @ & fag gw
giaarT 7 AMET $T W 1 AT wOw
& wg T 497 70 § A1 GH FOQ@ATCS
grar wifgw 1 e ga 7F I FTHT
¥ o gifm FoRd ¥ 9fF gare s
¥ difgr aw & Nwa war
@frr et afeg wie gF afzarT wr
qrT, OF WAl % qoF (66 SIA &
st gl wifgy fadr ag wow w7
AH| I AT F AAT BT FAU-
RO & w71 § 7, #fqew & w7 |
IH A ACHF 4 THT 6 TyE A
=wifgq | & wy fgd Aifqa ¥ @ #g
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SHRI SURENDRA MOHANTY
(Kendrapara): Mr. Chairman, Sir,

while I want that the land reforms
legislations are implemented expedi-
tiously and effectively, unfortunately,
I have not been able to persuade my-
self to acecpt the purpose of this Bill.

This Bill, in a nutshell, seeks to give
protection to State laws which have
been enacted by various State Govern-
ments by insulating them against judi-
cial review. In other words, the im-
plementation of land legislations is
going to be entrusted to petty officials
at.the village level, beginning from the
tehsildars to their whims anqd caprices
and all that. If I am opposed to this
Bill, I only oppose it on this account
that by this Bill we are going to create
a leviathan thet is corrupt, that is in-
efficient and that ig partisan,

1 would like to cite an instance. On
the 26th January, this year, while
pattas were being distributed to the
landless, one landless person was being
given a patta of 2 acres also, But the
Minister of my State who belongs to
the Congress party snatched away that
patta from the hands of the tehsildar
op, the ground that the person to whom
the patta was being given belonged
to the party in opposition. What I am
going to say is th's. Though we
eccept the principle, we are opposed
to the creation of this king of levia-
tion which is corrupy and which is
partisan. Social justice need not be
contrary to principles of equity and
justiciability. I ask the Minister and
thig House not to be carried away by
passion but to answer fairly and
squarely what steps the State
Governments from enacting foolproof
legislations Which may not be struck
down in the courtg of law. While we
have committed judiciary, how can
we accept the proposition that the
law courts will go against the econo-
mic and social - objectives of the
powers that be?
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17 hrs.

AN HON. MEMBER: Judiciary com-
mitted to the Constitution.

SHRI SURENDRA MOHANTY: And
also to the party in power. I have no
time at my disposal; otherwise, 1 could
explain to him in detail.

Much has been said about the so-
cialistic objectives of the (Congress
Party which have motivated this Bill
In all humility I will say that this
Government which is chary of fouching
urban property, which treats urban
property as a sacred cow, has no
moral right to axe rural property
and gagricultural property. I ask the
Minister to make 5 commitment here
that he will also come to thiz House
with imposition of ceiling on urban
proptrty, on companies’ dividends, on
bank balances and company shares.
If you cannot touch them for obvious
reasons, what moral right have you
to legislate on ceiling on anr‘cultural
lands?

Now 1 come to another aspect. It
has been said in the ‘Statement of
Objects and Reasons' of this Bi'l that
the suggestion of the Chief Ministers'
Conference has been accepted by the
Government of India and necessary
guidelines have beep issued to the
State Governments for revigion of
ceiling laws. One expectg from the
reading of this Statement of Objects
and Reasong that the guidelines must
have been uniform. Even madness
has its methods. But from' the ceil-
mnthathawbeenpﬂpmﬁ\‘lﬁnd
that even Government of India's
madness has pno methods. Take, for
instance, the two most prosperious
agricultural States of Punjab and
Haryana. In Punjab the minimum
ceiling is 20 acres, the * maximum
ceiling is 21.8 hectares, ie, about 80
acres and the outer limit is twice as
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much. ie., about 120 acres. In Pun-
jabthemhﬂmumeﬂhx;h?hem
or 20 acres, the maximum ceiling
s about 60 acreg ang the guter limit
is 1.35 times the ceiling area. In
Weat Bengal which is highly congest-
«d and where the density of popula-
‘tion is the greatest, the minimum
-odlinsiaﬁvehmmorlim,
the maximum eeﬂing ig about 20
acres and the outer limit is also 20
scres. But in Orissa Where the pea-
sairy lives below the poverty line,
I ask the Minister to explain and not
‘be carried away by the majority,—
-whether it is brute or divided, ihat is
immaterial for my purpose—why and
-under what logic they have put in the
case of Orissa ten acres gs the mini-
mum ceiling, and the outer limit as
1.45 times the ceiling area. This only
proves, this corroborates, this streng-
thens my thesis that the entire piece
of legislation full of whimg end cap-
Tices . . .

SHRI P. K. DEG: It is colourable.

SHRI SURENDRA MOHANTY: It
4g 'not only colourable but it is more
meant as g political gimmick in the
-name of garibi hatao. It is not going
40 solve the real problem with which
we are faced today.

MR. CHAIRMAN:; The hon. Minis-
-fer.

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): Land re-
Yorms is a subject which is affecting
‘the women of the country to a great
extent. They do not get property.
Please allow at lepsy one woman
“member to gpeak.

MR. CHAIRMAN: I am very sorry,
Madam. I have already made the
position .clur probably before you
came .to the House. It is extremely
difficult now.

SHRIMATI T.  LAKSHMIKAN-
THAMMA: At least you should sllow

friember .to express what
aem like.

Bill

SHRI P. K. DEO (Kalahandi):
Phue liva her three minutes.

u‘ﬂhmMWIMnng
you only three minutes.

SHRIMATI T. LAKSHMIKAN-
THAMMA: While welcoming the g.u,
I want ¢o bring to your kind notice
certain grievances that We have shout
this Bill. A number of land-reform
laws of different States have bean
included in the Schedule and we wel-
come that. We also welcome I'.he
present Bill as it was long overdue
and it was 5 longstanding measure.
People for long had high expectations
that the land reforms should con
into force as soon as possible aggd
they should get something.

Here, 1 want to explain a few diffi«
culties we, women, experience. Wo-
men these days have been talking
about their status. What ig the status
of a woman? You cannot expect the
economic status, the educational sta-
tus and the social statug that the as-
pires. All this depends upon on the
economic status of the woman.

Now, under the Hindu Succession
Act was passed by this House in the
teeth of opposition from the other side
like the Hindu Mahasabha and others.
1 was reading Pandit Jawaharlal
Nehru's gpeech where he says, ‘I am
not able to give them much ‘hough 1
would like to give them much more.
It ig only a very little that. I am able
to give. That ig the little property
that she will be getting after this law

is passed’.

Now, there are two schools, viz,
Mitakshara and Dayalbhaga ag far as
the property rights are conoerned.
Dayabhaga is in vogue in Bengal and
Assem and in the rest of the country,
we ‘have the Mitakshara under w lich

the girl does not get equal pmmrtr
r!;ht with the boy. Only whén the
father dies she gets a portion of the
property along with bet Brother. Mot
that T am against lang reforms I
have always heen very vocal as far as

I ————— AT R
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the implementation of land reforms is
concerned. The question is to give
equal lights to boys and girls and not
to discriminate girls against boys. We
Tepresented the mmatier to our Leader
and many times this matter was dis-
cussed but somehow pothing hag some
out. Women, you know, have voted
for the Congress solidly. The Con-
gress President is glso here. I would
‘warn, do not take the women for
granted. You have seen that when
the time comes, it is the women who
rises to the occasion. In Maharashtra,
‘what ig happening when they are not
able to get foodstuffs? An army of
women have turned up in the streets.
Even here, even in the name of
‘Whether it was a counter revolution
or whatever you call it, in the
name of Andhra Women, it was
the women, whoever ' they ‘may
be, the rich or the poor, who
came to the force. But people
Say or Mr, Subramaniam may
say. ‘Ohl If we also give some
rights to women, what ig there left
to be distributed?. In many spheres
the feeling is very high, I am sorry
to say. Now, reduce the ceiling and
make it equal both for boys and
girls. whether she wants to marry
or study. She can have her own
freedom. Tomorrow, if she depends
even for one blouse-piece on  her
husband even her little economic right
ix being taken away. I am sorry to
rsay about jt. TUnless you mre care-
tful by giving back the right in some
form of amending the Hindu Succes-
sion Act.

MR. CHAIRMAN: Thig Bill is only
going to give protection to the State
Acts. Therefore the question which
you are raising just now is not rele-
vant. '

SHRIMATI T. . LAKSHMIKAN-
THAMMA: This js quite relevant
because even before these Actg were
passed we have tiken it up with the
State Governments. Once you intro-
duce these in the Ninth Schedule,
what is the next step you are going
to take to amend the Hindu Succes-

AUGUST 26, 1974

(34th Antendment)

Bill =

sion Act? You have fo do it, and ‘un-
lesg you do it the future of Women.
will be ‘bleak. 'l‘htnk you.

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT ' AND SCIENCE.
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C.  SUBRAMA-
NIAM): Mr. Chairman, Sir, we have:
been properly warneq by Shrimati
Lakshmikanthamma and certianly
that is a matter which will have to-
be taken care of in gome other law,
not the Ceiling law with which we
are concerned today.

1 am glad that all the hon. Mem-
bers in the House except two hon.
Members, Shri P. K. Deo and 8hri
Mohanty have given support evem
though some of themn doubted the
bona fides of the congress party to
implement it in g proper manner. It
ig significant that these two Members
who spcke against the Bill come from
Orissa. 1 do not know on whose be-
behall they spoke, on behalf of their
party or on their own selves, But
1 am afraid they are quite
ovut of tune with the times. There-
fore, it is not necessary for me to go
and justify land reformsg at this stage.
What is important is this. How are
we going to implement the wvarious
i:and reform measures in the most
effective manner. As a matter of fact
that has been concern of many hon.
Members. 1 share their concern. It
ie very important to see that imple-
mentation takes place effectively and
speedily also.

This subject of land reform has
been before us even before our inde-
pendence. Even after independence
we have had very many legistations
or land reforms even relating to land
ceiling. But mfor’hmataiy ‘there was
no uniform pattern’ with regard 't
ceilings to be observed. Therefore 1t
ig that we have had various cellings
—slarting from 15 acres and 25 gcres
going up to 500 acres and even more:
mtiswhyitboememryuv
adupt somewhat of a uniform pattern
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within which all the Stateg should
enact their laws. As hon Members
are were, We indicated that it ghould
be between 10 acres and 54 acres, 10
acrez to the first category of land,
that is perennially irrigated land,
capable of having two crops,—starting
with that and going up to 54 acres.
There are two exceptions I know, one
with reference to Rajasthan where
with regard to semi-desert land and
desert land there is a higher ceiling
and gimilar land in Himachal Pradesh
also. There also they have a little
bit of higher ceiling.

But for thege two exceptions. all
the States’ ceiling laws which are now
being regularised are being included
in the Ninth Schedule and they all
follow the pattern of ten acres and
54 acres. All the examples cited and
‘all the reports which were read out
by various Hon. Members relate to
the ceiling laws which were passed
earlier. Perhaps they give their jus-
tification for the present ceiling laws,
And their argument was in favour of
the present laws which we have pas-
sed in varioug Legislatures. To-day
we are including them in the Ninth
Schedule so that they cannot be the
subject of a further litigation in
courts and so that we may concen-
trate cur efforts on implementation
of them. Not only a ceiling has been
fixed but the unit of a family also
has been properly identified, that is,
husband and wife and they have been
given equal status with three minor
children. This is the basic unit. And,
if there are more members, certainly,
there is a slight increase with regard
to thig ceiling. Therefore, & unit of
a family hae been properly defined
and that hes been taken intp acccunt.
Where there are certain distortions,
We etill have been having discuesions
with various State Governments and
Wherever they have acquired .any
land by the help of State ceiling laws,
they are not able t& include this
mainly because of the non-acceptance
of the definition of a family. 1 hope
they would also fall in line with the
majority point of view. ‘Therefore,
this ig also a
family and the stmve haa been accept-

ed &nd it is being jaid down in varinus
lend-reforms peassed by varioug State
Assemblies. The family is a husband,
wife and minor children whether
there had beep & partition or not and
whether the properties had been ac-
quireg by inheritance or were pur-
chasec. And when once this family
unit ig accepted, then the ceiling is
fixed with reference to the fzmily
unit whatever might be the way in
which the memberg of the unit might
have acquired the property. That
mokes no difference.

S0, this is where we stand and
therefore we now go over {0 the
aspect of implementation of it and
finding out the surplus lands and dis-
tribution of the surplus lands. Even
with regard to the beneficlaries, we
have given proper guidelines that it
ghouid be handed over to the landless
labour, particularly, to scheduled
castes and scheduled tribes. These
also have been accepted and that is
how various legislations are now been
passed and, ag very many hon. Mem-
ber: stiessed, what is now important
is how we are going to implement
these laws. Naturally, there are ves-
ted interests who are not only against
implementation of them but they are
putting various obstacles and by
having wvarious strategles and ideals
only for the purpese of avoiding the
application of the ceiling 1aws. That
is whky it becomeg absolutely neces-
sary not only for my party, the Con-

cs Party, but also to other parties
who are interested in the hnplemel}-
tation of these land laws to partici-
pate in it so that the same takes place
in a proper manner and, particularly.
whe,, we distribute the lands to the
weaner gections of the community.
Unless we provide them with the
means of cultivating the lands and
usging the lands in a proper manner,
distribution sometimes might even
become a burden to them. That is
why, along with distribution
of the lands fo the weaker sections
of the community, we have got to
take steps to see that they get the
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means, the credits or various other
facilities for the purpose of culti-
valing their lands so that they may
enjoy all the fruits of their land.
Indeed, I am sure, various State
CGovernments will take care of this
aspect also.

There were always arguments say-
ing that ceiling lawg are likely to
affect the producfion or productivity.
I do not think that this is a valid
argument, particularly, in the pre-
sent stage of agricultural techno-
logy, whatever might have been the
validity of this argument in the past,
with the modernisation of agricul-
ture, with the application of science
angd technology for development of
agriculture, it has been established,
as it was stated, in Japan and
various other countries, it is only a
limited holding which can be
exploited intensively. And what we
could do today is intensive exploi-
tation of the lands we have, and
that can happen only on the basis
of limiteq holdings and not exten-
sive holdings. Of course, extensive
holdings could be and we have
intensive cultivation on the basis of
complete mechanisation ag takes
place in U.S.A. but certainly that is
not the pattern which js suitable to
India. Indian pattern of agriculture
got to be small holdings and
intensive agriculture based on small
holdings, and what is now important
is application of new technology in
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proving the land for the purpose of
frrigation, soil conservation, ete., but
even current agriculture investments
are necessaly by way of ‘seeds, ferti-
zers, insecticides, etc. Therefore,
this capacity will have to be deve-
loped, of the peasants, for the pur-
pose of improving their agriculture,
This is only one of the various pro-
grammes we have adopied for small
farmers, because it ijs not for the
first time the small farmers will be
coming in existence. We have mil-
lions of farmers, and unlesy we take
care of them we cannot improve
agriculture. Therefore, we have
attached great importance iIn the
Plan for provindg means for invest-
ing more in their land for the pur-
poses of getting higher productivity.
So, it js on this basis that we look
upon the development of agriculture.
Instead of land reforms affecting
production and productivity, we ex-
pect and we are quite confident it is
by the proper implementation of the
land reformg that we will be able to
bring about a gituation of certainty
so that the farmer: may be enabled
to invest more in the land. While
we have enacted the land ceiling
laws, if those are not properly imple-
mented and some people hold on to
the excess land then there iz bound
to be uncertainty in regard to the
future ownership of land, There
would not be an inducement to in-
vestment in the land when he js not
sure of the benefit. That is why if
proper investment had to take place,
the implementation becomes neces-
gary so that thei;1 have certainty
e ownership of

land. Therefore, from that point of
view, the implementation has great-
est significance and this will have to
be kept in mind and, T hope and
trust within a year or two the im-
plementation will take place in pro-
par ang orderly basiy and on that
bagis there will be new dynamism
introduced in agriculture,

- Shri Vajpayee meationed ithat we
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will not be in a position to provide
land for every landless lsbburer. I
agree, but it is on the basis of a
dynamic agrvicultural development
programme that we would be able to
develop the rural “economy providing
various other meang of livelihood for
the large maesses of people, ang that
isg a mutter in which we will have to
plan properly for rural development
whete agriculture has, no doubt, a
pre-eminenrt place but agriculture
cannot provide all the sustenance
and dymamism for the ecomomy, to
future livelihood particularly for the
large and 'increaging populstion. That
is a different aspect altogether,

I am sure on the basis of these
land ceiling laws andg the new bene-
ficiaries of the land reforms a new
dynamism would be injecte in agri-
culture and not very long we would
be able to achieve gelf-sufficiency in
foodgrains, But there is a much lar-
ger target before us, and that is pro-
viding & new dynamism for develop-
ment not only in agriculture but
from every other asspect with agri-
culture as the base. This ig the ob-
jective that we have got to achieve,
and in my view, the land reform
Acts are only a beginning of that
process, ang we shall -have the oppor-
tunity and the privilege of partici-
pating in this new process of a new
development in our rural economy.

SHRI P. VENKATASUBBAIAH
(Nandyal): May I ask a question of
the hon. ‘Minister?

SHR; NATHU RAM MIRDHA
(Nagaur): May 1 ask one question?

MR. CHAIRMAN: I do not permit
any question, but if the hon. Member
can shoot a ‘question and quickly get
a reply ‘'he may do so.

wt wig, aw fawf : aPa 4w T
wo ot A § g FEAT §) A wege
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SHRI P. VENKATASUBBAIAH:
The hon. Minister dig not touch upon
the question of consolidation of land-
holdings. With fragmentation going
on faster and faster, for a small
kisan it will be impossible in the
long run to keep it as a viable and
economic unit, So, consolidation of
landholdings must also go hand in
hand with land ceilings. I want the
hon. Minister to clarify thig point.

SHRI BHOGENDRA JHA: I would
like to know whether the hon Min-
ister will clarify whether the Gov-
ernment’s policy will be to ensure
self-cultivating tenancy and not
sbsentee land ownership where a
person mdy be a politician or an
Ambassador posted abroad or a
businessmen and may be owning
hundreds of acres. So, will it be
Government’s policy to engure .self-
cultiviting tenancy? May I also
know whether to ensure production
through mechaniseg farming, Gaov-
ernment’s policy will be, as it had
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been declared by the ruling party at
Nagpur when Pandit Jawaharlal
Nehru was alive, to encourage co-
operative farming so that the pea-
sants having small holdings could
cooperate among themselves and do
joint farming?

SHR] C. SUBRAMANIAM: As re-
gards the point whether the ceiling
would be applicable at least for the
next ten to fifteen years, I submit
that that is the idea of the ruling
party, namely that once we apply
the ceiling, that is 10 to 54 acres
subject to whatever laws are there in
each Stat:, these ceilings should be
applicable for the next ten or fifteen
years so that there might be some
certainty about the land owner-

SHRI BHOGENDRA JHA: But is
it within his powers? His party may
be thrown out in the 1978 elections.

SHRI 2. SUBRAMANIAM: That
was why [ sald ‘As far as the ruling
party is concerned’.

SHRI VIKRAM MAHAJAN: They
will never come to power even for
20 years,

SHRI . SUBRAMANIAM: Of
course, jf some other party comes to
power, for instance, if Shri Vajpa-
yee's party comes to power, he may
take a completely different view, and
if the CPI come, to power, perh.npnr
that party may take a completely
different view. Perhaps, this order
may mnot exist at all Even ours
sitting here may not exist at all, I
am talking on behalf of my party.
Having laid down this ceiling, we
want this to be applicable for. some
time at least so that people have the
incentive - to further invest in land
for the purpose of improving pro-
ductivity of land for improving the

facilities, for improving the
soil and wverious other things. This
is the point. ;

AUGUST 26, 1974

Bill -

With regard to. the other points, I
will have to examine the provisions
of the various State laws before I
can answer the points. But, certain-
ly, I am sure the State: Governments
would have taken this aspect into
consideration. - But, this iz a matter
of detail which can be looked into.
Some other point was raised with re-
gard to- absentee landlordism. I do
agree that there should be  nc
absentee landlordism. This will have
to be abplished, But, a ceiling law is
not the law under which this can be
done. It will have to be done sepa-
rately; it will have to be looked
into. T am in full agreement with
him, As far as possible, absentee
landlordism should be abo-
lished anq that is the only way for
better and more prosperous agricul-
tural production in the country. I
do agree that more consolidation of
holding is as important as a land re-
form Act. Wherever lang consoli-
dation has taken place, there is
better agriculture and there is grea-
ter production. We do attach great
importance to it. As far as coopera-
tives are concerned, I 4o agree that
it is a better form of organisation.
But, unfortunately, even though vari-
ous cooperatives farms have started
functioning, I am yet to see a suc-
cessful cooperative farm; successful
joint farming. But, what iy more im-
portant is to have service coopera-
tives which would be able to provide
service for even small farmers. This
is the pattern which we should deve-
lop and I think it is developing and
let us all attach importance to that.
Ultimately, if joint cooperative farm-
ing comeg about, perhaps, it will be a
good development. Even if it does
not come about service gocieties
should be adequate to meet the
needs, particularly, of gmall farmers.

MR. CHAIRMAN: Since thig is a
Constitutional Amendment Bill, be-
fore I put the motion for gonsidera-
tion, the voting has to he by.divi-
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sion Let the lobbies be cleared, “That the Bill further to amend

the Constitution of India be taken

Now the lobbies are cleared.

-

The quutiop is:

‘Division No. 9] ]

Achal Singh, Shri e

.Aga, Shri Syed Ahmed
_Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Alagesan, Shri O. V.

Ambesh, Sari

Anand Singh, Shri T

Ankineedu, Shri Maganti

Appalanaidu, Shri

Arving Netam, Shri

Austin, Dr. Henry )
Azad, Shri Bhagwat Jha
Aziz Tmam, Shri

Babunath Singh, Shri
Bade, Shri R. V.

Bajpai, Shri Vidya Dhar
‘Balakrishniah, Shri T.
Banamalj Babu, Shri
Banera, Shri Hamendry Singr
Banerjee, Shrimati Mukul
Barman, Shri R. N.

Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Basappa, Shri K.

Besra, Shri 8. C.

Bhagat, Shri B, R.
Bhattacharyyia, Shri Chapalendu
Bhuvarahan, Shri G.

‘Bist, Shri Narendra Singh
‘Brahmanandji, Shr; Swami
‘Brij Raj Singh-Kotah, Shri
Buta Singh, Shri
Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.

TR e,

into consideration.”
The Lok Sabha divided:

AYES [17.37 hrs.

Chandrakar, Shri Chandulal
Chandrappan, Shri C, K.

Chandrashekharappa Veerabasappa,

Shri T. V.
Chandrika Prasad, Shri
Chatterjee, Shri Somnath
Chaturvedi, Shri Rohap Lal

Chaudhari, Shri Amarsinh
Chaudhary, Shri Nitiraj Singn
Chavan, Shrimati Premalabai
Chawla, Shri Amar Nath
Chellachami, Shri A, M.
Chhotey Lal, Shri

Chhutten Lal, Shri
Chikkalingaiah, Shri K.
Choudhary, Shri B, E.
Choudhury, Shri Moinul Haqus
Chowhan, Shri Bharat Singh
Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shrl

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deb, Shri Dasaratha

Deo, Shri S. N. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.
Dhamankar, Shri
Dhandapani, Shri C. T.
Dharmgaj Singh, Shri
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Dhusia, Shri Apant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube; Shri J. P.

Dumada, Shri L. K.

Engti, Shri Biren

Gandhi. Shrimati Indira
Ganesh, Shrj K. R
Gangadeb, Shri P,

Garcha, Siri Devinder Singh
Gautam, Shri C. D.

Gavit, Shri T, H,

. Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Giri, Shri S. B.

Godara, Shri Mani Ram
Godfrey, Shrimati M.
Gogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gomango, Sari Giridhar
Gopal, Shri K.

Goswaini, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowder, 8hri J. Matha
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Horo, Shri N. E.

Ishaque, Shri A, K. M.,
Jadeja, Shri D. P.

Jaffer Sharief, Shrj C. K
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Bhogendra

Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Kadam, Shri J. G.

Kadannappalli, Shrj Ramachandran
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Kader, Shri 8. A,
Kahandole, 8hri Z. M.
Kailas, Dr. .
Kakodksr, Shri Purushott
Kakoti, Shri Robin

Kale, Shri

Kamakshaiah, Shri D,
Kamala Frasad, Shri
Kamble, Shri T. D.

Kapur, Sari Sat Pal ’
Kasture, Shri A. S.

Kaul, Shrimatj Sheila
Kavde, Shri B. R,

Kedar Nath Singh, Shri
Kinder Lal, Shri

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnappa, Shri M. V.
Kulkarni, Shri Raja

Kureel, Shri B, N.

Lakkappa, Shri K.
Lakshmikanthamma, Shrimati
Lakshminarayanan, Shri M. R.
Lalji Bhai, Shri

Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri
Mahajan, Shri Vikram:
Mahajan, Shri Y. S.

Maharaj Singh, Shri
Mahishi, Dr. Sarcjini

Majhi, Shri Gajadhar

Majhi, Shri Kumar

Malaviya, Shri K. D.
Mallanna, Shri K.
Mallikarjun, Shri

Mandal, Shri Jagdisy, Narairmr
Mandal, Shri Yemuna Prasad:
Manbhar, Shri Bhagatram
Maurya, Shri B, P.
Mavalankar, Shri P. G
Mehta, Dr. Jivraj |
Melkote, Dr. G. B..
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Mirdha, Shri Nathu Ram

Mishra, Shri Bibhuti

Mishra, Shri G. 8.

Mighra, Shri Jagannath
Mishra, Shri L. N,

Misra, Sbri 8 N.

Modi, Shri Shrikishan
Mohammad Ismail, Shri
Mohammad Tahir, Shri
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri
Murmu, Shri Yogesh Chandra
Murthy, Shri B. S.

Naik, Shri B. V.

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Damodar
Pandey, Shri Narsingh Narain
_Pandey, Shri R. 8.

Pandey, Shri Sudhakar
Pandit, Shri S. T.

Fant, Sari K. C.

Paokai Haokip, Shri

Parashar, Prof. Narain Chand
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arving M.

. Patel, Shri Natwarlal

Patel, Shri Prabhudas
Patel, Shri R, R.
Patil, Shri Anantrao
Patil, Shri C. A.
Patil, Shri E. V. Vikhe
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Patil, Shri Krishnareo

Patil, Shri T, A.

Patnaik, Shri Banamali
Patnaik, Shri J. B:

Peje, Shri S. L.

Prabodh Chandra, Shri
Pradhan, Shri Dha, Shah
Pradhani, Shri K.

Purty, Siri M. S,
Qureshi, Shri Mohd, Shafi
Raghu Ramaiah, Shri K.

Rai, Shrimati Sahodrabai

Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri P, V. G.

Ram, Shrij Tulmohan

Ram Dhan, Shri

Ram Sewak, Ch.

Ram Singh Bhai, ‘Shri

Ran Surat Prasad, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Ramshekhar Prasad Singh, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri J. Rameshwar

Rao, Shri Jagannath i
Rao, Dy, K. L.
Rao, Shri K. Narayana ]

Rao, Shri M. S. Sanjeevi

Rao, Shri M. Satyanarayan
Rao, Shri Nageshwara

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhai Rama
Raut, Shri Bhola

Ravi, Shri Vavalar

Ray, Shrimati Mava

Reddi, Shri p, Antony

Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Stiri M. Ram Gopal

‘ Reddy, Shri P. Bayapa

Reddy, Shri P, Narasimha
Reddy, Shr P. W,
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Reddy, Shri Sidram
Reddy, Shri Y. Eswara
‘Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
‘Roy, Shri Bishwanath
‘Rudra Pratap Singh, Shni
Sadhu Ram, Shari

Saini, Shri Muki Raj
Samanta, Shri S, C.
:Sambhali, Shri Ishaque
Saminathan, Shri P. A.
‘Sanghi, Shri N. K.
Sankata Prasad, Dr.
‘Sarkar, Shri Sakti Kumar
.Sathe, Shri Vasant
Satish Chandra, Shri
Satpathy, Sari Devendra
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Sarimati
Sayeed, Shri P. M.
Scindia, Shrimati V, R.
Sethi, Shri Arjun
Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Sari Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dewv, Shri
Shankaranand, Shri B.
Sharma, Shri A, P.

‘Sharma, Dr. H, P.

* Sharma, Shri Madhoram
‘Sharma, Shri R. N.
‘Sharma, Dr. Shankar Davui
Shastri, Shri Biswanarayan
Shastri, S8hri Raja Ram

‘ Shastri, Shri Sheopujan
-Shenoy, Shri P, R.
‘Shetty, Shri K. K
:Shinde, Shri Annasaheb P,

Shivappa, Shri N. :
Shivnath Singh, Shri
Shukla, Shri B, R.

Shukla, Shri Vidya Charan-
Siddayya, Shri 8. M. )
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sohan Lal, Shri T.

Stephen, Shri C. M,
Subramaniam, Shri C.
Sudarasanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar
Swaran Singly, Shrl

Tayyab Hussain, Shri

Tiwari, Shri Chandra Bhal Man.
Tiwari, Shri R, G.

Tiwary, Shri D. N.

Tombi Singh, Shri N.
Tulsiram, Shri V.

Uikey, Shri M. G,
Ulaganambi, Shri R. P.
Unnikrishnan, Shri K. P.

Vajpayee, Shri Ata] Bihari
Vekaria, Shri

Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit
Yadav, Shri D. P., |
Yadav, Shri G. P.

!‘adja_v: Shri Karan Singh
Yadav, Shri N. P.

Zulfiquar All Khan, Shri
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‘NOES

Nayak, Shri Baksi
*Pandey, Shri Tarkeshwar
*Tewari, Shri Shankar

MR. CHAIRMAN: The result of the
division®** is Ayes 320; Noes 3.

The motion js carried by a majority
of the total membership of the House
and by’ a majority of not less than
two-thirds of the members present
and voting.

The motion was adopted,

Clause 2—(Amendment of Ninth
Schedule)

MR. CHAIRMAN: We take up
clause-by-clause consideration. There
are some amendments to Clause 2.
Shri D, K. Panda is not here. Shri
Arjun Sethi is not moving his am-
endment. There ig a Government
amendment.

Amendment made

Page 2,—after line 23, insert—
-_—

“84¢. The Bombay Tenancy and
Agricultural Lands (Gujarat
Amendment) Act, 1972
(Gujarat Act 5 of 1873).

85. The Orissa Land Reforms
(Amendment) Act, 1974
(Orissa Act 9 of 1974).

86, The Tripura Land Revenue
and Lend Reforms (Second
Amendment) Act., 1974 (Tri-
Pura Act 7 of 1974)." (3)

(Shri C. Subramaniam)

*Wrongly voted for NOES

**The following Members also re-
corded their votes for AYES: Sarwa-
Shri R. K. Khadilkar, Ziaur Rahman
Ansari, Chintamani Panigrahi, Pam-
pPan Gowda. Ram Dayal, A. Shafee,
:hh:uhmam ?:; Tarkshwar Pandey,

n ari ‘and. Dr. Mahipatr.
Mehts, . i
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SHRI BHOGENDRA JHA: I beg to
move:

Page 2,—after line 23, insert—

“84. The Bihar (privileged per-
sons Homestead) Tenancy
Act, 1048 (Bihar Act 4 of
1948).

‘85. The Bihar Tenancy (Amend-
ment) Act, 1870 (Bihar Act
VIII) of 1970.” (4).

Under the Bihary (Privileged Per-
sons Homestead) Tenancy Act, 1948
more than a million landless persons
have got right gver their lands, but
many land-owners have gone to the
court and got decrees. Some have
stayed the proceedings of the reve-
nue department. 8e, its inclusion in
the ninth schedule is necessary to ful-
fil the object of the BilL. Coming to
the Bihar Tenancy (Amendment) Act,
1970, many people have been saying—
even the Prime Minister sometimes
says—there is no record of land in
Bihar,

This is in regard to share croppers.
Thiz ig very important. There is a
lot of litigation and it can be averted.
The settlement/arbitration boards
have been set up in Bihar consisting
of one representstive of landlords, one
representation of Government and one
representative of share croppers. In
a small district of Madhubani, more
than 1500 boards have been set up.
But the landlords go to the High
Court and have stay-orders and, for
years together, thig is kept pending.
I have written to the Minister of
State for Agriculture, Mr. Shinde. He
has written to me that the Govern-
ment of Bihar hag not asked for jt. I -
just had a talk on the phone. If I am
not committing any mistake, with re-
gard to the formality, the Revenue
Minister and the Revenue Secretary
both have told me that they have
written to the Central Government, I
think, it must be either on the way or
it must be somewhere here. 1 would
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(Shri Bhogendra Jhal.-

request the hon. Minister to include
these two things also.

SHRI C. SUBRAMANIAM: 1 am
sorry 1 am unable to accept the am-
endment. The Tenancy law will have
to be examined properly. It is not,
I am told, consistent with the guide-
lines we have laid down. But certain-
ly, I shall have it examined. This is
not the end of it. We can always
have it included if it is considered
necessary later on.

Conatitution

AUGUST 26, 1974

(34th Amendment)
Bill

MR. CHAIRMAN: Now, I put the
amendment moved by Shri Bhogéndra,
Jha to clause 2-to the véte of the
House. .

Amendment No. 4 was put and
negatived. L
MR. CHAIRMAN: The question is:

“That Clause 2, as amended, stang
part of the Bill"”

The Lok Sabha divided:

AYES
Division No. 10][17.46 hrs.

Achal Singh, Shrj

Aga, Shri Syed Alimed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Alagesan, Shri O. V.
Ambesh, Shri

Anand Singh, Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rehman
Appalanaidu, Shri

Arvind Netam, Shri
Austin, Dr. Henry

Azad, Shri Bhagwat Jha
Aziz Imam, Shri
Babunath Singh, Shri
Bade, Shrl R. V.

Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T.
Banamali Babu, Sbri
Banerjee, Shrimati Mukul
Barman, Shri R. N,

Barua, Shri Bedabrate
Barupal, Shri Parina Lal
Basappa, Shri K.

Basra, Shri 8. C..

Bhagat, Shri B. R.
Bhattacharyyia, Shri Chapalendu
Bheeshmadev, Shri M.
Bhuvarahan, 8hti @.

Bist, Shri Narendra Singh
Brehmanandji, Shri Swami
Bri] Raj Singh-Kotah, Shri
Buta Singh, Shrj
Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.
Chandrakar, Shri Chandulal
Chandrappan, Shri C. K,
Chandrika Prasad, Shri
Chatterjee, Shri Sommath
Chaturvedi, Shri Rohan Lal
Chaudhari, Shri Amarsinh
Chaudhary, Shri Nitiraj Singh:
Chavan, Shrimati Premalabai
Chawla, Shri Amar Nath
Chellachami, Shri A. M.
Chhotey Lal, Shri
Chhutten Lal, Shri
Choudhary, Shri B, E.’
Choudhury, Shri Moinul Haque-:
Chowhan, Shri Bharat Singh
Daga, Shri M. C.
Dalbir Singh, Shri
Delip Singh, Shri
Damani, ‘Shri 8. R.
Datdavate, Prof. Madhu
Darbara Singh, Shri
Des, 8hri Anadi’ Charam -
Das, Shri Dharnidher
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Dasappa, Shri Tulkidas
Daschowdhury, Shri B. K.
Deb, Shri Dasaratha

Deo, Shri S. N. Singh
Desai, shri D. D.
Deshmukh, Shri K. G.
Dhamankar, Shrj
Dhandapani, Shri C. T.
Dharmgaj Singh, Shri
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Dube, Shri J. P.

‘Dumada, Shri L. K.

Engti, Shri Biren

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gangadeb, Shrj P.
‘Garcha, Shri Devinder Singh
Gautam, Shri C. D.

Gavit, Shri T. H,

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Giri, Shri S, B.

Godara, Shri Mani Ram
Godfrey, Shrimati M.
Gogoi, Shri Tarun

Gohain, Shri C. C.
Gokhale, Shri H. R.

Gomango, Shri Giridhar
Gopal, Shri K.

-Goswami, Shri Dinesh Chandra

‘Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan

Gowder, Shri J. Matha
Hansda, Shri Subodh
Hanumanthaiya, Shri K.

Hari Kishore Singh, Shri
Hari Singh, Shri

Horo, Shri N. B
Ishaque, Shri A, XK. M.

Jadeja, Shri D. P,

Jaffer Sharief, Shri C. K.
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.

Jha, Shri Bhogendra

Jha, Shri Chiranjib

Jitendra Prasad, Shri

Joshi, Shri Popatlal M.
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri S. A.

Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri

Kamakshaiah, Shri D.

Kamala Prasad, Shri

Kamble, Shri T. D.

Kapur, Shri Sat Pal

Kasture, Shri A. S.

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K,

Kinder Lal, Shri

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K,
Krishnappa, Shri M. V,
Kulkarni, Shri Raja

Kureel, Shri B. N.

Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T,
Lakshminarayanan, Shri M. R.
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Manhar, Shri Bhagatram
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Melkote, Dr. G. S.

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri L. N.
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Reddy, Shri P. Narasimha ,
Reddy, Shri P. V,
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Roy, Shri Bishwanath
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Samanta, Shri 8. C,
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Sethi, Shri Arjun
Shafee, Shri A,
Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B
Sharma, Shri A. P,
Sharma, Dr. H. P
Sharma, Shri Madhoram
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal
Shastri, Shri Biswanarayan
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P, R.
Shetty, Shri K. K.
Shinde, Shri Annasaheb P.
Shivappa, Shri N.
Shivnath Singh, Shrj
Shukla, Shri B. R.
Shukla, Shri Vidya Charan
Siddayya, Shri S. M,
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri R. K.
Sohan Lal, Shri T.
Stephen, Shri C. M,
Subramaniam, Shri C.
Sudarsanam, Shri M.
Sunder Lal, Shri
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
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Swaran Singh, Shri
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Tewari, Shri Shankar
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Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R.'G.

Tombi Singh, Shri N.
"Tulsiram, Shri V.

Uikey, Shri M. G.
Ulaganambi, Shri R. P.
Unnikrishnan, ‘Shri K. P.
Vajpayee, Shri Atal Bihari
Vekaria, Shri
Venkatasubbaiah, Shri P.
“Venkatswamy, Bhri G.
“Verma, Shri Balgovind
“Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra
Yadav, S8hri Chandrajit
Yadav, Shri D. P.

Yadav, Shri G. P.

Yadav, Shri Karan 8ingh
Yadav, Shri N. P.
Zulfiquar Ali Khan, Shri

NOES
Nayak, Shri Baksi

MR. CHAIRMAN: The result* of
the division is: Ayes 324, Noes 1.

The motion is carried by a majority
«of the total membership of the House
and by a majority of not less than
two-thirds of the members present
and voting.

The motion was adopted.

Clause 2, ag amended, was adde;i to
the Bill.

MR. CHAIRMAN: The question is:

“That Clause 1, ‘the Enacting For-
mula and the Title stand part of
the BilL”
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The motion was adopted,

Clause 1, the Enacting Formula and

the Title were added to the Bill.

SHRI C. stmhawmun- Sir, I

beg to move:

“That the Bill, as amended, be
passed.”

MR. CHAIRMAN: Motion moved:
“That the Bill, as amended, be
p.m'n

Mr. Vajpayee.

oY szw firg < qTNGqRY (rarferae)
afeam § 343t svma fagas &w
QEFIF AT EE I &89 1 AT A
Fadn faar § 1 Sfen qaw &7 & oY
srafe g€ & ¥g wfv gard awawdY

 FAAT & Pearaga & art{ & wT

frazs & fr fow a® &1 #RET IAT
S22 & avr € § 9 fore 0T & g
a1 %Y wfgsaw dar feaifar s @ &
FAAT H At ¥ W { o1 w7 Feq
WM q § 139 axg w wafzar awy
R39Y & wArAr qravgw § | Fawr FTAR
qr FX & gETT W wg} g oo
I1 9T gHagrT & ar afY, Aw ¥
fefger zavd & a1 & w & Pygreaa
7 arar srea §, sgi-ant avrfeapmar
A H waiw qT wowT v 43 ¥
A qTX A F) AFE X EY wrAvIwa
2 wYT AT FTAX &7 oA WOk } I
¥z93 ¥ @er ®OF £ ywey § 1 9
wre wfaw wrea ®T vy T afgn)
wafed & win w0 § fin dog oY oF
wfafy G &% w1 a7y Rawr wT A
539} ¥ o1 w¢ 3@ FF g o wrpa
LA EC L] i%wqunr ot § aw oz

*Sarwashri T. V., Chtnﬂwhakher:pp. Veerabasappa and K. Chikkalin-

gaiah also voted for AVES.-
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ey ¥ waw gt ¢ ar A@ e
1T & gy § 0w Rfedzg gega v
foa & ag waw wr g% fa fory wrqal
& g0 & =amaray ¢ ofefy & < @r
g gae A :ﬁwmg‘twam
P RE

SHRI1 P. K. DEO (Kalahandi): As
a large number of legislations are
going to be put out of the purview of
the Court and the aggrieved party
cunnot go anywhere for justice, I
want twWo assurances from the Trea-
sury Benches.

(1) So far as the Orissa Land Re-
forms Act is concerned, no distinction
has been made there between the land
which is irrigated from private sources
and land which is irrigated from the
Government sources. Because of this
lack of distinction betweep these two
categorics of land, the Revenue Min-
ister, on behalf of the present Gov-
ernment, gave an assurance that very
soon he i8 going to bring an amend-
ment to make a distinction bLetween
the {wo categories. Because of thc
ambiguity, most of the advanced
tenants who have energised their
pumpg and who have taken recourse
to modern techniques of agriculture
have started dismantling their pumps
so that they can escape the ceiling.
Taking this into consideration, I want
an assurance from the Government
that they will go into these aspects ol
the question and bring an amendment,
if necessary,

Secondly, so far as the distribution
of surpius land to the land-less neo-
ple are concerned, I beg to submit
that we should eschew all partisan
and parochial ends and give surplus
langd to the deserving. As pointed out
by Shri Surendra Mohanty, some. of
the land pattas which were to be givea
to the landlesg people were gnatched
away from their hands because they
belonged to the Opposition party. If
that js the intention, it defeats the
very  purpose for which this legisla-
tion is going to be enacted. So, I re-
quest that we should rise to the occa-
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sion and give it to the deserving peo-

ple. I want ap assurance on these

two points,

SHRI K. SURYANARAYANA
(Eluru): I am very happy that a
number of land reform measures of
the States are going to be put on the
Schedule. But one thing I want to
warn. By simply putting them on the
schedule we cannot say that the land
reformig have become an accomplish-
ed fact. There is no certainty that
the State Governments who are tihe
implementing ageniceg will seriously
take them up and implement these
schemes. For example, in my own
State, I want {0 bring to your notice
that when it was in the composite
Mudras State, the then Revenue Min-
ister, Shri Kala Venkat Rao brought
forward the land reform measure
which was duly passed. But when
the guestion of implementation came,
people cheated the Government in
lhe matter of surrendering the surplus
land. They surrendered punja land
er waste land. In my owp constitu-
ency one land-lord surrendered sur-
plus land which was nothing Dut
waste land gnd took Rs. 60,000 from
the GGovernment for that. But nobody
has come forward to take that laud.
That land is absolutely useless and
barren. So all these aspects should
be kept i mind.

Then, Shri Vajpayee has suggested
the appointment of a parliamentary
commitltee. I support that suggestion.
There must be a committee from the
centre to oversee the jmplementation
of the land reforms in the proper way.
Let us haye a committee in a gene_ral
way tc supervise the implementation
of lang reforms.

Finally, you are imposing a :eiling
on land holdings. The game way
there should be a ceiling on other in-
comes. Then, only our object and
aim will be achieved.

MR. CHAIRMAN: Order, please.
Noaw, so many members want to speak.
We have already exceeded the time
limit by one haur. I do not think we
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should proced further in this way.
How e¢an I allow one member and
shut out others? A large number of
hon. Members do pot want to waste
further time on this Bill. We have al-
ready exceeded the time by one hour.
The hon. Minister.

SHRI P. G. MAVALANKAR (Ahme-
dabad): Please allow me one minute.

MR. CHAIRMAN: Kindly sit down.
Pleage excuse me. If I allow you to
speak, do you not think I will have to
allow at least half-a-dozen Members
to speak? Please look to my predica-
ment.

SHRI P. G. MAVALANKAR: But I
have not spoken earlier on this Bill,

MR. CHAIRMAN: In that case, 1
propose this. I will call one from the
opposition and one from the Congress
side cnly. Order, order, I will not
go beyond that. Mr. Panigrahi.

SHII1 CHINTAMANI PANIGRAIII
(Bhubaneswar)}: 1 take this opportu-
nity {ic contradict one observation
made by the hon, Member, Shri P. K.
Des.

He said that patias granted lo land-
less people in Orissa were being raken
away from therr on pelitical grounds.
1 wish to gubmit that this is complete-
ly incorrect gnd that thig is one of the
mos{ suceessful measureg that is be-
ing undertaken today by the Orissa
Government and it has given hope
and inspiration to the poor and
weuaker section of people in Orissa.

SHRI P. G. MAVALANKAR (Ahme-
dubad): Sir, I am grateful to you for
permitjing me to speak, I am vory
happy to support this measure.

This is a good measure and a prog-
ressive measure and a necessary
measure. So, I am glad that the Gov-
ernment have come forward with this
Constitution Amendment Bill. But I
wish to point out that it is no use
merely talking of the smooth passage
of {his Bill. It is no doubt important
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and progressive. But I wish to submit
that.the vast majority that is fortu-
neztely present on the ruling side, to
suppert this Constitution Amendment
Bill, will also see to it that it is ijts
special responsibility, and that hetero-
genous as it is, (Some hon. Members:
No.), it will at least act harmoniously
as far as measures of reforms with
regard to land are concerned. Sir,
they say one thing and when it comes
to implementation they do not do that.
We would not have come to this stage
in 1974 had the Congress party spo-
ken ang acted with one voice on im-
plementation of land reforms. Sir, 1
feel that thig is an important and pro-
gressive piece of legislation, and it is
my dutly tc support all progressive
legislation. I am glad to do it today.
But 1 want hdnest, sincere implemean-
tation of this measure. Only then we
shall have passed this measure not
only with a good majority, but with
a genuing and sincere majority.

SHRI BHOGENDRA JHA (Juin-
nagar): Mr. Chairman, Sir, we are al-
mest unanimously adopting this Bill.
But equally important it is for the
ruling party to gee to its successful
implementat’on. Mr. Mavalankar re-
ferred to the ruling party as hetero-
geneous and some Members opposed
it. Mr. P. K. Deo has said that on
political grounds discrimination is
being made i Orissa. Many of the
big landlords have gone to their side.
And their door is always open to all
the landowners who wish to come; so
the land-owning clagg is ready to
support them ang the ruling party in
turn is ever ready to oblige them. The
point now ig this, No land ceiling Act
of any State is fully satisfactory. This
ig the position. The old Acts leave
many loopholes in the land use, many
loopholes for the executive officors.
But in spite of that, what we want is,
whatever enactments are made, they
should be properly implemented, and
serioutly implemented. And I wigh t0
submit this. In that context, the Cen-
tral Government has its own special
responsibility, to make a beginning,
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on a level, which should be taken to
be a model, from the Centrally admi-
nistered States and Union Territories,
where no State Government is coming
in the way.

18 hrs.
G_ujarat is there and other union
territeries’ interests are there. In that

context, I think the ruling party icld
in Pidhan Nagar that it would be
implemented in 1973-74. That has
beer, fructifieq now. After a unani-
mous verdict on this Bill, I am sure,
the ruling party will not delay or
dilly-dally the matter. So, in that
context, I, through vou, wish that the
Members of this House in the ruling
party to realise that our economy, our
demeocracy gnd social conditions can-
not tolerate too much straiy of the
landowning classes who are acting as
simple rulers upon our economic sys-
fem and social equality etc. in India.
I think that the implementation should
alsc be reviewed by this House irom
time tc time.

SHRIMATI T. LAKSHMIKAN-
THAMMA: Mr. Chairman, Sir, the
hon. Minister can say that he can
trush aside as a different bill, At that
time, even When some State Gevern-
meints brought forward certain thindgs,
they were told that these cap be pro-
vided through by a Central Act. We
could not do anything. They were
helpless at that time. In that con-
text. I want to know whether tne
Central Government will contemplat?
amending the Hindu Succession Act
also. Tt would have bheen the inten-
tion of the State Governments to
amengd the land legislations Act suit-
ably. We are happy to see that to-
day we have a woman Prime Minister,
We will never remaiyp satisfied unless
she gives us—women—equal economic
rights.

Another thing is this. We have
been talking of economic emanicipa-
tion of woman. Isit an economic ema-
nicipation or an ecconomic hondage?

T would like to appeal to the Prime
Minister o see that the Act is amend-
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ed cuitably so that the States may

give property rights to them also.
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SHRI C. SUBRAMANIAM: Mr.
Chairman, Sir, I am glad that empha-
sis has been laid, rightly laid, with
regard to implementation. No doubt
this i3 a state subject. But, this
House and, I am sure, the other House
ais, Js going to give protection to
these laws. Therefore, I do agree with
tbis House that thig Parliament hes a
responsibility {o see that these Acts
are properly implemented. What sort
=f machinery should be constituted ‘or
that purpose, certainly, that can be
discussed. It is agreed, however, tiat
somyg sort of 5 machinery should be
avolved for this purpese and (o see
that with speed, the implementatiou
of thesc laws takes palee, and, on nnas
basis also, the distribution takes pluaces
in & just manner. Shri Deoo suzzested
that there should not be eny partisan
atti‘ude. I do agree that there should
not be any pairtisan attitude. The
Stae Governments also, whatever may
bz the Acts that are passed, may iry
to <ce that a just attitude is taken with
recarg to the distributio, of the sur-
p'us lands.

Cevlainly. a very wvalid point has
been ra‘sed, cn hehalf of women of
India. by Shrimati Lakshmikantham-
ma. As men, we all stand for not only
equality but we also want to give
them 2 little more than cquality, 1
am sure, that is a matter that should
be given g serious consideration. As
1 have already stated, certainly. this
ig not the law which can provide for
that. This is a law for the ceiling of
lands. I would respectfully subm.it
that this law may be passed unani-
monsly without any dissenting voice.

MR CHAIRMAN: Thig motion_ also

vequires a sbecial majority and s0,

le: the Lobbies be cleared.
The lobbies have been cleared. The
question is:

“That the Bill, as
passed.”

The Lok Sabha divided:

amended, be
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Pahadia, Shri Jagannath
Painuli, Shri Paripeornanand
Pandey, Shri Damoder
Pandey, Shri Narsingh Narain
Pandey, Shri R, S.

_ Pandey, Shri Sudhakar
Pandey, Shri Tarakeshwar
Pandit, Shri 8. T.
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokaj Haokip, Shri
Parashar, Prof, Narain Chand
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, - Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patel, Shri' Natwarlal
Patel, Shri Prabhudas
Patel, Shri R. R, -

Patil, Shri Anantrao
Patil, Shri- C. A.

Patil, Shri E, V, Vikhe
Patil, Shri Krishnarao
Patil, Shri T, A,

Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje, Shri 8, L.

Prabodh Chandra, Shri.
Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Purty, Shri M. S,

Qureshi, Shri Mohd, Shafi
Raghu Hamaish - Shri'K.

Biti

Rai, Shrimati: Sahodrabai
Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri P, V, G.

Ram, Shri Tulmohan

Ram Dayal, Shti

Ram Dhan, Shri

Ram Sevwak, Ch.

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rao, Shrimati B, Radhabai A.
Rao, Shri J. Rameshwar
Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K., Narayana

Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhai Rama
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddi, Shri P, Antony
Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri M, Ram Gapal
Reddy, Shri P, Bayapa
Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Bidram

Reddy, Shri Y. Eswara
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanith
Rudra Pratap Singh, Shri
Sadhu Ram, Shei

Saini, Shri Mulki Raj
Samanta, Shri S. C,. -
Sambhali, Shri Ishaque
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Saminathan, Shri P. A,
Sanghi, Shri N. K,
Sankata Pressd, Dr
Sarkar, Shr.i Sakti Kumar
Sathe, Shri Vasant
Satish Chandra, Shri
Satpathy, Shri Devendra
Satyanarayana, Shri B,
Savitri Shyam, Shrimati
Sayeed, Shri P. M,
Scindia, Shrimati V. R,
Sethi, Shri Arjun

Shafee, Shri A,

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A, P,
Sharma, Dr, H. P,
Sharma, Shri Madhoram
Sharma, Shri R, N,
Sharma, Dr. Shankar Dayal
Shastri, Shri Bishwanarayan
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
Shetty, Shri K, K.
Shinde, Shri Annasaheb P,
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R,
Siddayya, Shri S, M.
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri R. K,

Schan Lal, Shri T.
Stephen, Shri C.M.

Bill

Subramaniam, Shri C, :
Sudarsanmi. Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R, V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tayyab Hussain, Shri
Tewari, Shri ‘Shankar
Thakre, Shri S. B,

Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G.

Tiwary, Shri D, N.

Tombi Singh, Shri N,
Tulsiram, Shrj V.

Uikey, Shri M. G.
Ulaganambi, Shri R, P.
Unnikrishnan, Shri K, P.
Vajpayee, Shri Atal Bihari
Vekaria, Shri
Venkatasubbaiah, Shri P,
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit
Yadav, Shri D. P,

Yadav, Shri G, P

Yadav, Shri Karan Singh
Yadav, Shri N, P.
Zulfiquar Ali Khan, Shri

NOES

MR, CHAIRMAN: The result* of
the division is:

Ayes: 326; Noes: Nil

The motion is carried by a majority
of the total membership of the House

-

*Shri Msnikrao Palodkar

also voted for AYES.

—
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and

by a majority.of not lées than two- 18.10 hrs,

Wﬂn&hhtd the Membets gpresent atld ... , . cobha thew Gdjourmed Hill
Eleven of the Clock on "Tuesday,
The motion was adopted. Awgust 27, 1974[Bhadra 5, 1§98 (Suka)
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